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RAJYA SABHA
ALPHABETICAL LIST OF MEMBERS

A
Abdul Wahab, Shri (Kerala)
Abraham, Shri Joy (Kerala)
Acharya, Shri Prasanna (Odisha)
Aga, Ms. Anu (Nominated)
Agrawal, Shri Naresh (Uttar Pradesh)
Akbar, Shri M. J. (Madhya Pradesh)
Ali, Shri Munquad (Uttar Pradesh)
Anand Sharma, Shri (Himachal Pradesh)
Ansari, Shri Ali Anwar (Bihar)
Antony, Shri A. K. (Kerala)
Arjunan, Shri K. R. (Tamil Nadu)
Ashok Siddharth, Shri (Uttar Pradesh)
Athawale, Shri Ramdas (Maharashtra)

Azad, Shri Ghulam Nabi (Jammu and Kashmir)

B
Babbar, Shri Raj (Uttarakhand)
Bachchan, Shrimati Jaya (Uttar Pradesh)
Baidya, Shrimati Jharna Das (Tripura)
Bajwa, Shri Partap Singh (Punjab)
Balasubramoniyan, Shri S. R. (Tamil Nadu)
Balmuchu, Dr. Pradeep Kumar (Jharkhand)
Bandyopadhyay, Shri D. (West Bengal)
Banerjee, Shri Ritabrata (West Bengal)
Batra, Shri Shadi Lal (Haryana)
Bharathi, Shri R. S. (Tamil Nadu)

Bharti, Shrimati Misha (Bihar)



(i)

Alphabetical List [RAJYA SABHA]

Bhattacharya, Shri P. (West Bengal)
Bhunder, Sardar Balwinder Singh (Punjab)
Biswal, Shri Ranjib (Odisha)
Bora, Shri Ripun (Assam)
Budania, Shri Narendra (Rajasthan)
C
Chandrasekhar, Shri Rajeev (Karnataka)
Chaturvedi, Shri Satyavrat (Madhya Pradesh)
Chavan, Shrimati Vandana (Maharashtra)
Chhatrapati, Shri Sambhaji (Nominated)
Chidambaram, Shri P. (Maharashtra)
Chiranjeevi, Dr. K. (Andhra Pradesh)
Chowdary, Shri Y. S. (Andhra Pradesh)
Chowdhury, Prof. Jogen (West Bengal)
Chowdhury, Shrimati Renuka (Andhra Pradesh)
D
Daimary, Shri Biswajit (Assam)
Dalwai, Shri Husain (Maharashtra)
Das, Shri Bishnu Charan (Odisha)
Dasgupta, Shri Swapan (Nominated)
Dave, Shri Anil Madhav (Madhya Pradesh)
Deo, Shri A. U. Singh (Odisha)
Desai, Shri Anil (Maharashtra)
Dhindsa, Sardar Sukhdev Singh (Punjab)
Dhoot, Shri Rajkumar (Maharashtra)
Dudi, Shri Ram Narain (Rajasthan)

Dullo, Shri Shamsher Singh (Punjab)

Dungarpur, Shri Harshvardhan Singh (Rajasthan)

Dwivedi, Shri Janardan (NCT of Delhi)
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E
Elangovan, Shri T. K. S. (Tamil Nadu)
F

Fayaz, Mir Mohammad (Jammu and Kashmir)

Fernandes, Shri Oscar (Karnataka)
G

Ganesan, Shri La. (Madhya Pradesh)
Ganguly, Shrimati Roopa (Nominated)
Gehlot, Shri Thaawar Chand (Madhya Pradesh)
Ghosh, Shri Kunal Kumar (West Bengal)
Goel, Shri Vijay (Rajasthan)
Gohel, Shri Chunibhai Kanjibhai (Gujarat)
Gokulakrishnan, Shri N. (Puducherry)
Goud T., Shri Devender (Andhra Pradesh)
Gowda, Prof. M. V. Rajeev (Karnataka)
Goyal, Shri Piyush (Maharashtra)
Gujral, Shri Naresh (Punjab)
Gupta, Shri Prem Chand (Jharkhand)
Gupta, Shri Vivek (West Bengal)

H

Haque, Shri Md. Nadimul (West Bengal)
Hariprasad, Shri B. K. (Karnataka)
Harivansh, Shri (Bihar)

Hashmi, Shri Parvez (NCT of Delhi)
Hassan, Shri Ahamed (West Bengal)
Hembram, Shrimati Sarojini (Odisha)

I

Irani, Shrimati Smriti Zubin (Gujarat)



(iv) Alphabetical List [RAJYA SABHA] of Members

J

Jadhav, Dr. Narendra (Nominated)

Jain, Shri Meghraj (Madhya Pradesh)

Jaitley, Shri Arun (Gujarat)

Jangde, Dr. Bhushan Lal (Chhattisgarh)

Jatiya, Dr. Satyanarayan (Madhya Pradesh)

Javadekar, Shri Prakash (Madhya Pradesh)

Jethmalani, Shri Ram (Bihar)

Jha, Shri Prabhat (Madhya Pradesh)

Judev, Shri Ranvijay Singh (Chhattisgarh)
K

Kakade, Shri Sanjay Dattatraya (Maharashtra)
Kalita, Shri Bhubaneswar (Assam)
Kanimozhi, Shrimati (Tamil Nadu)
Karan Singh, Dr. (NCT of Delhi)
Kashyap, Shri Ram Kumar (Haryana)
Katiyar, Shri Vinay (Uttar Pradesh)
Kenye, Shri K. G. (Nagaland)

Khan, Shri Javed Ali (Uttar Pradesh)
Khan, Shri K. Rahman (Karnataka)
Khan, Shri Mohd. Ali (Andhra Pradesh)
Kom, Shrimati M. C. Mary (Nominated)
Kore, Dr. Prabhakar (Karnataka)

Kujur, Shri Santiuse (Assam)

Kurien, Prof. P. J. (Kerala)

Lachungpa, Shri Hishey (Sikkim)
Lakshmanan, Dr. R. (Tamil Nadu)

Laway, Shri Nazir Ahmed (Jammu and Kashmir)
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M

Mahatme, Dr. Vikas (Maharashtra)
Mahendra Prasad, Dr. (Bihar)

Mahra, Shri Mahendra Singh (Uttarakhand)
Maitreyan, Dr. V. (Tamil Nadu)

Malik, Shri Shwait (Punjab)

Mandaviya, Shri Mansukh L. (Gujarat)
Manhas, Shri Shamsher Singh (Jammu and Kashmir)
Mathur, Shri Om Prakash (Rajasthan)
Mayawati, Km. (Uttar Pradesh)

Memon, Shri Majeed (Maharashtra)

Misra, Shri Satish Chandra (Uttar Pradesh)
Mistry, Shri Madhusudan (Gujarat)
Mohanty, Shri Anubhav (Odisha)

Mukut Mithi, Shri (Arunachal Pradesh)
Muthukaruppan, Shri S. (Tamil Nadu)

N
Nadda, Shri Jagat Prakash (Himachal Pradesh)
Nagar, Shri Surendra Singh (Uttar Pradesh)
Naidu, Shri M. Venkaiah (Rajasthan)
Naik, Shri Shantaram (Goa)
Nanda, Shri Kiranmay (Uttar Pradesh)
Naqvi, Shri Mukhtar Abbas (Jharkhand)
Narah, Shrimati Ranee (Assam)
Narayanan, Shri C. P. (Kerala)
Nathwani, Shri Parimal (Jharkhand)
Navaneethakrishnan, Shri A. (Tamil Nadu)
Nekkanti, Shri Bhaskar Rao (Odisha)
Netam, Shri Ram Vichar (Chhattisgarh)
Nirmala Sitharaman, Shrimati (Karnataka)

Nishad, Shri Vishambhar Prasad (Uttar Pradesh)
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(0]
O’Brien, Shri Derek (West Bengal)

P
Panchariya, Shri Narayan Lal (Rajasthan)
Pandya, Shri Dilipbhai (Gujarat)
Parasaran, Shri K. (Nominated)
Parrikar, Shri Manohar (Uttar Pradesh)
Patel, Shri Ahmed (Gujarat)
Patel, Shri Praful (Maharashtra)
Patil, Shri Basawaraj (Karnataka)
Patil, Shrimati Rajani (Maharashtra)
Pawar, Shri Sharad (Maharashtra)
Perween, Shrimati Kahkashan (Bihar)
Poddar, Shri Mahesh (Jharkhand)
Prabhu, Shri Suresh (Andhra Pradesh)
Pradhan, Shri Dharmendra (Bihar)
Prasad, Shri Ravi Shankar (Bihar)

Punia, Shri P. L. (Uttar Pradesh)

Ragesh, Shri K. K. (Kerala)

Raja Shri D. (Tamil Nadu)

Rajaram, Shri (Uttar Pradesh)
Ramamurthy, Shri K. C. (Karnataka)
Ramesh, Shri C. M. (Telangana)

Ramesh, Shri Jairam (Karnataka)
Rangarajan, Shri T. K. (Tamil Nadu)
Rangasayee Ramakrishna, Shri (Karnataka)
Rao, Shri Garikapati Mohan (Telangana)
Rao, Dr. K. Keshava (Andhra Pradesh)
Rao, Dr. K. V. P. Ramachandra (Telangana)
Rao, Shri V. Lakshmikantha (Telangana)



Alphabetical List [16 November, 2016] of Members (vii)

Rapolu, Shri Ananda Bhaskar (Telangana)
Rathinavel, Shri T. (Tamil Nadu)
Raut, Shri Sanjay (Maharashtra)
Ravi, Shri Vayalar (Kerala)
Reddy, Shri D. Kupendra (Karnataka)
Reddy, Shri Palvai Govardhan (Telangana)
Reddy, Dr. T. Subbarami (Andhra Pradesh)
Reddy, Shri V. Vijayasai (Andhra Pradesh)
Rekha, Ms. (Nominated)
Roy, Shri Mukul (West Bengal)
Roy, Shri Sukhendu Sekhar (West Bengal)
Rupala, Shri Parshottam (Gujarat)

S
Sable, Shri Amar Shankar (Maharashtra)
Sahani, Dr. Anil Kumar (Bihar)
Sahasrabuddhe, Dr. Vinay P. (Maharashtra)
Salam, Haji Abdul (Manipur)
Saleem, Chaudhary Munvvar (Uttar Pradesh)
Sancheti, Shri Ajay (Maharashtra)
Sanjiv Kumar, Shri (Jharkhand)
Sasikala Pushpa, Shrimati (Tamil Nadu)
Seetharama Lakshmi, Shrimati Thota (Andhra Pradesh)
Selja, Kumari (Haryana)
Selvaraj, Shri A. K. (Tamil Nadu)
Sen, Ms. Dola (West Bengal)
Sen, Shri Tapan Kumar (West Bengal)
Seth, Shri Sanjay (Uttar Pradesh)
Shekhar, Shri Neeraj (Uttar Pradesh)
Shukla, Shri Rajeev (Maharashtra)
Shukla, Shri Shiv Pratap (Uttar Pradesh)
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Sibal, Shri Kapil (Uttar Pradesh)
Singh, Shri Amar (Uttar Pradesh)
Singh, Shri Bashistha Narain (Bihar)
Singh, Chaudhary Birender (Haryana)
Singh, Shri Digvijaya (Madhya Pradesh)
Singh, Shri Gopal Narayan (Bihar)
Singh, Dr. Kanwar Deep (West Bengal)
Singh, Dr. Manmohan (Assam)
Singh, Shri Ram Chandra Prasad (Bihar)
Singh, Shri Rewati Raman (Uttar Pradesh)
Singh, Shri Veer (Uttar Pradesh)
Singhvi, Dr. Abhishek Manu (Rajasthan)
Sinh, Dr. Sanjay (Assam)
Sinha, Shri R. K. (Bihar)
Siva, Shri Tiruchi (Tamil Nadu)
Somaprasad, Shri K. (Kerala)
Soni, Shrimati Ambika (Punjab)
Srinivas, Shri Dharmapuri (Telangana)
Subhash Chandra, Dr. (Haryana)
Suresh Gopi, Shri (Nominated)
Swain, Shri Narendra Kumar (Odisha)
Swamy, Shri A. V. (Odisha)
Swamy, Dr. Subramanian (Nominated)
Syiem, Shrimati Wansuk (Meghalaya)

T

Tamta, Shri Pradeep (Uttarakhand)

Tankha, Shri Vivek K. (Madhya Pradesh)
Tazeen Fatma, Dr. (Uttar Pradesh)
Tendulkar, Shri Sachin Ramesh (Nominated)
Thakur, Dr. C. P. (Bihar)
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Thakur, Shri Ram Nath (Bihar)

Thakur, Shrimati Viplove (Himachal Pradesh)
Tirkey, Shri Dilip Kumar (Odisha)

Tiwari, Shri Alok (Uttar Pradesh)

Tiwari, Shri Pramod (Uttar Pradesh)

Tlau, Shri Ronald Sapa (Mizoram)

Tripathi, Shri D. P. (Maharashtra)

Tulsi, Shri K. T. S. (Nominated)

Tundiya, Mahant Shambhuprasadji (Gujarat)

\%
Vadodia, Shri Lal Sinh (Gujarat)
Vaithilingam, Shri R. (Tamil Nadu)
Veerendra Kumar, Shri M. P. (Kerala)
Vegad, Shri Shankarbhai N. (Gujarat)
Venkatesh, Shri T. G. (Andhra Pradesh)
Verma, Shri Beni Prasad (Uttar Pradesh)
Verma, Shrimati Chhaya (Chhattisgarh)
Verma, Shri Ramkumar (Rajasthan)
Verma, Shri Ravi Prakash (Uttar Pradesh)
Vijayakumar, Shri A. (Tamil Nadu)
Vijila Sathyananth, Shrimati (Tamil Nadu)
Vora, Shri Motilal (Chhattisgarh)

Yadav, Shri Bhupender (Rajasthan)

Yadav, Dr. Chandrapal Singh (Uttar Pradesh)
Yadav, Shri Darshan Singh (Uttar Pradesh)
Yadav, Prof. Ram Gopal (Uttar Pradesh)
Yadav, Shri Sharad (Bihar)

Yadav, Ch. Sukhram Singh (Uttar Pradesh)
Yechury, Shri Sitaram (West Bengal)
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Panel of

[RAJYA SABHA]

RAJYA SABHA

THE CHAIRMAN
Shri Mohammad Hamid Ansari

THE DEPUTY CHAIRMAN
Prof. P. J. Kurien

PANEL OF VICE-CHAIRMEN
1. Dr. Satyanarayan Jatiya

Shri Tiruchi Siva

Shri Sukhendu Sekhar Roy

2.

3.

4. Shri T. K. Rangarajan
5. Shri Bhubaneswar Kalita
6.

Shri Basawaraj Patil

SECRETARY-GENERAL
Shri Shumsher K. Sheriff

Vice-Chairmen



Standing [16 November, 2016] Committees (xi)

STANDING COMMITTEES
Business Advisory Committee

Hon’ble Chairman — Chairman
Prof. P. J. Kurien — Deputy Chairman
Shri Satyavrat Chaturvedi

Shri Rajeev Shukla

Shri Shantaram Naik

Shri Bhupender Yadav

Shri Narayan Lal Panchariya
Shri Ajay Sancheti

Prof. Ram Gopal Yadav

Shri Derek O’Brien

Shri Sharad Pawar

Committee on Ethics
Dr. Karan Singh — Chairman
Shri Derek O’Brien
Shri Sitaram Yechury
Shri Devender Goud T.
Shri Neeraj Shekhar
Shri Swapan Dasgupta
Shri A. Navaneethakrishnan
Shri Sharad Yadav
Shri Dillip Kumar Tirkey
Shri Satish Chandra Misra

General Purposes Committee

Hon’ble Chairman — Chairman
Prof. P. J. Kurien

Shri Arun Jaitley

Shri Ghulam Nabi Azad

Dr. Satyanarayan Jatiya

Shri Tiruchi Siva



Standing [RAJYA SABHA]

Shri Sukhendu Sekhar Roy
Shri P. Bhattacharya
Shrimati Renuka Chowdhury
Dr. Kanwar Deep Singh
Dr. T. Subbarami Reddy
Shri Bhubaneswar Kalita
Dr. C. P. Thakur

Dr. Karan Singh

Prof. Ram Gopal Yadav
Shri Mukul Roy

Shri Sitaram Yechury

Shri Dilip Kumar Tirkey
Shri Devender Goud T.
Shri Sharad Pawar

Shri T. K. Rangarajan
Shri Derek O’Brien

Shri Satish Chandra Misra
Shri Bhupender Yadav
Shri Sharad Yadav

Shri Om Prakash Mathur

Committee on Government Assurances

Shri Satish Chandra Misra — Chairman
Shri Husain Dalwai

Shri A. U. Singh Deo

Shri Md. Nadimul Haque

Shri Lal Sinh Vadodia

Dr. R. Lakshmanan

Shri Madhusudan Mistry

Shri Dilipbhai Pandya

Shrimati Viplove Thakur

Shri Surendra Singh Nagar

Committees



Standing [16 November, 2016] Committees  (xiii)

House Committee
Shri Om Prakash Mathur — Chairman
Shri Naresh Agrawal
Shrimati Renuka Chowdhury
Shri Prem Chand Gupta
Shri B. K. Hariprasad
Shri Harivansh
Shri Praful Patel
Shri K. K. Ragesh
Shri R. K. Sinha

Shri Pramod Tiwari

Committee on Member of Parliament Local Area

Development Scheme (Rajya Sabha)
Prof. P. J. Kurien — Chairman
Shri Bhubaneswar Kalita
Shri Vinay Katiyar
Shri Naresh Agrawal
Shri Mukul Roy
Shri S. Muthukaruppan
Dr. Anil Kumar Sahani
Shri K. Somaprasad
Shri Dilip Kumar Tirkey
Shri Munquad Ali
Shri Garikapati Mohan Rao
Shrimati Vandana Chavan

Shri A. V. Swamy



(xiv)  Standing [RAJYA SABHA] Committees

Committee on Papers Laid on the Table (COPLOT)
Dr. C. P. Thakur — Chairman
Shri Joy Abraham
Shri Vivek Gupta
Shri Santiuse Kujur
Shri Shwait Malik
Shri Garikapati Mohan Rao
Shri K. T. S. Tulsi
Shri Sanjay Raut
Shri Ram Kumar Kashyap

Shri Hishey Lachungpa

Committee on Petitions
Shri Prabhat Jha — Chairman
Shri Ritabrata Banerjee
Shri Narendra Budania
Shri Bhubaneswar Kalita
Shri Mohd. Ali Khan
Shri A. Navaneethakrishnan
Shri Rangasayee Ramakrishna
Shri Amar Shankar Sable
Shri A. V. Swamy
Shri Alok Tiwari
Committee on Privileges
Prof. P. J. Kurien — Chairman
Shri Naresh Gujral
Shrimati Kanimozhi
Shri Shwait Malik
Shri Satish Chandra Misra

Shrimati Sasikala Pushpa



Standing [16 November, 2016] Committees (xv)

Shri Anand Sharma

Shri Bashistha Narain Singh
Shri Digvijaya Singh

Shri Sitaram Yechury

Committee on Provision of Computers to the
Members of the Rajya Sabha

Chairman — Vacant

Shri Sukhendu Sekhar Roy

Shrimati Rajani Patil

Dr. Satyanarayan Jatiya

Shrimati Jaya Bachchan

Shrimati Vijila Sathyananth

Shri Ritabrata Banerjee
Committee on Rules

Hon’ble Chairman — Chairman

Prof. P. J. Kurien

Shri Prasanna Acharya

Shri Shadi Lal Batra

Shri Anil Desai

Shri A. Navaneethakrishnan

Shri Basawaraj Patil

Shri Ananda Bhaskar Rapolu

Shri Sukhendu Sekhar Roy

Shri Devender Goud T.

Shri Abdul Wahab

Ch. Sukhram Singh Yadav

Shri Rewati Raman Singh

Shri Tiruchi Siva

Shri V. Vijayasai Reddy

Dr. Subhash Chandra



(xvi)  Standing [RAJYA SABHA] Standing Committees

Committee on Subordinate Legislation
Dr. T. Subbarami Reddy — Chairman
Shri Ali Anwar Ansari
Shri Shadi Lal Batra
Prof. Jogen Chowdhury
Shri Biswajit Daimary
Shri Chunibhai Kanjibhai Gohel
Prof. M. V. Rajeev Gowda
Shri Vinay Katiyar
Shri S. Muthukaruppan
Shri Bhaskar Rao Nekkanti
Shri K. Parasaran
Dr. K. Keshava Rao
Shri Palvai Govardhan Reddy
Shri Sanjay Seth

Shri Shankarbhai N. Vegad
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DEPARTMENT-RELATED PARLIAMENTARY STANDING COMMITTEES

Committee on Commerce
Shri Bhupender Yadav — Chairman
RAJYA SABHA
Shri Joy Abraham
Shri Ram Kumar Kashyap
Shri M. P. Veerendra Kumar
Shrimati Thota Seetharama Lakshmi
Shri Shantaram Naik
Shri Vayalar Ravi
Shri D. Kupendra Reddy
Shri Kapil Sibal

Dr. Kanwar Deep Singh

LOK SABHA

Shri Subhash Chandra Baheria
Shri Abhishek Banerjee

Shri Bodhsingh Bhagat

Shri Jitendra Chaudhury

Shri Chhotelal

Shri Jayadev Galla

Shri Chandra Prakash Joshi
Shrimati Kavitha Kalvakuntla
Dr. Hari Babu Kambhampati
Shri Saumitra Khan

Shri Dhananjay Mahadik
Shri Kamal Nath

Shri Kamlesh Paswan

Shri K. R. P. Prabakaran
Shri T. Radhakrishnan
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Shri Janak Ram

Shri Dipsinh Shankarsinh Rathod
Shri Charanjeet Singh Rori

Adv. Narendra Keshav Sawaikar
Shri Vinod Kumar Sonkar

Shrimati Bijoya Chakraborty

Committee on Health and Family Welfare

Prof. Ram Gopal Yadav — Chairman

RAJYA SABHA

Shrimati Renuka Chowdhury
Shri Rajkumar Dhoot

Dr. R. Lakshmanan

Dr. Vikas Mahatme

Shri Jairam Ramesh

Shri Ashok Siddharth

Shri Gopal Narayan Singh
Shri K. Somaprasad

Dr. C. P. Thakur

LOK SABHA

Shri Thangso Baite

Shri Nandkumar Singh Chauhan

Dr. Ratna De (Nag)

Dr. (Shrimati) Heena Vijay Gavit

Dr. Sanjay Jaiswal

Dr. K. Kamaraj

Shri Arjunlal Meena

Shri Anoop Mishra

Shri J. Jayasingh Thiyagaraj Natterjee

Shri Chirag Paswan
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Shri C. R. Patil

Shri M. K. Raghavan

Dr. Manoj Rajoria

Dr. Shrikant Eknath Shinde
Shri R. K. Singh (Arrah)
Shri Bharat Singh

Shri Kanwar Singh Tanwar
Shrimati Rita Tarai

Shri Manohar Untwal

Shri Akshay Yadav

Committee on Home Affairs

Shri P. Chidambaram — Chairman

RAJYA SABHA

Shri K. Rahman Khan

Dr. V. Maitreyan

Shri Shamsher Singh Manhas
Shri Majeed Memon

Shri Bhaskar Rao Nekkanti
Shri Derek O’Brien

Shri Neeraj Shekhar

Shri R. K. Sinha

Shri Sitaram Yechury

LOK SABHA

Shri Prem Singh Chandumajra
Shri S. Selvakumara Chinayan
Shri Adhir Ranjan Chowdhury
Dr. (Shrimati) Kakoli Ghosh Dastidar

Shri Ramen Deka
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Shri Prataprao Jadhav

Shri Mallikarjun Kharge
Shrimati Kirron Kher

Shri Kaushal Kishore

Shri Ashwini Kumar

Shri P. Nagarajan

Shri Kinjarapu Ram Mohan Naidu
Shri Baijayant "Jay" Panda
Shri Dilip Patel

Shri Lalubhai Babubhai Patel
Shri Natubhai Gomanbhai Patel
Shri Bheemrao B. Patil

Shri Mohammed Faizal PP
Shri Bishnupada Ray

Dr. Satya Pal Singh

Shri B. Sreeramulu

Committee on Human Resource Development

Dr. Satyanarayan Jatiya — Chairman

RAJYA SABHA

Prof. Jogen Chowdhury

Prof. M. V. Rajeev Gowda
Shri Anubhav Mohanty

Shri Pratap Singh Bajwa

Shri Vishambhar Prasad Nishad
Shri Basawaraj Patil

Shri Sharad Pawar

Shrimati Sasikala Pushpa
Dr. Vinay P. Sahasrabuddhe



Dept.-related Parl. [16 November, 2016]  Standing Committees — (xxi)

LOK SABHA

Shrimati Santosh Ahlawat

Shri Bijoy Chandra Barman
Shri Nihal Chand

Shrimati Bhawana Gawali Patil
Shrimati Kothapalli Geetha
Shri Anant Kumar Hegde
Prof. Chintamani Malviya

Shri Bhairon Prasad Mishra
Shri Chand Nath

Shri Hari Om Pandey

Dr. Bhagirath Prasad

Shri N. K. Premachandran
Shri K. N. Ramachandran

Shri Mullappaly Ramachandran
Shri Sumedanand Saraswati
Shri M. 1. Shanavas

Dr. Nepal Singh

Dr. Prabhas Kumar Singh

Shri P. R. Sundaram

Shrimati Neelam Sonkar

Shrimati P. K. Sreemathi Teacher

Committee on Industry
Shri Sharad Yadav — Chairman
RAJYA SABHA
Shri Narendra Budania
Shri Ram Narain Dudi

Shri Vivek Gupta
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Shri Shwait Malik

Shri K. K. Ragesh

Shri Vivek K. Tankha

Shri Pramod Tiwari

Shri T. G. Venkatesh

Dr. Chandrapal Singh Yadav

LOK SABHA

Shrimati Ranjanben Bhatt

Shri Birendra Kumar Chaudhary

Shri S. P. Muddahanume Gowda

Shri Mohammad Asrarul Haque
Shrimati Darshana Vikram Jardosh
Shrimati Poonamben Hematbhai Maadam
Shri Bidyut Baran Mahato

Dr. (Prof.) Prasanna Kumar Patasani
Shri Tapas Paul

Shri Mutthamsetti Srinivasa Rao

Shri Ramsinh Rathwa

Shri Konda Vishweshwar Reddy

Shri Raj Kumar Saini

Shri B. Senguttuvan

Shri Rajveer Singh (Raju Bhaiya)

Shri Y. V. Subbareddy

Shri Rameshwar Teli

Shrimati Savitri Thakur
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RAJYA SABHA
Wednesday, the 16th November, 2016/25th Kartika, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

(The National Anthem, “Jana Gana Mana” was played.)

OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Mr. Shimon Peres, former President of Israel, and King Bhumibol
Adulyadej of Thailand.

Mr. Shimon Peres passed away on the 28th of September, 2016, at the age
of 93. A statesman, who made bold efforts to achieve peace for his country and in
the region, Mr. Peres carned widespread respect and many accolades, including the
Nobel Peace Prize, for the values he stood for in public life. He was a visionary,
who strongly believed in the power of knowledge, innovation and technology.
Mr. Peres will be remembered for his lasting contribution to the promotion of
bilateral ties with India. His death is an irreversible loss to Israel and its people,

and also to the world at large.

King Bhumibol Adulyadej of Thailand passed away on the 13th of October,
2016, at the age of 89 years. Throughout his seventy-year reign, King Bhumibol
was a unifying figure, deeply revered by the people of Thailand for his grace and
compassion. A sagacious and charismatic leader, he played a pivotal role in shaping
modern Thailand and in consolidating relations with friendly nations around the

world, including India. His death is an irreparable loss to Thailand and its people.

This House joins the bereaved families, the Governments and the people of
Israel and Thailand in mourning the passing away of Mr. Shimon Peres and King
Bhumibol Adulyadej and conveys its heartfelt condolences to them in their hour

of grief.

Hon. Members, I also refer with profound sorrow to the passing away of
Dr. A. R. Kidwai, Shri M. Shafi Qureshi, Shri Govindrao Ramchandra Mhaisekar

and Shri Salil Kumar Ganguli, former Members of this House.

Dr. A. R. Kidwai passed away on the 24th of August, 2016, at the age of
96 years.
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Born in July, 1920, in Barabanki District of Uttar Pradesh, Dr. Kidwai was
educated at the Jamia Millia Islamia, New Delhi, the University of Illinois and the
Cornell University in the United States. He was awarded the Honorary Doctorate of
Vidya Vachaspati by the Institute of Tibetan Studies in 1997 in recognition of his
contribution to Buddhist Studies. An educationist, a distinguished scientist and researcher,

Dr. Kidwai took active part in the freedom struggle and the Quit India Movement.

Dr. Kidwai started his career as a Research and Development Chemist at the
Chemical, Industrial and Pharmaceutical Laboratories, Bombay in 1941 and rose to
become the Professor and Head of Department of Chemistry and as Dean of the
Faculty of Science, Aligarh Muslim University, and Chairman of Dr. B. R. Ambedkar
Centre for Biomedical Research, Delhi University. He served as the Chairman of the

Union Public Service Commission from 1967 to 1979.

Dr. Kidwai was engaged in the field of education for over 35 years and
played a pivotal role in reviving and developing the Nav Nalanda Mahavihara as
an International Centre for advanced studies in Pali language and Buddhist studies.
He made valuable contributions in modernizing the Khuda Baksh Oriental Public
Library, re-orienting the Victoria Memorial in Kolkata as a Centre for Indo-British
Cultural Cooperation and re-activating the Bharatiya Nritya Kala Mandir, Patna, as a
leading centre of performing arts. He also made significant contribution to modernize
education in Madrassas and integrating them with technical training. Dr. Kidwai
served as the Governor of many States - of Bihar twice, from 1979 to 1985 and
again from 1993 to 1998, of West Bengal, from 1998 to 1999 and of Haryana,
from 2004 to 2009. For his distinguished services to the nation, he was awarded
the Padma Vibhushan in 2011.

Dr. A. R. Kidwai represented the National Capital Territory of Delhi in this
House from January, 2000 to July, 2004.

In the passing away of Dr. A. R. Kidwai, the country has lost a noted educationist,

a distinguished parliamentarian and an able administrator.

Shri M. Shafi Qureshi, passed away on the 28th of August, 2016, at the age of
86 years. Born in November, 1929, at Srinagar in Jammu and Kashmir, Shri Qureshi

was educated at the Amar Singh College, Srinagar and the Aligarh Muslim University.

A lawyer, Shri Qureshi was associated with various cultural, social and sports
organizations. He was the Secretary of the Law Society of Aligarh Muslim University;
President of the Geographical Society, the Badminton Association of India and the
All India Peace and Solidarity Organisation, Jammu and Kashmir; and Chairman of
the Indian Cultural Institute, New Delhi, and the Kho Kho Association of India.
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Shri Qureshi started his legislative career as a Member of the Rajya Sabha.
He represented the State of Jammu and Kashmir in this House from May, 1965 to

January, 1967.

Shri Qureshi was also a Member of the Fourth, Fifth and Sixth Lok Sabha.
He served as a Deputy Minister in the Ministries of Commerce, Steel and Heavy
Engineering, and Railways; Minister of State in the Ministry of Railways and Minister

of Tourism and Civil Aviation in the Union Council of Ministers during 1966 to 1980.

Shri Qureshi served as the Governor of Bihar from 1991 to 1993, of Madhya
Pradesh from 1993 to 1998 and of Uttar Pradesh from May to July, 1996. He was

also the Chairman of the National Commission for Minorities from 2007 to 2010.

In the passing away of Shri M. Shafi Qureshi, the country has lost a distinguished
parliamentarian and an able administrator. Shri Govindrao Ramchandra Mhaisekar

passed away on the 22nd of September, 2016, at the age of 92 years.

Born in December, 1923, at Hadgaon in Nanded district of Maharashtra,
Shri Mhaisekar was educated at Government College of Arts and Science, Aurangabad,

Osmania University and M.P. Law College, Aurangabad.

An educationist by profession, Shri Mhaisekar worked in the field of education,
rural development, health, etc. He was founder, Life Member and Trustee of several
educational institutions. He was a Member of the Panel on Educational Administration
Reorganising Committee, Maharashtra from 1962 to 1965. He was also a Member of
the Executive Council of the Marathwada University from 1968 to 1975, Panchayat
Raj Evaluation Committee from 1970 to 1972, and State Planning and Development

Council.

Shri Govindrao Ramchandra Mhaisekar represented the State of Maharashtra
in this House from April, 1976 to April, 1982.

In the passing away of Shri Govindrao Ramchandra Mhaisekar, the country

has lost a distinguished educationist and a noted social worker.

Shri Salil Kumar Ganguli passed away on the 24th of September, 2016, at
the age of 91 years.

Born in May, 1925, at Mussoorie in Uttarakhand, Shri Ganguli was educated at
Presidency and Vidyasagar Colleges, Calcutta and Law College, Calcutta University.

A lawyer by profession, Shri Ganguli was associated with several associations
and workers’ unions. He was a Member of the Council of the Bar Association of

India, West Bengal, and Council of the All India Association of Democratic Lawyers.
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He was also the President of the Forward Seamen's Union and Federation of All
India Jute Mills Staff Association. He also served as Vice-President of Bengal Motion

Pictures Employees Union.

Shri Salil Kumar Ganguli represented the State of West Bengal in this House
from April, 1970 to April, 1976.

In the passing away of Shri Salil Kumar Ganguli, the country has lost a

veteran trade union leader and parliamentarian.

We deeply mourn the passing away of Mr. Shimon Peres, King Bhumibol
Adulyadej, Dr. A. R. Kidwai, Shri M. Shafi Qureshi, Shri Govindrao Ramchandra
Mhaisekar and Shri Salil Kumar Ganguli.

I request Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

families our sense of profound sorrow and deep sympathy.

PAPERS LAID ON THE TABLE

Statement showing the Bills passed by the Houses of Parliament and assented
to by the President

SECRETARY-GENERAL: Sir, I lay on the Table, a Statement (in English and
Hindi) showing the following Bills passed by the Houses of Parliament during the Two
Hundred and Fortieth Session of the Rajya Sabha and assented to by the President:—

1. *The Indian Trusts (Amendment) Bill, 2016

2. The Child Labour (Prohibition and Regulation) Amendment Bill, 2016
3. The Regional Centre for Biotechnology Bill, 2016

4. The Lokpal and Lokayuktas (Amendment) Bill, 2016

5. The Compensatory Afforestation Fund Bill, 2016

6. The Indian Medical Council (Amendment) Bill, 2016

7. The Dentists (Amendment) Bill, 2016

8. The Institutes of Technology (Amendment) Bill, 2016

* Bill passed by the Rajya Sabha during the 239th Session.
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9.

10.
I1.

12.
13.
14.
15.

The National Institutes of Technology, Science Education and Research
(Amendment) Bill, 2016

The Benami Transactions (Prohibition) Amendment Bill, 2016

The Enforcement of Security Interest and Recovery of Debts Laws and Other

Miscellaneous Provisions (Amendment) Bill, 2016

The Central Agricultural University (Amendment) Bill, 2016

~The Appropriation (No.3) Bill, 2016

"The Taxation Laws (Amendment) Bill, 2016

**The Constitution (One Hundred and First Amendment) Act, 2016.
[Placed in Library. For (1) to (15) See No. L.T. 6176/16/16]

(MR. DEPUTY CHAIRMAN in the Chair)

Report and Accounts (2015-16) of the (EIL), New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table,
under sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy each

(in English and Hindi) of the following papers:—

(a) S1st Annual Report and Accounts of the Engineers India Limited (EIL),

New Delhi, for the year 2015-16, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General of

India thereon.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 5327/16/16]

I. Notifications of the Ministry of Commerce and Industry

II. Report and Accounts (2015-16) of the IRMRA, Maharashtra and related papers

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I lay on the Table:—

L.

(i) A copy (in English and Hindi) of the Ministry of Commerce and
Industry (Department of Commerce), Notification No. G.S.R. 772 (E),
dated the 8th August, 2016, publishing the Special Economic Zones
Rules (Amendment) Rules, 2016, under sub-section (3) of Section 55 of
the Special Economic Zones Act, 2005, along with Explanatory Note.

[Placed in Library. See No. L.T. 5329/16/16]

~ The Bill could not be returned by the Rajya Sabha and was deemed to have been passed by both Houses under
article 109(5) of the Constitution.
** The Bill was introduced as the Constitution (One Hundred and Twenty second Amendment) Bill, 2014.
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(i) A copy (in English and Hindi) of the Ministry of Commerce and
Industry (Department of Industrial Policy and Promotion), Notification
No. G.S.R. 884 (E), dated the 14th September, 2016, publishing the
National Institute of Design (Form of Annual Statement of Accounts)
Rules, 2016, under sub-section (3) of Section 38 of the National
Institute of Design Act, 2014.

[Placed in Library. See No. L.T. 5328/16/16]

II. A copy each (in English and Hindi) of the following papers:—

(a) 57th Annual Report and Accounts of the Indian Rubber Manufacturers’
Research Association (IRMRA), Maharashtra, for the year 2015-16,
together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5330/16/16]

Ordinance

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, I lay on the Table, under sub-clause
(a) of clause (2) of article 123 of the Constitution, a copy (in English and Hindi)
of the Enemy Property (Amendment and Validation) Fourth Ordinance, 2016 (No.7
of 2016), promulgated by the President on the 28th of August, 2016.

[Placed in Library. See No. L.T. 5312/16/16]

STATEMENT REGARDING ORDINANCE

Circumstances leading to promulgation of Enemy Property (Amendment
and Validation) Fourth Ordinance, 2016

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): Sir, I lay on the Table, a statement (in English and Hindi)
explaining the circumstances which had necessitated immediate legislation by promulgation
of the Enemy Property (Amendment and Validation) Fourth Ordinance, 2016.

...(Interruptions)...
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ANNOUNCEMENT BY THE CHAIR

Re. Suspension of listed business for discussing situation arising out of
demonetization of I 500 and X 1000 currency notes

sft TRET SATA (STR UST): IUFHMNT HEIG, el 267 & S &9 AN BT
A Bl ...(AIH)... T FI&HT AN gl ...(TALUH)... 39 I Bl 3MMTDH emergency
F Nad W ...(FIUM)... I A<S! I el 2l ...(FaM)... W I 3 3A1E emergency
B T B L (Haum)...

Th AHA ME: BIg HA 8. (FaL)..

MR. DEPUTY CHAIRMAN: Okay, allow me. ...(Interruptions)... 1 will come

to that. ...(Interruptions)... 1 will come to that. ..(Interruptions).. Okay, please listen.

8t wclter @g fism (SR yew): Y8 @RI < ] @ Bl LL(@AYUH)... AT G
SIRIYI ...(aaer ). ..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, we have given the notice,

and other colleagues also have given the notices. You may first hear us.

MR. DEPUTY CHAIRMAN: I am going to comment on that. ...(Interruptions)... 1
am going to react on that. ...(Interruptions)... A number of notices have been received
under ...(Interruptions)... please, please, please. Honourable Members, a number
of notices have been received under Rule 267 for the suspension of the ‘List of
Business’ today for a discussion on the issue of demonetization of the currency notes
of T 500 and ¥ 1000. I see that there is a general consensus for a discussion. As
the House knows, just now in the leaders’ meeting there was a total consensus for
a discussion on the subject. The Government has also informed that they are ready

for a discussion. Therefore, I am allowing the discussion to be taken up right now.

sft TRe spmaTe: fha-fd o1 Aifew faar g2 ..(@aum)... Aifew fea-faa o
272 ...(HIHM)...

SHRI DEREK O’BRIEN (West Bengal): Please tell us who gave the notice
first. Please read out the names of the Members who gave the notices. There are

Members who have given notices.
sft Re1 3pmaTe: AIfey foa-fd &1 82 ...(cuaEm). ..

SHRI DEREK O’BRIEN: I would request you to please read out the names of
Members of all parties, who have given the notices in the order they have submitted.

Thereafter, you can call any Member and the biggest party Member will speak first.

MR. DEPUTY CHAIRMAN: Okay. What you want to know is ...(Interruptions)...
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sft TRe1 3pmETe: fov-fow ol =1 Aifew fean 22 ... (aaaum)...
MR. DEPUTY CHAIRMAN: That is all. ...(Interruptions)... That is all. Okay.

SHRI DEREK O’BRIEN: Which party has given the notice first? Who has given

the notice? In that order you please read out the names.

MR. DEPUTY CHAIRMAN: Okay. No problem. I am agreeing to it. I will
read out the names of Members who have given the notices. There is no problem
in that. But, after that, we will start the discussion and we will follow the usual
procedure. That is number one. Number two, I want to say one more thing, in any

case the discussion has to be over by 6.00 p.m. ...(Interruptions)...

2} witer < fism: Q)1 <9 BhT I B, W < DI B Bhbl GIAT &, TSI BT DA
B SIYT Al ...(FAHF)... $9 a1 U MY 9T B AT 7 ST ... (TILT)....
39 TR Y BY P A MY ... (FIHF)... TE AT RAERE B ...(ag)... S8
I S Bl g BR [IN ... (FAUM)... AT $H BM Bl g B A 9T Beb TSI?
..(FAY)... IT < W 2| IS BT HH oW &l ST ... (FALH). ..

SHRI NARESH AGRAWAL: No time limit please.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Please

don’t fix the time limit. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Agreed; your point is if it is to be continued
tomorrow. I have no problem. ...(Interruptions)... 1 will take the consensus of the

House. Sit down. At that point of time ...(Interruptions)...

# TN AT Y3 VP A AR el gl HUAT G GA Aol .. (FELH). ..
MR. DEPUTY CHAIRMAN: I am conceding your request.

3t AT STETA: ART YE FEl © b Ul & GG Pl SW@d Y 5 UPR B
3T ol Bl..(TIET)..

it IuquTafcr: 3 7 QT .. (@@ET)... A4 HT dIfeTl 3T discussion I
8l gall..(aUT).

i} R AT I- ST A I 5, IR U< &b A1 DI ST Y ... (FAIM)...
it ST 3141 discussion Y eI g, 3T A dIfergl 3y SfSy) ... (aem ). .

# AT IATA: SR U< $ A DI S b AU g $H A Bl A,
foan ...agm)...

2 ITUTAR: R Sfl, discussion Y T8I g3 ... (@AYM)... JFAY, Huam 93yl
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s RTT IUATA: T TS FHISTIE] UTE] Bl i AT ST Rifh g9+ Aifed
fear 21 'Ry e B

2t Sgqumfa: My 9fSYl Discussion Yo Tl AT, R M9 T dld W8 &2
...("9YT)... 3MY afsT ..(FAYT)... 1 will read it. Please sit down.

3l AR IET: I8 I eI 81 IE SR YW b GG bl <@ Y fordr T
..(FAU)... I8 <90 f’d # &l B

st IuHf: T80, discussion Y el §al, MY 93Tl No, no. Nareshji, please

don’t derail. ...(Interruptions)... Nareshji, please don’t derail. ...(Interruptions)...

sft RS IR (SR TSI AU 3O AN B g qal AT ... ..
diordt & AN BT g g1 &I el L (@au)... fad w5 9 da) L caur). ..

MR. DEPUTY CHAIRMAN: No discussion now. I am going to read out the

names. ...(Interruptions)... Sit down, sit down. I will read out the names who have

given the notices. Do you want to read out all the names who have given notices
under Rule 267 on this subject? I am going to read out the names of Members
who have given notices on this subject on Demonetisation of currency notes of
X 500 and ¥ 1,000. There are first two notices on other subjects, so, I am not
reading out those names. Now, number two, that is the first notice on this subject,
Shri Derek O’Brien; the subject is ‘Inconvenience caused to common people due to
hasty demonetisation’. The next is Shri Anand Sharma on ‘Social and economic fallout
due to demonetisation of currency and hardships suffered by citizens’; Shri D. Raja
on ‘Situation arising out of the demonetisation of ¥ 500 and ¥ 1,000 currency notes
in the country’; Shri Sharad Yadav on ‘Unplanned demonetisation of currency notes of
% 500 and X 1,000 by the Government causing a lot of hardship to every person in
the country’; Shri Naresh Agrawal on ‘Decision of the Government to demonetise ¥
500 and X 1,000 currency notes’; Shri Sitaram Yechury on ‘Social and economic fallout
due to demonetisation of currency and hardship suffered by citizens’; Shri Ananda
Bhaskar Rapolu on ‘Ongoing chaos following drastic, precaution-less demonetisation
of ¥ 500 and X 1,000 currency notes’; Shri Prem Chand Gupta on ‘Unplanned
demonetisation of currency notes of ¥ 500 and I 1,000 by the Government causing
a lot of hardship to every person in the country’; Shri Vishambhar Prasad Nishad on
the same subject; Shri Satish Chandra Misra on ‘Problems due to demonetisation’;

Shri Pramod Tiwari on the same subject. These are the Notices. ...(Inferruptions)...
SHRI DEREK O’BRIEN: Sir, I have a request.

MR. DEPUTY CHAIRMAN: One second. There are two more notices on
the same subject. Number one, by Shri Kiranmay Nanda. The second is that of

Shri T. K. Rangarajan.
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SHRI DEREK O’BRIEN: Sir, I have one request.

MR. DEPUTY CHAIRMAN: Let me complete. As I have already said, we would

start the discussion now because there is a lot of concern.
SHRI DEREK O’BRIEN: Sir, I have a simple request.
MR. DEPUTY CHAIRMAN: Let me complete. ...(Interruptions)... Let me complete.
Therefore, the Business, as notified today, in the List of Business, stands suspended.

SHRI DEREK O’BRIEN: Sir, I have one request. I completely agree with you
that we should go in the order where the Congress would speak first, and so on.
The request from my Party is, Sir, because we have a meeting with the Rashtrapatiji,
and since I am scheduled to speak at number 4, could that be put on pause? I will

speak at a later time. That is all that I wanted to say.

MR. DEPUTY CHAIRMAN: That is okay. So, we may straightaway start the
discussion; Shri Anand Sharma to initiate the discussion. ...(Inferruptions)... Those

who wish to speak must give their names within half-an-hour.

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, the debate is taking

place under Rule 267. That is what my understanding is.
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, the Notices that we have given are under
Rule 267.

MR. DEPUTY CHAIRMAN: Notices under Rule 267 have been accepted and,
accordingly, I have suspended the List of Business for today. I have already given
that ruling. Now, those who wish to speak must give their names within half-an-
hour. T know that the subject came up just now, but within half-an-hour the names

should come.

St TR rETe: Rrei ey A1 8, S9 99d 19 dl 399 automatic &1 3T TG

MR. DEPUTY CHAIRMAN: When it is the turn of their Party, their names
would be called. Mr. Anand Sharma, please start.

DISCUSSION ON DEMONETIZATION OF CURRENCY

sft 3ve vt (fRMTad U<en): A SUMHMRT ABIGY, HIdR 8 ddWR &

foq Ty 8 991 & 919 WRT & wa™ HA S Wg AN S 9 UH =W @, I B
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M A fun <9 & sfet™ § ugell 9, ISl & 918, Udh T T 7 I Bl
I3 b HIEYH I Th g1 bdell gardT fb IR ° o fear & f6 g @ v
3R U §IR BUY & Sl B! Al 8, Sl 9RA $ 3R AHoRM H &, ARPR ITD]
€ DR & TAT SHBI oTel SSx T I & 918 el AET S| JE-1-T 9= 4347
St g ft FEl fF <9 H Bl o9 W UBR B & oIy, eddare W Ad I
& 1T, I8 HeH ST B, Rife IJg U1 AdHhdrd] SRIHTT HRd & 3R 9 9137 |
ﬂ%ﬁﬁ?ﬂ, counterfeit currencyﬂ@ﬁ%ﬁ%,ﬁﬂ?ﬂﬁﬁ?ﬁ%ﬁwﬁlﬁmﬁw
Bl H 3™ ¥ US a1 W HR o1 dedl § b STel qP Plal €, AURTE B U,
T FI, counterfeit AT BT UeH T 8, S9 WX 39 Wed &l XU &1 8, TP Ad Bl
B Pl 9 & RacT® 8, 8H Addhdie & RIel 31 89 fORIg &xd § 8% S ufd
P, BX 9 AT P, S HRA B BT B Aol g9 © 3R SHH! I AR T
P T, I I P T BT JHAMT B Bl

I SUFHTIRT 816, U9 I8 Il § & <9 & 3iEX 16 ARG 63 TR PRI
P P! AT Pl H ¥, IAH H 86.4 HRTer 500 3R 1000 & Al &, @I eighty
six per cent of currency was scrapped with one announcement of the Prime Minister.
319 weT I © b w19 w' Fofy fean, A foa w31 Sft Higjg &, o oa € &
A gifersll ™ Rord §& &1 IfHER B, 1 I8 WRGR 7 -9 ) 93 fban
o1 5 86 IR U1 O RgM & AOTR & 3SR B, I8 AMHY Thell TT F2
g W I3 Bl 98 Blol G BT UAT B, IE FIIRT qATA MUY B, Rifp AR H
ST cash to GDP ratio &, @8 12 ¥ 14 Uferd & &9 § Bl I8 WRA B SHAHE! DY
RIS B S &l oF-a9 8§ — fBaM § ofdx AoigY, HHARI, BICT AR,
TN I1elt, €Ndl, |18, S T AEAd o B dYd 8, d 7 dhfec bl by Iold o, o
g F SR AP g b} doid ¢l U TuE H#A S ¥ T 99 o I S
BEl, 98 39 99 91Al DI AeToR TG B T 91 DI T

STFYTIRT ABISd, I 91 ST Siest © b 391 9T WRd & 99 &l fod
o H@3 A gfd e, o9 7 45 @ eRd 7el # |ard fhar i of b fea
counterfeit currency 8?2 Tdell oUAT fhdT B, 89 TR fad ¥ &1 S &, W U™
SKEIZRSEIA %, S Pl counterfeit currency 3JMa gt 0.02 TRHT fake Indian currency
notes, JE TARHR HE &I Bl AP MYR I9ATHR IBRID 86 U dl fdbrad af
3R < H U S murd R 91 a7 31 o g™ & AMR® wreR #, T4
H, o § W H U SN g I8 AEd § 6 AR 7 & Ugd Bl AeoR 39
PR Ig B fBAT B SATAY U8l I8 Yol SRl & [P diel g &I gRYNT &1
2?7 SU9HTaRT Aeied, fad @3t St §9 R U Sl 9ed § g4 fa w3 St of
HIS[E &1 I8 BIell 99 Sl g &— I[URTY DI U1, ISAT1 bl I T H 377 Bl

I consider the usage of the word 'black' and its association as something illegal, as

racist. But that is a separate issue. Now, from where does it come? You say, crime
money; illegal money; proceeds of crime; tax evasion. WX Jg fod #=t S qard
g U W I I8 B, SR I8 e T8l g1l ¥, Sy H MU WR BIg Blerded
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[t s 3]
T8l PR IBT 1 U A1 U8l ¥ Bl I§ Ped U, W I§ UL B, SAlIY BH 39 W =l
BT AT 5 ar a7 Sfud ® a1 39 foly @15 iR ¥eg g9 S1e?

ST HEISd, SIY GRAR BT Ig g™ IS fb Uem= 531 9 99 a7 <1
®el & aIfgd dR W) N1 U1 ferga & aioiR | o1, 51 o1, ROl & g
o, P & U o1, AOIgR & U AT, ARPRI BHARI & UTF o1, S IHD! TR
BT A1, R g8 UFT BIeTl € AT? I8 Y Iodl 51 G4 g H v dow wan
%@?ﬂﬂﬂ%eoonomymmwwﬁiﬁ@%ﬂmmﬁﬁ,wwaﬁ?
qdhell AlC I dTel fEGRI BI economy HI FeK! &l I8 ABART Bl I &1 37T
ol o, W™ R I9 BT Beifbd AT BN

SUHART #EIGY, I§ UP BDIdd © (b BARI economy H PiY BT UH A=y
ANTE &1 fHaH A8Td Bl 8, I8 IqD! GA-UA Bl HAs gl 98 f&7-31d gu 4,
IR H AT AT 2, S Fge™ &1 g1 81 Herrn vear, ¥ig T8 Arr
TSdl, FGEIM 30T Ue e WXl §l §ART JAFedl [$aH 21 98 fHaH, S axal
P SIAT €, HETId BRAT 8, I8 AU B Hel H b IMAT §l SMID! agrarian
economy & HI1? I8 39 B Pl <HI H AT ®, gdex | ol 8, WIS & el §
AT 81 519 98 S9B] Aol A 991 2, 99 I9D! qdHe H Y Hedl gl bs IR g
Prd f T8I i arht 81 I8 RgIM $1 Uh sdbidd ol 98 fear, el sas)
BAd B AT HSl H Tdhal H AT DI K 8, FT 98 hA Blell 89 o dh? I7dl
T 3R PIeT &9 ABR Al 82 Ig UIH Sodl B

ITFHMRT S, fham S @liedr g1 i I8 e a9 foar g, 919 e &l
G B HIA DY BT e ot 2, & B mEd o (98 g% g g, e
B 151 TRl 7, fFaM @1 @g @ilE! 81 3fSl AT &1 8Tadd &l §? &I I8
HY BT g9 87 3N FgRM & Wal § BRIsl Wd A9y BM B I8 o, i
3T 9 THM Wd AogR PR 81 MY &1 <1 fad @t 200 30 fIETS! UIel &, 9% b
A ¥ o § o &, daR H @l 7 b f&edl a-g | 200, 2000 9 el g,
w g ff 7E Froaa & 72T e TE axel, -l AR o €, BRISl ol
drgAl § @ Y Bl

IE HId g8l a6 AT T8 Bl U F ARG AN, S GER GHET @ g, 9
BIC-BIC B H 9K 7, &1 fa w3l Sff I8 918d 8, #_1 394 I8 ued © & g
BT HIF-A1 VAT [HAM g, ST U gikdl, T898 & 3G HISc Bl bl W8T A
FieTH 3N B, cheque book SR STTAT 82 HIF-T VAT BET 8, HIF-AT AT MEH
HeU UR WMT dOdl 8, Sl AP HISC BIS M2 AT Al H8 AT cashless
economy. T & 3f&x U BIF-UT cashless economy &7 3R 3T & e A
cashless economy BT, ST 3T TAI-XTd HRAT T8 &, IID] W?E@é‘ﬂ?ﬁ
ST I T8l BY UIY, a1 ST A8iey, fag =i St 39 w® 1R &




Discussion on Demonetization [16 November, 2016] of Currency 13

IfE AP 919 F T B AW oA SY, @1 g7 ST 7, R a1 sFRie H,
Ao 4% BI SlolR el BT A1yl FRIMIT Hgd 4 DI IJRT el BT a1
AR Tl P X UISTS TCfeli FEl BIUAT ATl hise dre-sfae dle d HH
T, RIT SR 8, U BT BI? A I $ g6} WK @, 39 Sl ©, TG H3i0
S €, DI Ga Al YIAE TEl BIAT USdl, SAdh hHARI-ABRT B B, W
IAD! W ATSI-Tgd Albel DI DI STORd Bl ol MU FT A2 3T FF AR
®I, fFgw™ & TAM ARG B a1 ot a1 & — 89 o 9% Q9 T, rule-
based, rule-governed country %, Faene o 9 g1 SMUT < & | ANl Bl
ORI 1 fT! 39 HH & HH ITDI A b Bl ARG F BH g1 B Ol I
g1 WRBR BT T SMAT, o HA Sl 7 Hel AR faxg #2017, g 41 I8 Pel fb
3R Yol IaT Id oI Adbdrdl HI HBIIaT & Sdll fTd 9™ counterfeit U4T 8,
SIHI BIIST B STl 39 I U1 3foig dd g o foodt o awer § 721 o wen #
3MIG AT | WBR ¥ Bl g (& SRT I ¢, $UT IS 9 <, Ja F241 I
OH 980 9 Y& ©, J -1 B g § 7 T i g fofy fman, oma @
PI BBl fb §F MMYP! &1 BRI B, TP HEM P THI < &, Ol [ BARI ARBR
S TG H W) g3 ATl Demonetization T8l T BT, STl & G 3Nl AT 1946 H
U Bl ol AT, 1978 H AR BT TN o1, SId 9K ¥YY &I Al el faa
AT AT I 2000 BT Hell I o Bl ISy ARXBR BT AT, i T EIR BT Al
qI ofls, R dd o &l 93 feam e o 8)7 9P qiegd I Ig U ¥, I8
RT e 3R I I, S 9l 96 NS SRR AR ve w31 &1 gaeq g7 @ Tl
H ITed el fa@r 7 €1 W1 U I8 © {6 B 41 adddral aRl W) Red §6
IR We b & U AT § 3R dedal © fb AT counterfeit moneyaﬂﬂff?&ﬂqﬁ
q8 BT I$ < fear? g8t a€ Sar 7, et o9 § odd I 7, WEd &1
g, 9 W) 98 SO <, W) SO S a8 R fhan? omu 9 uR A o @,
3o gRATfEel I8 ot f5 i ordl faeelt S <9 & efex &My, I8 #R1 AfdRad
3g9a W § 3R P8 W ArT W &, e fag 43 St 9@ 99 €, 9 RRgwE &
IR $ g a9 SYRW ©, Sl I9 A Bl Bl G T8l < UT I8 A, Rifb I8
39T YT Yaaaol $ fordn o1 SRR 7 12 9o urdal o & f6 St fageh 9
g, 7 W PBaa 6,000 TUY B o S FhHd &l Bleed J Sl ogerd ddb YAHI Y QY
9, P TIRUIE R gaer] d& UAHI 8 1Y ¥, I i Jail o g o
ISP U1 IHT BT H A fean [ g & efeR I8 Hard S8 T 3N B
FAER-TF 39 TR F W s gl 7 430 Sff 39 W) MR 9 @ g & g3 el
F, STP TRIISY R B8 LT o 307 I & ANINSD] Bl I§ Ysargorl Aol af
g f5 RS oM § U8d &8 IR WAl 39 $ IR 39 UR § W TS ¢ &
R R O I8 A T 6 g8 < HIer-areiRAl B <¥ 8, 86 Ufiwe Ul
PIAT-ATSR 3R SURTE BT YT 81 GORT, I8 b MY I8T TR & w9 Al A,
glcd § B8RRI, B9 SMUdI U1 of ol 3R 893Ul & a9 Tl <3, Fiifd 3a
al =St #R foran, 89 a1 JMIBT 6,000 TUI & S| R MU R fhan, AT gem
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[t am== ¥mif]

S 7 RBgE & Anll R gl IRAMEEA @ fF a1 IR 96 ™ Fare
B &, 31F SHD! deTd off I8 & BAR el off Y&l &, e gedl o <&l 81 3mus
®el {6 4,000 DT AR gacl ol g9ars, U RIS ISTR-U-3ATSH! T8GR I8
SR & IR H UH IR AT

"SH-U-SXIST TR AU & IR e,
g1 3RS ¥ el Y, &1 gaoR ||

39 Al B 98 T & IR HHIGR A 9, &1 HAM H fdha 1Y, §7 95ad |
el Tl T AR H e U, S ge | o TV, & BAM ¥, & g5 HI gl
&1 PRl SR q1 &1 ¥ 9galll 3Mu+ U BTerd UsT fhyl U a1 18| M I8
2, 8% Jfad &1 MU Hel 6 JA o7all, 89 I IRifad My &= &, Y aR
g9R TUY Tl @l 89RT §% &1 @rar 8, 89 99 &1 @il €, TG ST W @1dT 2,
PHART BT 96 B THISE 3, 990 W 8, BIC ANRT BT Gl 8, HRel Wl ol
JMABT AT SleAd &1 S-G9 AT HI 8l 3T A G& Ped 8l (b SAP! Sird B,
3T Ge & A 2 Bl 6 I SIRT 9o & Udeed I S WHR FEdl § 6 &
S B, S U7 ST, 1 gH S BNl 3 9 R geAdg 27 gEsl ard
g f5 6 WHR FHART B, Th BT A0GR & ol Wd § HM HAl 8, Th AoIGY
98 ¥ 9l RR W $c-Mg) ofax $AR 91T B, hegae od] B, $B U @l & off
oIl B, 31T IFH! B AT I H2A? B A1 SIHR Te A B AR It § 6
Sl # ST 31 FrTe W) ST udel I A8 ISR MUB! fhE B A &
g, fora dfeem =7 Ut feam &2 I M9 & 99 997 *® € 6 U 'RT 8 eIk
T IO W AR fF & 319 Uaheed A U1 MdTe™ Q1?7 39d! 3MY =T HEd
£2 SADI AT Bl g F FSTE HEA 87 AMMT YRAIY H Ig 3NId RTIHar oy &
fEgwa @1 Sl srefeyaRen 8, Sl el Ydd R gedl of, IH! 3T e B Bl
AT 1 31 ITell aad SMYDBT FATYT

HEIGY, Bl O | IS8 & dRIdh &l MY UG, 1978 H RIS & TR I 37TS.
S, ged, Seid T forar 912 ued & 9 fad 531, WRPGR BT Bl o1, JARGISME &
IR BT HET TN T B8 T2 I8 fh AR UH 89X, Ui BOR AR &F 89X
BT e SHFCIZS BN I god NS AT AT| MY 1 Bl ST &l I,
3TST A1 AIRREMET 8, Hhaal 81 T, ’9NoN 81 I8, 3 BRI, I 99 a9 & TR
q forar e, o #=t St Su9afT weiga, § My A1 | 9ad 3iR < B gaqrT
el g b SIRERS & Mok 1 Bisd 4R forar o f6 I8 %den wel haar T2l
BRT| SBIM SAGT HRU 11, HRU I8 gardm {6 g8 S 97 8, 3R 89 |rad
g P oy &1 U1 ® a1 RTAPT 89 wrel €9 hEd &, ill-gotten money PEd T,

that would be lying in the pockets or in almirahs or suitcases of the people, that is
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wrong and it would be absurd to think that. I am repeating his words. “Because, that
money would have been invested in real estate, in bullion, that is, gold, in securities
or in foreign exchange or would have gone out of the country.” This is I.G. Patel’s
note. Later on, one year later, the then Finance Minister realised it when there was
a gold crisis in Morarji Desai Government. The Morarji Desai’s Government had to
start releasing the gold held by the Reserve Bank of India. Is this a fact or not?
we I8 T & o A1 I8 en fHan, |1 9, SRR H WEl Bg b oy wd e
STgl & WOl &9 Y| &R AT IR AlThel Tsh o, 89 W oAl Al R od 81 8
IS R ARTHA FIsdh, UG $I B8R § g9 HR R &1, ST 98l Al Bl
¢ TR surgical strike B TS| 791G &I 919 ! AR H Jal &1 T, 99RT &% AGH B,
T84, surgical strike Bl Ts| 314 I8 &RAT surgical strike g‘s‘? %ﬂ"q:[, Ugel Al UeT I8 ©
S amyd o ga B 5 Raw o F feaer i 21 gt o o ) forac e
BT AT MU TN Bl BAR TG § W) 83 I b A1 FHSIGT ATI AIH U HSBC
® gl 21 AUD U Jal & because of the Information Sharing Agreement that

we have signed. If you are trying to give this impression to the country that India

started thinking about fighting money laundering and black money, then the Prime
Minister is living in a different planet. This had started long back. The former Prime
Minister is here, the former Finance Minister is here. And you must acknowledge
that the Prime Minister does not have the grace to acknowledge that they started
and he is just continuing. ar MY < HY ga] f6 I ﬁ%ﬁ H BIF-HIF €l AT TeT
A T B AH A1 AR AW 7 5 9 Gl F |99 dnl B ameie $RY, @ aarn
T 6 ITH F B MUT AT USA dTel €1 SUTRT 9gAd Sel ®I el g
T I I Te] add? M9 Gl ST BRYI 37 Blel g9 B G BR &, Al b,
TR & U B G DA &, A WRPR S 9 AR DI Gl TRI B, eH 9Rd
F 9% 9, S8t W WG B, fHAE B, A9GR B, FHART BT U4 7, 5 TR RIS
A ET U1 Fol o 7 &R amaw T2 {6 2 eiR 50-50 B9 @RI &, 80-80
ESIR BRIS & Holl bl 3T ST ATl P 31X restructure [HAT &1 3T I adT¢ b
MU= S1 AT # fhae IR IR IRIS & dol A% fhy 21 MY 9 @R & AW
qam, RF oot M 716 {6y 21 NPAs frae & — 8 og i) &I e forars
BT Bl AG [HAT? IS Hac A fHAD! BIIST G2 ATD! AP & A1 A AT Sff
B 2, T )R PMLA & HAS B, 3T STd! 81 Tdhed &l 3MYbl ART RGN I,
3IIHT ART IMEF T S99 AFH AR & g 2, o9 S0l ugarsi], i s i
g, DI ITh] Ugarsll, il MM FqaTel B

QUG Heled, § e TR 91 |99 AFY Gewil $ FEA A FrEdr gl
JE T QI B, BF GBI < gl T8 91 Fal b MUB! WRBR 7, A HRA TR
Bl T, B WHR H o, O < gART o1, &9 fquer § €, O g9 IR-wRAaaR) 8 gl
Y- MU Y ITaTaryl o1 far 8 fh oot wardd 981 &) Wadd| IRPR &, 39T B8
el 3FR PIs U3 HRal 8, O AR B gUldl Ud U B, 9Td! Bt Irsgfad
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(s eV ]

Ry & 6 7 Ieyad 81 81 3R B dg b 91S, S & 1 &9 81 73T,
R d 8 A1, YUR H B ML, AT H OB 1L, SR 8 L, AR B
P IHAX AR Off X8 T, AP IR o7 B €, 9IS 918, M9 dl A% Bl ol HRb
MU 9, ol R & 918 dl fhY ART HATHAT Sl 81 T, SAD 918 AR Bioll
WA &, d gard 7 HRY, Ig I & RIams 7, Ig < & Rgarw B I8 USIaT
gl TNE A&l S A AR 9 AT U T8, 3@ MY fha AT qbdl ©, Mg Al
oo §, Wa & Il W, S $e, AlSl-agd Gl o1 & 8T I8 Pel 2l A
d BN H 96 BR GAJ BRI AT b Al d B FAKI &, YhARWI I Bl 2, d GART
g, 99 gId &1 A & god & oS Fare Ig ¥, B UH YT B gd € b em
g baell fbdr, &9 ®e & MU gg Er ®i AE &1, O SAdediedi Bl Braal
P B ATST FIH ¥ A B, IRBR DI, YO 721 B TR & 970 BT ATy
geT A A1 9 &9 b, Wifcbd Sl d §RET BRA I8, Y AN Bl fquer 7 qfrprR o
3R I 9 ufroer & 1 ST R QTS AT 81 MY 3R 3MYP A Sl Bl HLATA
O3} BT TSI 3T 16 AR &1 AT AT 91 98l &Il 39 Bl & I8 F 94 |
& @Y, & |aTd el B Gdhd| DI § AT FATd A dled? T2l Al A dh
MY Ui HRIS SR YT B A1 o1, U ATl § Q1 BRIS & R9 o, 31g8 ATl
H Y PRIS IISHIR, offhd 89 FdTd Fel BY Ahd| U&= HA ol Pl &9 & q1d
oeTs ¥ g 2 & SR W UR ATl TIsh BR I8 &1 MY AN Bl Sl [
fa=Tg 2, 3ach Fed #3l AR AP WPHR 1 g & aril & 9, e
P AISTa AT AIEIRIATHT BT Bl

ST <X H BRI 9¢ &l 8, YOI 9¢ el §l < ¥ FfR-AME 7, ofhd 3
T W gRr R @ €, SiEl R W9 $5 e 2, e $5 die 8 T ¥, I
& o T €l 3R Irew fiF @t uRuYT It 8, O <W & T Fd {5 g8 gk
el SIYI 3 ST foha, ST MU= 319+ IR 97l R Uel STd faar iRk 98 a1q
¥ IRE AAAHIS dNIb A ) 1 Y fam #AT S, S grel |are €, smaat
WRBR B 36 S < 81T

ST U 3R 910 PHe-il S8l gl Od AT T 731 Sff 7 ¢ &6 A1 He9
H yeg fear, g9 SHe g8 @d o & @1 Savmd fear grm, 9t SRt @) el
T AR Sl A B off, SHS 16 I8 IESASMHI HH? IR IMMADHT TART g o,
MU 86% HN¥l fAdrer <t off, @ erTet foF 98 §9 # Sucter gt =R oft emus
HEl, YU H31 7 B8l fb TEITH BT recalibrate BRI, ST © IR BT 9b 3R
TEGH §g I e 9 7, R 10 TawR F a1 gonl b § ¥ U €1 Al a1l ey
39 IRE Pl ¥ § oIS Tt Bl

STFTYTY HEIET, 500 BUY 3R 1000 TUF HT Alc IE B AT 3R 2000 BT Ae
o MY, S T els el Bl g99q H g9hl ol @1 ReAr & fex Sl Ale fyerdn o,
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I B T BT T 2000 39 BT A AT o A, NP PIs Aedl el gl b RIg
3T 2000 ¥YY HT AC oHY PHal SN2 [FdS I IHHT YA HY? Feoll dlel
& YN SIQ, A 98 P [P g Rl §, o1 H S, A S9d U Wi gg el o
T H G I8 99 @ o, ot ¥' I B S AN g & Wpd
H Y, I I8 SIFd &l Je S W) ge e Y g1 89 dRN Bl g9dd | U die
T o, v Wer WY B o1, R B4 g8t giear frerh o

Ps 9l 971 W2 © P oS AT H A gY fhaw @ W) MY WR, H g8 T8
®T BT g, i 3MUdb! PR HdeTe &l 3 ds 3@ & 1Y Y a1d bl
gl 7, U HAY A I B AW Uh He) urd ga9q I1 6e¥ < AUl Uh g9 qar
H fagr ok wMar § 9 W1ge B MY (@A), H SigR ) AT mI e 9
IH N, A1 MONgR S) T SaH & 3 gole oF # gA @ & 3R ¥&l amr
TRN-eEl HARI H W Y B J e H ¥ AN § {6 Jag A a9 A, P By
H UMl B didd AR U B H UM BIST DI Aldd bR gofil eH RI-gRT R
oreAl § W$ €1 3R 419 W Fell 11, A1 9T g § ol 8, 3R 9l el 8, dl
931 g # ol AT g1 Al AT H o g1 3 ar § b 91 Pl AR ISP a8
MSIYR 3 9 AT a1d B1 SR, "H IR ¥ 8 8l § R R Rl 7 <9 &1
JeT 2., f5aT S9 B ger B2 I Sud! Wiell WSl e ar? were w@E o,
ﬁ%ﬁﬁé@iﬁm, AT T B predecessors Zﬁ, @HWWWWWQI
T fham g1 R STarexReTd 98w, siwaxT e} 37 Irofia el g1 8, S9H ANy
=Ro1 Rfe, 4t d1. Rig ff onfdet §1 S99 arce ey gt ff enfie €, <dviter +ff
oA 81 SUFHIaiT weled, I9d A ARRS qurs Al e €, SR TR of f
e 81 Sud |l gd e HA e €1 e W qd wer 6l @ g A
Deifhd DR el

HEIGY, 519 W AT Sft died €, 1 9gd 99 dleid 8, R $AFC A 81 37
=M dTell §9dH R Hal, § a T&f dlell el golie T, Riifh Jg AT Ae-
2 3R H geq &1 RAT BT SFar g S8 A1 § $el B Asdl AR g8l 9 A
FAR | G g, Sl 25fl & GicTel § &, S BRI & gl § o, S dlal €9 & AR
PRI & 3R S Bl g9 F ufaFRE g1 F e A, vgrE w3 S @ et eRar g
& 3o fRgI™ ®1 TR aeHl, Sl uig-v: 7 I 1 I IR IR ¥UY gEeIdM
P fTT AR H WeT B, MU SU AR HBI, BIAENIN Dal, WhAEX HEll SHD
fTQ wemy 31 @1 JT%! AT @RI SO HET, W S T AT 3R G g T G
Y GH} Told d1d 3R Bl Tl 8l Fdhdll MY 39 91 F SHR A8l Y Fhdl,
i Ceilfas s S=81 ®I fa=arar 81 drl &1 gA-§7 B R g 81 11, 3119
T W IEH BN 99 SAfdor @ral, 9§ 4 W Al fhd wR T §1 Y
q1d derd &, S AN BT g9H T8l il B 9T 81 AT § <9 H?

HeIGd, 311 G, a1 J&i T Il b d TSGR Jgd TN I8 ge! TR a1
gl § =redr g f 1 9eq 59 <9l g HAl | del {6 A S Bl WoRl §, 49
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[sft e @]

12.00 Noon

AR S| B AU BRI AT 9IS S del {6 WY w9 $o [n fean v e
3R TURIT |F AT PR ofl U gde Y 3R U g {6 ger @31 a9 Sd) g
g g4l f&F 9 uig 9R uRene ggal R R @el 6 d9 IN-auR1 81 TSI g9l
N 872 3MMUD] HBIF ARAT AT 82 WWHR Ig I <l M I FASE BT INABTel
[ 3 B AT 81 39 A18Y, T FAl Sff iR 8 7l S P 39 aR H AR
P U T GIAT B, DI Al A B, B F A6T & AR BT q AN 8, S AR
&b YU H3Al B ST BT I8 82 3NMTB! Jg adT IS, Hifh T I b Ve
3 E1 919 Ud IR AU Bl IS, MY A Sid Y AR Al oG & gar wA
g HEd T 5 3 g0 8 9o 7, O § qu ared § 6 B N ARAT @ g,
A< BY A3, <9 BT IRl AR I RIATH HRArs BRIl R T Bis AT 2,
Al B 9eied 8] PR [l R WA IFD! AT BRAT &, IS T&H 73 B =
PI BT WA Tl 3R MY Y HIGHaT Pl T8 B U YHd JdR $ &, dl 99
TR, I AGR 3R I AR (BT BT Peffdd BT P dla, 39 AR Bl AT
B YSbI, AT T2 2l

HEIGY, BTl 99 I TTSls I8l WH Fel 81 S| Bl &9 DI dSs 3R TR
sl B, A H 39 Yol Aredl g fb AR S gt | e g $ s, gfe
9 gATa § HET A1, SAlY SR &1 §l SH HY IIH YT HA, Y HA A8l 9,
g 3= Iraeh ufafrar & ol g dET o1 6 I FH F FH 15 TR IS BUY
AT oS TR OF & oy SR B 2 1 UGN HAT St A AT HHA BlIedR,
ST g fiefad Bl 7, fhdhe # Kl § ok difafea & it 81 718, o & U@
ITel IR J3d} sexy faar iR &H Ak & f6 89 |ifdd &1 89N 9T 319 sa
& 37 U €, s9fely oY |ifdd a1 6 &9 3o U1 SR aR 3@ Bl S9d 918
g ge¥eEd 7 ard gu @ RUE ons, e uig gfaffy o a7 gEy <uil @
I B, SAlAY H M el S, <lfdT I IToIgd 3R Bls TR e e, § 59
THY AR WRDHR DI IR ATl I8 G-I Bal fh that you are being very generous
to your political opponents. As per the Money Watch Group, S 9T 396 9N g,
IS BT F B A HH 23 Il 24 IR BRI vUY I @I X I8 Bl 98 U, -
|1 U1 39 IR AT? 80-80 SIS Il I8 &, 100-100 BfIHIeH S @ &, dl &l
WM H Blg GID! MBI 98 U7 AT A1? 8 fhAad1 UA1 17 ... (FGE)... 379
HET YR, 1 H IH IR S0 M JG AT S MSHGR H MY | AT MOAYR Bt
el BT UHT HST IS A g3 AT AT I A Wie g3l 1?2 fba 9He &7 g8 1)
TS B9 Gd TBTS 8 Bl PUNCH H YD UH A1 $I g<d B W<l 8 I8 5l I8
TR R JHME B I8 22 500 B DU WET H TRATA 8l 2 8l 39 AR Adl a8t
TR ST R & 3R Bl 99 & RIaATh... 3y SHBI ARER ST 72 €9 i @ 82
3T ITPI IHFSYI A 500 BRI BUY Byl W AN? AN AT <@ B 8l giRr -
P IEIR 99 W forg ® E
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R, § vF TR 9 W A AR §, S 91 avds ¥l 98 R 99 I8 ©
3R IE Wed 9 919 W TR &N & S8l U R% < A I BT M+ UeT fHh,
I ARG ST o1, U1 81, TEIUH WTell &, | 9eIe 8, R Rl & |ral 0,
S a1 o e faan, 99 R Helgq o @l ST o 31y Uvdiud gear ©, 89 W)
Te-frd gy w54, o w79, 89 @ RIS o X7 g S U /i /7 8, Al @t
afegl & wnfeat <5 8 €, Ramit 7, qramRl 7 srdgdr B off, IR aras o ]8)
g, UT3de SRUdrd U T8l of R8T B, ARGl & ofrel &l Reflst T8l &) &l 8, a1
I8l IY @ €, I8 R g &) FEr 2l et 9 ot wrdt ge 8, R 9
T TR B eI, S Al HaIR H WS BIHR 7R U, I9d TR AMMIBT Bls AT
T2 3MY AdS-TEHdl & BM of 7 Bl

g TR G g8 © [P TP A1 gesaoiHl, W] MU Sqo fHar, H ogd
H a1 27 39 RUiE H I8 © b A< 7 9 e §6 bl udr o7 fb 3 500 3R 1000
I & Alc 99 Bl R A Fei ¥ gdl o1, qI 314 ¥ 9% R &g &l § b
3l Repferave #xe # 3R AH-9R R o2 IR F1 8] @1 o, Sfg AIeqH o1?
TORTd & SRIAR 3 BY TRAT| A e H ORI d FHER-931 4 89 1 § a8
HT AT Bl ...(FAI)... § 98 F AT g 3R FHI-Ied W I ...(FaETH). ..
I AT BT 72 M9 7 919 G MYl W), § O H8 &1 &, 9d B FEdl g,
W el HEd1 gl W I 69 BN &) T8 IR STl Bl ©, 39 od Aforgl Ig 28
3FTER Y W Bl

ot Soaumfa: eEf o,

#} I I IR, H TA1 RET gl Y8 Sh SR B 2l (L) .

MR. DEPUTY CHAIRMAN: Sharmaji, there are a number of speakers.
...(Interruptions)... Your party itself has given eight names. ...(Interruptions)... What
can [ do? ...(Interruptions)...

sft 3me ¥Mt: UE Business Standard # BY ANl ...(HALUM)... I AR U
SRIYI ORI & FHMER-UF H 3 #E H @R BUll e 9@ sfean @ o Ruic
T, S99 71 # & RUE AR #) o oft fF 500 iR 1000 9 F A qmI™d g
20 3fFCIR P IE WaR dI8R ATg| 21 IR & Ul & JWIR ¥ BY Tg| R, A
e SIFRUN B, 98 fRgWI™ &1 991 3aR 1 I8 99 S ©l Y W S
..(TAY)... 3Mqh &1 7 81 MMUBT T4 TSI Al A8l 8 bl d 3SI WaR dl
&l BTN I=M Al B9 &A1 3@ ganm w1 g, I8 IR a1 81 59 3T g1 Bl
BIT 7, I I9H Aihdl BIdl 7, MIHId il g1 wer #7301 St 77 3R ol &gt
3R A ANl &I $E < & Flc 9 @, Tl 3Mddbard! gaal oid, AR I ol
el I JMAe MU=RIAT T8l I You never kept secrecy. This information was
selectively leaked. Your BJP units have deposited crores! SHfTq 3TTST T IE A 7
...(FTH)... F 4 JATG| ... (FIHH). ..
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3t RS YR (IR U<ED): 49 73 S B ge T8l udl oAl . (FEEH). ..

#t 3 vl § Sel T8 H' W@ ) ..(@aUE)... W 39 999 o @5
St % e ol WErgHfa B S Sar 9ed o €, i ¥, 3O 9= eIt & fage g,
3 ®1E Rrarad &1 81 I8 O awn &) 91 21 g&f O gHAd QT 81 R I,
el gl 98 39 UPR i

"GfSae B wEAl B, s d § I8 T,
fema @ TS S PI, B SN, 8 Sff BEA B I

MU df I8! feaE 71 A1 Sft 7 o' R & Qe o 718 S &1, ar g i
FHENN, 81, T8, T f 3w foram L@y,

fafYy siik =g #3it qen seagiet iR Ee dEifret @50 (3 3 viee Tae):
I I8 T He (31, R I8 AT R AR Tl 8l 87 ...(FGLH)...

# = TWI: 89 W bl AN Bl 87 89 I dld X2 &l 9aldl I8 § P I8
9ed WRHR B SIades! ad ol fad 3 Sft, 99 Y SR <... I g g 91ty
b 59 i e I8 ORI $ J@IR H BY TN, A 8 ARG Bl FeF I TP
I §6 F 45 BH b WHI db I G 5 9 ddb fhad Al 7 Udh dRIs By
H SR H A @G, fhad drl 9 BRA dedl @l fhad dnil T gfer|
H gave A &R fhaer T #el save fhar? § amuel 4 w9 a)I$ Id1 I g
U Global Financial Integrity Unit ¥, they have come out with a report about the
amount of money which left India between April and September, 2016. 39 A AR
I GE o8¢, 99 o @) fore WY 9ME ofigUl Ukbs o foran Smue TG @I,
IHBT g1 ST Brel g7 BT AR, IHD! F91 QA7 AR 3R Qe b dud 8l
MY I AN B Bls Al T8l B, Rifd g8 AUb... 59 Jal Foerh, q g
B FIH TS EhH, Bl &9 Bl ¥ B & M WX, AMA M| SHD! Sffd BT
AMEYI ST 89 SHD! ART B ©, Al bal Sal § b A R AN B 5?7 o9 89
39 W AMRT B T, Il HEl Sl 7 {6 M9 Fai RT H3cd 82 319 39 I8 91
§T P} | URTIET BT U Hei Bl A STRY § W) del iR 3 H R qrevra g &
S Q% ¥ Bl g9 & RGP Hs IR H&H IOY Y, g8 BIfH o1y TG, GIAT B
JABR' BT W BT MMAT, Whistleblowers Act &I T I s, Judicial Accountability
Bill @1 1 910 §S, Prevention of Corruption Act 3T, TSI 31T dilute =T aTed
%, Prevention of Money Laundering Act <l Ugel ar dlul,?ﬁﬂ%’ﬁ@ﬁ%?ﬁﬂqﬁ
BRI T, PUT BIb AT A BIOY| I Bl 59 o¥8 I Ad difey {6 M7 ImgHa iR
Y g R, a9 A1y, W, dUE iR Il 9N gl 8 P Bl F8t i)
WWT&WWW%GW&WWWW,éﬂﬂiﬁeconomy%ﬁgﬁﬁ?ﬂﬁt’l
IS 3R IR, Fadh A= €, wel v 9 8 {6 e o #=-arad & 3few <=1 ot
srieeer W fawr &6 SO ol 1 g@ B, ¥ $I §@ Bl IR TR AHA
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BH S 3MUE & A1 AIGl Sl B JrErg B HHAT B © (b d a1 & b I9P U™
FIT AT B, HIfB Bls $HB] GRRERT T8l BN 6 fFged™ & gam #4301 & fondt
TRE & BIs Fdhe &I, g=as|

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri Piyush Goyal.
Hon. Members, even though the BAC has not allotted time for this, we procced on
the assumption that this discussion will be of five hours. So, I think, if possible

...(Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, don't fix time-limit for
speeches. ...(Interruptions)... The whole country is crying. ...(Interruptions)... dg dId

A 8 6 U AT g9 R2 21 Y B9 %@ E, ofbT @1 Q¥ VA @M B, gAY W I8
IRIY & % 31T 59 WR Il BT THY S, 399 Bl A9I-HHT1 7 811 ... (FALH)....

MR. DEPUTY CHAIRMAN: Okay. All right. Shri Piyush Goyal. ...(Interruptions)..
Yes, what has the Minister to say? ...(Interruptions)... What is the Minister saying?

...(Interruptions)...

sft IR ¥R ¥ N & =@erm L (@aE)...
(3 IR @M AHan): WX, 39 R al e, IR &, 9w e &7 ==f &=
e, PR AP &l SUH BH PlIg AMURT eI &1 B9 Gag W bl fb gq gl b oy
T TRE d TR & ...(FaeH). ..

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

3 AR I AHdt: T W GRS AR TFHG aa! 81 qAT a3,
Wfpd 98 FHI-IWH1 & d8d 81, Rifd 9gd I ARG AR §9 W i drel B
...(STILT)....

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...

sit |eiter og fism: GAg-AF O oM 50 &9 &1 9 ) & B L. (HagH)...
They have fixed fifty days. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Misraji, it is agreed to. ...(Inferruptions)... Misraji,
the Government is also agreeing. No problem. If it is spilling over to tomorrow, let

it be. No problem. You can speak. ...(Interruptions)... Mr. Piyush Goyal, please speak.

faea Woem & T WY B W@ & I W 9N iR TRy
Sl HATAT & T WA qA WH HAGT & 7T FA (37 TR TR IqqHfT
HBIGY, MU 31 59 R vy W F=f &1 & oy dier f&an, s96 foy smue
g=gTe| 37T-31T B STe Tl Sl &b WINUT Bl A Bl W A e g9 9gd et
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[+ gy et ]

IRI-IRNT 2T el &, I8 o< IMT Sft &1 fSurcHe 8, S9a!l IRT-IRRY o1l 7,
dfe IaH A1 Te oISt g& 8 s, el sR ANl 7 Slh BR e A1 g9
AT S} faea ® 6 W i e el St erae <efdd SR siefeme & an H
P8 HHGR TR I ©, Rl I8 TF YHR A I8 B8P (AT PI WA Bl
5 89 BIl &9 B Sl H UMMHAS BF1 A8 ©, 89 Plcl 89 HI R B 8, &9
YR BT ORI &R 8, ATddhdrg § Sl el Ale SRIAT 8IdT 8, S9dT 89 faxIe
PR ©, 3R I H g8 Fd & I S8 AU Il $ 9N H Sl $B Hel, S
q9 Bls ggd sdal TUR vy wws § 8 o & S 9w 3R ¥ed &AM
FIT IGF BT IR B g 3T YR <7 g F24A1 27 W A& Sl 3R SHD! WRDBR
% 39 e BT WHT R I &l ... (FIIH). ..

it FIRST @R IS ARG ¥ UBA AU B R ol ... (FIIH)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Sit down.
...(Interruptions)... No, please sit down. ...(Interruptions)... 9f3U, 9fsTl . (TIHT)....

st Iy Ter: I<a |, $8 ANl @ T @iaE 2, R®ife TR 59 98d
qeaqef HeH | F® AN Bl SR dlc ggdl BRN, dhelt ggdl Bl STE A
HAT B, AT 3R B HIell &7 W, DI geER F o g1, @ § Fwzar g &
I AT P WY ARPR $O T8l HR Febell, IFDI Al IHBT YA HRAT TS|
3 AT € fb 39 Q¥ H UBell IR SHMGR $I T gAT 2 3R dSHIT BT JhAM
B3N Bl ...(TagH)...

MR. DEPUTY CHAIRMAN: Order, please.

2 IR T Soilfdo &89 Wt <wd €, '8 Al Al @) gfifdar gad €1 sd
A <Ed € P (59 TR A B F81 $ Ia9e R Bl ARHI ST TR-TR I8
QIE7T X8 © P AT S 7 I8 o fha, S Al il € b1 99 AR §, Id!
I 3BT W R iR oAiel e Wifad gl ... (au). ..

3l AT IEAT: gUl b A H Ul G fH T BN S T B . (). ..

MR. DEPUTY CHAIRMAN: You can speak when your chance comes.

...(Interruptions)...

3t RS @R AR H 7B g4l g T . (TIYH). ..

MR. DEPUTY CHAIRMAN: Mr. Shekhar, don’t interrupt like this.
...(Interruptions)... Don’t interrupt like this. ...(Interruptions)... Mr. Shekhar, please
sit down. ...(Interruptions)... No; please, hon. Members. ....(Interruptions)... No, no.

...(Interruptions)... This is a very serious subject and a very serious discussion.
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...(Interruptions)... Let us understand, listen to, and when your chance comes, you

reply. U1 T T WR Y R STy, ot e g, wiis|

Goft ARt (STR URe): AFAR STFHTART SfY, ST Plel 89 F & W 41 &8l
RE! Bl Blel G UR P M b Ty AFHR TG H3A ST BTl HEaqul fEAIsT
forar & ok § gl g % w' a¥en aifd MR &, i ddeTelid 81 IRaR @
3R | I ¥eT I 99 U & SR 39 Ge W PIB! IHRAT 4 a1 BT g @ ol §
TS Fhell § 6 I HeTdHe ANl DY, HE9H G & ANl DI gE-ADelbl bl THNI
g1 § 9gd &9 | qER AAr 9ed, ok 93 S B Ale R @l ol Sffestd wR @
off i 4 g1 I8 ¥ W &1l gl o g1 d8ak IE! B 6w ey o
AT 1 AT T {3 S Bl AT geR gy 3R d BHRI a1 Gl H Al §
fo 97 IS 39 W & S| U AT St 394 $HUN S/dE o, A SATST 98d) BT
g W A1 Fed 9 R Bl

sft Sgqumafa: snf afeu
goft et oUWt H g9P oy TRy HRcHl gl
it SupTafar: U geia 7, dfsul

it Ay MRIeT: ISU[HIIRT FEIed, HRA H 2014 § 94 WRBR daall Al 5 THR
IR 9 &I o1, I8 H GHIAT g 941 SId © 3R 9@ ol off 9Ra &1 S
ger W31 Al Sff 1 wHT TP YUl 9gHd W Sfd 39 WRBR Pl oAls Al ST B
S IHiE oY Bk 39 SRile IR WX IR T ygE HAT A1l Sl e sy oo
SN ®1 I8 B Bl I8 T & ga 75 /Gl St 31 S dE IRER 3R ol €
W Ul faT A B Yo gs Al 9 deE H Sl Y8 9gd HAedyul HeH Sordl Il
g, 99 W ¥ 993l g 5 @ 9T iR ¥ I g @1 geh g Ay off
5 ag ga Fvifae wew <91 f2a # Iomn a1 1S9 <9 H 2007 9@ Q4T UMD
AT fh T 86 UfIRIa ¥ UiE Al 3R EOR BUY & ARl § el I8l oAl U
R # 59 Red & oifw Sfear & o @it s o € 6 &9 @ SiRkad
TR AR BH ¥ ey Rod §& #§ a1 e I F 1 T Jb B oot 7 M
g I AThel o Fhd & b P A ey FaRfeled 4 8 R B 9 ARIS 3%
ACH AR & dIER &l IFH ST 8 [ ST 9§ STaT $R! gie 9l 3R
TR TUY B H3 aul F Bl Hvell e | oS T8 &R a8 U1 wne 9RT o
riegeRer § SR Tl 8l Y81 21 I IMMber AT b Pt a< A H 4w
eE fPeR g9 gon © A1 et 7 fourax @1 &, ¥e $re 89 Bl w@iiiae §
SHP! Bls RGN R WRAfthe a1 81 981 A<l I 3FR WX A7 == 947 oY

SHRI ANAND SHARMA: Sir, for the sake of information, I would like to ask
Piyush Goyalji...
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MR. DEPUTY CHAIRMAN: Are you yielding?
SHRI PIYUSH GOYAL: Sir, I am speaking, but he is interrupting. What can I do?

sft 3 T A oo §, 99 S BRI MU U ued ® & ey A faa
3 Sft 7 S Fed B G fBar &, I8 W U™ SR 8, IHDI MY hlfSaRH A
Y| S U fBaeT B counterfeit, S78I9 ST &, AT A1 3T By b g8 Toid 1T,
RAT ...(FGET)....

3t Gy MIe: § gHsar g 6 s el St 7 e B U Y U $I Side
fear el 98 1 weH ® 98 R B HRN & R H Bl BT 99 iR ST U1 RER
I AN BHER, SHG R H el 21 A HEREM! BId MM SdT Bl Gfid wRA Bl
BIRMET 9 B ...(FGHH). ..

DR. K. KESHAVA RAO (Andhra Pradesh): Piyushiji, if you could yield for a

minute ...(Interruptions)...

it dhqm e U ORI 3 R 7 g8 o forn iR g8 ol @@ $fesie
yrguE & e 9 o R Rod §6 & s 3 g7 oy forn, sHel WReR &
T HT R WRBR 7 59 077 B WIS B gY, bia-ic o1 Aol & b uig 4t
3R IR ¥IY & QR el B & fbar Wy, T Aiew 3

DR. K. KESHAVA RAO: Mr. Deputy Chairman, Sir, if he could yield for a

minute ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only if he is yielding. ...(Interruptions)...

3t IR TR 3R 8 SHIMER Bl Al a1 S 6 a8 o9+ q_1 Uy 9 o
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Bl 3R 3MUP YN oidb A+l R &, fod w30 S gl 93 €, 39 sy & 59 wer
& I fHa < A7 AT 7, fhas Al & Raamh dRdTs g8 7, fhad dll &l
SHH <A W I fHAT B2 T SRV g7 W BAR UH. Wl 9ed 91 ) ¥ &
8 ARRI BT g Hhayel 8 3R 5 ARG PI &1 Uog H diordl & JHe & 3redel dwiol
St 9 gdie fhar, 31 89IR ¥UY &1 Al cdie fhan I&t Ae, S ol omam 8, g
o 7, S H9 e 9 offw Sfear 9 forn 21 U8 98l SHd U B ST g
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ggd & I B 91 B, Bl 7 Hel SUH ggd d] °uell g3 &1 IAYD! SR H
B B, fhT @ Sid SRed! © 3R g9 Sid S9fol STex! 8, wife sad Sl
AT g, 98 WM B Wl B T3l SH-9RE WHC ANl & YN 9 < Bl 90 HiAa!
Yol 8, 90 WRAC WNN & U A1 $B T8l &, WH-UH Bl gl Al Sl 10-12 W< F,
MY gAT8Y o ITH & S a3 # @l 82 I fhdAd1 U491 82 M7 I8 H¥dh a0
BT ATE B2 AMYD] Al © fF el TISH o1, BHd @l gals dd el 2l fham
Qe T8l of 9T BT 8, dIe] T8l of Ul 8T gl 37 Bl [RAT IJg 8 75, AT Hed ©
6 I T8I g, B GaE UABRI I YOI, 8% S8 &4 ©R forl, ART 10 BOR
GIRT 3Te] Ples IS H W 37T 8, Y YA Pl 37T, el [deb &1 &, [ TS SY|
319 FT T AP I BT 37T, AT? H THHT AR HT g, 8Y Al 25-30 ARG HUT
9 SN Bl FAR U AR T $© § Tel, 3P IR MU 59 Had ¥ °IeT 8l 141l
AR Blee TR H 9 & 45T & oIy 377e] BT Sl e @M g1 T, SAHT UH KT
T8l fdep &1 81 fBRMT BT Sl QX7 AT B, |G &€ B WA Yb-Uh fod H @R < A
JHSl BRIS B AfSrar Bl T8, S perishable vegetables &1 IRE TR AET TR
A D ©, éagﬁvamajﬂ'cﬁw%% 9l f&7 perishable vegetables |$ TS,
thas! T X&) €, BIS oY arell Tl ¥, Wi aren T8 8, Fife I g 71 I8 fhan
I & fF 31U Q1 B9IR BUY F Al BIY 27 &1 §9R BUY B Al odd M9 ial
H WTevl fieell § Pl 919 Fal, W dThe H Iol WIgy, dls d1d i, dfep ool
{ qER Y, Al H A1, G B RN g AL 98 Hen 6 9ied, R U9 e U
8 781 81 gAYl 91, 319 S g Il Pl 9gd A A Sid H STl oy, &l o,
IR AT B oY, 81 H U ©Tel Y Il S8y, A1 Ul &1 T8l ol IHB] Seiae
FHre ot e g urem

3t IR A @ dme): W, IE I TR TAY B Al IR
. IM MU Ied: IR, I I FRYFAT AN b U gl 37 I

2 AR IgH: AR, Ig 9 IR ¥ W YN UST §IAT &, Bly ol & Teil 5
BIS TE o &1 ¥ IR yE g T orw o | frem B

W, IF MU Aed: A< M St 1 S 9 Hal, 9 I 9 o, S g
feqmd &, ¥ eMyd! Sud IR # garg I o T N, § vt g # gu gwa g,
dfe aeiRe fAadpd I8 2 f6 S @IS ST Wgl &1 Alfdd 2, d8] ddsi Aogy
B BRI &, STBT IO J4AT AT S 7, d9RT B ufa o U e €, )
A T WM BT Feofl A 8, ATl o 8, JS-Feoll a9 8, q9 @HET @i 81 3
ITPHT <9 & g U1 81 Bl 3MUA 86 URRT HAle §¢ $} Iy, @1 14 WRT 100 WRT
Pl A HIR PR Gl 8?7 AR Folgx YW A bl AT F &1 R 9g1 A1feid, aR
Pleg TR & Alfeld, AR haedisl & Alfeid W g1 9 3@aR # e 6 v
H Hrell T4 gder T, RIiReEl arar 31 wthe dRar 81 o1l RienRE arerm s
RIFRET & Trallgsl @1 THEAE F8] QM7 9 98 d-Relg o ST 3R U o
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(w1, <M TTOTe I1ed]

SO, I 98 U IMSH! & foTT af of S8l STl 3R SS9 800 URllgsl &, df I8
800 & foTT T=ReaT® of QM| 3MY SHd! TSI BT Uhs of AR Ig e (b I8 b
A €, I€ BT U9 dic & A1, ol Ig SIdb 78] gl 98 T ¢ I@T o7 AR 3
g Vg & f 98 Bl 99 dic I8 81 NFd! Thed a2y, 3T 96T Uhbs 8] 38
Bl Na! gdmer a1fey, SHd! s fSam S Y81 81 MU @Rl &l dRal-dRIe] ST
write off R Tl Ugel I BI o7 & SR 97 H <oy Rew T8l WRT &, a1 STSiad
M Al o Y ¥, I'M Pel B 8 SNd 8 el B g8 WRT S@l 8, dAfbd R
gTHd SR Resl 81 w1 8, @ 71 oifoig & ¢ a1 &1 Red 781 w_1 7, a1 St
6 AT B STHH DI 6 T8 H divide BR oF 3R ST TR S §96H < 99dT &, d8
9 S| 3 R Afger ¥ 20 A1 § 10 ARG BUAT o1 AT B, SEHI Uh AT
Pl ST on an average 5OWWQ§§ISWWW50,000Wﬁﬂﬂincome-tax
AT 8, 1 o Y, aRAT ISHHT Wil GAdTH, SHB @l H A1 51 dar g
3R validate BINTY fF I8 Th-Udh U1 &1 Bl 3T 59 < BT AfRKART B MM
BRY, ITH! Bl WA Tel B AMZY 31 B AT §, Hilfd personally HT I8
F9 3@ B O & § Sdd TR ¥ wed ¥ e, a8t $v afzand @t off e
T8 AT & XET ¥, sty H9 o et At g8t & Adr S 9-10 9R AYAY XE
g, o/ 9qurd g St 81 9R-8R &1 geal-gedl g9l 98f Sdl §, Sy H A6l &)
& forq sroelt St a8l e dN1 w9 AfgAred 7 e} Jer R foran &R M o, A®
<@ P} § 9gd @I 8 T HEd o b g e 9R g8 U1 SHr 8k e
B sal feged o @1 § & l-al foF 9 89 g8t T A =il @Sl €, e
TAR Y41 & 9o § o 91 e anfey, 9 &6 W@l e <ET Bl

JATIDT IR T8 HIH BT AT, Al U8l YRI currency BUAT =il TRy T 3R IHH]
?ﬂTl}fc{T 8 ST ﬂT%Q oftl The moment, MY E’ﬁ SIS f%b_ﬂT, EREIRIECH currency IR
JpT H Iy BN AT MY VAT BRI, A1 MY AT ST I8 fSapd 8l 3Nl

Wgﬂﬁ,WWWﬁWWWW%%W@faKecurrencyGTI_cﬁ%\r,
3Aharal IHHT ol B ol I AT I8 FHS © [P 89N AT <8 59 a1 Bl
FIOR BN 6 S1 7 918 9 39 Rl B Adhd HRA? ... (FGHH)... Fake currency
31 gl Bl WaH WA dIs1 g ¢ b 3719 59 39 U1 AT ARN & IRy Il el
T, 39 g& Sl Adhell Al MY, IHB! ATSH original THST B BTA-B1T o o
9 I8 W 9 ¥ fake currency Bl Bl BT ST IMAM FHI AR BIg 8l 8 T8l
qohdT, fTaT 39 999 H 81 Gl 21 9T B AT AR B S At Bl
BTN AT Plg GART T &1 3MYD! JFART AP 7 AlCi DI BIUM? U Bls &1
T8l f% 9 g9 Al @ BY T 9d |

TP TAR g8 W fhar o <81 ® 5 599 e v ol g8 21 o sud o ol
BN, a1 3MRIdT 9iRE A O fhad AT gl I g o <4l I8 99 fe@mrn o
JET ¥, ¥ 99 914 918% § I <&l Bl
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1.00 p.Mm.

St a7 Read & o17ar € O7 79 & AUR g1 A 3T 7, S9 IR NI+ I
I MY AP M Fbad 8, Y| ART F& TP A1 gl Dls sG] faRIe &1 Rl
gl If$T g3 g 3R We 39 91 $T & b RIY Y8 AT 1 R8T & &b SN AnT
3APT foRIg BRI 8, VAT oIl ® fh 9 99 Srar-amoniRal &1 iR Frel oF Bl
JAIE BRA dTl AT Bl S99 Dl BIAT-IISTRT BRI dTd Fel ol 4= fa<d 31 <,
M!S main constituency &, T8 T STl TTfad &1 3t MUl 3 91 Bl
ST, d9 JMTBT $HBT gdl Tl ) MU A18d 9t 38 9 & alT s uad 2l
T TG AN TS €2 H HA-uRal Hel AT b R g Il g A die /i
Tl Y, AT HiZAW ST g9 b foIv R do9 BT S7HTA Bl ©, S99 9 9 d
JMIH! YIS THAR B ST ST & &7 I BTG &l ...(FaIH)... Il STeal g
HA HAT ST 3R STeal A HRAT 371, A1 AfRAN SHd! 31 AT fF s
FHIIGAR @ T8 W Eoal F THIS G TSI TT reality ¥, § F & AWH H I”
g T8l B BT gl...(TaY™). .

MU Reserve Bank & \_rlﬁ“q cooperative banks UX grasl @ <) fb a8t 3y 4w
STHT 81 HRal Fhd| MY S © b SaTeTar TN 3iR fam™ 1= U491 cooperative
banks ¥ &I ofd %, Afp 3= cooperative banks YUY B AP o <F B fP ey agt
I Pls AT T8 o Fahd Bl 90 ufaerd fham dRiRfed IRid) iR dlemaRfed
JPI A9 o1 8l 89 W AP I & TS g {6 BIs I S T8 B AHhaT B

MR. DEPUTY CHAIRMAN: Professor Sahib, I think, you can continue your
speech at 2.00 p.m. The House stands adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Prof. Ram Gopal Yadav to continue his speech.

it TRET AT AR, & AN DI Foal HIH DI ST6vd IS T8 21 31 WheR
AIEd o gl g P STdI i SRRA g$ TS Bl 9 oy PeaR Al T8l AT @
g, 1 SUB!I Bls FIRIT BT S|

sft RS dER: WL (aEE)..

SHRI JAIRAM RAMESH (Karnataka): Sir, there is nobody from the Finance
Ministry. ...(Interruptions)...

sft kST 9w W), wiferaric # S geivd 7, 98 9 2000 999 & fad | g,
STgfh TRBR 7 2500 BYY rAT AT ... (AGEH). ..
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it S ofeft @M (SR USIN): IAH HT B AL 2l ...(FALH)... IS AT o
& &, offhd B T8 B ...(qaE)....

SI oY 0y —o-(Cdlan)os o o GBS e ol P OB Gl wely Gl

() o s S O @ o

3t RS IR W, 59 UfAnie § g8 8 §, o ¥ o § HAT 8 8l @
BRM? ...(TagT). ..

SHRI JAIRAM RAMESH: Sir, there is nobody from the Finance Ministry.

...(Interruptions)...

sft STt Bfdme AfRex 99 21 That is okay. ...(Interruptions)... The Cabinet

Minister is here. That is okay.

. I MU ATEd: T, R AMTSH! IFART 81 iR R AT @ IgAfd 2,
A o STt 9T IR w2

MR. DEPUTY CHAIRMAN: Please.

it weRpEs Ml (qowm): W), WfeT s A @ sl @1 a1 st g
Yl ...(HAHH). .

it Suspwmafa: R SN, oma SfSyl ...(raem)... 9fSU-3f3U) .. aaem)... Mistryji,

sit down. Don’t take his time.

Wl I MITA FEd: TR, TRE Sl AY 1 4 99 gY ol U IR [I8R & T
qaqd ffRer o . (@aum)...

it Sgquraf: | MUt S, ey 9iferl
oM. M MY Yieq: d ATfere 91 9 91 8 9 1 bl Il
it Sumurafe: frel oft, 9fsul ... craem)...

. IF MYTA AGd: DIy B A 81 81 A7 b 37 91 2 &l ardl Al G
2 T 3R Pl IMGER dTel Hedl fob T&T ol Pis AT B 211 Ig Tt & 971 et &

R, H§ Ig g1 BT A1 b ARPR BT I8 Sl HaH B, ST 9 Pl ST Bl
ggd A FEeIR® fegdmdl ¥ okl IS el gl $s d1dl & dRB H $ART 91 fHar
o7l 39 UMY I8 & b 519 9 I8 99 Yo 83N, a9 A T H AN 7 AU, Ho,
IR-3ATgd 3N WG g5 o) faan, Hifd 4 g2 wiied &1 RART § T8l €1 37!

+ Transliteration in Urdu script.
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AT IS P 9! AR) Phaedlst g 81 5| g1 d1d1 IMad &1 1 Fo aiRe
T2 f9hpm a8 safaw T8 e, wife dls S9 o arel 8l gl g BT S
JEHT B, 3R IFb U U1 81 2, d 98 ST ¥ U qid A% B+ o, 98
URC gIRE &I N g8 I§ Ahe Ual Bl R8T 2l MY AN T W qHS el I8 Bl

= I S 7 wmfedt @t Tdt & o $9 g9 wIfedl B 9ed g1 e Bl
ST We’dh ad Y&l 81 @ 3 I8 8, Hifd e el & ondt 2, S 1N
ISP Ao & foru, S & v 9o o are-amEl & fow B T8 81 0 H an
@ el g AT T B! T FON| AN H SHRT IS BIAT T, FIP! STE BT B
3R et St BRI 8l 8, S9¢ 29e & 98 @9 &)al g1 SMYBI Yo YUY 500
PRI A BR VBT gl SAA Dls 78] Y9 @l ¢ b IqPI A T 87 IqDI A
R 8?2 A BT A ITH Pls YU a1l 81 8 AR R AR S AN 5 FIR
?YY @9 PR S, Al YV, MY I§ U1 Pel A Q2 AT A O 2 B, <aAlfdS
W 3G, 31F PIs S & AR el Sl I |9 A6 &Y 791 o wnfeat ge @ g,
g4 984d faada 81 81 &1 § I8 $8 8 A1 & arg U arel SeH! B, 9 IR
e 81, oIfh 19 g8 37l 41 Y ST Bl 8, O I9b 49 § Ig 92Ol sldl ©
o5 a8 gram ¥ ot 9 @ At R I Wew F A UH W RART Y @
TS, O foum fRufy Y1 @1 S ® 6 9 o 9t @ S erel Ar wne) &y are
R ot dre & AT # w5 &ar & 5 wE-®wdl O Mo, s & A9
JHBT R dh TR S O 8, IR ASP dlel F1 B < fb 8F ATel el Bl
g RIf 2, [ <o ¥ @@ fRafa 2

¢ad IIRE Sl AHM ddh? g8R I S8R SN 8, 3R Bls ¢ AWM AAdbR BITYR
Y IATEST S TET &, AN ST & Al S BH | FHH 25 BOR HUY K H @I &
forg anfew B €, 9 Bl g arl B o o €, el S9 WMl @M @l SeRd
Bl 8 3R Ul a8 @I 9gd W Swxd skl ©l 39 RN #§ 98 9R71 d9 8 WA B,
e BT B el g1 3l Uiferimie &1 BIs 7RR T d% § U Id ThN T
S g, A1 P! Ui |l & A7 Al T8l f&Ar Sar 8, SRl &6 g9k IR Ud |l
AT Bl ... (AHT). ..

MR. DEPUTY CHAIRMAN: Can't you get hundred rupee notes? I think, hundred

rupee notes will be available.

3t weRpes el W), 9 o 9 F U AT F IR H 99 R IR D LL(auH). ..
TS 9l ¥V BT Al A1 U8l I Bl 7dl 8T A1 3R 37 W e 8T 31 ...(cqagm)...

. IM MU Ared: WX, TH Al BY¢ &1 Ale o g At e @71 o1 @R e
f et <81 8, § O Ui A $UY & Y Al @ 97 FR IET ZI L (FaEH). .

#ft TRE AT W, 3fl 9% H 1 E9R & Al a8 €, Fifd g | & Y
e v d% el MY B ...(aauT). .
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%l YT Yo (FERTS) IR, SRR WIS $W 46 H A § o gU 8l
...(CTAET)....

1. IM MU e IR, S [FAEI BT 9gd g1 JHAM 81 T 8| AT H3Al
ST, AT G BT A Ui 91s¥ 1,500 BUY Ul faied @ g1 81 T U]
q1ed & & oSt fhami &1 a9 fod wa d e <81 82 ugd Sl o fdd & T8l
R8T & R Sl [§% 8T 8, 98 Ue B9 UV U fdica 9% <81 81 ue faiea g
R fearEl @1 ufE G BYY BT JHAN 8 I8 81 YRIIS AN, IRTH AN ST
e 6 gffes feami &1 fa Jear 81 81 &, Al & fbaar oer o &1
27 u' UMY ¥ 3R 3Ny <id w9 BT AdhT B 919 I I T AR e b1 ol @I
A1 8, SHP! I8 I V8] gl IHB! g4 DI BRI TEl Pl ST & 6l

TR, TRBR] IRAATA! H Slacy el &, TAMTY ATGH! AR ARIST Bl HTgde TR
BRI T UTSdT SRYATal ¥ of SIal 81 Wigde 3rudral 4 Yo (fead srafd d& qrm
dIc I B g B AIRY AP AN TSl BT b, I§ A 3MMIDI I Tl Agde
IRTATAl H STdFed T STHT ATl B I8 & 3R 3R Bls "R Ol §, o od ddb
7 <€t o Siar ®, 99 9% 9 S9P! Ss drs! 78 <d 81 98 ) 3o g8 fRAfy
2 g $B a1 9, dfe ot fa w3t St ¥l W e 2...(@aum)... yedrd
AE I R B, I Al HA-UREI IFRT Y I ...(FGLTH)....

fam worer | T A 91 HRURE ™ HAEd # 59 WAt (oft e I
HYATS): ATRT Y 9, A $O b &l MY &l ...(FaHH)...

. I TG F6d: qEEg G Sfl, SO R TP g I8 ©§ B I S
3mae! agd I firer wedn 2

faa w0 don eRURe & A (3ft U Sieel): Yol-wed A M TG
... ..

1. XM AT AEE: |G A SN, gAY T8 HR ARG 99T 59 $iee & fd
QRT TS o, 3T I§ B SI1Y, olfh U1 Ad DIV 6 R B TP dRIe
BYY ST BRI, AT 90 G BYY AT of of AR I¥ 10 @ & el givan 7 wel
AT BT § T 200 TR ST SR 30 WReiE TRl AT o & T argdl T g
H €1 Tl S W AR Y ARG I8 & b 59 b 1 Bl g37s 81 %81 8, 99 Ib
framt @ A el § @i iR @i wdew @t ge fier Ayl

SR Uo¥ & gHAR J& A3, ARIeIR Aed St 7 A7 o HHA Sff d vh
gl fordl, o S=iF e 9gd wecqul geid faan o1 g ial § 9 ggd 8
HH €, gAY ST GeId AT {6 Alargel §& &1 Fawr i1 a1fey, fogd SIRT AR
R BT BT dad Fb AR T&T A T3 P! of b I§ Ja=AT 81 AT G,
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=g ML St 9 S I HeT b ve= HA S A YT AT H Bl I8 hel b S
HART ST |HAT §, ITH! 8T 8l Gl 8, Al 3T IRY T b ISP i STw” BT
IRy, Rifh PR Y H31 & WX BT AT I8 910 By, dl I8 Uh w1 bl a1d
Bl 3MRIR I B9 o1 8, S 39 X8 I 919 B Ahd & AT had political mileage
o9 P fIU Ig 919 el S BT B2 FqB! g B AMRY 3R responsibility fix BT
FIRY 5 VF B AT E, ST VA1 & Fdhd 22 ... (FaEH)...

319 S |G 9l § AT BCHY H UPh I d1d el dredl g b QX o H
WhatsApp Td 31 Ut ISt &7 SToT gHUANT 81 8T 21 WhatsApp TR THH oRE
F AAOIS WOTHR I b TEE T B R w®E F it € o7 @€, 98 984
Bl gy ®™ g1 9 39 aRE @I Mierdt <1 Sff j81 & b ArT ! g el Aol

sft Re1 3RmETel: TAD! BT AR ...(GET). ..

Y. XM MYTA ITed: B! BT a1 "8l ARy, dfcth sHP ATI-1 AT8aR ol
S AT BT A1RY a8 a1 & 6 a8 HAS Hel | SRe gall

sft IR @R ST W HRATS B AR (A, .

1. XM MY I1ed: Sh RIob HRATS B9l AMET| VAT Bls MSH! g7 ol
ifgy, S ver a1 fauer, M1 & AdRl & IR § 39 d¥g ®I 91 BN &1 8l 39 g
G dR Q9N HAY & forg R 9T 1 g fhar S R8T B, S wferar <€t om
el ©, 9 e ©l ...(Fau). .

2 Iofa gaer: gAY Uil $ Aamel b frg W 9 U1 AR W@ 1 39 a1 W H
STHT FALT BT g ... (TIEH)...

9. Y™ MU Aied: &9 fa9er & 8, fb 9 AR YU A § SR e HAl
& foIg 39 a8 @I W9 &1 WART 81, a1 Sl AN 9 399 ¢ 8¢ §, S9d dr |
JMUHT ATSaR Al Ul B b eMRaR I &1 B9 82 S99 9 Bis ft g9=11 781 @1f,
I B STh HUR THS T ST 7 AR B I W BIgA 941 a1 S 2, I8
AT QT Bl offhd 0T §9 Uge &Y 981 <, ST 6 319 39 TRE Bl deliberately
AT Bl T Bl A el I8l 8, s e 3 Bl el < o7 @ 81 g4afore s
R HRATs 81 A1yl

MR} #, § J- B arg 6 Al & 79 H Sl I8 Jog Uar 8 w1 ® 6 o9
I8 P! g8 DI T8, A Y U &1 I8 <l 81 W1 AT T R ARN A TdIT HR
o o dome 7 e fheft TRt 7 ®El ug fhar of /iR w'd & & dradmarn
H Ml IHW Ul UNET ST B T A1, S SMUG! Uil & @Rl A $H] ST o1l oFR
ST IR ASE YT 1 S @1 eE &l FRIGRU S BT A1y iR S¥a! Sird g1
1Yl You should not only be honest but you should appear to be honest. I8 EEN
At gl Tg 98 g 99 @l WiEc ST A 8, offhd 39 AWl H Wi &I Big |
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EINERIEICRICe]

DI FILAT SR BT 1Y S RIT T8 <l gaN? T $© AN+ AU UH Bl S
TIh A FEIR-SER PR Y17 GR < H I§ AaE 2, T9l 8 3R Al Hed & b drodl
P AN F WY W BIg R 7€ 8, 9 957 49 ©, s 6 F9 T 95 &2
AT Tl I T Tl H B AIRIY T & &I gl AP even Caesar's wife should

be above board.

|quT & A1 (3ft 3BT Siee)): S YRS Y I@ § 98 sWfd f gt & 9wl

0. YW MUTe AIed: Fei--18l, $AfAT F8, dIfdh 3MYe Wo= § 3R U7 8 |l
AR, 81 W&E1 b A1 H AUH] g=ydle <l g & 3+ ggd <rgd

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Deputy Chairman,
Sir, I thank you very much for giving me the opportunity to speak on this subject.

Sir, I also thank hon. Chief Minister, Amma. I think this is a very, very important
issue. In the modern world, modern God is money. In other words, money is the

modern God. Without money, one cannot survive in this world.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]
Sir, the famous Thiruvalluvar in couplet 247 stated as follows:*
Sir, I repeat it again:*

The translated version in English is this. As there is no place for those who
are without wealth in this world, there is no place in the Heaven for those who are

without kindness to the fellow citizens.

Sir, I will be corrected by Mr. La. Ganesan, if I go wrong. I have already
been corrected by my elder brother Dr. Maitreyan. And I know our senior advocate,
Shri Parasaran, our senior Member, Shri P. Chidambaram, Shri Jairam Ramesh and
also Shrimati Nirmala Sitharaman know better Tamil than me. So, if there is any
defect in it, then, it will be corrected by them. As there is no place for those who
are without wealth in this world, there is no place in the Heaven for those who are
without kindness to the fellow citizens. Sir, my humble submission would be that the
Reserve Bank of India is called the custodian of Indian Economy. My honest opinion,
subject to correction, is this. With regard to the rural India, the Reserve Bank of
India has totally failed. The Reserve Bank of India did not do anything to improve
the economic conditions of the poor rural Indians. Sir, the people of our country are
appreciated for their saving habits. Everybody is appreciative of it. Even during the
Recession, India did not suffer because of its saving habits. Now, there is a danger

to this saving habit. Here, I would like to give an example from Andhra Pradesh.

*Hon'ble Member spoke in Tamil.
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A lady, who married a person who was a drunkard, having children, she earned
money and made savings to the extent of I 20,000. After implementation of this
Policy, she went to the bank and stood in the queue. But, unfortunately, her money
was stolen by somebody. She returned home frustrated and died. I don't want to say
that she committed suicide because it is a matter of verification. Whereas, as per the
newspaper reports, another gentleman, from Surat, deposited ¥ 80,000 crores even
by invoking Section 270(A) of the Income-Tax Act by paying 200 per cent penalty.
Even after invoking of that provision, several hundred of crores of rupees will be
remaining in his hands. Some experts are saying that provision cannot be invoked.
I hope that you get back the entire money by showing the correct accounts. There
is a contrast between rural India and urban India. I think, this is a better example.
With no mala fide intention, I quoted these two examples because our Reserve Bank
of India as well as the Central Government are not concentrating on improving the
rural economic situation because banks are not available; there is no banking habit
among the poor people. In rural areas, it is always faction ridden on various issues.
Most of the issues are non-developmental ones. Any villager is not having cordiality
with another villager. That is the ground situation, a ground reality. But, in spite
of it, in cases of emergencies, like medical emergency, delivery, death, marriage,
etc., though the rural people are not having sufficient funds in their hands, these
are community-funded. All the villagers are providing the funds collectively. They
are not keeping their money in bank accounts. They are pledging their jewels and

giving the money so that marriages are celebrated or child deliveries are performed.

My humble endeavour would be, the Government could have abolished the black
money State by State, step by step. Of course, an Act was enacted and there was
no proper response. Furthermore, some kind of sensitisation should have been made
to the people who possessed money and not punish the poor people who are having
only a few thousands of rupees in their hands. Without giving a proper warning,
the Government has implemented this policy. It has caused a great inconvenience
to the poor people. The poor people only are standing in queues. The rich people
know how to convert their black money into gold. Yesterday was the last day for
the business people dealing in gold to deposit their money. They got sufficient time
to convert their money into gold. But, such a facility or knowledge is not available,
and money too is not available with the rural people. Now, the rural people have

fear and a feeling of insecurity.

Our hon. Chief Minister Amma is totally against black money, against corruption.
She has made it very clear in all the election manifestos. The black money is against
the principles of the ATADMK. Now, it is very clear that the Government must take
appropriate steps to see to it that the poor people do not suffer any longer. Everybody
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is opposing black money, everybody is opposing corruption. The poor rural people
are not indulging in any money-laundering. They have only the hard-earned money
with their physical labour and saved it. Now, they are asked to stand before the
banks. Our rural economy is already ruined. They are living in indebtedness. There

must be a protection for them.

I thank Mr. Vice-Chairman. I also request the hon. Finance Minister to provide a

definite solution for all the problems. I, once again, thank hon. Amma. I thank you, Sir.

3t ¥Re Fed (FMER): W), 939 gl 9 AT 9eRl o1 Ui a1d Pal 2,
ITh 1Y WA DI SiIed Y H HE1 arsdl § b MMIBT Bl & Bl & BRI DI Sl
(Y, Pl &9 HT €87 geAT MY, d& B8FT AMRYI MU HIdR & Bl &9 F HIR
BIY STl 8, 918 & Plel g9 UR, &I T8l oA b A9 377l T8I, AR 9 |qrel d1a
A P8 B UG AR Fgd 9 Bl 7 9gd W 9 Bl ©1 ged I8 © b afert g
2, 9% 98 &, SPMI W UEd el §, by o8 4§ ol B9 SHMGRI AT ARl
et G 2, K 99 €, §Pl R UED T8l ©, s dIoR §8 &, A% H A b
A1 T AR W% Gl drell 98 BRP BR 93 B H A9l g 6 WeR T v v
frar &, S B ST ¢F 9, Fert oF 3§ U, UET U & Rt ¥ e
N QT Bl AT H o AT 81 A fBABT g H AT 82 Wl HMGR Al 8,
S HETd B &, AT 9814 ®, Glofd 991 8, SHd! MU ofisd § Wel B fodr
g1 S Ai, 984, dfeat € — afedl 9 =Rt Ofa 7, Rarsr €, g9R) a8 g & ==
H S i, g8, dfedi €, 9 Hdear § 9 gs Bl ©l 9 B B & Bl dbe b oy
o=t gfear 4, gfean 4, SISl 4 §IR 8% & Bl el & 9ad gy IRy o1 el
gl 78 a1 Raret € % @8 IR R 9RaR &1 Ade J Mo oar 21 a8 @\ B
3y feged™ &1 31f 3 Ped &, S9H 3R JRU & 3F dF § 9gd 3R &l Ig off
TART NMf¥d I3 B, ST S g T, S9H Ue 9gd d91 gR) A, 984, dfedl
&1 fewar B 21 S e &1 2, @R 8, SHH! W MU ofsd 3§ @l &) o
gl Sl fabdiT 2, IHB! W s § Wl PR &A1 8, Sl U o drel al &, 9 g
SN B B, ST S SYd ' TEl 7, MU Id! Hf e # o a3 B o sHan
S IR e | fhar ¥ f6 it ange 5 @9 81 9Ieil ot € 60 9K BRIS
JUAL... I8 Sl TA.ULY. drel AT &, SEH 3ATST 1200 BRI BUYAT Al 37dhel AT BT Bl

fRuer & a1 ft am 7@t smee): o fxwe oft T =T B
co by Jz oo oSS BT (elT e el Glz) BNl Lo W

sft IRT AIeq: IRIT, T T BART <2 I8 BT IR HiaR &7 S 89RT 371 I
g, e S @Y o IRIT, 8 I ABR 9 TG BRIS BUAT UA.GLT. B, A0

+ Transliteration in Urdu script.
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60 BYR IS Bl... &1 fqsw 1 & f& U oR% T <90 R N9, f6ar, qogr ot
TG H &I 7 3R A CIed 60 B9R HRIS BUAT 3R 1200 HIS Ahel... ol g
SFGRI Tl 8, W o9 § 8% 1 o1, A1 3 B W AT M9 R BT GRT AR
¥s o & fou 98 o= faam 9gd ¢ eTad 82 W1 39 MU I1ed St @201 94T I
J, § 9T X2 A, V) BTerd © b wRay Sian urel & 73, SiRT A gel Seil e
AU HRd H I & T ST IR @B I3 ... (FGEF)....

T AT 9e: AR Qo)

sft TRe FIga: AR TE WY 3FR I T AR Tl BIAT dF F & T glall g
g ft S <Y 5 3 angT & o1 gU T safory aarad e @) W ¥ wife 9h
U Sftge WR Bl goll 81 3R g8 U1 &1 8Id, g8 Yofl el sIdl, 1 § 39§ bl
7T g b 31TST Iu [T TR A9l STd I 9 RiEfivR @ gof 7, a1 ofrea
P 9} dad B 3R PIs Teds BIAl ®, d1 S9d SHIT9R BT HIRT TSgST S|

HEIGY, 39T 25 oG <] WS 8 919 I TP Fold & 3R FZaR Bl S TR GHT
@M & oIy $Ha1 usdl §, O S Yool I491 <7 BT 81 981 8Tel gfora arell &1 2
A T F G Yol bR THM ARE F AN B Pedx T Bl Sxd BRI T,
fieers @I Sovd Bl 81 SAIOY 391 ¢ d9 B, Weoll HS! N & qifdh Feoll W
H gl 3MMe BT BT T AFFIY e 7 IAR™T Wd § 8 ORE DI Feoll AN SHICR,
31T, et W oy S Wiforat €, 9 W9 @ §9 A1 A WA § TS W@ E AT A A we
&l &1 MY =ie] dl SThR Wb BT BTl o olog| HEGd, $9 IS Bl g4
3R B3l 1 W9 § UBe 81 &1 2, Al 98 faeell & @Ml b1 o7 3R el did
TIPT A9 H TT ISP ATl g8f 3MYHT AT g3 TR gHdR 0l § el T8l o
3R g8l Bl BTeld STHR AT g1 (BT Sfl, AT I SUT Sellh H W8 &1 39 Hed &
& 30 faT @1 awelle 8l dluw. o7 50 faT /i 8, <feb yzar U 50 & wait &
BT &, BAR Ot 2R atel T AR o, Wffde o e 7, fREst A9ER T,
IHl e 50 fed T RS &l X UGl g8 S8} el Uil §9 ARE AR AdlSA
did A dPY HSl Th I SE DR I W8 21 § B dTel bs b Bl 75
8T §, 981 AN TSl 8] ST U1 37 & I deax R uferdi &1 ff g1 =281 fae
RET 81 9 Al Yl g9 %2 B 3R WIS, U MU T JHARN {Ha1? SR S vell a1
3T g1 BTeld & I U BTefd a1 &1 S Fefdll §8 o 9 W Q¥ Pl gk &l
T TRE BTl GF arell @1 gl Sferar € # g8 T €1 PR BIg U aren 7,
§ pedl § f A U el H QA 980 A ANl Bl ST § Sl 37Ol SER-SER YA
T €1 9 UH F9IR & 800, 700 3R 300 W ¥ ¥ T

Y WaRm A ga8 7 300 T w® E

sft IReT Tea: o1 fRES) ®, SH-49 aral B, S9¢ folU @l @i § W9 §1 e
S, #9 Rt # o 9 F @rar & e gearn g8t w311 @rar @i 79y fomy St
A AT ATl IV §AGH AT AT IAH T LY., SLU. BT U7 AT A ST
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Bl 9% A Ied H ASl gl Al U F AT 60-70 B! AN DI IMed H b AL
Bl BART 9RT €781, ART ATIR 33 W FAdl 8, The IR ol 2 3R g W Fea
g1 39 S ¥ YR AIC d R b1 dF fbar g, R a7 I 9 gom o1, a1 &4
A o o7 % o181 ¥ $B 8 S, offdd IRl OR% S §Tdd 99 8, $9¢ ol
HS TE & SATell Bl ASHR g 9¢ AT 21 IS Al & gl § FH&l 9% g2 S
§% T, d PBI GR-a1 b SlPl H | Al F AN Il YSITH BT AH &l TRl S
g 3R 7 BIC-BIC AN Bl 3MY Hed ¢ & uig Al 3R 89R &I AlC BTt g5 Bl 97
8 21 37 YT P8 & © (P Sl P! 5, SABT Sl oF-39 8, 98 85 HIgal Ui
Hl 3R E9IR & AlC ¥ 81 9P R A 82 H AFQl § b Tal § 85 WAl AR
ArCl @ WA B L U, BT SKATA 8l I8T ATl U IRI aRE AT =11 @iel
fear & & @rar g9 981, s M ST Bl 99 AT UeT BR ol S el SR
NE HAR T, Ol Hedd DI BATS 8, 9 Hed I HAE I TE BTl &9 9N &
1 FET faeel § Sl § arel €, S g1 YD golld ¥ §, 96 Bl Fad AR qrhd
e © f5 S omue et fhar ', 9 SHBT Sae < Ad| a1 T o U § fob 3
ART S AR H ¥ 3R T o7 oz | 8, =i S99 A U1 HAr 81 81T 3
AN BT A9 § Wl B AT & R 9889 99 | ¥l YO FA off by W@ © b
g g P Tlell @ 2 &1 § Peal § b Ps-ds QA1 F AN e H W R O™
@S BI AU S I a1 B, @1 ARPR D! 8, favard P FW Bl AT R S
H g el g5 8 3R g # fPam & o) 3§ [ SIET 311 AT g3l
gl ol X TMUTe St g1 X8 ¥ {6 gsel €1 B oI 1500 BUAT A T, AT
319 Sl 91 g1 919 ¥, 98 BOR BUY H 4 8T Bl S g8 800 BUY H 4 <@
Bl 3T &9 & B Bl I8 BTAd 2l 3T UH a1 o= olifory 6 <t forar 8, a8
B DI Hed Plg Uh H T8l oIdl &, I8 APa H PR 3Nl &l Sl g8 qde H ddx
T 8, SAd 915 I8 BTod &l fhdA™ T 37Tell Bde & oy Wd dIR &R B &,
WT ST Y2 2l 396 v S @rg a1y, §ie1 a1yl el 8% aRE @1 &I el
H W g 3R 98 919 <9 a1 & AR @7 gl Y fhad & foy aar gaomm )
R2 ©? MUY IR |9 @i & foau o Saomm fean &, ofed feami & foag smo
R B AT 82 HI W F B SHHT IRT S BIAT 81 STHT ART SrotdR™ 63T
H BIT 81 T8 SR €9 1500 BUY § P AT 3R S U 98 B 8l 3G S
% 9% & 8, 98 800 3R 700 TUT H 4% & gl M I8 I 3FTell Bda &
fo Ear 21 ot A1 98 S99 BIAd ¥ W) @ 31 fegwe & fRae @ a9 8 gt
TRTY B AR fHAM SMTHEAT HR 2 Bl B9 o &b v orsd § o™ A foas @
W 27 GERT H A SHB) GWIT 25-30 Idls Sl &1 offbd Sarer & =X 81 SS9
|EIAT § I8 €, T IEd < I &2 39T I8 ol f¥de & W& 7, $9ahT dadg a8 W
2 & MU 3fUAT — H el ol b 00T Sicell St Bl g9 Alcdal b1 gdl B
TP AT AT AT e AT A1? AT 8 U1 BIAT, A T BAR f7F €, T 8H o™X
A ...(TAI)... I & IA1d, =1 89 IamdT el Fel, fea o o, foa s
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R GYR-PYR PRb IS el B TN, I8 Ul Tl a1l YA YBT o7 AT T8l Y8l
Uq1? BH 3fex PI W 9 ISl S 1 YA el AT T8l gBl?

I Yeb & g8 U 9gd ¥ SUg 4T Uy &1 H 2 BIR &1 fafie & Fgrax
2500 dR faAT B, BEl 2500 B fairfie &1 WY 9e1 ¥& €, Bel 20,000 B foifie @1 gqr
T BI MU I§ W1 g Il B A1 81 S e Rapd iR dahelin H @l
T, 3T 1 I9F B I T @ T ;1 AT AWW? 3R 98 gAY aR W o ST,
Tl /T o SATTT? MU AT Bl 1200 HRIe $9U < fagl 3t WY 1200 dRIe T4
o T IR urT Y T, Afh 319 4,000 U ATl MSHT BT WTET o I &I, I
AT O S Bl IS 9T B I@ BI? IABUT S, AT UP 1 ST iy b g
F1 fram 9ga fegwd iR daeli® # 21 98 U8d 9 & 7, fdhT 39 9 & Foid
P! BIed U ©R1E gs © 6 S9! 47 781 7l a1, @re 81 A <&M

31T AoTgR 7Tel el T8 81 79N & okl U8l & 7oigR T8l fiTd 38 o, 39k
el 319 3R g BTeId 81 S 81 39 [ & ol BIg W8d 3R Big I FHebrad |
IE 989 R B I 87 39 FAE & forg Fn Ik a7 anft siigerer 7 ue I
g 81 H aredn g e oy wr A Afed $1 dobrel gelisyl 3Yd HERTS, B
A AfReY 1 & TEd <1 71 ST TohTdl ITH] syl 3T 36! ddl JolTgy, IRl
gerTsy| 37Tl oG & A 3R HAolgR & 81 Wiell &l SAS 81 @rell 8l T8l
g, afcs war Saar 9wy ff diue BN aTen 81 S9S Wd § e T8l o drelt gl
§ fe grer-ar @ feam g, @ a9 o & it 9r &9, o= 9, <9 fag 9w @
3TFTST STl AT, I 98 H¥el AR STUM| Had o &1 I8 dfedn iR |avy 98k
I Tl MY fHae & AWl H Ih] gogyl IS AT ITdh] T8l g, df M
arel THA H g9 9l AR A F 3MIPI Bl HIB el BT

gg ¥ed gl oy 1 FfTEd ax fQan, ofds 59 9eq o W o5 Rerl B
g9 Sl Aol gs 7, SAP! I @1 B

daF | I ST U ST B, D fofQ 31U BT & [ I8 9199 9iRe AT A9 Sl
JRATE deTs 2, S99 AT g 3 S < FHY 3R AT iR el T8 R, Wi
PR AMH ATl b ggd faRIvs 98 1 IS 3Muas! MR ITa! a1 &1 Al 81 MY, df
T 9 TR PIS TaRTS 81 2, olfdhT T AN 3 6E T2 & & M7 BroAdrar § ST
gU, el O gY, Bal oISl gsl Ped © (b JoRI § A, $¢ Aol dgal — 374!
A= M S gt I8 ¥, $HH P b A8l § (b SHDI UG GAT AT, AT
R ¥ W H FGH bS] B B AHATE &1 AN B8 I8 &, I§ Sl U 8, gDl
FT M g2 IAd*, RE M 3w I A ...(@agH)... T ST I b SR
g, J UEell IR 39 W T, W I A |1 HEH U AT &1 3R ygE H#A Sff BT @
g &% &1 ©g 421 Ugd gUE I8 B B} oIl B, THH &F BE Wl ¥ ol 9
He T Y, AT AID! WY AR o A AT IE S AT TR & I TG 0T I8
g, fra-feg & e o 97

*Expunged as ordered by the Chair.
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3t Tped Ued (TERTSY): TS & ATed dl g, !

sft ¥RT IEa: TR Ucd Al &I Al U el 3MMY 21 37U 9cd &, af MMYDI Udl g,
Jfh I8 <1 7 UgA AT Bl ... (AHM)... 761 Ucd Sl 31, <@

# Upedt Te: IMTHS <@, TR TF B ¥ T
# ¥RE AT I W W@ §, Al W uCd &1 AW forar gen 2
3t 3BUI Seell: g BT A M1, I Il Rwprad Fi 82

3l IRE Iea: RHIa T80 8, § 7ol G BT 7o of V&1 gl H 6 TG IR
&l gl ...(HaH). ..

3t Upee gee: SER W UCd o1 Bl ...(hAIM). .

3t ¥RE gea: e, eI, USdl AW U T8l ¥, IF 91 § yod, oY a7 4 &7
21 B AN SATS-91] § & dTel &, I 89 Sl 718l g2 d I8 Sl oild &, 81 Wbl
T I8 ol 1 gl Bl § 91 g b <l 81 g1 BT, olfhd I8 ol gail, il
IIH Y TE O S GYR-PYR A AT el A, Ydbl JoI Al AT 8, W IAFAM
21 T I8 ofld o T ...(au)...

sft 3= vl AT Hifsar § Aie By W7 B, Al Ugd ©Y AT Bl
sft eRg FEa: B, 3MY $E W@ ¥ & ugd faeft 7 fear faam

st 3= Il ggo e fIur 397 dig & 3reget

3t IRE TIEd: 3@ IFH! MHIal, AT SAHT FV BRI, Tl TAd I Bl

2 MIR™ AgH: I MYD! KT TT IA-T? {201 Sicell St 5 A1 T8l gqm,
ag o 91 <l

3l TRE ATEq: IFF A1 T DI I ST 98 1 SHMSR SeH! B, B aar e,
aree el Sft &1 Far faaml s, o Sft 3 gger € qeY garn ol 91d I8 ¥
5 NBs B RT SAS B2 T8 ARG Sft SR & foIg v gaonl § dear g
% STa 81 WYl 98 S SiRY 7, 8 uifafcdd swgie 8, Iemfadl § 98 T8 o
el 5 ST q18Y, oifhd 919 # g9R S el el 1 IR9y, Hifs 89 984
HHR IMMEH & AR FAM & A1 [FGRIM B IS HRA &l BF 91 WA 99
g 3R gAd oSl €1 A1 B4 $9H TR IRIY| AN b I, FHY NG, IFH DIy
&1 fperTl B9 SHH Y IRJU|

. M 9T 1S garell § e Bl b &
#f IRE IET: A BT B SMAY, AR AT v <& T fF g T8 foran,
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A T8l foran, &= 91 forn, &9 @ & g foran vt o) (@ ). e
S ol & ...(GH)...

3t HaR™ IFA: s=H O R = &3

3t ¥RE IEq: g RoreT W &) A1 {6 <19 9% S92 81 SQl, g9 9e
H A& 3me

3t HaR™ IgA: &9 F3A TN A I SIS S b TS W ..(FAIH)...

3t ¥R F1E4: Bl T3 BB Al

ot WarR™ I IR, 39 9 BT H Fga <1 g RRIRT FAST IS We &
&H AN g1 HA @ ATl ¥ 3R g8l e QAT {6 gdren # A4 Hgd X (o
g1 Al B BEl 6 dgat wx foran 8, a1 o/ #3) 81 99 Fad Bl ..(aEH)... 73
T @1 At ff 3 @ 0

IUNUTEIE (S1. RNV Sifean): Fqd 4 g $d 8l T2
3t Aarm A3gH: 430 U ff @l 93 S W

3t YRE FE9: 39 IAIY, TART $AM I fdepd Yhad Al BIFal S gl B0
ST, 39H BH dal 7 el IRGTI Bl T Bl 39 ool H ...(TaHH)..

sft 3BT Sicell: YD g8 a {7 & B off

sft IRe TE: B, MY W I I AR 3= @ AT IV 9 & WS 8, &l ol
S Il A ..(@ELH).... A I8 H B8 8T g ... (AUH)..

2 TPped gedl: 3R I Bl ABR H AT HA g1

ot IRe Feq: AT A 89 99 I OHd &1 g4RT U Raers B fh g9 99
& Y TE T, T H Al 7 ¥ SR gAecs we # ff w § Warm 398 & e
3AfeT B9 T R MYP He- A YRd 9 BT AT o7 IR SR<-IRT Fefahl Bl
MU I8 Ga B AR d8 B A1, HRA §8 HRIBR GRT AR s H Tl HR {3l

Y[ (S1. GIIRMYN Sfedn): RS S, 3T fHhd=1 <gH ol?

3l YRT ATEQ: IAUBT Ga AT 37 V&1 &, oMb d S & b agd faadbd 4 8l
g 5 STTE & ey ¥, g8t T fagwma € a1 98 €2 ..(aHM)... 310 ofl, $%
I ST H I ATA ST S B L (AT, .. SIS dTell Wel & Al T bed ol
fRg&I™ & I R monuments &, TSTd &1 JATGHT B, VAT HTGH, VAT STTdIaR
3R YRT I AWM §1 ¥E Wl e ®, g8 VT S RET § 6 il g9RT el e
Il ©, ...(FIHH)... 98 IRAT T8l 8T 8, IS9P &R § 9 39y &, d & B T8l 7
T ©1 gafery § I8 B @1 § B 9P I8 oadl © $ g @ Sual fown @
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2 3R TE W% WIT-RAT S PRI AT &1 Ig AWel a1 el 81 A S wnfeat
g, 370 foy 3o WEd HRYl g w3 o 9 W O 5 &w €, end) arefl Afdan,
Ai-gg-dfeal Y fiapa 7 81, T8 fedt axg @5 W g1 T2 Srerml ) Iy
TSR H S el g3, S MU+ g8 o fear g1 e g8t wrel 8, a8l & o=
fPTIe 2, AN I9P! g8 I8 © b 381 o1 U= Faran & g9l giifa d ugdn
feam S9 g3 arel Ufed St @ | ¢e W@ €, SUel ART $ fo R € 5
AR U &1 g1 fFepren 6 g9R) g1 BTerd 81 31 SAfey #_1 39« e & b
D! SIHR S BIF AMMRY, Fifdh 9 B Sl 98 ... (AHM)... TR 781, Ia18
g, I 81 98 d1gd H WS ©, del aurad 9 8 Sy, i I@b 4 U1 81§ gB,
F a1 ¥ AW F guar Bl g, § g1 5 guem aed § 5 @S §, a9 [ are,
BN F1, U9 9 A 7, s < 81 T, O U & =l e 9% W) OH SOl v
et T E1 fEgea™ # gal Slgdba™l 81 Rl © b M9 oirSl T8 B bl d ATgT
T a9, T g, A I, AfhT I8 SR § fF NPA & Fod 3901 §6 g9
RET 11 9 I dTell T, AMYS 9 B A 8 ADhdl © b IU I8 el 207 Sff
AT 6 % @1 8T HT 8, financial institutions @1 BTeld RIT 8, 3T D] $B
JrEd el fb €0 § gaer €1 fdes &1 @sdn g fb S enel ardl, S fea, S
TWg 8, o Qe 49IgR €, 39 Idl & IRGUI 39§ H <Ry, Fgi Al Bl
TSY, AR 9% ATl Bl By & I8f Tt W Bl MY &1 § H AN BT W &l
Bl SuaTege Sff, S SF-99 ¥, S9% foY s # 989 Ugd BY 9@ ¥, 98 TTed
g, 4% P HHAINAT 7 AU YT SHT HRb A1 81 98 db H SIQ, GREXTS b
SATHT H, T8 T W Bl I Hedl BRI U|T ST TET B, J FGR of SIYAT,
Sl B9R o SQ d IFHT TAT bR Pedl b JRRT U1 81 of BT 8, § arel
T T 81 SN B [Ed SATE] SN ©§ [ §% Bl epd 1 avE W YA (R
BHRY 3R 39 R TS AR THTATST Pl S & oy IR ... (@aem)... A<
\_rﬁ, Wﬁwiﬂ—s’ﬁg, Fﬁﬁww political instrument Bl

3 H, H S 9T FHIG B §U HEAl dledl g b sHHl MUeRT fHdl o
A AT BRISYI AN Bl 8F Sfol ¥ 9gd S ol I T © & judicial inquiry 9 $B
Tede 8 Adhdl 2, ofhd 59 ded H Teds 8l & Iahdl gl 3T JiRfl g9argul
SR W ggHA BT BN, I BART 81 BN, Wi SO el a el B
MG g8 oHfad BRAR Bl AT BT I © 6 oeT <9 &1 Sl IR« < & T 0
g, IR 3R SA-47 §¢ 8T T 8, ASH & Siiad Bl Tl dTell 8% dxg Bl el
SY B TS B, ©b s 8, 39 AU 3T doblcl STl Tg ofig H 81 89 drell &,
I8 ¢l 39 9ad ¥ I8 91 § <1 eeRt 9 o 39T § {6 I8 ofsT &9 e 8,
gedl B S| SAfeTy dehldd 98 3R, $Ud oIy dIs IRAT 99191 47 IRAT I8 ©
JAGHT AT B B < AR S BIT AN 9 81 Y 8, SHPT AT HY 8 <
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g S HHAT MY 9197 8, S Alegal & 8, 3¢ doid o fSdhd A+ 31Ts
2, ITB] TR PR B FHIRI Al TSB! 5| ThIel 98 B 3T $H PH1H Bl DI
Aledd) BT B AU fHAT 8, AV 396 dord il TS 8l Yel ©, o o av
g, da1g €, RaIS ¢, 958drd ©, 99 N Bl Ed o9 Bl BE Wl T HRU| gl
Il & A H ST 91 Pl FATK BIAT §, Igd-9gd YlehaTl

3t MaR™ AR IuavTge Heed, Al B9 'R T SR AR, TRE St 3
d g7 @ I ST PV 94 A I8A & Ay BEl 8k o AR a1 W FeE,
b aRAfIRdT g1 HoR Bl I U8 H 99 HoR dRAfdedl & IR H Fed &l

ST BT HIAT AT gl

9 Tad | ST BART Q91 3R I $ AN Yok I 8, g9 ol & b I9h
IR #H, S "Rl & IR H AT A 39 WHR F UM B TSR T8l T a1 R
SFeRT 8 8¢ 4l 98 gudrd 431 gs 7, Rd god 3 Wi 3R i e 9
& B gu HA St 7 I8 del ® 6 sl 70 W H $© T8I gon © SR 3/ &H
&l PR |9 P P dIcl &, 89 89N < Bl YUR T o

Sir, there was a French Emperor, Louis XV, who very famously said once, “After
me, the deluge!” I think the Prime Minister has added a prefix to that, saying, “Before

12

me, the void; after me, the deluge!” I think that is where the country is being taken.

We have also seen demonetisation. The Leader of the House has gone on record
to say that both of us have grown up together for the last 40 years, on the opposite
side of the fence, of course. In 1978, there was demonetisation. I think you were the
President of the Delhi University Students’ Union and I was the JNUSU President.
Morarji Desai demonetised currency. Till then, I had never seen a thousand rupee
note in my life. What was demonetised then was a thousand rupee note which we
had not seen. It was not in daily circulation. Today, what has been demonetised?
What is being called demonetisation or actually a withdrawal of notes? These are
notes through which 86 per cent of our cash transactions are being done today. The
country today is living on transactions of 14 per cent cash transactions because the
replacements are not there. And what is the result of all this? What is the actual

reality now?

Sir, when it happened, on 9th morning, I went to Lucknow. My Party people
usually come to receive a comrade. In Lucknow, they had to pull the car out of
the parking lot. We couldn’t get it out because when we paid ¥ 500 as parking
fee, they said, they wouldn’t give us change or accept the note. There was no
other note. People had to leave their cars and go walking. What situation are you
creating? Then, you get telephone calls from fishermen from as far away as Kerala.

They say, “I have caught the fish, the trader is here, he is willing to buy the fish,
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but he is paying in ¥ 1,000 and ¥ 500 notes. If T take that, I can’t buy anything;
I can’t keep my family alive today. And if I can’t do that, I can’t go to catch fish
tonight again. If I don’t sell the fish, the fish would rot. If I sell the fish, I can’t
use these notes.” What are you creating? Take the case of agricultural labour; daily

labourers take their wages for the day, but then, they can’t use it and they can’t

live on it. 3T AT B 2 &I J4T MU &1 IRS Ired S Bl I, I SAR [Hari
$ IR H g1 2 U1 BAA Gl Bl B AN Pel 700 BUYY 3R Pl 800 BUY H 9
T2 T 3R ST gag WeR I % I 200 ¥ 250 vUY UG foRiea =) &1 99 @ T
I foed o 77&l, a1 3R w7 81 Y& €72 3MY B B & IR F gl gl 3
I 19 I8 99 Bl TBT Bl 3N faeeil F PIAB & 99 88d W 4 BOIR b TS
2l HheNTA 3Mh TUIE BT Tl dl sUY SITeT ¥l 9] e & iR § a1 b
T B TR B15d B a1 B T gl 9 deiicded US Wed of S I8 &1 & Alid
TH QYA B IR H Gd & U 3 IT 4 R $UY <1 81 R & oz o™,
S8R & 89 8lcd ®8d ©, o9 3T f[I8R & rs9 8lcd § SIGA, T+ H21 off
Bed & b Diec Bre A WHT Wi, fbd &1 Aolh 41 B 872

HEIeY, H ST 91 ogg9 & 15 ¥ YW BI, Al G Marie Antoinette B TS AT
B IS T A BT RQTO’"{\?H % T3 W d HEd g, if they can’t find bread, why
don’t they eat cakes? 319 8HAR U I8 Modi Antoinette 31T TTTI

If you don’t have paper, use plastic’. B8l A G2 I mean, what is the coverage
of your plastic money? Only 2.6 crores out of 113 crores of Indians have got credit
cards. Fourteen lakhs are the card readers in your retail shops, and outlets for 113
crore people. Will that run our economy? Eighty per cent plus is a cash economy
in our country, which is called the payments and settlements system. From your
truck drivers to your fishermen, to your daily workers, to your agricultural labour
and to your farmers, everybody is suffering. In the morning, I showed the two-
thousand rupee note in my pocket. I got it from this bank here. Nobody is willing
to take it because they can’t give me change; I can’t spend it for anything. With
that two-thousand rupee note, Sir, I travelled from here to Chennai by flight. At the
airport, I couldn’t buy anything. From Chennai to Tirunelveli, I went by the Nellai
Express straight. On the train, I couldn’t buy my food or coffee. I landed up there
and came back to Delhi, I still have that note! What is this? What are you doing
to this country, Sir? And you look at this entire thing. What are you doing? Tea
garden workers are committing suicides out of economic distress. In Assam, there is
a bye-election the day after tomorrow. So, for the Assam tea gardens workers, the
Central Government has given an exemption, but not for the Bengal and Darjeeling

tea garden workers. What is happening? When my senior colleague is saying that this
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should be investigated, this should be investigated. I am glad that you are giving this
exemption. But when you are giving this exemption to Assam tea plantation workers,
why are you not giving it to other tea plantation workers? Maharashtra Government
has declared today that ¥ 500 or I 1000 notes can be used for cinema tickets. What
is this? We can’t use that one-thousand rupee note or five-hundred rupee note to buy
a cup of tea or eat our food, but you can buy cinema tickets. What else is it but
allowing the black money to be converted into white? Yes, there is an accusation
but I am making it. How are these exemptions given by pick and choose? I have
here with me the details, along with the Bank Account, MICR number of Indian
Bank branch in the Central Avenue, Kolkata, where, on 8th November, a few hours
before the Prime Minister's announcement, one crore of rupees in 100 packets of 500
and 1,000 notes was deposited by the local BJP unit in the bank. Prove me wrong.
I will be happy. Prove me wrong, but this is evidence. I have all these details here.
So, what Sharad Yadavji was saying is correct, that it has to be investigated. This is
what has happened all over the place; that you heard earlier. And, then comes this
Paytm advertisement with Prime Minister appearing on it telling people to move to
a cashless society. It is no longer 'Jai Hind'. Now, the Prime Minister is appearing
in advertisement saying 'Jio Hind'. What is happening? One country in the world
has moved into a cashless economy, and that is Sweden. It has taken them all these
years because they have 100 per cent coverage of Internet for all the citizens in
Sweden. Everything can be done on your IPads and on the Internet. What is the
coverage of Internet today in our country? What is the coverage of your 4G and
all these things on your mobile phones? Wealthy persons have four phones with
them. You can't count the number of sets and say that so many people have them.
So, where are you taking a cashless economy in a country like India where 86 per
cent of all your economic activities are cash transactions? Payments and settlements
are the cash transactions by the day. It is absolutely white money. It is not black
money. I will come to black money later. Sir, this only reminds me of a Roman
Senator. I am sorry to say I am going back into history, maybe medieval history,
but we had a Roman Senator, whose name was Gracchus, who was talking about
a Roman Emperor, one of the Caesers, not Julius Caesar, but he was talking about

Caesar Marcus Aurelius Commodus Antoninus Augustus, if you want the full name.
(MR. DEPUTY CHAIRMAN in the Chair)

And, what does this Senator say? I am sorry I am quoting this because this

has ...(Interruptions)... You are already looking at the watch.

MR. DEPUTY CHAIRMAN: I have to look at that. Why do you worry about
that? I did not stop you.
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SHRI SITARAM YECHURY: I thought Jatiyaji would have been better.
MR. DEPUTY CHAIRMAN: This is only because of preconceived notions.

SHRI SITARAM YECHURY: I am very grateful. You have been very gracious.

You have always been very accommodative.

So, I was just quoting this Roman Senator. What does he say? I quote, "I think
he knows — he is talking about the Emperor — what Rome is. Rome is the mob.
Conjure magic for them and they will be distracted. Take away their freedom and
they will still roar. The beating heart of Rome is not the marble of the Senate, it is
the sand of the Colosseum. He will bring them death and they will love it." Now,
it is ominous, but I am recollecting this because that is what is actually happening
here. Now, if this is the sort of difficulties the people are being put to, even then
I will be willing to give this Government some degree of iota of credit if we are
going to achieve any of the objectives that we have been told that this move is
going to achieve. The hon. Prime Minister mentioned four objectives. One of them
is controlling the black money. Now, all of us here have spoken in the last one
decade, many times on black money. I think, at least, on four or five occasions,
I have spoken on what needs to be done about black money. We want it controlled.
We want it eliminated. And, the World Bank now says that as per latest figures, 20.7
per cent, or nearly 21 per cent, of the Indian economy is in the black economy, that
is, more than one-fifth of our economy. No doubt, this has to be controlled, this has
to be taken away. But then, where is this black money? All estimates say that six
per cent of this black money is in cash, and, remember, people who generate this
black money are not misers. They do not keep their black money stacked under their
beds. Their black money is in circulation. Their black money is making more black
money. Their black money is in real estate, and, now when the 500 and 1000 rupee
notes are not there, you have a 15,000 rupee coin, that is, a gold coin and the gold
imports have surged in the last four days. According to one estimate, it has nearly
tripled. So, this is where the buying is going on. Jewellers have advertised this.
I have got SMS messages on my phone, they are being sent to everybody, saying
that "our shops will remain open throughout the night and till 20th December, we
will accept 500 and 1000 rupee notes; you can convert black money into gold".

Are you catching black money or giving them opportunity to covert that into white?

Sir, it was this very Prime Minister who told the whole country that ninety per
cent of the black money generated in our country is lying offshore and is lying in
tax havens. He, not we, told this. During the 2014 elections, he promised fifteen
lakhs of rupees into accounts, into my account, into everybody's account and said

that we all would get fifteen lakhs of rupees because the black money would come
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back. So, if it is all there in tax havens, what are you doing? Is this going to
get that money back? The Swiss authorities say that they have given a list to this
Government. We do not know. We debated it earlier. The hon. Finance Minister
said that 'because of legal problems, we can't make it public'. You know about the
Mauritius route and the Singapore Free Trade Agreement. They account for more
than half of these inflows. Instead of doing anything in all these areas, you want to
control black money. Is this going to control black money? It will be six per cent,
if it is going to control also. But in the bargain, Sir, it is like the Prime Minister
clearing a pond to kill the crocodiles forgetting that the crocodiles can survive on
land also. The big crocodiles have survived and the small fish have died. The small
fish are dying now. The crocodiles are all surviving.

Sir, let me tell you what did we see in the newspapers today The State Bank
of India has 'waived' ¥ 7,000 crore from their Non-Performing Assets on account of
loans that were not being returned. In this House, the hon. Minister...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): They have 'provided' for it.

SHRI SITARAM YECHURY: What does that mean?

SHRI PRAKASH JAVADEKAR: Let me tell you, S RE LY %, Ig due Bl &I
B, oAfdd for posterity S Soi¥ 3T Tl HRAT BT €, SUP U 9 WAES B &
5 o Tl e, @ I9F oy g8 W 2, Afed 98 9y € € iR 98 agem
oI Reart oA 81 g1 I8 fod &1 9% T8 8l gl

2 WIR™ IFA: A g8y, MY € 7 bel, § UG AfRN wY A Tl b8
R8T §, collective responsibility % T8 B8 V&1 & [ T8I UR Yeb Y b SR H AU
FEl & 2014-15 # TAUY H 1,12,078 HRI$ UV T A6 &1 Y

SHRI ARUN JAITLEY: 'Write-off does not mean Ul HIHI". It does not mean
that a loan ceases to be a loan. You will still pursue the loan. The entry in the
books changes, that is, from being a performing asset, it becomes a non-performing
asset. Performing asset is one where interest is being serviced; non-performing asset
is one where interest is not being serviced but you will still continue to preserve
it. So, there is a little bit of malapropism involved in it. Do not go by the literal
meaning of 'write off. It does not mean U HIHI' in banking terms. A loan still

remains a loan, and you still continue to pursue it.
3ft WaR™ AR WX, 89 I P W@ © (b J G9 Sl S complex FAHSIRT
...(TTHT)....

SHRI ARUN JAITLEY: It is only shifting in the accounting system, but you

still continue to pursue to recover the loan. ...(Interruptions)...
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SHRI PRAKASH JAVADEKAR: The liability of the borrower does not go.

...(Interruptions)...

SHRI SITARAM YECHURY: In effect, Sir, it is something that is not going to

be realized. So, whatever you do, ...(Interruptions)...
SHRI ARUN JAITLEY: It is not necessary. ...(Interruptions)...

SHRI SITARAM YECHURY: Will the Government do the same thing for my

farmers? ...(Interruptions)...

SHRI ARUN JAITLEY: Let's put the records straight. ...(Interruptions)... This loan
was sanctioned — Mr. Anand Sharma also raised it — when this Government was
not in power. This was restructured when another Government was in power. This
is the only loan for which a second restructuring was granted by that Government.
So, we inherited a terrible legacy. Now, today, only in the accounting books, the
performing assets become non-performing. That's all. Otherwise, the liability to pay

and the right to recover still remains. ...(Interruptions)...
SHRI SITARAM YECHURY: But according to my information, ...(Interruptions)...
it FIR<T ¥R fohae faml &1 /mue ST A fhaT B2 (@ aE). .

2 FraR™ Ag: T8 919 § P V@1 g (P Mud vhrsfen Rived gam1 drcied
T ...(HAU)...

3l IRT Iea: H W g€l I b Bl gl ..(FAYH)...

SHRI SITARAM YECHURY: Sir, the point is, it says that between 2014 and 2016,
these NPAs have trebled in many cases. Now, whether it is a legacy you got from

them or not, the fact remains that on paper, the figures are treble. ...(Interruptions)...
SHRI ARUN JAITLEY: It is because the interest keeps adding up. ...(Interruptions)...

SHRI SITARAM YECHURY: That's okay. ..(Interruptions).. The figures have
trebled. The point is very simple, Sir. He says, one of our erstwhile colleague's
things were also restructured again. All of us know that he used to sit there. That
is why my hand is being pointed there. STHI IFCFANT 81 A 3T A1 SIHd &
g TULY. & 919 8 @ B .. (auT). ..

sft RS IR AR fHAM TS MHEAT TR B & ... (FAYT)....

2 MAR™ AR ITa1 HO-ABT T8l B 81 AT S5 U @ pw BIRT,
IT6 a1 387 & forg ft $8 @Il ... (@@aum™).. M9 del fh Mg S9d! T4
S, 3T S 7 Al BE1l AW b BIeA BUI gl I IFBI 818 H b BRAT S
T8 &, olfh TP ol offse ol g8 7, Rod 9% & gsax gawiE ued 8=y da
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Ugdl 8% 8, 500 3R UH EOIR WU & Al geo b [N dfpe SOkl IRB G
SRR UAULY. dTel 9T RE &

MR. DEPUTY CHAIRMAN: Mr. Yechury, please continue.

3t IRE FEa: T ITH G W AT $Y I8d Q4?2 ..(FAH)... [HAHl & fofg
MU P8 T8 a1l I96 oy Wt $8 N ... (aEH)..

SHRI SITARAM YECHURY: Now the point, Sir, is, black money problem is
not going to be solved by this. Black money is not a stock. It is a flow, the bulk
of it. Maybe there is a stock of 5 per cent or 6 per cent, but the bulk of it is a
flow. Those avenues you are not blocking. And if you don’t do that, you cannot
stop black money. By this way, you are killing the poor. The small fishes are dying
and crocodiles are actually enjoying their lives. That is the first objective which
cannot be fulfilled.

The second objective is about counterfeit notes. Sir, the counterfeit notes, our
hon. Finance Minister presented it in the Budget last year, and then the Indian
Statistical Institute of Kolkata done a study that out of 1,418 lakh crores, whatever
be the figure, that is under circulation, 0.028 per cent or 400 crores is the counterfeit
currency. It is his own statement in Parliament, that is what Mr. Anand Sharma says.
For that, you had to do something like that, burdening crores of our people! What
is the guarantee that counterfeit currency would not come for your 2,000-rupee note?
We have already been shown one in Bangalore for this 2,000-rupee note. This is not
the way to stop the counterfeit currency. We want to stop the counterfeit currency.
I will be the first one to come in complete support of the Government if you tell me
the effective measures that you are taking. Locate them and the source where this is
happening. Stop them. Take action. Punish them. Give them a deterrent punishment
so that others don’t follow them. We all will be there in your support. But this is

not the way to stop it. That claim is also a bogus claim.

The third claim that has been made is that it is being done to fight terror
funding. After 26/11, in this House we went on debating over a new law to combat
terrorism. The Leader of the House was at that time the Leader of the Opposition.
On many issues we had agreed with the then Government, which is now sitting on
the other side, as to how the terror funding had to be stopped. Bulk of it is done
through electronic transfers. And what laws were needed to monitor those transfers.
That is how all the stringent laws came up for opening an account. Those laws
came up for electronic transfer of your funds. That is where the terror funding is
taking place. Do you mean to say that the terrorists outside the Taj Hotel in Mumbai

were carrying gunny bags of cash? Who are we fooling, Sir? Terror funding has
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to be stopped. If that has to be stopped, monitor your electronic transfers properly
and then cut off that source. Many countries in the world have done it. There you
have the United Nations Resolutions on how to stop terror funding. Follow those.
But is this the way to do it? Then they will say that it will disturb the ease of
doing business. The Government is asking international agencies to please improve

India’s index. That is the state of affairs we are in. But that is a different matter.

Finally, it is corruption. If you stop these 500 rupee notes and 1,000-rupee notes,
do you think corruption will stop? Now the corruption will double with this 2,000-rupee
note. How are you going to stop the corruption? As far as stopping corruption is
concerned, so many times we have told you that you are looking only at its demand
side. A poor fellow gives ten rupees. And they don’t even call it corruption. They
call it ‘services rendered'. In the balance sheets of corporate accounts, you have this
for ‘services rendered’ to siphon off big commissions. That is corruption. But when
a petty fellow gives ten rupees for something, that is corruption which you want to
catch. But what about the big fish? On corruption, I have said this earlier in this
House and I am repeating it again. Unless you tackle the supply side of corruption,
you cannot stop corruption in this country. Why don’t all of us agree on this? I am
tired of going on raising it, but I will raise it. Corporate funding of all political
parties should stop. Let the corporate funds go to the Election Commission or the
Government of India. Let us all sit together and have a system of State funding of
elections. Why should the corporates fund you or me? For them it is an investment.
With me, they will be mistaken, but maybe with you, there is a chance that you
may be the Government tomorrow. But with me, that would not happen. Therefore,

my rate will not be so high. But it is an investment. Stop that.

MR. DEPUTY CHAIRMAN: You are talking about State funding and corporate
funding of elections through the Election Commission. So why don’t you move a
Private Member’s Bill?

SHRI SITARAM YECHURY: Why a Private Member’s Bill? I moved them
officially so many times ...(Interruptions)... Mr. Digvijaya is very right. Immediately
they will call it a Money Bill and then the Rajya Sabha will be out of the picture.
Anyway, you do that.

MR. DEPUTY CHAIRMAN: But, your suggestion is very constructive.

SHRI SITARAM YECHURY: Sir, the second thing is, you add the expenditure
of political parties along with candidates under the ceiling. Increase the ceiling if you
want. But, don’t give this open-ended exemption. Political parties spend what they

want and how they want. Where have we reached? With a corporate name on the
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plane, the Prime Minister-elect can go for election campaign. Hundreds of helicopters
are employed. Everybody says that it is party fund. Where is that money coming
from? So, stop that. Put that under the ceiling and do it if you are serious. I know
that there will be very few takers for what I am proposing. But if you are serious
about stopping corruption, you stop the supply side of corruption. ...(Interruptions)...
Then, I think your Government — the Finance Minister can correct me — has brought
about this amendment to the FCRA so that foreign funding can come to political

parties. Why? Or is it funds from foreign?

SHRI ARUN JAITLEY: No, it is not. Let us again be very clear. With sectoral
caps in some sectors having risen, the old definition of a foreign source under FCRA
was that if an Indian company has a foreign investment beyond a certain limit it will
be deemed to be a foreign entity. So, the only amendment is that companies, which
are incorporated in India and doing business entirely in India, merely because they
have certain element of foreign component, can’t be considered a foreign source. If
that were to happen, then necessarily it would lead to a greater evil that whatever
cheque donations are coming into the political system, which are at least transparent,

would also disappear. That was the object.

SHRI SITARAM YECHURY: Then, the point is, they can transfer money from

here to the foreign unit and send it back to you. ...(Interruptions)... That can be done.

SHRI ARUN JAITLEY: No, no. ...(Interruptions)... It is an Indian company giving

out of its Indian accounts and doing business in India. That is the FCRA amendment.

SHRI SITARAM YECHURY: Anyway, you stop the supply side of corruption.
So, none of the four points that the hon. Prime Minister has mentioned stand on
any sound footing — whether it is black-money or whether it is counterfeit currency
or whether it is terror-funding or whether it is corruption. So, if these objectives
are not to be fulfilled by this, what is the meaning of this move? What is the
meaning of this move? Let me tell you one thing. Just now Mr. Sharad Pawar was
drawing my attention to it, a very correct thing. The Kerala Chief Minister is here.
He has called a meeting of all the Members of Parliament. You have allowed the
banks to accept these currency notes and give change. But, what about your district
cooperative banks? At State level, it has been allowed but not to the district and
rural cooperative banks. Bulk of the people and bulk of Indians today, who are
actually dealing with this, are in rural cooperative banks. And these are all very,
very healthy banks. Their NPAs are less than one per cent or two per cent. But
you don’t allow them to change. It means the ultra rich can come here and do it,
but in rural areas, where 86 per cent of your population is actually dependent on

these bank transactions, you are not allowing it. What is the meaning of this? The
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people can easily pass it off saying that it is Tughlagshahi, the Mohd. Bin Tughlaq
regime. ...(Interruptions)... Arfeemgl, <lc dTell HHAT 81 I ...(Interruptions)...
Therefore, Sir, this is not meeting the objective of what the Prime Minister has set
out to do on the basis of making this move of withdrawing 1000-rupee and 500-rupee
notes. People are suffering and the suffering is increasing, Sir, by the day. By the
day, it is increasing because I am surprised, in the last four days, the lengths of
the queues have even grown. It is a pitiable condition. Look at the jokes that are
being circulated in the social media.

Somebody comes and asks somebody: “How far is the Bank?” He says: “It is
two kilometres.” He said: “Do you want me to take a bus or should I walk down?”
He said: “No. Just stand behind me, we are in the queue.” You know that.

That is the state of affairs today. This is going on. Why are you agonizing
Indian people? Anyway, agonizing is to convey, I mean, an idea or a notion that
I control your personal life. I control your personal life and I control your existence.
What is this but a fascist message? Why is all this being done? Tell me. None of
the four objectives can be met with this. Those who can get away scot-free are
getting away scot-free. He says, go to the banks, cashless society, plastic money
etc. What banks? In our rural areas, 80.8 per cent of the rural population is not
covered by banking system. Sir, 80.8 per cent! And, geographically, Sir, 93 per cent
of the geographical areas in rural India are not covered by banks. What banking
Prime Minister wants us to go to? What plastic money? What banking? Which world
are you living in? There is a ‘Chamakta Bharat or a ‘Shining India’. For them,
Paytm, for them e-wallets, for them all these things will be there but I tell you the
percentage, what it means - a miniscule per cent. Whole of India, that is, Bharat
is ‘Tarasta Bharat’. That does not have access to these banking facilities, does not
have access to your plastic money. When 86 per cent of your cash transactions are
in 1000 and 500 rupee notes, you suddenly withdraw them, it is a complete mayhem
that you have created. One source said, ‘25 suicides in the last six days’, but the
numbers are still increasing. People cannot get their fathers or mothers or children

treated in hospitals. ...(Interruptions)...
sft e vl Ugde Efee # ST T8 9o & Bl

SHRI SITARAM YECHURY: I just do not know where this country is being
taken. If this is the case, where there are selective ways in which you are providing
relief, for your State Government in Assam, because there is a byeelection, tea
gardens will get their wages. It is very good they will get the wages but why not
in Bengal and Darjeeling? No. Your units in Bengal can go and deposit four hours

before the Prime Minister announces. ...(Inferruptions)...
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# < T qE S8 &1 3R SIS A g 2
3t dFarm Ig8: SN, IR STE o gan Tl
ol IRE TEa: D A BRI

SHRI SITARAM YECHURY: What are all these? This has to be investigated
and, I think, the consensus of the House must be taken. If there should be a JPC,
let there be a JPC. Let there be a proper investigation into this and we really would
like to know what the motive of this Government in doing this is. Before every
Parliament Session, something like this is done so that the Parliament discussion is
entirely derailed. We cannot talk about what is happening to our people, how they

are dying out of hunger now.
it ¥RE AE: Judiciary H ATAT M 37T &

SHRI SITARAM YECHURY: Judicial appointments and many other important

issues are there. You just hijack the whole thing away like this and doing for what!
SHRI ANAND SHARMA: There are 452 vacancies in High Courts.

SHRI SITARAM YECHURY: There are 452 vacancies in the High Courts.
Your poor litigants are suffering. There is an increase of 26 per cent in farmers’
suicides. You are not able to provide relief to your annadata. Instead of discussing
all these things, we are now stuck in this. Therefore, I say, what our demand is,
apart from this matter being investigated and a JPC that I have stated. The Prime
Minister has now said — I am shocked — fifty days more is required. He said that
fifty days more are required for alternative arrangements to come into place. Till
that alternative arrangements are not in place, allow these notes to be transacted for
all white transactions at public utilities and public purposes. Do not stop them for
usage in hospitals, usage for transport, usage for railway tickets, usage for all these
things. You get your alternatives ready. ATMs are not calibrated. Then he says that
it took them ten months of preparation. Mr. Sharad Yadav has said that. What are
you preparing if you don’t have the alternatives in place? So till the alternatives are
in place, allow them. The Chief Ministers of Kerala and Tripura have written to the
Prime Minister saying that — currency is a Central subject and it is on the Central
List — permit the State Governments to accept these 1,000 and 500 rupee notes for
all State Government transactions and public transactions. That permission must be
granted immediately. Karnataka has also said that. Most of the State Governments

should do the same thing.

Thirdly, this facility that has been given to your nationalized banks and central

banks, etc., should be extended to rural cooperative banks with immediate effect.
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That has to be done immediately. That is the only thing that can provide relief to

the rural population on a big scale.

Finally, Sir, please have this entire thing investigated. I beseech you, in this
House, to accept this demand that this should be completely investigated and
till alternative arrangements are put in place — the Prime Minister has declared
30th December to be the final date after which these notes will not be valid —

allow them to continue.

Sir, I hope that the Government will take this seriously not because anybody
or an individual is saying but because the whole country is saying this. So please

take this seriously and respond to it. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Now, Kumari Mayawati.
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform Members that the Business Advisory
Committee in its meeting held on the 16th of November, 2016, has allotted time

for Government Legislative Business, as follows:—

BUSINESS TIME
ALLOTTED

1. Consideration and passing of the Human Immunodeficiency Two hours
Virus and Acquired Immune Deficiency Syndrome Prevention
and Control) Bill, 2014.

2. Consideration and passing of the following Bills, as passed
by Lok Sabha:-
(a) The Employee's Compensation (Amendment) Bill, 2016.  Two hours
(b) The Factories (Amendment) Bill, 2016. Two hours

3. Consideration and passing of the Enemy Property (Amendment Two hours
and Validation) Bill, 2016, as passed by Lok Sabha and as
reported by the Select Committee of the Rajya Sabha - to
replace an Ordinance.

4. Further consideration and passing of the Whistle Blowers Four hours
Protection (Amendment) Bill, 2015, as passed by Lok Sabha. (To be
discussed

5. Consideration and passing of the Prevention of Corruption
(Amendment) Bill, 2013, as reported by the Select Committee
of the Rajya Sabha.

together)

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I have a request with regard to
the time allotted for the Factories Bill. The time for discussion should be increased
from a mere two hours. Otherwise, we normally rush through. Most of the time,
in order to pass the Bill, we simply rush and the hon. Members don’t get enough

time to speak their mind.

MR. DEPUTY CHAIRMAN: What I have read out is the decision of the

Business Advisory Committee.

SHRI MADHUSUDAN MISTRY: These things need to be looked into by the
Rules Committee. When we raise the issue here during Zero Hour, the Parliamentary
Affairs Minister, sometimes, says that he would be speaking to someone. Then, nobody
knows what happens to that. It is to be treated as an assurance in this House so
that we at least know that the Government is responsible. The Government has to
answer to it. ...(/nterruptions)... For the Factories Bill, the time for discussion should

be increased, Sir.
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MR. DEPUTY CHAIRMAN: Mistryji, what I read out is only the decision of the
Business Advisory Committee. If you want to increase the time, when it is taken up
for discussion, you are free to raise it at that point of time. The House can always
take a decision on that. What I have reported is the BAC decision. The House is

supreme and it can take a decision. If the House wants, it can extend the time.

With regard to the other point you raised on assurance, if the Minister has given

an assurance, then there is a Committee on Assurances.

SHRI MADHUSUDAN MISTRY: Sir, the Minister gives assurance only during
Question Hour. When we raise an issue in Zero Hour, when the Parliamentary Affairs
Minister assures us that he would talk to the concerned Minister, nobody knows

what happens after that. ...(Interruptions)... 1 want a ruling on that.

MR. DEPUTY CHAIRMAN: Even if it is a Zero Hour mention, if the Minister
has said in the House that he would examine it or convey it to the concerned

Minister, it is an assurance. The Committee on Assurances can take up that.

SHRI MADHUSUDAN MISTRY: Then this rule should prevail, Sir.

DISCUSSION ON DEMONETIZATION OF CURRENCY — Contd.
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Ty 2016 H I TWE A SHMCISORT B & AT @& BT YR 1 a18d €, af §
FASIAT & 6 S UBR 8F U 3MUD] B ST § I8 &1 39 91 DI Bls W WHR
BT &b U IR T & IR Il |g Al 7 Aibs Ay, IR § I SRS T8,
cIfeh I§ SR HRAT dT8d] § [ T8l oISl <97 Bl JgT 87 WIC g i, AT 500
3R 1000 & Al H ®, I87 99 IRBR 391 g1 HSH Iodl g AR sa+1 g1 oy
o]l B, A1 B9 1 8 ARIG @I I PI fven Ier oA fH FiTad w9 A 9 aNig @
gag W WHR 73U PSR PR & [y ¥ H&H IBIY 81 3R R yraem by
BT, I = AR AT <97 BT 31 ARl R S9HT Bls (AUl 3R F Bl

Heled, vl § <@ &1 o1 3R § g1 =rEd g b 50 BT BT Al AT AR BT
# N 9gd &A1 & 919 ImAT B, TE A JMOIH 500 HR 1000 TUY BT Al FIH B
H BT WrHIfde d1d 2, olfd 39 Bic 9 Alc § 9 fowr gam & & <1 promise to
pay the bearer the sum of fifty rupees.” ?IIT‘jﬁT%ﬁ SR S A SfiweT g IR TRST
g fo" promise to pay." BTl 50 YT & e & HUR Tax, Rord b 81 forar
2, MR S W gl $81 P Ao I8 T [ I8 AR U P o <X © 3R g9A
WHR I I IRT ¥cd & 7, Rod 9@ i feun, gad Araq q &) Afdd &l
I8 TP ARari el gom § b I8 -1 U1 © SR o9 ol § argw, s9 qur @
T ST BT UTG BN MU 500 $UY & Alc # folaT & "I promise to pay." &l
forar &, ST g feoran 21

HEIGd, He B Addd I © P 3l 9@ 87 IR &R < $I qg1 Iad A
2 3R 9 @G g1 ) I3 T, O @i 7, S 989 Sff 7 del fh 9w |
U ABRI-THI BT AR A 83l & 3R Mol fohdll 1 =afaxy &l a8 ||t d 78]
31 Y& & 5 q21 &1 1 B 319 87 WR¥T HgT SR gg ff YRA SN <% F g |
qER B Y, O WrHfdd g 6 9§ MBRI-dm BT ARl 9 IS BRI 99
SFRST B IRE el &, S8l W qY o9l & I U ol &, Al dal-ie LR 4§
MY 3R TET S Udh DS HTe W@Ied ax a1 iR ggf & <t off s ot 8, o
ol 3 R 9 I Ui 9 WX Y, ol 981 W B B ol dei ol g8 w ot
Bfec HE A B9 BT B

TRIey, AWl BN X ¥ gREd F 2 WIS BHIST FTE ¢ IR TAR I H 130
BXIS <N &1 89 D8l A gB! I BN, Bl db 89 NN Dl HISC BIS 3G, BNl
BAR < H IfT 2 FRIS HIST BIS &, dl I8 BIs 9gd gl a0 8] 8l 3AD] A
e gal b el <9 F 100 AT H WY Jeher A U MW $ U HISC Bl
<&l ®1 That is why that is the problem. New ATMs have to be recalibrated because
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g8 Alc & g b WY HF 7L 81 &1 81 3AY AT GIg & s 4 A W TP
3 &1 B 3maT f&h # gt 3197 STeT-31elT 12 TSIYH H T8, offdh uad it geigd
B Tel PR el A7l I8 IRRRART et Fras H 2 iR I8! aRIRRAURT smuepl faeelt &
qiferamic BTed § o Tt 81 319 379 Wi f <9 I8 89R ds el ¥ 3R 991
STl W) g8 uRfRIfT 2, df Bie-Ble e}l § w1 IRy 8rft? oot sifeen & fossdt
BIC g H W15V AT ARG & Al Shds TRAT H S AT ARES A YSIg
& fhdl BIC B F Il S8Y, dI MYBI Udl I fb gg8f 59 gRfRART &1 o
B FWAT B Ig BN IE A HOT & I gl 89 ANl hdd Jg HE I Tl HifeAr
B I |9 91 3reSI-3TT TR T W& &, ofed (fTad w9 9 &7 <R @I 39 IR
H e w3 =iy iR gt acie | ISl 89 39 8199 H 39 I78H ddi H 9N o
T §1 W, TH 919 BT Ha 8 ARG Bl gaN, I AT W B AT Th AR, S
W R H BT BIAT &, 98 50 BOR SUY BT TSAN ofdhR 3T 989 BT TS B
P M & foly o7 # 9811 98 vdt IR fo 916 ot 98 ¢F # o) 9971 ' 3iR a8
arft wTia Y TET UgAT 8, IS9P sl &1 S Al B ddd a8l M1 39 I9 Afad
@I 3T TG H UgId d% I8 3faReqT B TS F IqH! 98T F UgA @l 3 W S
& forg TRt aiRg @ Sexd oft, 981 SHd! 98 e <8 ot S-a9 98 faeft aRw
3T g H UgAT 3R FEt W S Y B e HEl & e, I A9 W 7S
QI 1 weT 5 <@, &9 fhad W wmedas 81, ofes g9 Jme # 89 R
PIs HEg el BY Fhd| IR, B R HEg P2 39 50 OR B9 {hfTdhel &I
HI IFS MG F BIC ACT § Hac B H W T S Fhal g, AT W R PR qhd
g7 fIa91 98 Sy o1, IA91 €1 SRR H W) 31U IAUB] HEgd B Vel A1l gl
aoTE | oSl Sl g¥ 99 # gRfRIfT FfHd g8 2, 396 IR H il W IRPR &l IS..

Gy TS, MUY J&f R AR HT U8 WM TWHR F I & IR § I8t |
fopeft 7 Y w921 SR ®, offhd 3N 19 ga+T 91 $hed Sold ©, d S9d fou
3T qd AT S BN ARy oY, $HF IR # o $w ff T wer B geiferg §
TS BT W1 e BT U (WA I gl AUD] g8 S I A8 A A 8—Hrerdl
<d1 fide e ¥ af<R & fog 99 e oxd €, 981 )R Ud 9@ @ 979 2 98 W)
g8 AN AART ST 1 96 & d18% Sl ARl o1, fofgell AN Uh-gON & HWR delg
PR T U, UH-GA Bl B B Il A g TS TSl Bh, IFBI Hid IAR B
Gl d 3Tgp! H Ggd AT TRE W, IR W IR, X AR D 8

2 IR MIe: STFHIEE Sfl, I Sl 14 ARG BRIS BUY 500 AR 1000 3G B
e & wY H A, 39 W HT U 91 H Fel b g ¥ A Afde Ael & AR
TR 4 ReeH | o 81 81 %8 A, f9a] g9 A I8 AThed g3l b 8l bl
g 5 59 o $o BT g 21 ugell 99 A1 U8 B WHew H S 67 ARG IR
SOy 9, Ia91 U1 A & AT H qaid AT § U & SN 3R 8 |9 ghd!
BT 9 N 3R T4 Il &1 Y | U@ IR Atdhe H M <, 9 AWIASS 7 6,
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TH AFA AeW: BIST &Y g3, I8 Al garsyl ...(FadM)...

%ﬁﬂqﬂlTﬂ'&H:Q‘cﬁﬁﬁ?‘fl He has yielded to me for a minute. 39 Yt Y= 91
S) ARGl § R g8 $E @ g B PR AN el 99 IW SR dF-aR T #
g A GER Sy, A1 ST G4 Bl 2 81 S 99 92y B INIB R B §, o
AP T WH BT & ST H 9 AH! AT 8 3R &H I SMHI-THY 7 HaATY
3R @RI BT WT-HS PR Gwilbe g H Tl 7 &I, d I &l f&d1 § u=-3719 &
gg HIHA ‘{1('154 STTUT (WEIFT)

# Uped US: AU IS W WEIHRY BT M9 & WY M9 91 FR I8 ©
5 <RT A1l § SERT WS T I8 AR AHRT-AH T JAN| U AGH Bl el |
3T 4,000 ¥YF AC g4 B < I8 2l IS MU IFB! Th IR 4,000 FYI Al gl
PR T I, A R IFBT B AT b I R 8 T2

2 R T U P I g8 24,000 ¥UY BT FhT B

# YPed USA: I A1 BR I2 © IMMU? ...(FAYM)... R I PR @ 872
...(FAUF)... BT AT §F 24,000 I 72 ...(FAGH)... SR AEY, 24,000 T
frd® o™ 2 ...(au)...

sft Aewe Srell WM (RNY USEN): WX ...(FAYM)... 3T AIel §dhl § Syl
...(TAHT). ..

Sl o o B8 O cec(Cllue)oon o 0B G wesw Qlet
GV
st faera sgR (fRmmaa ween): WX ..(xaaem). .

3t Upee USa: H TSIl g b g I B dleldl, IS 377 9971 39 SIS
79 difery, Hife St IRRATT Ie R &, 98 egpd o g1 § sl &8 = gl

3t figy Maer: TR, 96 7 fuifdie e 24,000 $9F HTr S FHd 2

Y Upeat wee: MYy TS, M9 F 1 AT H Muest B ArelremT T8 B T B

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please address the Chair.

3t Upeet USel: oifd o STeH! &I Sl WemT 7, 89 A &R oy ), w9 s
Jeq H SH-ufa & 9R w93 21 ool R uRFRAURT 82 9 T§ SN BTt g9 B
9id B 2 &, IS AN BT BT g... I F9 91 BIfSUI 99 TRAS AR, ST MIHhT
SATST W ST J9 dloll BieT AR, BIST €61 b= dToll, S 379+1 eyl ¥ J4r

g PR IR H B WRIG-[Ah! BIAT 8, IAB! YA 1 a1 UgART 8, ISP
SETSIT 4T JATIHT T &1 &1 3P oy g 91 Arae drell &1 98 Sl HI ATqH 8

+ Transliteration in Urdu script.
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6 B1YS 3R 8RR & HS! # ¥ I &I Sl gddb! gl §, I8 W Sl AR g
IT HEl IR F T[S WG F oY 311 8, IFB! Bl YgdMdl el 3, 59 I8 °lkdl
H 441 97 BR AT § SR g8 Ale WAl B, 9 SAd b DI ANST 3R ATATST
BRIl 21 T81 R SUPI Blg I HGR Tl Bl 8 3R IPI By SMRCIGNTH 8]
BIar %, Wﬂﬁ’a‘ 3 3rprSe T8l BT 'l 90 per cent of India’s trade is in the
informal sector and you cannot change that. 3Td € dgol< &I HIM IRIU, I8 ?g‘%ﬁ
B I B, Al AT S IHD! WA &l BT 7, IFDT R1? AN 3R 3Mqdh oy
SER T 984 3T 7, oifdh 3R 3MST e faF §HPI 3R U] 8 ST R il
Bl FR GHhd g, d 99 WX H, 39 URIR W R®7 1 @ ERM? o & 9= &
TP B B AT B, 98 T8l W U1 8T § 1 O H TET BT IS1exl T, 9ga
IR FRET U SSTER0T &, Th! TeT-37eT garrell = 3Tq=1-319= Yy § &l Bl
H & 9IS B IERMET A8 AR gl

2 Aele 99 (AERTSE): URgY Sil < Sl a1 Hel 2, S9b d9Y H § P8 YuUR
BT AT 1 PIs AGH 24 FOIR BUY AU ABISE F T BT, 519 98 Iqdh
ABISC H BRI ...(FALT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please, don’t respond to that.
s Theel geel: 9P BIS SINY, I am not going into that.

it diqw e oy fSuifsie axe Mard 9ad 21 ...(caagm). .

3t Upee gea: Gy Sfl, § Ul ..(au). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Praful, please address the

Chair...(Interruptions)...You need not respond to each and every point. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the hon. Minister should not make incorrect

statement...(Interruptions)...Please correct him...(Interruptions)...

# gPoct S 3 I, AT dOIR H, Hel H, faeell B AN H G SISy,
g™ & & g, AR F BI-BIT IR T &, R & dMR o &1 g8f W
I ORI | fhal |l g s, (Al 7 A@ell &I d1d Pel, [hal he TS I8
BT, FTAPT 31751 & AT AT R WM 8, IFDI AT HolgYl T8l [Hell, 3 8RN
AERTE H, 34l TIR 9189 &g 8 I & 98 W™ wdl § Sl 47 Hers ekl 8, S9! il
qIGS! AT Bl &, 98 el 81 U1 ¥&! 21 981 R PHelg & Ao § AoIgY I1ex-a1es
H A 8, AfbT AT IqD! HOg! el 7l U7 X&! &1 S fba AR U informal
sectors &1 H IS FENT & ST oM §, G Al © b IS IEFT F 31 ST 50
oIRI G B B &, S9d contractors ®I al I I UHe BIdl 7, ofp SIdb! df
HOIGR Bl ultimately b1 ¥ & YHe BT BIaT &l VAl RART # 98 a1 S¥a! et
T8l 21 U fha & daed 8l
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[s7 gPoet Tea]

H 99 &1 A9R BT BM BT § AR U B IO A P 74 Bl giAE gl =g
3 B, 39 910 B A foran, oifdhe I9 degdR SIS 9 IS &8 arn 9 HA
T B SR MY AR B A T, WS H & AN 9gd IR W AN Bl S E,
IR Jg Bl & b afery dlerd € 9 6 <l 79+ dgae™ # & a1 fAfedT s
H 9gd oI B, oMb 39 SSXET BT ITST 80-80, 90-90 WA Y AT o+t uech
IR T U A AR 997 37 & B @ 87 ...(FHT B °)... R A IHDBI
ease of doing businessﬁwﬁ?m?waﬁﬁ%,weﬂﬁa@ww
E" $I IRE 99 Uit Bl IQI-I1d Aied B &, VAT B dTell T8l 2 ...(FIHH). ..
IE BIS legitimate &I &1 37 T Ulsclvd BT Aled B & ¢ 3TH 8 3MSH! Bl
HIIR T8l PRAT 1Y o1l H A1 § 6 Pl &9 & Raamd g fHA o dvE 4
qfed I8y, oMY sEY Al 91 gfed IAEy, I9H B 5 el ©l 3nfl HE Al A
political funding @Y &1 ®Il g8 ST 9 W1 9T Pall ST political funding & IR H &H
IR 3T |E S B ...(IHH)....

sft ¥R YR (ABRTE): d & S 2

3t UPpedd T TSI, AT &1 S &, 8 ARl S & b Ulea™ a7 82 91
TE W gAE § F97 8 @I 7, T WG AN W G Bl oMy off 9 €, ' of
S & b Tt a7 82 M ol Uret & ooRR Al E1 SHH WM Agh! 81 ¥ Bl

ST 3D YR HRAT BRI 3T BIete AR Gfdfche BT & SR ARN Bl S

TR Bl JET 7, SS9 W) 3117 3] dRg ST & offdhe IS g9 & BIfRIeT &rd

A I 91 B U i 9 ded G e ' €1 H eudl gl ua fa
I AR gl TR T8t g1 H e SLALdF B, RSRgae e d& 1 sHa
wmﬁ@raﬁaﬂﬁm%‘,m@m%mﬁl You cannot draw even a
single paisa. And, I am telling you. HERTSE &I IT IR U< &I, I TG, ‘13 gfean
H, g8t Ria @ &M, S99 | 50 IRe dved § 811, S99 BiHe i Rived T8
BT & Ifh MU S9PT Ticell §§ &Y T Bl

MY <% fop GO H fhaw PleTRieT 96 ©1 STdT 3 RIT HRII? AT HEEH)
FRE % foy agd I Il WeR dRA @ SR Bl ' I8 T8 $E W T 6
JMIBT I TAd B, b 3T Al BT T IR & WA 8 &l 8, S9dh forg
BIs T Bl I R Bl B ST B

3R M9 fpfl | ®el 6 g4 50 &7 o9 q o9 Y@ @, 51d &7 &9 syl
Ao &1, 50 &7 d@ a1 @HR A1 98 W QI SR & IMIBT HISH ol
el T el FHEE AT BT feedt T Rt W’ R gH SHBT AT BRAT TS
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31 AR89 Al & 919 AT 71 1) Bl MMUh SHIHIMHD MBI Ahes] BT /T
MRS IO MmNl S=ie de f&ar f R et &1 &1 Mdaar 7, a8 9 e
T ...(IU)... I fHY A &1 37 fdhel 1 98 3Nl Ale 81 HudTel 91ed, 319
SRT 39 <RIUI *uds SfdTdid S99 BT U MBI 94 Bl 1 have got it. I have
seen it. It is in the newspapers. Hceld, 3[R ST T dl Mae &1 BOIR $UY &
e B GHST B2 1 cannot understand. FIC oHR GRS H 7T SR_MI 1 am willing

to validate it. How can you expect the Economic Affairs Secretary to say something

like this? 1 am telling you something that I can validate. I am not telling something

in the air. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude. ...(Interruptions)...

SHRI PRAFUL PATEL: Sir, I am just concluding. I am only requesting you
5 39 TR & AN T T BRI A MUY had Jel Raawe & & < oft smus +ey,
SEH PV WUET BB AR P Iq8d o1 AMM2Q 9 IR H 3T AN Bl SART A
SITET AT B STRd ©; d)AT 39T o1 IRFRAMY U7 81 718 7, S9F SR 39 AHET
3EHT P13 T UNTIHI 2, Sl 3MID] FIA SATGT A 8, Je! 37l Fad SATET
frf=ra &1 § ared g & 59 w ey g R

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Praful Patel.
Now, Shri Naresh Gujral.

SHRI NARESH GUJRAL (Punjab): Mr. Vice-chairman, Sir, I welcome this
historic decision taken by the Government. And, I want to point out that in the run
up to the 2014 General Elections, the Prime Minister had promised transformational
change in the economy. The people of believed him, believed in the NDA, and that
is how we came to power with a thumping majority. And, it is this change that is
now being ushered in step by step. Whether it was the auction of the coal mines
or spectrum, which was done in a transparent manner; or, it is the GST now, which
will change the face of our economy; or, now, eliminating the black money, which
is linked to corruption, through this step, I think, the people of India have welcomed
these measures. Sir, we must understand the genesis of the problem. How was so
much black money created in the country? I go back to the time of Mr. Nehru.
Many of my friends sitting across would recall that there was an allegation that
Mr. K.D. Malviya had taken I 5,000/- for elections and he had to resign. That was
the kind of money which was then in the system. I remember that my late father
was very close to the then Prime Minister, Mrs. Gandhi. When the '67 election
was fought, the total money available at Mrs. Gandhi's command was ¥ 18 lakhs.
Motilalji, you have run Congress Party's affairs, of the Treasury, thereafter. I tell you
a very interesting thing. At that time, it was said that the syndicate had collected
% 80 lakhs and they would capture the votes through money power. This was the
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kind of money that was then available in the system. Thereafter, as time passed on,

Mrs. Gandhi was advised by some socialist friends that the way to end disparity
in this country would be to raise income taxes and apply wealth tax. The marginal
rate of income tax was then brought up to 90 per cent ; on top of that, there was
a two per cent wealth tax, which meant that if you want even I 3,00,000/- a year,
you were in the 90 per cent category and you had to pay wealth tax on top of that.
So, actually, you were paying something like 98 or 99 per cent of your income in
taxes. That is when the generation of black money started. This has been witnessed
all over the world. Whenever taxation rates are very high, black money is created.
Even in some European countries, this phenomenon has been witnessed. Sir, black
money and corruption are always linked. Moving on from Mrs. Gandhi's time or
towards the end of our regime, one started hearing of some scams, whether it was
the rag import scam or some defence deals which were then talked about, or the
Russian wheat deals, which, then, were very much in the news. Black money started
getting generated. It started this cancer which came in, which started affecting all
organs of society. But the real impetus to this really came in the last 10,12 years
when we saw the Commonwealth scam, the 2G scam, the coal scam, that is where
huge bribes were paid, which are always in black. The generation started and the
resultant bribes went into the real estate sector where the boom came and more
black money got created. That, Sir, created a parallel economy which was creating
havoc in the system. The Government has to correct this. Because, if you don't
do it now, your future generations will suffer. Sir, this also started creating social
tensions, ostentatious display of wealth. We are witnessing today how a wedding is
taking place in the South. All this is creating a lot of tensions in society. As I said
carlier, this black money has affected every organ, be it our politics — elections
have become so expensive and it hurts everybody — or, be it media. Today, all
of us are victims of the paid media. That is the biggest expense at election's time.
So, obviously, the Prime Minister is duty-bound to correct it. Sir, this Government
and the Prime Minister announced the river cleaning programme. This is also an
extension of that. The river of the economy is being cleansed with this step. Sir,
the money that is now going to be collected or which is now being deposited in
the banks will be used to fund the farmers, small businessmen, startups, and all that

section which is in need of bank finance.

Sir, 1 agree that this has caused a pain all around. My State is also suffering;
everybody is suffering. But, Sir, I just want to give one or two examples. Even
when a child is born, the mother goes through pain. But, then, after that pain comes
the joy, the kind of joy that the child then brings to the family all around. When
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a patient is very sick, the patient is given intravenous, which causes pain, but it
is that intravenous injection which eventually cures the patient. This is what the
Government is trying to do, and I am sure, our future generations will reap a lot

of benefit from what the Government is doing.

Sir, as I said earlier, I empathize and my Party empathizes with those who have
suffered And I have a few suggestions for the Government. First of all, cooperative
banks have now been barred from giving money. Sir, this is causing a huge problem
to the farmer. My Chief Minister has written to the Prime Minister. Sardar Parkash
Singh Badal has urged both the Finance Minister and the Prime Minister that please
allow the farmer to go to the cooperative banks to change his money, and this
must be done immediately. Second, Sir, the private hospitals are not being allowed
to collect cash. Of course, the statement made by one of the Secretaries was that
they can convert money, but it is very simple. You collect the PAN number of the
patient or the person who is paying the money and let them deposit the money.

Why should a patient suffer?
SHRI PRAFUL PATEL: But if you don’t have the PAN number?

SHRI NARESH GUJRAL: Then how will you collect three-four lakhs in cash?

...(Interruptions)...

SHRI PRAFUL PATEL: But there would be many who would not have PAN

number. Farmers in Punjab always ...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please, Nareshji, you need not
reply to him. You address the Chair, please. ...(Interruptions)...

SHRI NARESH GUJRAL: Sorry, Sir.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please.

SHRI NARESH GUJRAL: Sir, similarly, this is the marriage season all over the
country. Sir, I have urged the Finance Minister before also, and I urge him again
that any member of the family, that has a marriage in the family must be allowed
to withdraw, at least, two lakhs of rupees because there are difficulties being faced

and the Government must come to their aid.

Similarly, Mobile ATMs should be sent to remote villages so that farmers and
the people living in remote areas do not suffer. Sir, one more thing I would like
to mention which I hope the Finance Minister will pay attention to that there have
been reports in the newspapers — and the Chartered Accounts have said this — that
if you deposit any amount of money in the bank, as the law stands, you only have

to pay 30 per cent tax, and there can be no penalties. The hon. Finance Minister
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has said that there is two-hundred per cent penalty but the Chartered Accountants

have given their opinion that as the law stands today — unless they come with a
retrospective law in the next Budget — there is no such penalty. I hope that the
Finance Minister would reply to this point. ...(Time-bell rings)... Second, Sir, I have
a suggestion. Today there are brokers, touts, fixers, who are fixing deals. They say,
you give one crore, take jewellery worth seventy lakhs, take property worth seventy
lakhs. Put an end to all this, and my suggestion is, like you had the Scheme where
you said, pay 45 per cent tax and the balance is yours, now you make it 65 per
cent tax and the balance goes to the person who deposits the money, but don’t
give them cash. Give them a three-year bond. So, you will have hundred per cent
money. These fixers, touts and brokers will all be eliminated, and this way a lot of

money will come to the system.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Nareshji, please conclude.
SHRI NARESH GUJRAL: I would take just one minute, Sir.

In the end, again, I would say that the problem is serious and I know that
the pain will not go away in the next week or within ten days. So, whatever few
suggestions I have made, I hope the Government would take them seriously and act

upon them. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Nareshji. Now,
Mr. Prem Chand Gupta — not present; Mr. Joy Abraham — not present; Mr. Sanjiv
Kumar — not present. Dr. Keshava Rao. Now, Mr. Finance Minister, is what he
said right that if money is deposited in the banks, you would have to pay just 30

per cent tax?

SHRI ARUN JAITLEY: Sir, there is an existing law which would apply, the
provisions under the existing law. I think what Mr. Gujral is referring to is when
somebody declares it as a part of his current income and when current income is
taxable at the rates provided in the Income Tax Act. But if the current income
suddenly becomes 5,000 per cent of last year’s income, will it be treated as current

income or otherwise?
SHRI NARESH GUJRAL: But it can always become double of that.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, Mr. Rao

has been given the floor.

SHRI PREM CHAND GUPTA: Sir, if you want me to speak, I would do so.

...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): All right. Mr. Prem Chand
Gupta.

#t 9 T T IUFHTEIE Heled, AU 9 He@yul §E WX e & oy g9t
9y faan, g9 fog § auet a9l g1 47T Sfl, 8 TaRR Bl AIHY qET HA
ST Q9 P AW G & SR aRe e W $El $ uig 6l SR U 8SIR ¥UY b
Hﬁ?ﬂﬂdemonetizaﬁonWW%WWWD@Q%WWWWW
B SO e |31 ST 39 YBR B ITSHS expect HRAT TN A8l o idll b
legal document Eﬁ, legal tender P Jg Pl fb a8 12 a@f%mwww
B THel 8l MY, IHA R B el M — <90 AR g1 d $Is WY 39 s
Erﬁappreciate TE B

ST S, terrorism, black money 3R mafias &1 ST YT %\', SHDh HUY MH
Wﬁéﬁmwmﬂﬁmwﬁ%ﬁwﬁﬁﬂﬂﬁmobjedionﬂﬁ%l
AT e B b gred # 9l uifiéal 3 o9 99y H WRPR bl HAT 7 BT B
fpar, Afe T TR | 59 el &1 o fBa1 T 8, I9H §9 7EM Bl Hed
F IR H I B S & T 5 9 N F @i Fa @ o g9 wwer 7 TE oA
6 I B A planner ¥, fBM I8 @M fHaT 3R BRIl AN B b IR AHH
! RRIRT 7 Bre f3am ot Al &1 w1 RIRT 8, ST &1 gaen & 5 oms 9 Fad
IR-AT$ IR TSR BUY §% H exchange P Ahd ol BN A1 1Y Mt ATed
HE & WIe IR BVR ¥UY ST Ml Febd 81 98 HSIgR, O 6-7 §SIR BUY, &4
EVIR UV e § fad €, 98 g 8 R A1 sl U1 Nt ? S99 e g
BT ToI-GINU] BT B, 309 URAR DT Ul Bl &l g8 ST oflg- § Wel 8Nl —
S Vel U e T8, g A ue aR e L (@ae)...

3t 9RIE MRIe: PR 6,000 BAMT & A1 A IR SR ST b TDBTe?

#it 99 IS Tl BIS TR H 6,000 TIC HACT & AT 98 A BT, 9 I8
dl gd1sy?

#it IR MRIS: ST 6,000 BUY BAC B, T8 9P H ...(FGHH)...

S T SpR: |1 91T R IR T2 ...(HIYUF)...

S U9 I W MY T 91 PR Y@ 82 AU Uh WHg URIR I 30 & AT
3ot fRUIRT & JIgER | I7 &1 o 39 aed @t fRIfd & ar # [ifeg o I
HETd BRP AU URAR BT UTeld BT BIT 1 S Sfl, o1 (AT a8 & 3 fam
F U 99 & oI U FET B, fham & U wicaseR wéied & fau dar T8t B
AN T8l IR TR ¢F T¥ A H FWR I odx FAGAR dd HR e dae
ORI § TAT8IC], 37T JAHT a6 S9a! a1 fRIfT 87 9 whed, IRTeaed carry &% @
g1 S f5 'R Wit ¥ @E1 € 5 318 ey e} o W@ 7, s Hie dax o W@
gl Bl B PR S BT &, BIs perishable TSl bR ST BT &, Sd! a1 (I 82
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JAMYF B I W™ A, § I8 Tel GHST U1 I8T §? 9 SHd! 10 FeH A @IHT I
B off, A1 3MYP Y AR Wed 9 2000 TUY & Ale W THIET H fH? R 10
TE I W Tet JET oft, S ST ued drgd, S Rod 96 & TR €, S $d
XA fhd? AMYd Thesl, SHIHNTD JIHIY dleld & fb 3R YT oRMHR Alc Bl
{1 IAR A 8, A SHBI Addd 7 fF 98 el Ale Bl U ¥ &l few fRufo #
B ST AT 82 3T AT S H chaos UST R & ATl 3R RIT B Y I8 87

ST ST, e SHAMT 3R I SHIFHT QT AT-3TST dlol &l S B gD
T, ! 9819 # 25 89TR BUT, 20 B9IR BUAT, 15 BOIR BUT, 10 BOTR 90T fAerdr
2, 98 9% H ST & 3R 10 BOIR BUIT ST BRIAT & 3R 10 BOIR AT 5 BOIR YT
o B o T Bl 98 R W 9% § e § iR $udAr dTe R of ear B g9
TRE ¥ MY R I Pl AHA PR QA 21 F ol o R Fa1 81 g g8t w®
AR I SRR g9E 93 g B W §@ i sfedn o Sl A9ig § 979 7, geAl
P R H T, 981 W UH U1 51 81 81 381 § 3R UP U1 faggl 78l 81 <@ B
3119 UEIUH 1 a1 HR @ & 3R § W 96 3% $fSAT B a1 HR BT gl 3MID!
T AT 82 I8 S © 6 mam 75 S 7 Ue ) ol oy R <% @f &R g
ST BT 9T U < X2 £2 Wl AT 3MUP 9 B P, 5 Y4 & IRT &1 I8 MY
S F WY UP Fgd g1 Afed B I Bl MY I P ARG WG dd HRY| R
I BT AEIT @RI B, AT I8 W S ga%cHe 3 ¥8T &, 59¢ foIv gar g1 off
Y-S YA B T, 981 R J FERSHT DI 91 PR B ©, UhSIsls dl a1 R T o
VAT U9 79 <R {6 39 <9 H 9R IR 99 €, 99 Blal qoiR) 938 ¥, 89R AR
A e &, 99 nifdifcdd RRed oxw 8, 37 I8 U9 9d <IfTl 3R 31
U SURE S, < AT ST BT 3fSd B I8 &) oIl [ UPedd H1g o qardn {6 s
HFER €, S R H B HIGS o &, ST ANl Bl RT BI? HWR A Sl e
31 TBT B, SAGI BIs WRIGR 8! gl IRl § dferal ¥ I8 81 ...(A9g &t =),
319 2000 ¥UY BT Ale ¢ f&ur SR el &1 U fbell gu o1 &, 1 a8 a1t U
HEl A ADY A2 WWWWT&I@H@ misconceived &, 39 R4,
frarl @1, BIC amaRAT &7 ®Is &= e8] I@T 81 MU S9dhT 97 Afed fhar g1 #
JTIHT U 1 g1 d18dl g1 MY Al g9 dIcs APIece o, [9gM o, AT o B
31 -YARAT Pl IR W%Wmmsﬁimmedimely war-footingwﬁ%ﬁw
RICH 9 $UR SSHR T8l <Wil, df S BT 97 AET 81 SIYIT 3MY inflation BT Tl
BIFSY, I &I 7A-JIAT deflation W W ST Fahell Bl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

£ I T Y@ AR, 59 AR 81 81, 3-yawq] § $8 A vfacfad] T8l
BT A1 3119 B Are Febdl & b ARDPR DI XAy fFelwm, Al & &1di § YT distribute
BIT? fhR 3 gAR @NN &1 Sl @ $Rd &, I da dIfogl f[8R ga1a § aae!
UEH-Tdh AT § 10-10 BRI B W9 al, MU qarsy [ IW i+ fhd dfse w18
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I U fHar? wBIgy, 2-2 BOIR S AN &l SIHY off I8! & 3R SThI WHT Il V8T 2l
3T 9a1sy 6 98 @ oMo ford Hfse w6 § U fhar? s, g9RT <9 JRI9 A1
AR &l gl U8l W W9 a1 UeT BT €, S99 d9d | AN g 984 7 9 Bl
Ters & foru, ome) & forv el wmed & @ & 100-100 BUY, 50-50 $UT g9 Bl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Guptaji, please conclude.

S 9 T [ AAY H I8 AT A18al § b AT IE I impression & @
%\" 5 & g9 & 1%*1'(’, naxalism ® 1%*1'(’ YT cross-border terrorism 2 %I'Q T TPl
BT & o oMy oSS o€ I 2 .(aUM)..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Guptaji, please conclude.

S 99 T W S YR S YD WY T, AP AT S AE @ § B AW
ST I Tl GBI PO B oid @, dl ST Ghd 8] Bl 3R AP J§ BRI
o, I S BRR oldel WX x| MY BT TR SH Bl AR DI FT Aaeadhar A1?
RfY 2fx wRare Sff, SrST Ml R interior @1 ST fRARY 8, H & 8T &, A9 AP bR
ST ol Hey geel & wESid W Al [H BT IUGAE BT © ... (FGLH). ..

DR. K. KESHAVA RAO: Sir, yesterday, in the all-Party meeting, it was decided,

and the Leader of the Opposition was also there, that there would not be a time-limit

at all, as far as this discussion was concerned. I had repeated it three times and the
Minister concerned, the Parliamentary Affairs Minister, said that they would see to it
that all the Members are allowed to express their views. ...(Interruptions)... Sir, this

morning also, it was said ...(Interruptions)... three days' discussion. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Kindly listen. ...(Interruptions)...

One moment.
SHRI PREM CHAND GUPTA: Sir, I will be very brief.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): One minute. Dr. Rao, there
has been time allotted to every party and every group. ...(Interruptions)... One
moment. ...(Interruptions)... Please listen. Why don't you listen? The Chair is very
gracious. For a Member, who was allotted 10 minutes, we gave 20 minutes. He has
been allotted 8 minutes. Now, he has spoken for 12 minutes. So, the Chair is very

gracious. Don't say that we are restricting. Please understand.

#t 99 T Y@ [, AW A AR A P AEH 1 T F IHE 7 B e
ELEIcE i calel

ST Sff, § P8 el o1 & widl &R interior § 1 RURT B, IWA AT AT 30

13T, o1 Ut 3R AT e HAl S Bl S} 37T BRIU| EX, vgsid §
Al |HT B YT &1 g81 & I8+ dTel U Foold, Sl 89X ddid W &, I8
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e g1 {6 S9! 4Iet & AT g8l Y 3R AR dTSll Sl G il - SAD! el
3R fIerar qar 3@ fUers @i 396! a1 a9 1 3R Y 3799 & I TN a1,
J8 FedTs Bl M edR Sfl, § Taa T8 91t W8T gl It is a matter of fact. 39 SHDI!
b HIAT SIfTgl H I8 eI il X8l g b I8 bls 9gd g1 TAIgHe § (b A
9 1§ H 3Ud AT Udh IgRART 9 IET g

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Guptaji, please conclude.

2 99 IV Y < H T 8l BT 8, R < BT [BAM 98T Thellh H gl IR
UG N FO T FO QYN Tel fHA1 791, @ 98 U anarchy BRI 8 S
3R qX < H %A 1 B Fhd §l $Hh Al R $B 8 FhdT 8, AT I8
ArE elfoTgl 3a QT U9 fihge 7 SIfY fb S oY €1 Brel o9 & A1 oASTs
FxA & forg ¥e7 gY B1 89 < 39 AWe # 9gd Se g1 &9 St § ga @

PhEhX AMYDT gqlq hdI _§\.'|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, Shri Pramod

Tiwari.

sft v faErdt (SR uQen): § oY 99 Ud Irdd R favy W dem % forg
WSl BT §, ol FIY Ul H B & S9 WS Pl Qe el g, Sl BHAR FAdT 7
HET A1 3R 915 | F9 AN 7 $Bl B [P I8 F99 TS ThA ©, T94 T3] Thsd gall
21 ST Us Uldd M ofdR Bl g9 FHIS B b [ 31 WR 37 SIi, 379+ 3,
U YHIRITDT 3R AU Youlcrdl Bl ISl ggard & ol 9ol & AR$BR T 39
ufF |l SR B9R & Al &l d8 fHar 21 I8 ve Ul R 7, 5 s=iH UeT @ g,
AT H SYRY @1 A BT Fa U Al g AR RN Bl Iqh a2 H AUB A
H g g H U a1 Pl dTedl g, 31l B Bl Ul R g 82 377l BT 3
T8l o T8 T 3R g1 ! M@l & A 7R &l Tl ISHh 918 I9 A-q1 W R
TRl BT, IS B9 J81 93 Wl AT ST 21 3ol BTed 3 8 6 o9 § 19 g,
Afh BIE o aTell TE1 Bl @ F AR [{Adfden 8 § &R 9= 41, g9R & dle ad
el B €1 e 39 A @l fowar e g, e 'R § o J81 8, offed e
wRIH dfeat gfl, S 9RaR &1 A9 BRI, S9aT 1 e BR? § Bl 8 JarTe
{ AlcHR T § 3R YA &g AI-a10 Bl SN § d 8- IR1G MM arell 7, afh
T E S 6 SH@ afedl & Ey B9 diel 1 MY Al @l 9gd BN o [® E,
JMIPT T FS-gaAT oW I8! 8l § A1 Sw) bedl aredl § & H o Ad-as
o1 4§ 59 we’i 9 T €, SAREE, e, d@ds R Al 8ISy, uu HA Sff
F 8T IRIORT H Tl SIS, Shl & AW, TCIUH & A dl-ovl arg- ol 8l
GaE W UMW qF AN Al § @S ¥ oMK o9 I Ragat & U ugEd T, @1 e’ |
®E fagr o € & U1 @ 81 T, A BT g1 iEl H Wpel d9 81 O gud © b
FIT Zall, ISh Hed W Fl Wl IF 82 Al 911 ST 2§ 6 ARex |igd dAgd H




Discussion on Demonetization [16 November, 2016] of Currency 81

5.00 p.Mm.

1 21 Eed U E 5 B SRIGR & A @A @ Ai9d o T8 71 98 W B
iRe® & Al T8l goid &1 98 ST U1 §HhgT BT 8, AT AT Tl § 3R AT
AT g1 B! A1 faT W) AT S FOR BI fAep) T8 Bl SR 31U Al U 3MeHl b
B ¥ T §9IR Udhel I8 8ll IR T8 20-25 BUYY &I $B WIS, Al 98 3faT Hel 4
FRAM? 3N ATAEIRG BIh? d1d BRTY| S S M9 B g 2, § YS! 98 9
FR BT g Sl fRER 791G €, 39 WRER Bl 3¢ B T8l A1d 81, Hifh I8
HRPR Al Goufcrdi @ IR &, I8 Yoiufrdi &1 @Tel G 81 AGeb] BTelid dTefd
BN f5 oIeT 98 AoIgR, Wil ST Ma H AR IR H WST BT AT, Ao SH HIGY
BI fET-1R B AIGY o7 & Y BIS T8I o T 81 98 IR HOIGR Bl Aoigal &
T @ d¥e P8l 9 A, S el A AN, BM P8l A BRY? BN I § [ AOIGRI
& BRI H BIHl Ts el gl 3fS BldG I8l ad dgd TV ©l

IR 1 vrs T, MU= S heH SOIT &, S RSN W) 9 &l 81 9=} |
ST W g BT 81 T8 T, 98 U ¥ fH 989 9 Al b g9 we™i § ug @ B, o
Te’l # Ued €, 9 gaE, UM ged ¥ HW ggl @M wn §, e 98 @ wn §,
Tl 8, 39 BIF Bl Blcdl 4 WHT 8] 7dl Y8l gl Fifdh Idh U Hlg IRAR el
g, SOl S9a! BIE FERT ft T2 21 999 g9 BT df Sl g1 F ud! Fel ol
Udh HEMl G ) A H TS UG § T AT, TS [HaH, Sl g S SIRE"
B Adrn #7139 o1, 98 W6 4 SARIR A1 J@T o1, H gl R g,
3t i el didt I8 812 98 991 QT T, B ol WEARR B w22 '
fparl = &1 Rra waE g9d) J1dl S B WRSR g7dT1 aF oA, I8 AN BT Bl *
g, e g9 o1, =1 & R W, {6l &, q9igl &, JleaHl & iR W) 81y
I@ T B ATST 3MYd! ETeld WK oIl 81 T8 21 iR &I 9 R a6 dikifores
3O S BT UaT #) QU §, Id g9 ¥ 39 2017, 2019 H U R W BN
REPHR AN 3R Ga WA 8l STRIR 37 JAIHT g YIS & s 8l

MY Ped & fh SAT B b S, T BT PRIGR Sb ST, Afb 1
WEHR H T G TG0 ST BRIER 8 &1 8, I&f dl M7 Fearift g 39 Jd i
&I oII? 4o #, § AW o R8T g, Aibs Hed © b g8l I SRl § DI Wb
BIKIT g1 3119 A1 81 Tl I<il STAThR g4 I8 &, 98 AT b §34 Abi? 99 o H
ql 319 WERID 8l MY SN WRGR H WEd 81, I8 Fa™ UGl |3 BT YA sIdl
gl 98 A1 M9 B Tl U1 I2 , ofh MY TG FEH BT ST §eIR IR 3T T
MO fham w7 H gBdl g, APl Sexd a1 el 217

AR bR B Night & g I 9, STH 9 S5 Il d1d 7T 2, 36 M0

*Expunged as ordered by the Chair.
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[sft vHe faamt]

ST gBd & o 15 ARg del §2 AP U DI SId1d T8l g 3MMIH ART Hardl gud
g, afhT 3T B AId WX SRIBel 8l YU HAl S 8 gof aMd & 3R 8 Iof Phed &
5 AISI IX 918, 12 1 & 919 500 AR 1,000 & AlC "IR" R FRATA BT, JoI
JMART B, =B $el fb A el BT & gbs 8l STGI 500 SYY? BIF &l BT hSl
Bl SIg? O R e forar 8, "H gR® BI", 3R 98 500 &I AlE B, d 99 W
forar & & "% aR® P 500 FUY I H1", A ek R AR I, "a99 <l gl"
IE fhad 999 82 I8 WRd WHR &1 999 7, I8 Rord 6 &1 9949 Bl

TR 3 S SR {1 §, S99 HRd WReR 3R e vs dudl § Bdb w1
I8 17 e we dufiai W 91 I8l R §1 9 999 <ol © [P gF B9 &1, 89 12
HEM ¥, 18 WEM H Id! AN BR <41 3R R 12, 18 HE § Us fa g &1 W
SEISHY UFT Sl &1 3 df YRd WRBR B gleld e s Sl drefl &Y ol
21 Ifs e wel foe ts arelt dufal § Vo fear gian, @ ofd T ST W JdheHT
SIRGS &1 Sl B ¥, IS ART ARBR SAMGR 8, Al 3MID] 3T HUR JHGHT
STRIA BRIHR SHDB! ST BRI 1R fb MU= (=1 aa drsl g

MUY I8 I99 Hel fSdT 1?7 MU HRA HI Hal da9 a1 o917 98 Udh i
YRR Al A1l DT ATHR TSl AT 3MID! ATHR ARARIME & v 26 (T) (@)
I fiaar 81 Red & i fear &1 < 26 1 B, 98 FEdl § & M9 Uah IR
P GH B Fhd Bl MU RIS GH T8l DI, AU 86.4 TT Bl Bl GH B
el sl g7 IIfeR wet ¥ fien? sy gg * fhddl feare emuw A @ Fre
o= @1 foran, = gfoy @ oM M & 125 aRIe @l &l * faar &, g
P 125 BRI AN & AT * fHAr 1 9 AT 99 faQe 919 €, O Mud! WRAR DI
T T, 3R fRFId 81 Mg @i #, 1 W) 9 91 B B ugAT < 5 W WRT
T8l Y8 8, Wil SF 4R & JL H3] d8% AT 8 Al AT < BT YOI bR
g, 3199 QI & HE Bl gANd =, <lfb MY T8 VAT HeH $3T $R oId & SR d&f
MY HEd & b HY Uh U A Blell o4, TbYl, I 0 AP AT T MYBT aRIST 39
BT <% g1 fear 8k g8 W f4eer @1 a=ell W J3HR1 31U 4T MY fb M9 sela=
MfET § vgy & BR @ €, fed uE § Bl U SRy GaeT wR % Bl
FASIAT § P 3MUBT Ig 3MeR0 (a1 8, D! VAT T2l =1 A1y, 3Mu AR
AT BT IAH a1 81 H M9 T8 Yl aredl § [ b, Plol 87 BT AF b
JMTBT 125 BRIS o BT INYATT B B JWPR frad © feare § oy we
el §, BROT I Tecl § 6 H My = U Hg W g v @ dE @ B F
Bl 99 & foIy 9 FEH | AR &R I} T, AT IR R} 9, 3 eafed a8 4
TR I I, T8 30 BOR SlaR o S &I Mo Srgafay & off, &R & guam gera

*Expunged as ordered by the Chair.
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3R 75 BIR SIaR HR T, TR 981 HR 1 ARG 25 TR Slolk B &1, R 2 g
30 BOIR SleR PR g1 3R R a9 SI-aRT & q1eqq | dof e arger @ o
6 BT o= o AT, Af oo g &1 o9 faew woT & gg smuat
5 sa! Sifg 8 @ifeul § fegpa fasy Ater &1 vs! el 9 W OB T8
R, § dAferd AT BT A1 W T I, b S SRR I (b Uh AR BRI
By fUoe 9 98 § S §U § SR e Ny Il § ST Y 81 Siel 3udt
$feAT & s BT @ Tl AMITI] S8l YT B9R BRIs $UY SHT 8l o, o
IR-UTE S H 981 UP g BRIS BUY S 8 ©, AN ATG-TaRI IR HRIS
2¢ fUge dF-9R He # Mo @uT Iyl S8l R Ao WRER €, g8 UR 3D
3TeRYl I8 T gl § A% $1 Hel dredl g, 3T Hiel g9 Bl 99 dRe 9 Gur
g 3l S 91 59 rerd # U fban &, 98 A 81 H 1 3! ARBR DI d9gd
S-S ST o, AR TeAaqbedl oY, § R Teldhed! § 3 Sl gl g W)
S F W R forr o1 6 eFR Qe R gRHA BT BHA B, Al AT HHIA AR H
3Ma AIEH ¥ QN FeT ¥ Y qaTd gudl g, Ja w3 Sft wed € & oy fomar #a
PRI, 3T ST, 3R 3MTP I Fhe &9 & Al MMIPI IR R BUY Hel S| BI
AT IR BIR Ferm? 34l A1 39! AIqH &1 el o {6 IR g veigs #efi9 3 &1
BOIR BUY B AlC MBI IIe S¥gHe 81 8l o ATl g8 AGH I 8 T8] Fabal
o, BT el &1 T8I WebaT AT, T JBT TART A2 ARA P YGE HIAT T U Al
AT I el garar A1 A7 b el A1 e vdiew IR € T8l 87 g T 99R
Sl WTed P8 AEI-agd AWIs o7 | S| I'M Pel [P B, 7, ST SW aH |
B 9 ¥ IR BRI o 9dd Bl fhR Sud 91 mue @5 S 9 fF oma g ges
e T 21, &9 I fo9 & snud U=l &1 YR 99109 39 A oA § Ry g8Rme
319! ATH Bl WH DI B TAR 8l 5, A & O F g1 371 b1 8, WiesM
e g1 81 37 T faA1 A1 9, e 9l |l |l vy H Blg WIER T8 7
&1l oMY I8 dRE W, dee Al BISY,... IR, Ul 7q TR, § 59 T oI ¥ gl
§ U IE PEAT AEdl § P g Bl WG Tl Hls el A I8 8, fFAE ge
BT T, SUd] & fRKed W IR 9, 9 G Y FT =IeT 81 @ § 3R] A’ gD
A Tl BN, I W HI aTel ol SeR el 90 8, H fHaM §, anmud! a1 W81 §
& TR Tw H & B B H &1 B BRI 5, AT g, AR AT IS A
g &1 Ieaeid 4 WIEdl 2, dfehd 81 e 871 81 98 $8l 4 WRIe? 3 dies
TR ¥ Maedr 8, 39 98 497 & wU H W¥iedl g, R 9 419 Jid1 8 98 B8l
q W7 AIS 95! I8 8l ArqH 8N 6 oFR Je #31 Sft & ged W 50 fa
IAT MY, * Al g8 50 &7 a1 19 ATe] I, A1 [GHaR-SHa™] H SHNER §aT oo
8 g@l 8 % a8 3MTe ST Tel, SipRa Tl 8Nl ge s &1 & BAd, e T8
ERI% B B! Te 73 S, e fRAE @1 S St AR STen g1 98 feam, St

*Expunged as ordered by the Chair.
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[+ v\ foamt]
JFSTAT B, S OReT BT WA, MY I9d! gy 947 foar g1 39 <91 &1 fha=

JMYD! HH AIH B Tell el &l 3Ma I8 W &g &, St 79 fova, o wed 9o
MY, IR H A T IS HEA1 ATedl § P AU 125 BRIS ARl $1 faeary drer 2l
B9 U9 Ped U, Y SY P W d3d 7, N W HUl 4fSd Siareveliel 48% dod
g, Imel off 9od o, sfext S Jod) off, et =R Rig Jod 9, sred e g
34 U, e 3T AW T &6 oMy 5 @es # @ 8 Y 2 fUsd &% @l H
WHW?@T#, ford) fawRId <91 7 I8 demonetization 8l Tl far fear g2
3 3T I o189 H A, SR & I G fFA1 o dia TEH A, qEIeng
o7l ERT fba fopam am? gaifer) =1, e ol SR fReer 7 A1 fean an seR
DT A9 foram STU, O €9 O SRl Joid o ifed SareRdrd Tew, sfoxt e &
T, MY AR g8 Y * 7ot Ay 9 fobddt forar Srem? <9 &gl forar smem
o5 fpa-fop <t 3 fopar, @ S99 AT M BN B9R *| U4 QTS 9T § $el |
Fet ugan fean § o HE dedl § L..(FHg @t "9 H ondt a9 g fae g,
G B H AT TRH I H MU TS |aTed qeT dredl g ...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Pramodji, how much time
you need?

SHRI PRAMOD TIWARI: Sir, I will take time. I request you. I plead with you.
I again request you to give me some time. Please.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You are making very valid
points. But please listen. There are six more speakers from your Party.

SHRI PRAMOD TIWARI: I will not take more than twenty minutes.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Already fifteen minutes are over.

3t yHie far): ¥R, W $© FaTd &1 1 have some questions to ask. Please.
MY FHEd g 6 TvA A T8 &R MdHelml oY 8 9RI 91G9mE €, 39 ded & &
TAUq ¥ ST, Il BOIR el STUN oMY Hed & fb Taade H SIRll, 4,500 fie
SITQ, § # S8l 24 §9R O el SN I8 HIF A1 U1 82 39 Py ©RIT H
B T W T IE BRI HETAd B HHIS BT I g1 IHH SATET MY B4 A Ahd &,
BH g1l 98 U, S BHG 9 H @l §l ...(FagH)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I have a point of order under Rule 238.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): One minute please. There is

a point of order.

3 [ER FERT THdl: IUGHIET Sfl, 3 Rael v fand off 7 9gd AwR &
U AT PEll AR gHIE raRl S F I8 I aR-gR Pl (b Jur H3 S A

*Expunged as ordered by the Chair.



Discussion on Demonetization [16 November, 2016] of Currency 85

IE Pal fb 1 500 MR 1,000 F A &, I T & ¢Hhs 8 ¢ § yEg @y St o
SFHR F oy &R <91 @ TSR & Y Sae g am Aredr g (& g w3
STt 9 o1 39 1= wror fham B iR 9 R § <9 Bl STHGRT & 8, 98 S8
S T Hr B, 99 WE B H SIERET ARl gl WA SR FEl, I Bl IRER
3R BTl o WUl SHE F Jad B & Y U T HeH ISMT Sl 81 -7 2
3T Aeg A1, 8 FdaR, 2016 BI A 12 goF F TIHM H SIRY 500 3R 1,000 FIY &
P AlC T TSR ART W&, I A Y ST AT BN 500 MR 1,000 TUY
P QRM Al & SIRY oF-39 B JaRAT NS H&Y A A Iuaad T8l sRll YR
3R @Tel g9 3R el Alc & HRER ¥ fodd < ORI ..(@aas)... IR 9
ORI @i & U A9 500 3R 1,000 ¥UY & QR Al 3 Had..."...(FALH). ..
T8 Il oAl & oIy FHeT 2 T S Frar oy &, S 9e@rl § ... (Iag). ..
S BTl &9 & AT W TRIG & 8 R SIDI STd I8 8, Sh U ol A §, 9
&I BT THSl B SAGIL...(AU)... ST [HAD! AURT 81 Gl 52 ...(AHH). ..

ot TR IATA: SHH point of order BT RIT I1d 82

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please sit down. ...(Interruptions)...

3t JEIR FA™ Thdl: TR, g9 fHad! muil 8 Faeh 82 ...(EUH)... Sl
BTl IISRT 8, S 9899 8, Sl <R 2, 99¢ U Sl U4l 8, 8BRSl &l
THST Bl SIQN ... (EL). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)...

Please. ...(Interruptions)...

# JEAR JAN AHA: S SAMER AR &, S (M S9al 8, S IR an g,
S PHGR TG &, STBT Sl U1 &, 98 IR & ...(FaUH)... STH! T GRaE bl
S ... (@EE)... JeTH 4301 St 7 I8 91 bel 8, 39y "SRIS & ghs” &I Sl
e ®, S9D! fSefie fhar Sl ... (aagr)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)... It
will be looked into. ...(Interruptions)... We will go through the record and the Chair
will look into it. ..... (Interruptions)...

ﬁmm:ﬁ%waﬁ%_{,pointoforderWWﬁﬁé,?ffib_e[
q m Q_CRTq_é 8l MQ? ...(FAYT)... It was a matter of explanation. ST 39 Eﬁ?lﬁ,
9 3T W B SdL...(FIYT)... TF9 point of order HET F AT TAT? ... (TALT)...
gFe, g @1 g9, gl BT g A QL. @@u)... ggE @3 ST S dre,
RIS MY S A AT el SIF I oM off RERR g3, 319 SR $H TATA W
2l ...(FaYM)... M9 @I NGy, 1 @1 R 98 9ga S L (@au)... g,
B! BN ...(aeM)... Raw, IRGY| ..(@ALF)... STHT o9 B 3y e d
G, I8 U H R B, MSHYR § R B8, a1 § a1 el 3R T8l a1
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3l YUs Aed RISRAM): AT TS Bl [FAAS TE HR qobdl| ....(FGHM)....

SHRI PRAMOD TIWARI: I am not yielding. ...(Interruptions)... I am not yielding.

...(Interruptions)... 1 am not yielding for him. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. ...(Interruptions)...

Mr. Naqvi, has raised a point of order. ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): They are misleading the country.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The Chair will go into the

record. ...(Interruptions)...
DR. K. KESHAVA RAO: Sir, it is a. ...(Interruptions)...

3t e fard): § sRre sxar g, S § dien g, 4 S9a! S g 6 gue
3 7 I8 Pel o fF A 500 3R 1000 U & Ale Rih HES & g I8 S
..(TAIT).... § 379 TeE] Bl SIBRIAT E| ... (FAUM).... TIAT A QIR G ....(FGHH)....
IR G e B B e | T 151 6 B 1 B B ol | B o

#ff IR @ dAHd: A IR ¥R & U ¥ S & gahs B
Bl ...(FF)... 591 R ge@Ral & oy, s & oy 3 e & ghs
Bl ... (). ..

st yHie fart: 9o 93 B, IRAR BT, Th e s B & AT SRNGEX
P B H . (FIYT)...

# EIR @R Fhdl: dIc Bl il 8, AP =T el 3R 8l ... (FEuH). .
39 T I T PR B © ... (FAEF)...?

st SiRer draR: s Af3Y, AUl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)...
o AR A AHAL: 3T SRT HH dleidl, Al AST L. (FALT)....

it RS @R A S gHD] A SIOTY)... (). ..

SHRI RAVI SHANKAR PRASAD: I never interrupt. ...(Interruptions)... He is a

senior Member. ...(Interruptions)... But comparing our.....(Interruptions)...

Nt RS IWR: TP HET BT R Tddd © b I 3T I/ AT T8l I8
.(TAU)... T T gADT T T £2...(FAYM)... T S R®IT B o2

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)...

Please. ...(Interruptions)... Please resume. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: I never interrupt. ...(Interruptions)... 1 never
interrupt but comparing * to say the least. ...(Interruptions)... It should not go on

record, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. ...(Interruptions)...

Please. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: It should not go on record. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)...
Please. ...(Interruptions)... We will go into the record. ...(Interruptions)... If there is

something derogatory, that will be ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: He should withdraw it. ...(Interruptions)...

This is very, very unfair and unparliamentary also. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): We will go into the record
and if there is anything derogatory, it will be.....(Interruptions)...

3t v fyardt: XY wie) St 9 < $o ft @, § o a1d R 9 R gY
®El dredl g o G aw qwr |, {6l [l <wr 7 a8 781 fbar om R o
3 gg fhar o, §9 sfue & S9 afRal & 99 ug QT &, S99 Uh 9 did e,
ST RIT MYBT YaRTST 82

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude in one minute.

...(Interruptions)... Bhupenderji, please sit down. ...(Interruptions)...

st yHie foart: T80 97, I8 o fSwcdd gall ...(FauM)... I8 Sl x| gan
...(FAYM).... 3R AT, I8 A& ... (HIAUH)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Stop the Interruptions.

...(Interruptions)... It will take more time. ...(Interruptions)...

#t wre foardt: § wwet @1 g 5 9 91d 9 o9 e " o I8 7, 1 mue
AT B9 WrIfa® 81 1 am concluding in two-three minutes.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)...

SHRI JAIRAM RAMESH: But you said, twenty minutes. ...(Interruptions)...

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Already, twenty-one minutes over.
...(Interruptions)... Mr. Jairam Ramesh, twenty-one minutes are over. ...(Interruptions)...
He wants another twenty minutes. ...(Interruptions)... What is this? ...(Interruptions)...

He cannot be taking the whole of their time. ...(Interruptions)...
SHRI PRAMOD TIWARI: Hon. Vice-Chairman, Sir, you are presiding here.

H % gep AT rar g1 H S BT 2, IqD! R SR gl ... (aUT).
9 3B @ ol g RN 9§ B AR B, A b Gohrdi F B AR 1 e
I 3R fawfiad g 7 98 SRI &l fhanl 124 AT Ugel W RIGT 7 I8 HH fhan
o, Aifh 9P d1e QIERT Fal fhar % i ol 3 39 & &1 fhar o iR 849
AHT & AW E, Bl TEBI, JAIl, fFeeR R =lor M 8, *|

#t IS BECINE MRS CORI): 3T T8 FT 919 B @ 87 ...(TIEM)...
MY VAT 91 TE B FDhd Bl .. (FGE). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ...(Interruptions)...

Thakurji, please. ...(Interruptions)... You please sit down. ...(Interruptions)... No, no.

...(Interruptions)... He is not saying anything. ...(Interruptions)... Please sit down.

...(Interruptions)... Please sit down. ...(Interruptions)...
SHRI CHUNIBHAI KANJIBHAI GOHEL: Why is he repeating it? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): He is quoting history.
...(Interruptions)... That is all. ...(Interruptions)... Please sit down. ...(Interruptions)...
He is clarifying what he has told earlier. ...(Interruptions)... Please. ...(Interruptions)...
See, he can take care of himself. ...(Interruptions)... Please sit down. ...(Interruptions)...
Please sit down when the Chair is saying. ...(Interruptions)... Please sit down.

...(Interruptions)...

3t ydly T (STRIIUS): AT B84l & &b A9 shie™ 4 $o A, T8 al
SR 9 SR ... (Hau)...

SHRI PRAMOD TIWARI: Sir, I am a very good student of history, that is why
I was repeating this. e & R 3, BTN, q3 ST ...(FAYT). ..

(MR. DEPUTY CHAIRMAN in the Chair)
MR. DEPUTY CHAIRMAN: Pramodji, how many more minutes do you want?
SHRI PRAMOD TIWARI: Sir, you are a very kind person. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, only three-four minutes.

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: You have eight speakers. Please stop. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, you tell me how many minutes [ have.

MR. DEPUTY CHAIRMAN: You can take two more minutes. That is all.

...(Interruptions)... Only two minutes; nothing more.

#t v far: IR, 3@ 9fe 1 fFe € iR oy AT 8, $9reg § s
PRAT Gl H YA T d1d Dol aredl § b 39 I8 a1 i 8, brerl o argd
off, QRIT ATEl A 19T AT AT e ©, dfeth ggd YR A 81 UHHATH IS 7edet
g, Sl &l W Ale a9 T, A1 98 YS! AEER gIet Bl §, fhAl gast urdd
F1 TSI 3T B P Ut B AN E, S FaR &1 BT U1 of 2 A, @ bE 2 A fF T
I A B el Bldl, Y&l A PH el BIdll I§ Y & Bl Uil b qehe 7 bl
T MY Al Blel & F g8 YR Rl Bl

#EIqy, § UH 91 HE 6 g 500 SR 1000 YUY & Ale gAfIg wCQ £,
qIfe TN MR, fHaE R, dFT WA 8, dfed S99 U SIET Ig§ HH Aoy
s far § & S s fral &1 TIdig g7 &, S ®ol &1 &S gai o i
BT A1% fHaT 8, 98 U oG S 89X HRIS BV Bl & 3R A-ersoed I o
3T, S 3T 37U YUY HRA dTet SR« bl R Holl <1 & folg SHgT R 7
gl 3MMUB! I < BT GIRA PI el 2l < A1 I QT gaR S, [ &7 e
geR S, i <=1 | a1 1 Teafeal &, 4 99 AUP! acis ¥ g1 AT PR
ST, ST AU 3T FER ST

HqEIqd, § Yo FrFdd 9aie adb U+l 91 WA B H a1 81 Hel 9redl §
% g & R o, g8t s w1 #§ W S o T 7, TAH RIGRT H A 8T ¥
3R ANy TR Sl HST 371 ’@ B, d YA A T8l 5l = 9d g, iy g
Ry, Fife Y-S micat @ T %2 2 6 g g9 @ R 8, ST fhdar g
AT BN 3T ST, JMdt ar Aes ff S 9 I Y&l gl RIT-RIT AN B I8
g1 H MU UH 91 HE B 39! 910 WH H&1 U & Il & [ dedrs qre
SY, $9¢ ol M9 UH SR &91 <70 SO 9R STRIMT &1 g &) of, o
TeaTs AEE AT Q| H §AAT Bedl, BIell 9 A FHI T8l HRAT aTedd, dieh 39
A3l B! IUPd HIAT AR B, [T FB8R AT T H FAbR AV &

MR. DEPUTY CHAIRMAN: Now, Shri Venkaiah Naidu.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Mr. Deputy Chairman, Sir,

the entire country is eagerly watching what is happening and who is saying what.
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I [Pl & P $I G- § Ifg T8l & 6 I8 B B, 98 B T, BT s
s, fpaq fauer &1 S § Srer, fhae U ) SRR s, fea |9 o B o
H e, e <9 & dr@i dRll & HhsMed JIsed Bl @ B e, fee o
BT ST H SR AfAe™ H Fened &rrT, fhas ufedmdic & g™ auf & drRibld
P B: AT HRATI A VAT AIBT ST, T MY WY 379 BRIBI B 10 IT 15 AT
PRI FHT &l AT B dTel B 8, S99 AT A B S TE Bl $HBT BROT R
g, Hifd 3T 9gd I Il Bl B8 @ & TEWH 9IRS, Y be AP 8 MY &, Y
ggd M B Y F 9P IR F foen axa @1 vy 718 g vy @ — A s
Ired &, Sl "8H ... The great transformation the Prime Minister is trying to

bring in this country; who are supporting the transformation, who are opposing the

transformation, is the main issue. That is the benchmark. I expected people from
the other side, all learned friends are there because they have more experience all
these years, 50 years plus 81 50 &9 @ T2 &, MU A A&7 dx4 & oIy IR
81 €, 7R 50 Wil B 3MMY ANl Bl Sl B, < A 9 Sl g W Sl g9
50 W & IR H Y AN o= Rl B 82 W, AR IS Dbl & b I8l Sl Hidl
ﬁl?’ﬂ, SHDT SYINT h¥ch §Ih HUY HCl& hYH, 3ddh HUX HCl& hIH T 2T éﬁ
d PO el BN Sl BN, 98 2014 H B AT AR Sl M1 8, qHI 2, 98 2019 H
SR BT, S9H W $IE A &1 7, Izt & 81 g Arh 1 feamy € 92 w9
IST 1 1, 9Sld Bl A1, 99 FART W1 T IS 1 3 ST 2019 dF I DI,
9 ST AH B SMe fF fra &R Wt w9 & omg gRAT 91ed g1 89 Wy
N T BT AR, ¥R I el 8, [ am coming back to the main issue. What was

the issue on which we fought elections in 2014? The issue was mainly corruption,

scams, scandals, coal scam, 2G scam, Commonwealth Games scam, scam after scam.
That was the issue. Not only those scams, but there were other scams also. That
was the issue. It was debated. We put forth our point of view; you put forth your
point of view effectively. You tried to defend but people were offended and then
they gave a mandate to us. Now some people are saying suddenly. $© N B8 B
g Il W @I, B A A FE fF I8 hericd g B 7T d A B HRAT
HeMcd ST §7 FT i Al AFelc AT HhSHied T 82 RIT U SiTell
e < W ¥ fSfege a3 hericd Wse 82 S Adard! €, S srermaard! €,
Sl ST 2, S oRewed € 3R R4 &Rl & 919 391 99 &1 U1 &, 1 S9dT I8
Heed RTge 87 H USRI I T faeell A Mibel 8T Us GIR sl <ae
R @1 9redl g “Red funds in black hole — ¥ 7,500 crore amount of money

buried in the red corridor of jungles. I do not want to quote extensively from that.

They gave some more details. Same is the case about what happened in Assam
also, the other day a lot of money was thrown on the main roads by the so called
terrorists and their supporters. The point is that the people expected us to take a

clear stand. The entire Parliament should have taken a clear-cut stand, yes, what
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is happening is bad, this proposed move is good and these are the shortcomings
in that. ¥ BT 81 33 Dl o A, g8 =€l forar, yg Mapred oI, I8 gaRT
gema 21 V) 989 BN, I B ST F g e #) ot R guiege ¥ 5 g
Wf 37eR SIS R W8 § SR g fSaccd & WY IR PR W@ &, 9 AN b
A HHIR PR E &1 T AT dilemma 82 AT U8 dilemma I dTEX 3MSY| B
el { WY RIY © b PUAT g8 (U g T BRI (BT gt Bl a1 BRAT AT

Se2g 981 81 1 have no intention. But please come out of this dilemma. Are you in

favour of these hoarders? Are you in favour of the smugglers? Are you in favour
of the people who are hoarding this money, who are distributing these counterfeit
notes, who are running a parallel economy? Or are you in favour of some strong
steps? Are you in favour of taking some corrective steps if necessary? Let it be very
clear. Unfortunately, it is lacking. This step of the Government led by Shri Narendra
Modi has enhanced the confidence of the people in the political system itself. It was
lacking for years. I8 ar EFT gl B WY MY, PV B aTell T8l g1 That was the
impression. 8 WA offl 98 WG 31 X B B T AN Bl fawary o @1 ¥ F
93, U afd 31 8, Sl HH 4 HF PR Q@ W81 & 3R 319 bed 3o I8l &l
ST R, A1 Tl 81 & dracie Wl AT T W) were H31 Sft @l Q97 W |
T PR IE &1 AT Sl AT < 8 Bl $Y d9ed sAR RgATH I T B €,

iR off SHH @Rl & 4B %2 E, 1 AN 991 72 § 6 I8 ddelie a1 ©, dfed R
9 & f&d # 3. 81 ‘Temporary pain for long term gain’ is buzz word across the

country. Sir, I can assure the entire country of one thing, if your money is valid, it
will not become invalid. Some of the issues raised by my friends in detail, relevant
issues, will be answered, not the other issues; Gaddafi and other issues. We do not
want to go into that. If your money is valid, it will not become invalid. Take that
assurance. About other things, we will discuss. Some people are saying ‘suddenly’.
What is sudden? Everybody should be informed to take precautions and move it to
other places and then announce! Does it mean that everybody should be informed
to take precautions and move it to other places, and we should, then, announce the

step? Is that your suggestion? I am not able to understand!

Sir, the Prime Minister wants every citizen to be pure, not only in thought but
also in action. That is why we have ‘Swachh Bharat’. What is ‘Swachh Bharat’? It
is not just about cleaning the roads, cleaning the schools or toilets, mandirs, masjids,
gurudwaras or churches. That is also a part of the campaign. ‘Swachh Bharat’ means
Clean India. Secondly, T ¥, A9 ¥ iR &9 ¥ ¥@T® | ‘T means body, I means
mind. Purity of mind means ‘Beti Bachao, Beti Padhao’, no atrocities against women,

no black money, following the rules of the game, no atrocities on weaker sections,
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discrimination on the basis of religion or caste. H I g8 URdd AT ITET| TR,

¢ ; it is the money which is wreaking havoc on the political system, as somebody
has mentioned, as also on the public life in the country and which is widening the
gulf between the rich and the poor, where the poor are becoming poorer while the
rich are becoming richer. The refrain is that J& I g Tel, &I AT H gl &1l
R 3o T Fr W T & oy Serfal @1 g e, a9 fean @ <o 7 i
IENTaferRl 9 &1 AT i qE9 | 3T 997 813}, ST U491 SHT B foran? 1 would

like to put one straight question to all the people who spoke in that language. Were

these rich people, the corporates, who have so much money, born and grew only
in these two years and three months of the Narendra Modi Government? Who was
in Government in Delhi? From Parliament to Panchayats, from Mukhya Mantris to
municipalities, T SMBR M AT & =71 H ¢ fem Crony capitalism e geman?
fhd® S H 2G scam, coal scam AR CWG scam B3? Do some soul-searching
and, then, point an accusing finger at us. Please don’t use that language at all. It
will hurt you. It will boomerang on you because you have ruled the country, and

ruined the country, for long. That is one point.

Secondly, Sir, the Prime Minister wants a behavioural change in the country. The
behavioural change, change of mindset, H # gRac 37T @nfRyl ?gﬁ H eiarerg o
S gaRer 8, 98 d€ B 91T &R oFR dsal Uar 81 g, o SHal ARA @) S
TgfT 8, /A F91 3R WY B WY < H T9 I, q9 A, g9 F A6 Wb A g1
IIER B, Ig YuE H3l BT I 2l You may disagree; you may try to heckle me
too, but the country is welcoming it. The country is behind the Prime Minister. Sir,

this is literally a war on corruption and black money. You have to decide on which
side you are. ...(Interruptions)... Yes, it is a war. It is a mahayagna. You have to
decide. It is like the Takshaka went and caught hold of Indra’s chair; in the yagna,
at the end of the day, Indra was also about to fall. He had to leave the Takshaka,
the sarpa, at that time. So, similarly, anybody trying to defend these offenders would
be taken to task by the people.

Sir, I now come to the main issue about the decision taken by this Government.
It is an important decision taken by this Government. I am also a Minister in this
Government. Now, on day one, what was the agenda of the Cabinet? The first item
on the Cabinet’s agenda on day one was constitution of a Special Investigation
Team headed by Justice M.B. Shah, as suggested by the Supreme Court, which
you had neglected for a year or more; you had not bothered to implement the
Supreme Court’s advice or directive. The first thing that was taken up at Narendra
Modi Government’s first Cabinet meeting, as the first item of the agenda, was

about constituting a Special Investigation Team. There were only two issues on
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the agenda that day. One was the SIT and the second one, what my friend,
Shri Jairam Ramesh, could not do despite his intent, was about bringing an Ordinance
on Polavaram. The Undisclosed Foreign Income and Assets (Imposition of Tax) Act,
2015, which came into effect on July 1st, 2015, was another step. The other steps
initiated in line with the Government’s thinking included constitution of a multi-
agency group into Panama Paper leaks, joining global efforts to combat tax evasion
and black money by signing Multilateral Competent Authority Agreement in respect
of Automatic Exchange of Information (AEIO). That was the third step. The fourth
was the Information Sharing Arrangement with the US under its Foreign Account
Tax Compliance (FATCA). That was the fourth initiative taken by the Government.
Fifth is, India entered into a Double Taxation Avoidance Agreement, DTAs, in several
countries, including tax havens like Mauritius and Cyprus. An Automatic Exchange
of Information Agreement was also negotiated with Switzerland to clamp down on
black money. These are the steps taken by our Government. You have not bothered
about it. Those Agreements, which have prevented those countries from giving the
information where they took shelter, were all entered during our period or earlier
in your regime's period, not by our Government. But our Government is seriously
committed to eradicate black money. We have taken all these concrete steps not in
one day,?ﬁ?ﬁﬂ@:ﬂ@ﬁﬁ%ﬁ?%%,wzlﬁ%l From the day one to
November 8, one after another, the Prime Minister was trying to vacate black money,

get the black money, identify the offenders and also take them to task.

Sir, recently, the Income Declaration Scheme was also implemented, and at that
time, the Prime Minister warned on Man Ki Baat that this would be the last chance
for tax evaders. Sir, this is what he has said on Man Ki Baat. If some people have
not heard it and they have not understood it also, and they were still thinking T
a1 BT TEaT §, VT A dierd XEd &1 QRE S # W T @i e 7, 31 VT B
M drell 981 &, then, we can't help it. Now, some of them are in such a position,
Sir, that they can neither sleep nor weep. That is the position of such people
because they have money behind their beds and they are not able to do anything.
Now, that is why they are trying to puncture this by diverting the attention of the
people by making dubious and ridiculous arguments of trying to puncture the entire
campaign. [ appeal to the people, the political parties, please don't do it. Whatever
the shortcomings, you are entitled to raise them; it is your duty, your bounden duty,
to come to the House and explain that and highlight the problems of the people.
But, questioning the very intentions, questioning the very process, which my friend,
Shri Pramodji, has done it now — trying to say who are against it, whoever does
it, whose names he has given, etc. — is very, very objectionable, Sir. The Prime

Minister on his Man Ki Baat said, before taking any extreme step, the Government
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must give a chance to the people, and so, my dear brothers and sisters, this is

a golden chance for you to disclose your undisclosed income. And in other way,
this is the way out to save yourself from any trouble that could arise after 30th
of September, 2016. Please underline this. I do not want that you should face any
problems after 30th September. This is what the hon. Prime Minister himself said
on Man Ki Baat addressing the entire country. Anybody who has got some sense,
anybody who has got some fear of law, could have responded positively. Some of
them have responded also. Some money has come out also, ¥ 65,000 crores. You
may say it is a very small amount because you have more knowledge of how much
money was accumulated in the last fifty years. You will be knowing that. But, at
least, ¥ 65,000 crores also is not a small amount. Some good amount of money

has come up from the foreign banks accounts also. That is my fifth submission.

Then, Sir, the news about this leak is absurd. Some Opposition Parties are getting
impatient and making absurd allegations. I don't want to link it with any elections.
My friend, Nareshji, was telling it is all because of U.P. Sir, in this country, every
six months, every one year, there is an election festival, one election or other takes
place. After U.P, it may be H.P. After that, it may be some other State. Like that,
lots of elections are taking place in the country. If you do anything, people will try
to attribute, no, no, people kept in mind that you have done it, people have this in

mind that you have done it and all. So, that argument has no validity at all.

Then, the Prime Minister and the Goverment firmly believes that our country is
mostly made of honest people. But dishonest people are in minority, minority not
in the sense of religious or other minority. People who are looting and cheating the
system, their number is few, but they are mighty, they are powerful, they have kept
all this money, not the ordinary people, not the farmer, not the labour, not the toddy
tapper, not the weaver, not the fisherman, not the household maid and all. They don't
have. Only the top people or the rich people or some politicians, maybe, here and
there. — I don't know, I don't want to get into that terrain also--and then some
organizations which are involved in anti-national activities, are really worried. So,
people who have thrived on corruption, people who have thrived on opportunism and
nepotism, greed, electoral malpracties etc., are now trying to put an accusing finger
at this Government. Sir, it needs guts to say QW HY g3l 8l Bl Th STI"'ﬂfl?f IE Bl
URT AMYHE U8 ¢ [ ugel 9 VAT 81 b1 B, AIRRS 91§ b SHM H gl gl 37t
frewa=® S 7 9rel f ARRST & SHE H g3l Tl The total amount that was involved
at that time was ¥ 8,600 crores roughly. What is the size of the economy at that

time and what is the size of the economy now? You must understand. What was the
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circulation of the higher denomination notes at that time? It was 5-6 to 7-8 per cent.
Now, it is 82 to 84-86 per cent. Everybody is discussing about that very action. So,
the problem is very serious now. That is why this serious step has been taken by
the Government. The Prime Minister has shown that he has the political will and the
administrative skill. That is why he has taken this decision. Sir, the Prime Minister
is regularly taking the review meetings. He is trying to address whatever problems
are coming up one after another. And every primary point is being addressed too.
Now, about the demonetization of currency, our friend Pramodji was telling as if a
big crime has been committed. Pramodji, you had done the devaluation of money
and who was the Prime Minister at that time Shri Narendra Modi? In 1975, you put
Emergency and who was the Prime Minister at that time-Shri Narendra Modi? You
tore the Press and who was the Prime Minister-Shri Narendra Modi? You devalued
the rupee and defamed the country. Who was the Prime Minister at that time? Now,
the entire world, including the International Monetary Fund and every organization,
is saying that India has taken a good leap. The Prime Minister of the country is
being appreciated by one and all. You go around the entire country, at every nook
and corner, 3T ACH A ABY HCPH AP, FATPART ¥ AP HR db Tl A
H SR Al F g, R @ @fed $ AT H WReR B A $ IR H, Hi&l off
& HRCHS F IR H Blg AP T8l 2, I§ YD AIGH 81 ST

Wﬁﬁ'ﬂﬂﬂ%ﬁﬁ%ﬁlﬁﬁg,ﬁ%temporary%lﬁﬂﬁﬁ%ﬂﬁﬁﬁ

Fal A g, S WHIfd®s 2l Sir, [ am from a village. Recently, I went to Atmakur

taluk, Chiramana village in Nellore district, my own district, and I asked a farmer
f5 w1 22 IBH wEl 6 W), oI 91 7, W) 39 = #Aq Sy, gae w@:3 A Sh
T areet frar g1 fR 39 ST BT fF ofR Uit d@ellw ® &R o gEe # S
A T BRM? 39 UHR Bl 91 HR-IR S $El 6 W, g5 B U AT
Al IS9P oy W Fe AT IS IV Ay W SU THG d&T el S I d&T
B €, S9H 15 fam, 20 fT iR fhw 48 &2 # #f ®I 3 &< BT 7, Foraat &9
FHA Wt TE IR qhd, Hifs &9 AN g Bl

Y &g AER W (Ol de): wERE F o g ¥ /e L (cau). ..

3 TH. dHAT AIS: SABT g9 9 &I Bl ... (FAYM)... gedl UaT g3l 7, S
[HT HY MY U Bt BTeld <l ®1 Then afterwards, the moment, the mother hears
the sound, ST TG # "H&H1" Hedl T, 19 T IMAT A &, A1 98 AW Bl B,
EESRSISESERES BIdT 7, with a great relief. This, as I told you, temporary thing

is also going to get a long-term gain. Please understand this and don't try to haggle

it and don't try to hit the poorer section.

SHRI JAIRAM RAMESH: When is the mother going to give a cry of happiness?
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SHRI M. VENKAIAH NAIDU: Rameshji, already people are enjoying it. You are
going to know of it a little later and that is because you are not the mother, you are
only a father. Sir, what are the effects, side-effects and after-effects of demonetization?
We have to analyze it. Sir, it will give a fillip to the farmer economy. Second, it
will improve the tax collection. It will open up opportunities for the poor and middle
classes. It will badly hit the funding for arms smuggling, espionage, terrorism and put
an end to large circulation of counterfeit currency. I was the Chairman of the Standing
Committee on Home Affairs where Members had expressed their concern — Neerajji
was there and Nareshji was also there — particularly in the border districts, not all
the districts, everybody can understand how serious the problem is. So, we have to
keep all these things in mind, all aspects of what our neighbour is trying, that is,
aiding, abetting, funding, training terrorism and also circulating this counterfeit currency
and then parallel economy being run by some people. Ultimately, the worst affected
are the poor people. One of the reasons is why the poor today are seen as dumb
fellows, the way people are making the celebrations and the way they are spending
a huge amount of money! Without working hard, they have earned the money. This
fellow, in spite of working hard, is not able to have that much facility. So, that is
why, the moment, this decision is taken, whether you know the full consequence
of it or not, the common people are very happy with the Prime Minister and also
they are all appreciating about the boldness of this decision. I know, Sir, there is a
lot of eartburning among some people. Some are very angry; some are very angry
about Shri Narendra Modi. They are angry for so many reasons, and some of them
have become intolerant from the day one he has become the Prime Minister. There
is a new intolerance, i.e., intolerance towards the mandate of the people. That is
the mandate of the people, Sir. The people have given a mandate to Modiji. After
a gap of 30 years, able leader, stable Government has come to the country. Things

are changing.

Sir, small, small issues are being raised, even about urea shortage. I, as an MLA,
used to raise this issue in the Assembly a number of times; sometimes we walked
out also. There was firing also in Gadak area of Karnataka because of shortage of
urea. And this Prime Minister, after coming to know what are the reasons, came
out with an idea of neem-coated urea, and in two years, there is no shortage, no
line, no queue, no waiting list and black market. ...(Inferruptions)... Then, Sir, the

propaganda...

SHRI JAIRAM RAMESH: Sir, neem-coated urea is a 25-year old idea. It was

first introduced in India 25 years ago. ...(Interruptions).. Don't say like this.

SHRI M. VENKAIAH NAIDU: Yes, 25-year old idea... ... (Interruptions)..
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SHRI JAIRAM RAMESH: If you want a factual debate, I will debate with you.

SHRI M. VENKAIAH NAIDU: Yes. bhaegarel f&de 2, dI 39 R eI 1Y b
THRON o g ot L (=aa). .

SHRI JAIRAM RAMESH: Sir, he is manufacturing the facts.

SHRI M. VENKAIAH NAIDU: If it is a 25-year old idea, you had an idea,
but you never implemented the idea. This great man has implemented the idea and
has given a great relief to the people.

SHRI NEERAJ SHEKHAR: Great man!

SHRI M. VENKAIAH NAIDU: Yes, he is a great man, undoubtedly. He is
the tallest political leader not only in the country but also in the entire world. The
entire world is now recognizing and respecting Shri Narendra Modi. This is not to
please anybody. I need not please anybody, I can tell you. The Prime Minister of
India is recognized and respected everywhere, worldwide, wherever he goes, America,
China, Germany, Japan, Singapore, Malaysia, Canada or Australia. Wherever he is
going, people are saying Modi, Modi, Modi. ...(Interruptions)... Why? It is because
of the historic decision he has taken, the bold reforms he is implementing. Sir, he
has given a three-line mantra. He said, "Reform, Perform and Transform." Now,

when the transformation is taking place, some people are hurt.
SHRI JAIRAM RAMESH: What about deform? ...(Interruptions)..

SHRI M. VENKAIAH NAIDU: Some people are hurt. ...(Interruptions).. Please
bear with me. ...(Interruptions)... We have really faced all these things for 50 years.

Please have some understanding and patience.

Sir, the gains of demonetization, as I was telling you, will enable the Government
to recapitalize the banks, wipe out the fiscal deficit and achieve the goal for large-
scale infrastructure that is required. It will also add to the social spending which
can lead to unprecedented inclusiveness in the economy and growth. Everyone has
to make a choice whether they are in the side of the black money, hoarders or the
common people. This is a devastating strike on the corrupt. I don't know why some
people are shedding tears for those people. They do not deserve any sympathy at all,
whatsoever. But, unfortunately, certain voices, certain parties, certain noises are being
made to defend them, that too, they are not defending them openly, they are doing it

in a surreptitious manner indirectly by raking up some issues which are not related.

Sir, the other day, I was there in a State. Then, suddenly, there was a rumour,
and people started saying, TH®, THE, THG T8l 8, THD el 8] THD & oIy FI <D
AThe? H9 $HEl TS ®IgT BIAT ¥, <Id b BT gl S/ HEl, ¥ &, I, what to
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do, salt is now sold in black market. After we made enquiries, we found that 220
lakh tonnes is the production of salt. The consumption is only 60,000 tonnes. So,
salt is available. Within one or two days, it was over. Some of State Governments
had alerted the civil administration in the districts and all, then, the situation was
brought under control. This is the way of vested interests, who are trying to weaken
the entire move of the Prime Minister by spreading such untruths, such canards and

such rumours. These rumours have no basis.

Sir, same is the case now in the social media. We know that some people are

systematically spreading wrong messages. ...(Interruptions)..
SHRI RAVI SHANKAR PRASAD: Others are appreciating.

SHRI M. VENKAIAH NAIDU: But if you see the social media also, Sir,
overwhelmingly, the social media is praising the Prime Minister. Even the children
are adding new, new ideas and they are coining such words to highlight the greatness
of our Prime Minister. But some people are coming out with ridiculous arguments
— as I told you, shortage of salt — and some people are spreading rumours also

that TFATSS] & Aol § A1 IE1 Uleerd 8RN $© 81 B8N, 39 FI=m 7 BRI

It is a historic, revolutionary and bold step by the Prime Minister to cleansing the

public life of money power. Hats off to the Prime Minister, Sir. This is a historic
step to fight corruption. Only the Prime Minister can do it. The entire country is
happy. You could not do it, and here is a person who is doing it, and you do
not have that much large heart — I am not asking you to have enlargement of
heart — you must have at least a large heart to acknowledge and appreciate the
Prime Minister. You have got every right to castigate us whenever we do wrong.
There were certain shortcomings. To address those shortcomings, the hon. Prime
Minister is holding review meetings every day. The Finance Minister is continuously
monitoring the situation. Whatever steps that are needed to be taken are being taken.
Separate lines for aged and disabled people are immediately done. Separate lines for
deposits, exchange and withdrawals also are thought of. Since we have only 82,000
branches and 2,20,000 ATMs of banks, we think, they are not sufficient. That is why
we have pressed into service the Bank Mitras numbering 1,20,000. We have also
pressed into service the Post Offices; they also have been activated and they have
also been given protection. For payment to various Government services, exemption
has been given. On the national highways, there was a problem and that has been
attended to. In petrol pumps, there was a problem and that has been attended to. In
toll gates, there was a problem and that has been attended to. As I told you, with

regard to important aspects, whatever is possible has been done.
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The people are sending congratulatory messages to the Prime Minister and
all of us. I don’t know why some people are so agitated. They are agitated only
because of one thing. They are agitated because the popularity graph of the Prime
Minister is going up. ...(Interruptions)... 3Tq &Y, ‘jﬁ{ DIs Hieetd T2l g1 M9 ERTI
..(FFIH)... A AT ardll 7 T HeT 16 9 RN 989 B e, I 989 B
WI ENECES ¥ feaa w Eﬂ?ﬂ, Jd! ST historical quotations g — api-and}
AN i yEe e st 3 gl @I — VA historical golden quotations B we will
preserve. We will pass it on to the people and remind them as and when required.
e @ e, faat smufy @1 8, fad 99 w1 vy 2, 98 99 S9d1 & dH
SITQT SAlheia U 8 =erdl 8l

Sir, the people are showing monumental patience and discipline. They are queuing
for a better India. Otherwise, they would not have taken this much pain. They know
the intents of the man, the leader. They know the moral stand of the Government.
They know the purpose of this fight against corruption. That is why the people are
patient. That is why the people are taking that much pain.

Sir, in the last eight days, the poor, the common man and other honest people
have made the most profound statement ever made in our country in the recent
times, that they don’t mind putting up with short-term inconveniences for the larger
good. That is the message. The people seem to be more intelligent than many of
us, the politicians. Those people, who have been standing in queues for hours, are

standing to exchange or withdraw notes with the valid currency.

Sir, as I told you, in any transformation, there is some problem. There are problems
now with regard to the division of the State of Andhra Pradesh and Telangana.
There are some problems which are addressed to. There are also problems to be
addressed again. There are problems on the farm sector. But, they are not created
within these two years. I only expected the House, that too the Rajya Sabha, the
Upper House, where learned people are there, a greater and enlightened debate to
give us new ideas. The Government is open. The Prime Minister is open. If there
are meaningful advices, if there are valid suggestions, the Government is trying to
respond to them from time to time without standing on prestige or whatever. The
prestige of the country that we are a honest nation, the prestige of the country that
the Indian people are honest, has to be restored. That is what is being done by the
Prime Minister. So, let us not try to divert the issue. The need of the hour is to
celebrate the honesty and root out dishonesty from public life and all our systems.

The decision is part of our grand strategy in that direction.

Sir, we are all aware of the ground realities. You may say whatever about

elections. Sir, as you know, whenever election comes, three things are there—selection,
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collection and election. That has become a regular problem. All of us have gone

through that system. How painful it is, how difficult it is to mobilise money! We
all have gone through that process. So, one need not give lessons to others about
this. I don’t know why my friend, Digvijayaji, is smiling at me. He has got more

experience than me.

SHRI DIGVIJAYA SINGH: I must compliment the Prime Minister for choosing
the right person as the Information and Broadcasting Minister. The new goebbels of

India has arrived! ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Thank you, Mr. Deputy Chairman, and my
friends, Digvijaya Singhji and Rameshji. Sir, what I am trying to say is that ¥d
wTpe PHAHTHIU AT We know that the path which we have chosen is full of thorns.

There will be problems. Simply because there are going to be problems and if you
don’t make efforts, then you will never succeed. A leader is the person who leads,
who takes bold and innovative decisions and faces the consequences. The country is
fortunate to have a leader. Digvijayaji just now was trying to score a point over me.

Yes, the Prime Minister said, "Reform, perform, transform." I added 'inform', that is

what 1 am doing. ...(Interruptions)... R 81T, T B, RIT BRI, ENIEl H Tg g8l
3 RS IR &) IS g § 99 8] 8kl Bl

SHRI M. VENKAIAH NAIDU: For fifty years we have seen the Goebbels
propaganda, 'poor, poor, poor' and poor have become poorer. TRIdl & forg Yo,
R & ]%FQ lﬁ‘sﬂjﬂ, Ig! BT X8T IeI aoldl NZl, bank nationalization, Privy Purses
abolition. What happened to the poor, what is going to happen to poor after this
decision, the country is going to witness that and the history will tell us who is
really pro-poor, who is only by mere words and not by deeds is in favour of poor.
That will be decided. Sir, I only appeal at the end. Some people are saying that
the counterfeit is only two per cent, one per cent and all. Shri Manmohan Singh,
hon. Former Prime Minister, who is a great economist, will be knowing better
about this particular position. The information I have is that the extent and spread
of parallel economy, its share in America is 8.6 per cent, in Japan 11 per cent, in
UK. 12.5 per cent, in China 12.7 per cent, in France 15 per cent, in Germany is
16 per cent and in India it is 22.2 per cent. This is the figure available on the net
by some wellmeaning people. Let us also do soul searching why such a situation
is there , why we are allowing the parallel economy. Is it not time for all of us to
join together and see to it that this thing is done? Sir, I will conclude by saying
this last thing. The Prime Minister, keeping it in mind, on the day one told us in a

Cabinet meeting that we must open bank accounts for all people. I am a little senior
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in age, so I said, "Sir, we will complete it during our tenure." He said, "Tenure!"
9 el fb i SM 50 Al d T8l 8 Urdl, SHBI 5 il H YR PY, Al A<ST B
3= Pl f& 81 "It should be done in a year or so." The Prime Minister is
Prime Minister. So, finally, Sir, today in a short span, there are Rs. 25.43 crores
Jan Dhan bank accounts that are opened. Sir, banks accounts are opened. Anybody
who has got some knowledge should have understood why banks accounts are being
opened. Then steps are taken one after another. ...(/nterruptions)... Please bear with
me. ...(Interruptions)... We are Upper House and we are Elders. ...(Interruptions)..
Children will be looking at us. ...(Interruptions)... Sir, one after another, five-six
steps have been taken by the Government both at the international level and at the
national level and now also the Government is very keen if there are better areas,
if there are some more arecas which are left out to be tackled, to effectively flush
out the black money, the Government is ready. Then we will give credit to you that
this idea is of Jairam Rameshji, which he had forgotten for the last 25 years, I am
thankful to him. ...(Interruptions).. We can acknowledge that also. I am passing the
information to the hon. Prime Minister, "Sir, the idea of Urea is not yours. It was of
Jairam Rameshji or his party. They have forgotten in 25 years but now we have done

it. They are saying, acknowledge us also." We have no problem. ...(Interruptions)...
SHRI JAIRAM RAMESH: It also done in 25 years also. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Then why there were firings, why there were
queues, why the House also used to talk out and walk out also on Urea? I was a
Member of the Legislative Assembly in 1978 and 1983. A couple of times we raised
the issue, even Rameshji in your State also, in your original State. ...(Interruptions)...
Both of us have the original State. ...(Interruptions)... We go around the country.
...(Interruptions)... 1 have been to Karnataka, I have been to Rajasthan, my daughter
lives in Chennai, my son lives in Hyderabad, I live in Delhi, partly in Telangana.
...(Interruptions)... We are all Indians. ...(Interruptions)... We are HIRGIII| T AW,
A AY, R f uT U <wnl fAfderan # gebdr, R B fARISan g8 ARG B
IRFRT Bl Let us all join together. ...(Interruptions)...

sit SLft. Bt GrERT): I | (caum)...

3 TH. dhar Arrg: B, Budt Sft @ W gl B R | are sman oW
g @1 YRTT Yieie gl ...(Interruptions)... Let us all join together to have a
more constructive, meaningful debate so that the menace of black money is rooted

out. Thank you very much, Sir. Namaskar.
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DEMAND TO TAKE UP THE DISCUSSION ON
DEMONETISATION AT 11.00 A.M.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, he says, ‘reform, perform and

inform.” And, the fourth one in which he is expert is ‘disinform.’

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): It is okay. I not only

inform, but also confirm.

MR. DEPUTY CHAIRMAN: Okay. Now, hon. Members, the discussion is not
complete. We will continue with the discussion tomorrow at 2.00 p.m. From 11.00
am. to 12.00 noon there will be Zero Hour. From 12.00 noon to 1.00 p.m. there

will be Question Hour.

SOME HON. MEMBERS: We will continue with the discussion from 11.00

a.m. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Does it mean that the entire work is not

suspended!...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Listen please...(Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): That is what the decision
today is.

MR. DEPUTY CHAIRMAN: Let me complete what I want to say. Then I allow

you to speak.

What 1 said was that discussion is not complete. We will continue with the

discussion tomorrow at 2.00 p.m.
SOME HON. MEMBERS: Why? No, no...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say ...(Interruptions)... Let me say. Let me

complete ...(Interruptions)...
SOME HON. MEMBERS: We will take up discussion at 11.00 a.m.

MR. DEPUTY CHAIRMAN: Let me complete. Tomorrow we will have discussion
at 2.00 p.m.

SHRI PRAMOD TIWARI (Uttar Pradesh): No, no ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t comment like this. You should, at least, have

the patience to listen to me. Then, I will allow you. I have no problem.
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See, tomorrow we will take up discussion at 2.00 p.m. and continue until the
discussion is over. Tomorrow from 11.00 a.m. to 12.00 noon there will be Zero
Hour and from 12.00 noon to 1.00 p.m. there will be Question Hour. This is the

consensus arrived at today in the BAC.
SHRI JAIRAM RAMESH (Karnataka): Sir, the House is supreme.

SOME HON. MEMBERS: Yes. The House is supreme. Okay. The House is
supreme. [ have conveyed the BAC’s decision and I will go accordingly. If you

have a problem, you can raise it tomorrow...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, it was our understanding that tomorrow also this

debate will continue from 11 0’ clock.

MR. DEPUTY CHAIRMAN: No, no. The understanding is this. ...(Interruptions)...
You are misleading. See, the understanding is the discussion will not be over today;
discussion will be spilled over/carried over tomorrow. Then, in the BAC, which is
the rightful body to allocate time this issue was raised at 1.00 p.m. The BAC is a
statutory body. The BAC allotted nine hours for this debate. Therefore, tomorrow,
from 2.00 p.m. to 6.00 p.m. or even further the discussion will take place. That is
the decision of the BAC. If you want to question the decision of the BAC, tomorrow

you raise it through a proper motion then we will consider.
Now hon. LoP.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
the discussion is taking place under Rule 267. It means the entire business has to
be suspended and discussion has to start. Hon. Chairman was kind enough to accept
the proposal given by all political parties and the Government also became a party
to that and the discussion started from 11.00 a.m. today. Now, in between, how
can we start other business unless and until this whole exercise is complete? If we
discontinue this and take up other business, then Rule 267 becomes infructuous.
That is number one. Even though you have taken consensus in the BAC, I think,
you can take the sense of the House now. Everybody is here. We can decide that

we start discussion at 11.00 a.m.

Another demand which we had made in the morning and in the due course of
discussion is that the hon. Prime Minister — this is something very, very important
— should be present. This particular announcement should have come either from the
RBI or, at least, it should have come from the hon. Finance Minister of India. But,
this announcement was made by the hon. Prime Minister of India. Well, he is the

Prime Minister. He is within his rights to do so. But, making an announcement by
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addressing the nation through television and radio, but not present when discussion
is taking place in the House is not acceptable. So, we demand today that the hon.
Prime Minister should be present. But, fair enough, the Government wanted that
we must give him some time. Perhaps, the hon. Prime Minister is busy. So, we
are telling you today that there are more than 24 hours, and that the hon. Prime
Minister of India should be present here tomorrow morning. He should listen to
the hon. Members of different political parties, so that -- even if has to make an
intervention or he has to reply — he is fully aware what the hon. Members are

wanting him to clarify.

St AT AT (SR UT): S, H S Bl S G a8l g [P TWRBR o
W 39 919 & vfee fhar ® & game #3 St [vds S W™ SR 3 81 Fal Je™
3 Sff BT FAvEd S Bl H g P ERER TR R B 11 g9 gue w3 S
3G 3R FfF et 267 ST ofleR &ifw X IR 7 @81 2, 84 wed & g
AT TSI & Aol & fF 8 @RT B1SH B consensus o ol a1 99 f29E & &,
ﬁﬁ?wﬁmm%ﬁ"ﬂlGﬁ@remedyﬂ%ﬂﬁ%,%ﬁremedy%%('m
%Sﬁ’\’remedyaﬁl

MR. DEPUTY CHAIRMAN: Let me explain the problem. Hon. LoP, the Business

was suspended for today only. ...(Interruptions)... You had moved a motion under

Rule 267. And, I said, 'The business is suspended, as per the List of Business for

today.' So, suspension was valid only for today.

Number two, if you want a suspension tomorrow also, then, you will have to

move another motion tomorrow. That is the correct procedure.

What we are doing is as per the rules and procedure. ...(Interruptions)... Nareshji,
for a discussion, time has to be allotted. So, it was raised in the BAC meeting. I
believe you were also present there. The BAC had allotted 9 hours to this discussion.
It had also decided that this discussion would continue tomorrow from 2.00 p.m.
onwards. Therefore, naturally, the Zero Hour and the Question Hour has to be there.
If you want to dispense away with that, the only way is that you can move a
motion tomorrow at an appropriate time. And, at that time, the hon. Chairman may
consider your demand. But, this is not the time for giving a ruling on that. So, I
cannot give a ruling on that. So, as of now, the position is that the decision of the

BAC stands, unless and until it is changed or rescinded by the House.
SHRI GHULAM NABI AZAD: Okay, Sir.

SHRI JAIRAM RAMESH: Sir, the Leader of the House is here. The former

Minister for Parliamentary Affairs is here. I would make a request to them



Written Answers to [16 November, 2016] Starred Questions 105

...(Interruptions)... We had a good debate today. We had a long debate today. Let

the momentum continue tomorrow from 11 o’ clock. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Government has not objected to that.
...(Intervention)... It is not that the Government is objecting to it. It is the BAC
which had decided it, where your own party Members had agreed to it. Everybody
had agreed to it. ...(Interruptions)...

SHRI JAIRAM RAMESH: But, Sir, the House is supreme.

MR. DEPUTY CHAIRMAN: Okay. The House is supreme. Then, you bring a
proper motion. The House stands adjourned till 11.00 a.m. on 17th November, 2016.

*WRITTEN ANSWERS TO QUESTIONS
WRITTEN ANSWERS TO STARRED QUESTIONS
Stringent punishment for crimes against women

*1. SHRIMATI SASIKALA PUSHPA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware of the fact that inspite of enactment of the
Criminal Law (Amendment) Act, 2013, there is no relief for women across the

country from the atrocities committed against them;
(b) if so, the details thereof;

(¢) whether any proposal is pending with Government to make provisions for

stringent punishment for crimes against women; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) No, Sir, as per information
provided by National Crime Records Bureau (NCRB), a total of 3,37,922 cases and
3,27,394 cases were reported under crime against women during 2014 and 2015

respectively, showing 3.1% decrease during 2015 over 2014.

(¢) and (d) Amendments in the criminal justice system is an ongoing and

continuous process.

* List of Business for the 16th November, 2016 was suspended for taking up discussion on Demonetization of
currency. Hence, Answers to Questions put down in the list for the day are appended as “Written Answers to
Questions™ at the end of the day’s proceedings.
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Visible improvement realized by MSMEs

*2. SHRI B. K. HARIPRASAD: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether according to Ministry’s report, MSMEs have felt visible improvement;

(b) if so, whether Government is aware that entrepreneurs are facing several
problems i.e. infrastructure, access to modern technology, access to markets, getting

statutory clearances relating to power, environment, labour, etc; and
(c) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) With launch of initiatives such as Make in India,
Skill India, Digital India and decisions such as Goods and Services Tax (GST),
various Micro, Small and Medium Enterprises (MSME) Associations have reported

positive feedback.

(b) and (c) Yes, Sir. However, besides the above initiatives, the Ministry of
Micro, Small and Medium Enterprises has also taken various steps, some of which
are listed below:

(1) Launch of Udyog Aadhaar Memorandum (UAM)

The Ministry of MSME has notified Udyog Adhaar Memorandum vide
notification dated 18th September, 2015. This Udyog Adhaar Memorandum
is basically for making registration process easy for the entrepreneurs. It
can be filed, based on self-certification, online at Udyog Addhaar Portal
maintained by the Ministry of MSME at http://udyogaadhaar.gov.in. There
is no fee for filling the Udyog Adhaar Memorandum and there is no
restriction on filing more than one Udyog Adhaar Memorandum. More
than 18 lakh UAM have been filed so far.

(i1))  Finance Facilitation Centre

For providing quick and competitive finance to MSMEs, National Small
Industries Corporation (NSIC) is setting up dedicated ‘Finance Facilitation
Centres (FFCs)’ throughout the country. Under this innovative credit
facilitation centre, an online web-portal www.nsicffconline.in has been
established as an integral part of Facilitation Centre. NSIC has already
set up Finance Facilitation Centres at Jalandhar, Bangalore, Hyderabad,

Ludhiana, Guwahati and Jaipur.
(iii) Framework for Revival and Rehabilitation of MSMEs

The Government has recently taken an initiative by notifying a
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(iv)

™)

(vi)

(vii)

(viii)

Framework for Revival and Rehabilitation of Micro, Small and Medium
Enterprises in 2015 to revive and rehabilitate sick MSMEs. Reserve
Bank of India (RBI) has carried out certain changes in the framework
in order to make it compatible with the existing regulatory guidelines
and issued revised framework to all Scheduled Commercial Banks in
March, 2016.

Launch of National SC/ST Hub Scheme

The National SC/ST Hub has been set up to provide professional support for
Scheduled Caste and Scheduled Tribe entrepreneurs to fulfill the obligations
under the Central Government Pubic Procurement Policy for Micro and Small
Enterprises Order 2012, adopt applicable business practices and leverage the
Stand Up India initiative. The Scheme is being implemented by the Ministry
of MSME through National Small Industries Corporation (NSIC). The total
project cost is I 490 crore for the period 2016-17 to 2019-20.

Launch of ZED Certification Scheme

Recently, Ministry has launched a new Scheme called financial support to
MSMEs in ZED (Zero Defect Zero Effect) certification. The Scheme aims
to create awareness amongst MSMEs about ZED manufacturing and motivate

them to undertake assessment of their enterprise for ZED certification.

Under the scheme, more than 22000 MSMEs are expected to be provided
financial support to obtain ZED certification.

Credit Linked Capital Subsidy Scheme

Credit Linked Capital Subsidy Scheme (CLCSS) is being implemented to
facilitate technology upgradation. Under the Scheme, 15% capital subsidy
is provided to Micro and Small Enterprises (MSEs) on institutional finance
(term loan) from the eligible Primary Lending Institutions (PLIs) for
induction of well-established and improved technologies in the specified

sub-sectors/products approved under the Scheme.

Micro and Small Enterprises Cluster Development Programme (MSE-
CDP)

The MSE-CDP aims at holistic and integrated development of micro and
small enterprises through Hard Interventions (setting up of Common Facility
Centers) and Infrastructure Upgradation (create/upgrade infrastructural

facilities in the new/existing industrial areas/clusters of MSEs).
Technology Centre Systems Programme (TCSP)

In order to upgrade and expand the network of MSME Technology Centres,
Technology Centre Systems Programme (TCSP) is being implemented at
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an estimated cost of I 2200 crore including World Bank funding of USD
200 Million. Under the programme, 15 new Technology Centres (TCs) are
being set up.

(ix) Public Procurement Policy

Public Procurement Policy for MSEs order, 2012 has become mandatory
we.f. April 1, 2015. According to the Policy, every Central Ministry/
Department/Central Public Sector Undertakings shall set an annual target for
20% procurement from MSEs. It also has a sub-target of 4% out of 20%
target of annual procurement from MSEs owned by SC/ST entrepreneurs.

Promotion of khadi and village industries

*3. DR. VINAY P. SAHASRABUDDHE: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) the measures taken post-2014 to promote Khadi and Village Industries, the

success achieved and the most prominent indicators thereof;

(b) what is the nature of relationship, if any, between Khadi and Village Industries
(KVIC) at the Centre and Khadi and Village Industries (KVI) Boards at the State

level; and

(¢) whether Government has ever assessed the performance of State KVI Boards,

if so, which are the top best performing KVI Boards?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) Khadi and Village Industries Commission (KVIC) has

taken several initiatives to promote khadi and village industries sectors.

1. Initiatives under Khadi

(1) Existing Scheme of Market Development Assistance (MDA) has been revised
and a unified scheme of Market Promotion Development Assistance (MPDA)
has been approved. The modified scheme has increased quantum of assistance
to the artisans from 25% to 40%.

(il)) An online system has been made operational for disbursement of Market
Promotion Development Assistance (MPDA) to Khadi Institutions and Artisans.
This has enabled Khadi and Village Industries Commission to transfer funds
online to artisans and khadi institutions through Direct Benefit Transfer (DBT).

(ii1) The earlier cost chart has been done away with and institutions have been
provided flexibility for market linked pricing of their products so that the

institutions can earn sufficient surplus to enhance earning for the artisans.
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(iv) KVIC has introduced an online system for issue of khadi certificate to enable
entrepreneurs to register themselves for obtaining khadi certificate and start
production of khadi.

2. Initiatives under Marketing

(i) KVIC has taken up designing and marketing of products targeting the youth
of the country including introduction of khadi denim and khadi T-shirts.

(il) KVIC has put in place the franchisee system for setting up of new outlets

in different parts of the country.

(ii1) 185 Khadi Institutions (KIs) outlets have been modernized and computerized

resulting in increase in sales in the range of 20% to 30%.

(iv) KVIC as well as Khadi Institutions are working with the reputed retailers to
offer suitable online platform for retailing khadi and khadi products through
digital marketing.

(v) KVIC has given 'Khadi Mark' certification to groups such as Raymond's,
Arvind Mills, Peter England-Birla group etc. for increasing sale of khadi.

(vi) KVIC has taken steps for supplies to Departments and Central Public Sector
Undertakings.

(vil) KVIC is working with reputed fashion designers to make khadi products

more appealing to the youth by introducing unique design and style.

(viil)) KVIC has launched Khadi Gift Coupon and Khadi Gift hampers.

3. Initiatives under Prime Minister's Employment Generation Programme
(PMEGP)

(i) PMEGP Scheme has been modified to enable 'Khadi' to be fmanced under
PMEGP.

(ii) PMEGP web portal has been set up making the scheme online. The application
form has also been simplified to a single page. Web portal provides for filing
applications online, processing the applications, forwarding the application
to banks, sanction by the banks, disbursement of Margin Money subsidy
into the account of the beneficiaries and also the Management Information
System (MIS) online. This has brought about transparency and accountability

as well as reduced the time taken for processing of the applications.

(iii) Identity Cards to PMEGP unit are issued to establish credibility with external
agencies and State Government Authorities. It also enables KVIC to obtain
database of PMEGP entrepreneurs including linking the same with marketing,

export, technology up-gradation.
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(iv) 314 Model Projects and two video on "Production of Khadi Cloth and

™)

4.

Garment" and "Handmade Paper Unit" have been prepared and put up on
KVIC website for the benefit of potential beneficiaries. 150 Model Projects
prepared by National Small Industries Corporation (NSIC) have also been
linked to the website.

In order to ensure that the delays in Entrepreneurship Development Programme
(EDP) training is reduced, KVIC has entered into an agreement with National
Academy of Rural Development and Self Employment Training Institute
(RUDSETI) for conduct of EDP training for PMEGP applicants as well as

handholding and mentoring them for a period of two years.

Initiatives under Scheme of Fund for Regeneration of Traditional Industries

(SFURTTI)

@

(i)

Revised Guidelines of Revamped SFURTI have been issued for faster

implementation and quicker grounding of the clusters.

Reputed academic and professional institutions have been empaneled as
Technical Agencies. These organizations are playing a vital role in the process
of execution of SFURTI Clusters.

(iii)) SFURTI web portal has been set up for submitting the proposals as well

(@)

(i)

(b)

as monitoring and implementation of the scheme

Initiatives under Capacity Building

To make all the training centres self-sustainable, a new policy has been
introduced wherein training courses on self-fmancing basis and also through

professional terning associates have been introduced to generate revenues.

Initiatives have been taken for e-learning module to create awareness and
cover more number of candidates. This e-Entrepreneur Awareness Programme

(e-EAP) will also facilitate more Entrepreneurship Development Programmes.

The initiatives taken by KVIC have made a tremendous improvement in
performance of KVI sector. The Khadi sector has shown a 31% increase in
production and 39% in sales, while the Village industries sector has shown
a 29% increase in production and 31% in sales over the last two years, i.e.
2014-15 and 2015-16.

Khadi and Village Industries Commission is a statutory body set up under

the Khadi and Village Industries Commission Act. State Khadi Village Industries

Boards (KVIBs) have been set up under separate statutes of the State Governments

concerned. Thus, as per law, Khadi and Village Industries Commission is not a

supervisory body of any State Khadi and Village Industries Board. However Six
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State Khadi and Village Industries Boards are represented by their Chairpersons,
one from each zone by annual rotation in the National Khadi and Village Industries
Board (NKVIB). Further, there is a working relationship between KVIC and KVIBs
and a number of schemes of the Ministry of Micro, Small and Medium Enterprises
where implementation is through Khadi and Village Industries Commission are
getting implemented through State Khadi and Village Industries Board. For example,
Khadi and Village Industries Boards are major partners in implementation of Prime
Minister's Employment Generation Programme. Khadi Institutions registered with State
Khadi and Village Industries Boards also get marketing promotion and development
assistance, which is given to the Khadi Institutions registered with Khadi and Village
Industries Commission. Usually, whenever other meetings are held at State level, the
State Khadi and Village Industries Boards are also involved.

(¢) As mentioned in reply to (b) above, the State Khadi and Village Industries
Boards are separate statutory bodies functioning under the statutes enacted by the State
Governments concerned. The Khadi and Village Industries Commission however, has
instituted National Awards to two top best performing Khadi and Village Industries Board
and the performance is measured on implementation of the KVIC Schemes, recoveries
and payment of dues, proper maintenance of accounts system, performance under PMEGP
etc. as parameters. During the year 2014-15, Karnataka State Khadi and Village Industries
Board and Manipur State Khadi and Village Industries Board have got the award.

Science museums in the country
*4. SHRI PARIMAL NATHWANI: Will the Minister of CULTURE be pleased state:

(a) the number of science museums set up by the National Council of Science
Museums in the country, State/UT-wise particularly in Jharkhand and Gujarat;

(b) whether the Ministry is coordinating with the Ministry of Science and
Technology to establish science museums in the country and to create an environment
to attract students and if so, the details thereof;

(c) whether Government proposes to set up science museums in all the States

of the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) (i) National Council of Science Museums (NCSM) does not set
up Science museums. However, NCSM sets up Science Cities and Science Centres
throughout the Country under the Science Cities Scheme administered by the Ministry
of Culture with an objective to popularize science and technology in cities, urban and
rural areas for the benefit of students and for the common man as also to portray the
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growth of science and technology and their application in industry and human welfare
and to create, inculcate and sustain a general awareness amongst the people. Details
of 46 Science Centres set up by National Council of Science Museums (NCSM) are
given in the Statement-I (See below).

(i) District Science Centre and Planetarium at Dharampur in Gujarat as shown
in Sl. No. 20 of Statement-I was set up and being run by NCSM.

(ii1) Regional Science Centre, Ranchi in Jharkhand as shown in SI. No. 33 of
Statement-A was jointly developed by NCSM and State Government of Jharkhand and
was handed over to the State Government of Jharkhand for operation and maintenance

(b) No, Sir.

(c) and (d) The Science Cities Scheme provides for setting up of Science Cities
and Science Centres in all the States of the country subject to availability of funds
for this purpose. States willing to avail of this Scheme have to provide land and
share the cost of setting up of facility and corpus for upkeep and maintenance. The

details are geven in the Statement-II.
Statement-1

No. of Science Centres set up by NCSM in the country

SI. Names of the Science Museums/Science Centres State-wise location
No. under NCSM

1 2 3

1. Birla Industrial and Technological Museum, Kolkata West Bengal

2. Science City, Kolkata West Bengal

3. Nehru Science Centre, Mumbai Maharashtra

4. National Science Centre, Delhi New Delhi

5. Visvesvaraya Industrial and Technological Museum, Karnataka

Bangalore

6. Shri Krishna Science Centre, Patna Bihar

7. Regional Science City, Lucknow Uttar Pradesh
8. Regional Science Centre, Bhubaneswar Odisha

9. Raman Science Centre and Planetarium, Nagpur Mabharashtra

10. Regional Science Centre, Tirupati Andhra Pradesh
11. Regional Science Centre, Guwahati Assam

12. Regional Science Centre, Bhopal Madhya Pradesh
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1 2 3

13. Regional Science Centre and Planetarium, Calicut Kerala

14. Kurukshetra Panorama and Science Centre, Kurukshetra Haryana
15. Bardhaman Science Centre, Bardhaman West Bengal
16. District Science Centre, Purulia West Bengal
17. District Science Centre, Digha West Bengal
18. North Bengal Science Centre and Planetarium, Siliguri ~ West Bengal

19. Dhenkanal Science Centre, Dhenkanal and Kapilas Sc. Park Odisha

20. District Science Centre and Planetarium, Dharampur Gujarat

21. Goa Science Centre and Planetarium, Panaji Goa

22. District Science Centre and Planetarium, Gulbarga Karnataka
23. District Science Centre and Planetarium, Tirunelveli Tamil Nadu

24. Science Centre, Port Blair Andaman and
Nicobar Islands

25. Mizoram Science Centre, Aizwal Mizoram

26. Nagaland Science Centre, Dimapur Nagaland

27. Manipur Science Centre, Manipur Manipur

28. Itanagar Science Centre, Itanagar Arunachal Pradesh

29. Shillong Science Centre, Shillong Meghalaya

30. Sikkim Science Centre and Planetarium, Gangtok Sikkim

31. Sub-Regional Science Centres, Kalimpong West Bengal

32. Sub-Regional Science Centre, Solapur Maharashtra

33. Regional Science Centre, Ranchi Jharkhand

34, Regional Science Centre, Dharwad Karnataka

35. Regional Science Centre, Raipur Chhattisgarh

36. Maharaja Ranjit Singh Panorama, Amritsar Punjab

37. Kalpana Chawla Planetarium, Kurukshetra Haryana

38. Regional Science Centre, Jaipur Rajasthan

39. Regional Science Centre, Pune Maharashtra

40. ONGC Golden Jubilee Museum, Dehradun Uttarakhand

41. Sub-Regional Science Centre, Jodhpur Rajasthan

42. Jorhat Science Centre and Planetarium, Jorhat Assam
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1 2 3

43. Regional Science Centre, Coimbatore Tamil Nadu

44. Regional Science Centre, Pilikula, Mangalore Karnataka

45. Sub-Regional Science Centre and Planetarium, Puducherry Puducherry

46. Regional Science Centre, Dehradun Uttarakhand

Statement-I1
Classification of Science Cities/Centres
Sl. Category of Science  Land City/Town Criteria
No. Centre/City
1. Science Centre Minimum 7 acres of City/Town with a
(Category-I) developed land having good population of 15

2. Science Centre in NE Vicinity and accessibility. lakhs or more
Region, Hilly Terrains
and Island Territories
(Category-I)

3. Science Centre Minimum 5 acres of City/Town with a
(Category—II) developed land having good population between 5

vicinity and accessibility. and 15 lakhs
4. Science Centre in NE Minimum 2.5 to 3.0
region, Hilly Terrains  acres of developed land
and Island Territories  having good vicinity and
(Category-II) accessibility.

5. Science City Min. 25 acres of State Capital/Largest
centrally located and City of the State
casily accessible fully provided that the
developed land without any Science City is viable
encumbrances encumbrance and financially self

sustainable.

6. Modernization/ In the existing Science Science Centres/

Upgradation of existing Centre/Cities premises Cities with at least

Science Cities/science 10 years of operation
Centres under the and having not been
Science Cities scheme received any grant

under this scheme in

the last 10 years.
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Hurriyat leaders organising public protests in Kashmir

*5. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware that Hurriyat leaders have been keeping
Kashmir boiling for the last three months by organising public protests, forcing the
shopkeepers to shut their shops from 6.00 am. to 7.00 p.m. through circulation of
protest calendars amongst the general public;

(b) whether it is also a fact that they are forcing the Masjid committees in each

area to ensure the compliance of their protest calendars; and

(c) if so, what is the number of Hurriyat leaders who have been arrested in
this case and what other steps have been taken to normalise the situation in Kashmir
Valley and with what results?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Yes, Sir.

(b) The “protest calendars” issued have tried to involve the local mosque
committees in various aspects such as preparing a list of poor people and killed/
injured civilians, asking Immams to educate the people during religious sermons for
supporting the ‘movement’, playing “taranas” in the night etc.

(c) As reported by the State Government, 280 Hurriyat leaders have been arrested
till date, out of which 75 have been detained under Jammu and Kashmir Public
Safety Act.

Decline in industrial growth

*6. SHRIMATI SAROJINI HEMBRAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the industrial growth of our country has declined
during the last two years; and

(b) if so, the details thereof and the actions/initiatives taken by Government to

overcome the problems and increase the growth rate?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The industrial performance
measured in terms of Index of Industrial Production (IIP) reflects movements in
production of manufacturing, mining and electricity over base year 2004-05. The
annual growth of IIP increased from (-) 0.1% in 2013-14 to 2.8% in 2014-15 and
slightly decreased to 2.4% in 2015-16.
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(b) Government has been taking steps to boost industrial production and growth.
These inter-alia, include ‘Make in India’ initiative under which thrust sectors have been
identified to provide a push to manufacturing in India, ‘Startup India’ initiative and ‘Ease
of Doing Business’. Steps taken to improve ease of doing business include simplification
and rationalisation of existing rules and introduction of information technology, setting
up of an Investor Facilitation Cell, launch of e-biz Portal and liberalising Policy for
industrial license for defence industries. Foreign Direct Investment (FDI) Policy and
Procedures have been simplified and liberalised progressively. Government has taken
up a programme of building pentagon of industrial corridors across the country with
an objective to provide developed land and quality infrastructure for development of

industrial townships.
Removal of disturbed State tag on Punjab

*7. SHRI SHWAIT MALIK: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has taken steps to remove disturbed State tag invoked

on Punjab during militancy period; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Presently, no area of the State
of Punjab is declared as ‘disturbed area’ either under the Punjab Disturbed Areas Act,
1983 or under the Armed Forces (Punjab and Chandigarh) Special Powers Act, 1983.

Privatization of Visvesvaraya Iron and Steel Plant

*8. SHRIMATI RENUKA CHOWDHURY: Will the Minister of STEEL be

pleased to state:

(a) whether the Steel Authority of India Limited (SAIL) has requested for
privatization of Visvesvaraya Iron and Steel Plant (VISL), Bhadravati;

(b) if so, the details thereof along with the reasons therefor; and

(c) the steps taken by Government to impress upon SAIL not to go for privatization
of VISL against the wishes of workers and Karnataka Government and instead to

take steps for its modernization by using latest technology?

THE MINISTER OF STEEL (SHRI CHAUDHARY BIRENDER SINGH): (a) and
(b) The Government has accorded ‘in-principle’ approval for strategic disinvestment of
Visveswaraya Iron and Steel Plant (VISL), Bhadravati. The VISL has been consistently
making losses for the last 10 years.
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(c) SAIL is continually investing in VISL, Bhadravati for overall growth and
modernisation of the Plant. SAIL has installed a new Blast Furnace, a bloom
caster with 1,25,000 tonnes annual capacity and one 30 tonnes New Reheating
Furnace for Primary Mill. SAIL has already invested around X 400 crore in the
Plant.

Objectives of Automotive Mission Plan, 2026

*9. PROF. M. V. RAJEEV GOWDA: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the objectives of the Automotive Mission Plan, 2026;

(b) the Ministry's analysis of the challenges that the automotive sector is presently
facing;

(c) whether Government aims to provide incentives for Research and Development

investment by automotive industries; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): (a) The objectives of the Automotive Mission Plan, 2026

include:

(i)  To propel the Indian Automotive Industry to become the engine of the

“Make in India” programme.

(i) To make the Indian Automotive Industry a significant contributor to the

“Skill India” programme.

(i) Promote safe, efficient and comfortable mobility for every person in the
country, with an eye on environmental protection and affordability through

both public and personal transport options.

(iv) To seek increase net exports of the Indian Automotive Industry several
fold.

(v)  Promote comprehensive and stable policy dispensation for all regulations

impacting the industry.

(b) The challenges faced by the Indian Automotive Industry include, inter-alia,
sustaining the growth rate; increasing net export of Indian Automotive Industry; improving
inspection and certification regime along with well planned urban development and
parking infrastructure especially to address the congestion and environmental concerns;
improving infrastructure of ports, road transport; keeping the Indian Automotive Industry

cost competitive and providing suitable tax and non tax incentives for the same.
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(c) and (d) Government is providing fiscal incentive of weighted tax deduction
for R&D expenditure for in House R&D facility.

Government is implementing The National Automotive Testing and R&D
Infrastructure Project (NATRiP). This project aims at putting in place state-of-the-
art automotive testing infrastructure that will meet safety and emission regulation

requirements and also deepen India’s automotive R&D capabilities.

The Faster Adoption and Manufacturing of Hybrid and Electric Vehicles (FAME)
India Scheme being implemented by the Government also addresses technology
development and commercialization aimed at making the electric/hybrid vehicles

(xEV) market self-sustaining.
Use of sim cards of Nepal in border area of Uttarakhand

1*10. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Minister of State in the Ministry of Home Affairs had visited
the border area Dharchula of Uttarakhand State;

(b) if so, when and whether the Minister had advised the local people to use
Sim Cards of Nepal and also advised to provide foreign Sim Cards to the tourists
visiting Mansarovar in view of the deplorable condition of the communication facilities

available there; and
(c) if so, the details of the action taken so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir.

(b) On 18-19 October, 2015 and 12 October, 2016. No such advice was given.
(c) In view of the above, question does not arise.
World heritage status for hill forts of Chhatrapati Shivaji Maharaj

*11. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CULTURE be

pleased to state:

(a) whether there is any proposal under consideration of the Central Government
for preparation of dossier to include hill forts of Chhatrapati Shivaji Maharaj first in
the Tentative List and later in the World Heritage List of UNESCO for their universal

historical and architectural importance;

T Original notice of the question was received in Hindi.
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(b) if not, the reasons for not initiating this exercise on priority basis as the

forts are pride heritage of the country; and

(c) the details of the guidelines the Archaeological Survey of India, being nodal
organization, follows for identification of cultural sites for inclusion first in the
Tentative List and subsequently in World Heritage List of UNESCO?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) No, Sir. Presently, there is no proposal under consideration
to include Hill Forts and of Chhatrapati Shivaji Maharaj in the Tentative List of
UNESCO for inclusion in the World Heritage List. The decision not to include
the hill forts on UNESCO’s Tentative List is on the basis of recommendation of
Advisory Committee on World Heritage Matters (ACWHM) about these being an

over-represented category on India’s World Heritage List.

(c) Archaeological Survey of India (ASI) follows a detailed consultative
process from time to time through regional workshops or stakeholder participation,
in consultation with the ACWHM, in order to periodically update India’s Tentative
List in accordance with the Operational Guidelines of UNESCO (2015). As per the
Operational Guidelines a site considered as potential for inscription in World Heritage
List of UNESCO is first included in the Tentative List which is a prerequisite
condition. Subsequently, nomination dossier for the site is considered after one year
the site remaining on Tentative List. As per the Guidelines only one Cultural and

one Natural Site can be included in a year from one State Party.
New Tourism Policy

*12. SHRI AMAR SHANKAR SABLE: Will the Minister of TOURISM be

pleased to state:
(a) whether Government has finalized the New Tourism Policy, 2016;
(b) if so, the details thereof and its salient features;
(c) the details of the criteria prescribed to promote tourism in the country; and

(d) whether Government is considering to give status of industry to tourism

sector looking at its vast potentiality, if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) A draft New National Tourism Policy is currently under
consideration in the Ministry of Tourism. Some of the salient features of the proposed

new Tourism Policy include:

T Original notice of the question was received in Hindi.
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e Position Tourism as a priority on the National political and economic agenda.

e Focus of the Policy on Employment Generation and Community Participation

in tourism development.
e Stress on development of tourism in a sustainable and responsible manner.

e An all-encompassing policy involving linkages with various Ministries,

Departments, States/Union Territories and Stakeholders.

e The Policy enshrines the vision of developing and position India as a “Must

Experience” and “Must Re-Visit” Destination.

e Development and promotion of varied tourism products including the rich
Culture and Heritage of the country, as well as niche products such as
Medical and Wellness, Meetings, Incentives, Conferences and Exhibitions
(MICE), Adventure, Wildlife, etc.

e Development of core infrastructure (airways, railways, roadways, waterways,

etc.) as well as Tourism Infrastructure.

e Develop quality human resources in the tourism and hospitality sectors
across the spectrum of vocational to professional skills development and

opportunity creation.

e (Create an enabling environment for investment in tourism and tourism-related

infrastructure.
e Emphasis on technology enabled development in tourism.
e Focus on domestic tourism as a major driver of tourism growth.

e Focus on promotions in established source markets and potential markets,
which are contributing significantly to global tourist traffic, with targeted

and country specific campaigns.

e Lays emphasis on Tourism as the fulcrum of multi-sectoral activities and
dovetailing of activities of the Ministry with important/flagship schemes of

the Government of India.

(d) Development and Promotion of tourism, including granting industry status to
the tourism sector, is undertaken primarily by the State Governments/Union Territory
Administrations. However, Government of India supplements the efforts of the State
Governments/UT Administrations in encouraging the tourism sector by providing various
incentives to tourism and hospitality industries. Further, the Hotel and Tourism related
industry has been declared a high priority industry and Foreign Direct Investment

(FDI) is allowed up to 100% under the automatic route.
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Corruption in Bokaro Steel Plant
*13. SHRI SANJIV KUMAR: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that there are allegations of rampant corruption in the
Bokaro Steel Plant;

(b) whether it is also a fact that CBI has filed chargesheet against ex-MD and
other officers of Bokaro Steel Plant;

(c) what is the present status of action in this regard; and

(d) what are the steps being taken by the Ministry to address the wide spread
malaise of corruption?

THE MINISTER OF STEEL (SHRI CHAUDHARY BIRENDER SINGH): (a) to
(c) Allegations of corrupt practices are received from various sources in Bokaro Steel
Plant. CBI has filed two charge sheets against ex-MD and other officials of Bokaro
Steel Plant in cases pertaining to irregularities in recruitment for various posts in

Bokaro Steel Plant. These cases are presently under trial in CBI Court.

(d) The Ministry and its CPSEs have taken various measures to prevent the
corrupt practices. A list of public servants of gazetted status of doubtful integrity and
an Agreed list of suspected officers is being maintained both by the Ministry and the
CPSEs under its administrative control. Further, the sensitive posts in the Ministry and
its CPSEs have been identified and rotational transfers of officials working on sensitive

posts are being done at periodic intervals. Actions are taken against corrupt officials.
Decline in industrial and manufacturing growth rate

*14. SHRI P. BHATTACHARYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that industrial and manufacturing production have shown
an absolute decline with growth rates being in the negative; and

(b) if so, the effective measures taken by Government to improve the industrial

and manufacturing growth in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Industrial performance
measured in terms of Index of Industrial Production (IIP) reflects movements in
production of manufacturing, mining and electricity over base of 2004-05. The IIP
increased from 176.9 in 2014-15 to 181.1 in 2015-16 reflecting annual growth of 2.4
per cent in 2015-16 over 2014-15. Over the corresponding period, IIP (manufacturing)
increased by 2.0 per cent from 186.1 in 2014-15 to 189.8 in 2015-16. However,
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cumulative growth of IIP for the period April-September, 2016 over the corresponding
period, April-September 2015 has been (-)0.1 percent (provisional). IIP (manufacturing)
growth for the April-September, 2016 over the corresponding period in 2015 has been
(-) 0.8 per cent (provisional).

(b) Government has been taking steps to boost industrial production and growth.
These inter-alia, include ‘Make in India’ initiative under which thrust sectors have been
identified to provide a push to manufacturing in India, ‘Startup India’ initiative and ‘Ease
of Doing Business’. Steps taken to improve ease of doing business include simplification
and rationalisation of existing rules and introduction of information technology, setting
up of an Investor Facilitation Cell, launch of e-biz Portal and liberalising policy for
industrial license for defence industries. Foreign Direct Investment (FDI) Policy and
Procedures have been simplified and liberalised progressively. Government has taken
up a programme of building pentagon of industrial corridors across the country with
an objective to provide developed land and quality infrastructure for development of
industrial townships.

Mudpack therapy for Taj Mahal

*15. DR. T. SUBBARAMI REDDY: Will the Minister of CULTURE be pleased
to state:

(a) whether mudpack therapy is given to marbles in Taj Mahal, Agra to remove
black and yellow spots on the marble surface, if so, the details thereof;

(b) how long this procedure has been used for Taj Mahal and what is the

outcome in conservation of the monument; and

(c) the details of efforts taken to reduce air pollution including carbons in the
vicinity?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir. Mud pack therapy is given to marble surface of Taj Mahal in

order to remove surface deposits/accretions, black and yellow spots, thereby improving

aesthetic appeal of the monument.

(b) The Mud pack therapy has been used at Taj Mahal for different locations
for more than last thirty years. The results are satisfactory as it helps in maintaining

natural gloss of marble surface.

(c) To reduce the air pollution in the vicinity of Taj Mahal vehicular movements
are banned up to 500 meters from the protected area around the Taj Mahal. In
addition the restrictions have been imposed in the Taj Trapezium Zone by the local

authorities for control of any activity leading to air pollution.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Decline in export of brassware

1. SHRI KAPIL SIBAL: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether there has been a fall in exports and imports in the last three years,
if so, the reasons therefor along with the schemes of Government to promote exports

and imports in the last three years;

(b) whether it is a fact that the export of brassware is following a downward
slope, the details of brass export in the last three years along with the reasons

therefor; and

(c) the details of the steps taken by Government to help India's dying brass

industry and also future promotional planning, if any?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Export growth was positive
during 2013-14 over previous year but declined subsequently. The key reasons for

the decline are as follows:

(i) Slowdown in developed and emerging economies.

(i) Sharp fall in crude and petroleum product prices.

The Schemes of Government for promotion of exports include Merchandise
Exports from India Scheme (MEIS), Services Exports from India Scheme (SEIS),

Duty Drawback Scheme, Advance Authorisation Scheme, Export Promotion Capital

Goods Scheme, Interest Equalisation Scheme.

(b) Export of brassware increased in 2014-15 over 2013-14; however it declined in

2015-16 as compared to brassware exports in 2014-15. The following are the details:

Year Value (Millions USS$) Growth (%)
2013-14 407.12 -
2014-15 469.34 15.28
2015-16 363.34 -22.58

The key reasons for the decline of brassware exports include recessionary trends

in Europe.

(c) Following are some of the important steps taken by the Government to make

Indian brass industry more export oriented and competitive:
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(i) MEIS aims to incentivize export of merchandise including export products

of brass, which are produced/manufactured in India.

(il) Moradabad, a major brassware centre has been declared as Mega-cluster to

boost brassware industry.
FDI violations by e-commerce companies

2. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it has come to the notice of the Ministry that there are FDI violations

by e-commerce companies in the country;

(b) whether it is also a fact that the Enforcement Directorate has also lodged a

complaint in this regard before the Ministry;

(c) if so, the details of complaints and what action Ministry has taken so far

in this regard;

(d) whether any complaints have been received from the general public on

e-commerce companies; and

(e) if so, the details thereof and action taken by the Ministry in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE
AND INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) This Ministry
formulates Foreign Direct Investment (FDI) policy across the sectors including
e-commerce. The FDI policy as contained in ‘Consolidated FDI Policy Circular
2016’ is notified under Foreign Exchange Management Act (FEMA), 1999 and
any violation of FDI regulations is covered by the penal provisions of the
FEMA, 1999. Reserve Bank of India administers the FEMA and Directorate of
Enforcement under the Ministry of Finance is the authority for the enforcement
of FEMA.

(b) No such complaint has been received in this Ministry from Enforcement

Directorate.
(c) Does not arise.

(d) and (e) Complaints received from general public/consumers on e-commerce
companies are forwarded to Department of Consumer Affairs for redressal of their

grievances.
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FTAS with Australia, Israel, EU and Gulf countries

3. DR. V. MAITREYAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Government is discussing to ink Free Trade Agreements with Australia,

Israel, European Union and Gulf countries;
(b) if so, the details thereof;
(c) the current status of trade agreements with these countries; and
(d) India's stand on FTA with Britain and other countries of EU after the Brexit?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) The current status of
India’s proposed trade agreements with Australia, Israel, European Union and the Gulf
Cooperation Council (GCC) is given in the Statement (See below). The finalisation
of these agreements is contingent on a mutually acceptable balanced outcome for
the trading partners.

(d) Following Brexit, the United Kingdom is engaged in a severance arrangement
with the European Union. There is no formal proposal of an FTA between India and
UK.

Statement

The current status of India's proposed trade agseements

SI. No. Name of the Agreement Status

I. India-EU BTIA (Austria, India-European Union Broad-based Bilateral

Belgium, Bulgaria, Trade and Investment Agreement (India-EU
Croatia, Cyprus, Czech  BTIA) negotiations started in 2007 and sixteen
Republic, Denmark, rounds of negotiations have been held so far.
Estonia Finland, France, Recently four rounds of stocktaking meetings
Germany, Greece, have been held on 18th January, 2016 (in New
Hungary, Ireland, Italy,  pejhi), 22nd February, 2016 (in Brussels), 15th
Latvia, Lithuania, July, 2016 (in New Delhi) and 9th November,
Luxembourg, Malta, 2016 (in New Delhi). India is committed for

Netherlands, Poland,
Portugal, Romania,

an early and balanced outcome of the India-EU

BTIA negotiations.
Slovakia, Slovenia,

Spain, Sweden, United
Kingdom)
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SI. No.

Name of the Agreement

Status

2.

India-Israel FTA

India -Gulf Cooperation
Council (GCC)
Framework Agreement
(Saudi Arabia, Oman,
Kuwait, Bahrain, Qatar
and United Arab

Emirates)

Trade and Economic Relations Committee
(TERC) gave the mandate for establishment of
a Free Trade Agreement (FTA) with Israel in
its meeting held on 22nd January, 2010.

Eight rounds of negotiations on India-Israel
FTA have been held so far. The Eighth round
was held in Israel from 24-26 November,
2013. Negotiations took place on Trade in
Goods, Rules of Origin, Customs Procedure
and Movement of Natural Persons. Sanitary and
Phyto-sanitary measures (SPS) and Technical
Barriers to Trade (TBT), Dispute Settlement
and Trade Remedies which were discussed in

Round 7 were not discussed in Round 8.

Inter-sessional consultations have been held
through tele-conferencing wherein the focus was

on a balanced outcomes on goods and services.

As per the decision taken by the Trade and
Economic Relations Committee (TERC) in
its meeting held in 2005, India and GCC
(Cooperation Council for the Arab States of the
Gulf) are negotiating a Free Trade Agreement.
CGG consists of Kuwait, United Arab Emirates
(UAE), Saudi Arabia, Oman, Bahrain and Qatar.

So far two rounds of negotiations have been
held. The first round was held in Riyadh,
Saudi Arabia on 21-22 March, 2006 and the
second round was also held in Riyadh on 9-10
September, 2008.

The third round of negotiations was to be held
in India during 2009 as per the decision taken
during the 2nd round of negotiations. However,
GCC secretariat informed that the negotiations
with all countries and economic groups have
been deferred until GCC States completely

review the issue of negotiations.
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SI. No. Name of the Agreement Status

4. India-Australia A Comprehensive Economic Cooperation
Agreement (CECA) between India and Australia
is under negotiation.

Nine rounds of negotiations and a number
of inter-sessional meetings have been held so
far between the two sides. In the process of
negotiations the two sides have exchanged
two rounds of offers in goods market access
and services market access. These have been
examined by both sides.

Strategy for control of e-commerce trade

4. DR. V. MAITREYAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Government has planned any strategy for effective control of

e-commerce trade in India;
(b) if so, the details thereof;

(c) the total value of products sold by the e-commerce giants like Amazon and

other top 10 companies through e-trading in India; and

(d) the effective foolproof steps taken or precautionary steps taken by Government

to protect the consumers from being cheated in the course of e-commerce sales?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government
has put in place an enabling guidelines regarding FDI policy on e-commerce sector
through Press Note 3 of 2016. As per the FDI policy on the sector, 100% FDI under
the automatic route is permitted in B2B e-commerce activities including in marketplace
model of e-commerce. Further, an entity having FDI is permitted to undertake retail

trading through e-commerce in following of the circumstances:
(i) A manufacturer is permitted to sell its products manufactured in India.

(i) A single brand retail trading entity operating through brick and mortar

stores, is permitted to undertake retail trading.
(iii)) An Indian manufacturer is permitted to sell its own single brand products.

(iv)  An entity selling food products manufactured and/or produced in India.

(c) No such data is Centrally maintained by the Government.
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(d) Consumer Protection Bill (No. 226 of 2015) introduced in the Lok Sabha on
10.08.2015 covers e-commerce transactions and inter-alia seeks to establish a Central

Consumer Protection Authority for protection of the interests of the consumers.
Boosting trade among BRICS nations

5. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether BRICS Trade Ministers' Conference was held recently and if so, the

details thereof;

(b) what steps are being taken to boost trade among BRICS countries, and to

improve the group's participation in the world trade; and

(c) the measures taken to improve e-commerce development in BRICS countries

and to enhance capacity building and promote cooperation on infrastructure?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The 6™ BRICS Trade
Ministers’ meeting was held on 13" October, 2016 in New Delhi. The Ministers adopted
a Communique along with six documents namely (i) BRICS MSME Cooperation
Framework, (i) Framework for Cooperation on Trade in Services, (iii) Terms of Reference
of IPR (intellectual property rights) Cooperation Mechanism of BRICS Countries,
(iv) Framework for BRICS Single Window Cooperation, (v) Terms of Reference of
Trade Promotion Working Group and (vi) BRICS Framework for Standardisation.

(b) and (c) The cooperation in these areas is expected to enhance participation
of BRICS countries in world trade which would inter-alia include measures for
facilitating integration of MSMEs into the BRICS value chains, coordination on
trade promotion activities both within and outside the region, cooperation on IPR
issues and participation in standardisation activities. The “Framework for BRICS
E-commerce Cooperation” has identified some areas of cooperation such as promotion
of dialogues and studies on e-commerce cross border policies; capacity building;
strengthening partnership between public and private sectors; development of cross

border e-commerce infrastructure etc.
Steps to reduce trade deficit with China

6. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government's attention has been drawn towards media reports stating
that 'India can do nothing about the growing trade deficit between two countries i.e.
India-China';
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(b) if so, Government's reaction thereto;

(c) the details of steps taken or proposed to be taken by Government to reduce
trade deficit with China;

(d) whether it is a fact that there is growing demand in various forums including

social media to boycott all kind of Chinese products; and
(e) if so, Government's response therecon?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a), (b), (d) and () Some
Press reports have attributed such comments in the Chinese media in response to the
Indian social media campaign, exhorting the public to shun the use of Chinese goods.
The efficacy of the social media campaign to voluntarily shun the use of Chinese

products appears to have evoked such a response in the Chinese media.

Such campaigns by the public to voluntarily spurn the use of Chinese products do
not violate the provisions of the WTO to which both India and China are signatories.

(¢) Ministry of Commerce of the People's Republic of China and Ministry
of Commerce and Industry of the Republic of India jointly developed and signed
in September 2014 the Five-Year Development Program for Economic and Trade
Cooperation in order to lay down a medium term roadmap for promoting balanced
and sustainable development of economic and trade relations between China and

India, on the principle of equality and mutual benefit.

The Five Year Program recognizes and states “that trade deficit with China is a
matter of high concern for India. Against this background and in the spirit of mutual
benefit, India and China shall endeavour to strengthen cooperation and gradually
achieve bilateral trade balance over the next 5 years. India and China shall further
endeavour to increase bilateral trade in services particularly Information Technology

(IT) and Information Technology Enabled Services (ITES) in the next 5 years.”

Efforts are being made to increase overall exports by diversifying the trade basket
with emphasis on manufactured goods, services, resolution of market access issues
and other non-tariff barriers. This is done through bilateral meetings and institutional
dialogues. Indian exporters are encouraged to participate in major trade fairs in China

and other countries to show-case Indian products.

To protect the interest of the Indian industry trade remedy measures imposed on
China include prohibition of import of milk and milk products (including chocolates
and chocolate products and candies/confectionary/food preparations with milk or milk

solids as an ingredient) till 24.6.2017 or until further orders, whichever is earlier.
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Minimum Import Price (MIP) had been imposed on 173 Exim Codes of Chapter 72
on imports of Iron and Steel since 5™ February, 2016. This has now been extended
till 04" December 2016 on 66 Exim Codes of Chapter 72. Also, measures like anti-
dumping duty and countervailing duty are being availed by Indian industries to seek

remedies under the prescribed provisions.
Industrial corridors

7. SHRI SHANTARAM NAIK: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the number of industrial corridors being implemented in India;
(b) names of these corridors and the respective areas that they cover;
(c) whether land acquisition with respect to each of the corridors has been done;

(d) if not, the area acquired so far, area already in possession of Government

before acquisition and area proposed to be acquired;

(e) whether environment clearances, conversion of land procedures, municipal and/
or other local bodies as are statutorily required with respect to each of the corridors,

have been obtained; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government

is developing or planning to develop 5 Industrial Corridors in the country, as follows:

(i) Delhi Mumbai Industrial Corridor (DMIC) covering the States of Uttar
Pradesh, Haryana, Rajasthan, Madhya Pradesh, Gujarat and Maharashtra.
Out of 24 investment nodes identified for development, 8 industrial cities
as indicated below, have been taken up for development in the first phase
of DMIC Project:

Name of the Node State
Dadri-Noida-Ghaziabad Investment Region Uttar Pradesh
Manesar-Bawal Investment Region Haryana
Khushkhera-Bhiwadi-Neemrana Investment Region Rajasthan
Pithampur-Dhar-Mhow Investment Region Madhya Pradesh
Ahmedabad-Dholera Investment Region Gujarat

Shendra-Bidkin Investment Region Mabharashtra
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Name of the Node State
Dighi Port Industrial Area Mabharashtra
Jodhpur-Pali-Marwar Industrial Area Rajasthan

(ii)) Chennai Bengaluru Industrial Corridor (CBIC) covers the States of Tamil
Nadu, Andhra Pradesh and Karnataka. The nodes namely Ponneri (Tamil
Nadu), Krishnapatnam (Andhra Pradesh) and Tumakuru (Karnataka) have
been identified during perspective planning.

(iii)) Bengaluru Mumbai Economic Corridor (BMEC) covers the States of
Maharashtra and Karnataka. Dharwad has been identified by Government of
Karnataka for further development. Government of Maharashtra has given

in-principle approval for development of Sangli/Solapur.

(iv) Amritsar Kolkata Industrial Corridor (AKIC) covers the States of Punjab,
Haryana, Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal.
Rajpura-Patiala (Punjab), Gohna (Haryana), Prag-Khurpia Farms (Uttarakhand),
Bhaupur (Uttar Pradesh), Gamhariya (Bihar), Barhi (Jharkhand) and
Raghunathpur (West Bengal) have been tentatively identified as the sites for
Integrated Manufacturing Clusters (IMCs) for further development.

(v) East Coast Economic Corridor (ECEC) covers the States of West Bengal,
Odisha, Andhra Pradesh and Tamil Nadu. Vizag to Chennai segment of this
Corridor has been taken as phase-1 wherein Vishakhapatnam, Machilipatnam,
Donakonda and Srikalahasti-Yerpedu (Andhra Pradesh) have been identified
for further development.

(c) and (d) In DMIC Project, land has been made available at the locations as
indicated below:

(i) Ahmedabad Dholera Special Investment Region in Gujarat-Activation Area
of 22.5 sq.km.

(i1) Shendra Bidkin Industrial Park in Maharashtra—Phase-1 approx. 8.39 sq.km.

(iii) Integrated Industrial Township ‘Vikram Udyogpuri’ near Ujjain, Madhya
Pradesh—1100 acres (approx.); and

(iv) Integrated Industrial Township Greater Noida Limited—747.5 acres (approx.)
For Chennai Bengaluru Industrial Corridor (CBIC) Project, respective State

Governments identified land for Ponneri—4480 acres (approx), Krishnapatnam—13971

acres (approx.) and Tumakuru-13000 acres (approx.).

For Bengaluru Mumbai Economic Corridor (BMEC), land parcel identified for
Dharwad node is approximately 9213 acres.
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For Amritsar Kolkata Industrial Corridor (AKIC), the land parcels available for
IMCs are Uttarakhand (2934 acres), Jharkhand (2597 acres) and West Bengal (2658

acres).

For Visakhapatnam Chennai Industrial Corridor (VCIC), 1887 acres of land is
under possession of Government of Andhra Pradesh and 24056 acres of land is under

acquisition/alienation.

(e) and (f) Environment clearance has been obtained for DMIC nodes as indicated

below:
SI.  State Name of the Node/ Status
No. Project
1. Maharashtra Shendra Bidkin Industrial Clearance obtained for Shendra
Area (SBIA) Industrial Park. Clearance
sought for Bidkin Industrial
Park
2. Gujarat Dholera Special Clearance obtained
Investment Region
(DSIR)
3. Uttar Pradesh Integrated Industrial EIA studies have taken
Township Project in place. Work has started
Greater Noida in keeping with overall
blanket approval taken by
Greater Noida Development
Authority.
4. Madhya Pradesh Integrated Industrial Clearance obtained
Township “Vikram
Udyogpuri” Project in
Ujjain
5. Rajasthan Khushkhera Bhiwadi Clearance obtained
Neemrana Investment
Region (KBNIR)
Jodhpur Pali Marwar Clearance sought
Industrial Area
6. Haryana Manesar Bawal Clearance obtained

Investment Region
(MBIR)
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Clearances from other bodies i.e. municipal and/or local bodies are obtained as
part of notification of master plan. For DMIC Corridor, the environment clearances
are obtained after due consultation process with various stakeholders that includes
all the local and municipal bodies. Implementation works are initiated only after
notification of master plans and environment clearance. Other Industrial Corridors are

at initial stages of implementation.
‘Make in India’ programme

8. SHRI SHANTARAM NAIK: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether ‘Make in India’ concept is regulated by any law, executive order

or Government Resolution;
(b) when was the concept approved by the Cabinet;
(c) whether any guideline has been framed in this regard;
(d) when were these guidelines approved by the Cabinet;

(e) the number of deals/agreements signed with foreign countries to make ‘Make

in India’ concept as a mandatory clause; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) No separate policy or
legislation is required for ‘Make in India’ initiative. ‘Make in India’ aims at projecting
India as an investment destination and develop it as a global hub for manufacturing,
design and innovation. Under the initiative various components have been identified
which will lead to creation of a positive investment climate. These components
involve improvement in Ease of Doing Business, creation of modern infrastructure,
opening of new Sectors for FDI and change in the mindset of Government agencies

from being regulators to facilitators.

(e) and (f) As part of Make in India initiative, 25 focus sectors have been
identified in which there is an Action Plan which has been approved to encourage
and promote investments in those sectors. These Action Plans envisage increase
in investments in these sectors which will eventually lead to manufacturing in

those sectors.
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Fall in contribution of manufacturing sector to GDP

9. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that the contribution of manufacturing sector to GDP

has been coming down drastically over the years;
(b) if so, the details thereof;

(¢) whether Government has any strategy to improve the contribution of
manufacturing sector to GDP; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir. After revision of
base year of National Accounts from 2004-05 to 2011-12, share of different sectors
is measured in terms of share in Gross Value Added (GVA). The share of GVA from
manufacturing sector in total GVA at current prices was 16.5% in 2013-14, 16.1% in
2014-15 and 16.2% in 2015-16. The share of GVA has been hovering around 16%
to 16.5% during last three years. However, it had witnessed an improvement from
2014-15 to 2015-16.

(b) Does not arise.

(¢) and (d) Government has been taking steps to boost industrial production
and growth. These inter-alia, include ‘Make in India’ initiative under which thrust
sectors have been identified to provide a push to manufacturing in India, ‘Startup
India’ initiative and ‘Ease of Doing Business’. Steps taken to improve ease of doing
business include simplification and rationalisation of existing rules and introduction
of information technology, setting up of an Investor Facilitation Cell, launch of e-biz
Portal and liberalising policy for industrial license for defence industries. Foreign
Direct Investment (FDI) Policy and Procedures have been simplified and liberalised
progressively. Government has taken up a programme of building pentagon of industrial
corridors across the country with an objective to provide developed land and quality
infrastructure for development of industrial townships.

Trade imbalance with China

10. SHRI PARVEZ HASHMI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that trade imbalance between India and China has been

a cause of concern;
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(b) if so, the details thereof; and
(c) the steps taken to reduce the imbalance?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Details of trade

and trade deficit with China for the last five years are given below:-
Bilateral Trade between India and China during 2011-12 to 2015-16

(Value in USD Billion)

Year Import Export Total Trade Trade Deficit
2011-12 55.31 18.07 73.38 37.24
2012-13 52.24 13.53 65.77 38.71
2013-14 51.03 14.82 65.85 36.21
2014-15 60.41 11.93 72.34 48.48
2015-16 61.70 9.01 70.71 52.69

Source: DGCI&S

From above table it may be seen that India’s trade imbalance with China increased
from US$ 37.24 billion in 2011-12 to US$ 52.69 billion in 2015-16. Increasing
trade deficit with China can be attributed primarily to the fact that Chinese exports
to India rely strongly on manufactured items to meet the demand of fast expanding
sectors like telecom and power, while India’s exports to China are characterized by
primary and intermediate products. The major imports from China are products such
as telecom instruments, computer hardware and peripherals, fertilizers, electronic
components/instruments, project goods, organic chemicals and drug intermediates,
consumer electronics, electrical machinery and equipments, iron and steel etc. These
imports feed the growing demand in India for such goods which China, due to variety

of reasons, is able to export to India at competitive prices.

(¢) Ministry of Commerce of the People's Republic of China and Ministry
of Commerce and Industry of the Republic of India jointly developed and signed
in September 2014 the Five-Year Development Program for Economic and Trade
Cooperation in order to lay down a medium term roadmap for promoting balanced
and sustainable development of economic and trade relations between China and

India, on the principle of equality and mutual benefit.

The Five Year Program recognizes and states “that trade deficit with China

is a matter of high concern for India. Against this background and in the spirit
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of mutual benefit, India and China shall endeavour to strengthen cooperation
and gradually achieve bilateral trade balance over the next 5 years. India and
China shall further endeavour to increase bilateral trade in services particularly
Information Technology (IT) and Information Technology Enabled Services (ITES)

in the next 5 years.”

A Joint Working Group (JWG) on Information Technology (IT) has been constituted
under the MoU between the Ministry of Communications and Information Technology
of the Republic of India and Ministry of Industry and Information Technology of
the People's Republic of China on co-operation in the field of Information and
Communication Technology. The first meeting of this JWG was held on 15%-16"
December, 2014 where two countries deliberated to further promote Indian IT and
ITES exports to China.

Efforts are being made to increase overall exports by diversifying the trade basket
with emphasis on manufactured goods, services, resolution of market access issues
and other non-tariff barriers. This is done through bilateral meetings and institutional
dialogues. Indian exporters are encouraged to participate in major trade fairs in China

and other countries to show-case Indian products.

The Government has also taken various measures to extend support to

exporters which are indicated below:

(1) The New Foreign Trade Policy (2015-20) was announced on 1st April,
2015 with a focus on supporting both manufacturing and services exports
and improving the ‘Ease of Doing Business’. The FTP introduced two new
schemes, namely, ‘Merchandise Exports from India Scheme’ (MEIS) for
incentivising export of specified goods to specified markets and ‘Service
Exports from India Scheme’ (SEIS) for promoting export of notified services

from India, by consolidating earlier schemes.

(il)) In the light of the major challenges being faced by Indian exporters in
the backdrop of the global economic slowdown, the envisaged revenue
outgo under MEIS was increased from I 18000 crore to I 21000 crore
in October 2015 with accompanying enhancement in benefits on certain

products and inclusion of certain additional items.

(iii)) By way of trade facilitation and enhancing the Ease of Doing Business
Government has reduced the number of mandatory documents required for
exports and imports. The trade community can file applications online for

various trade related schemes.
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Scam in STC, Mumbai

11. SHRI DILIPBHAI PANDYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Central Vigilance Commission (CVC) has detected I 725 crore
scam in the State Trading Corporation, Mumbai in the Credit Linked Insurance
Scheme (CLIS);

(b) if so, the details in this regard; and
(c) the action taken by Government?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) Does not arise.

(c) Two Committees constituted by State Trading Corporation (STC) management
conducted an internal investigation into the matter during 2008-09 and submitted
their reports dated 09.01.2009 and 30.06.2009 relating to alleged irregularities by
the Associates, Insurance Consultant and the officials of STC in trade transactions
for export of various items under the Credit Linked Insurance Scheme operated by
STC, Mumbai Branch. The Committee concluded that outstanding recoverable by
the Associates from foreign buyers stood at about I 725 crore out of which an
outstanding for recovery by STC was ¥ 397.17 crore.

Based on the findings of the internal investigation and following the due procedure,
Departmental proceedings were initiated against seven officials of STC and major
penalties have already been imposed on six employees including the penalty of

‘removal from service’ in three cases. In one case, the enquiry is under progress.

In parallel, STC lodged a criminal complaint dated 23.02.2012 with CBI, Mumbai
for criminal investigation against the Associates, insurance consultant and officials
involved. CBI has registered RC No. BAI/2012/A0012 dated 24.02.2012 and the
investigation is in the final stages.

Apart from the above mentioned actions, STC initiated action against Business
associates which are as follows:

1) For dishonoured cheques, cases have been filed in 2010 u/s 138 of
Negotiable Instruments Act in the Courts concerned in Mumbai.

(i)  For recovery of outstanding amounts Summary Suits have been filed in
2011 in the Mumbai High Court.

(i) For winding up defaulting Associates petitions have been filed in Mumbai
High Court in 2011.
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Steps to curb patent monopolies

12. SHRI DEREK O’BRIEN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether steps are being taken to curb patent monopolies due to Free Trade
Agreements (FTA) with the United States of America, the European Union (EU) as
well as the Regional Comprehensive Economic Partnership (RCEP);

(b) if so, what is India’s position in the Special 301 Report released by the US;
and

(c) if so, the details regarding price variations in cost of generic drugs and

improvement in public access since 2014?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) India does not have a
Free Trade Agreement (FTA) with the United States. However, India is negotiating
an FTA with the European Union (EU) as well as under the Regional Comprehensive

Economic Partnership (RCEP). It is premature to speculate on its contents.

(b) and (c¢) India is placed on the Priority Watch List under the US Special
301 on account of USA’s assessment of Indian Intellectual Property Rights (IPR)
protection being inadequate. The Special 301 Report issued by the United States
under their Trade Act of 1974 is a unilateral measure to create pressure on countries
to enhance IPR protection. India is of the view that the IPR protection sought
is beyond the World Trade Organisation’s (WTO) Agreement on Trade Related
Aspects of Intellectual Property Rights or the TRIPS Agreement. India has a TRIPS
compliant, robust, equitable and dynamic IPR regime. Its wellestablished legislative,
administrative and judicial framework safeguards the Intellectual Property Rights of
domestic and international stakeholders while meeting its international obligations by
conscientiously utilizing the flexibilities provided in the international regime to address
its developmental concerns. The Indian IP System maintains an adequate symmetry
between the private rights of the IPR holder and public interest on the other hand.
The Government operates various schemes to facilitate the access to generic drugs
such as the Pradhan Mantri Jan Aushadhi Yojana (PMJAY).

Remedial measures to make police force efficient
13. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government's attention has been drawn to a study conducted by
the Bureau of Police Research and Development (BPRD) revealing that a majority

of Indian Police Officers, especially below the rank of Inspector face severe to mild



140 Written Answers to [RAJYA SABHA] Unstarred Questions

fatigue due to erratic duty hours, extended shift duties, sudden offset of emergency,

lack of proper food, etc.; and

(b) if so, the details thereof and remedial measures proposed to be taken to

make the police force efficient?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Yes, Sir.

(b) As “Public Order” and “Police” are State subjects in the list I of the VII
Schedule of the Constitution of India, it is responsibility of the State Governments
to implement various police reform measures. A copy of the study report inter-alia,
recommending introduction of a shift system, allowing weekly off to each staff and
to continue with one month extra salary for working beyond duty hours with respect
to police personnel was forwarded to DGsP of all States/UTs vide BPR&D’s letter
dated 29.12.2014 for appropriate action.

Establishment of pollution free industry in Uttarakhand

t14. SHRI MAHENDRA SINGH MAHRA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government is contemplating to install pollutionfree industry in
Uttarakhand State;

(b) if so, the industries likely to be established in the State;

(c) if not, whether the State is not competent to establish pollutionfree industry/

units; and

(d) if not, whether the Minister will remove the difficulties coming in the way

of establishing pollutionfree industry/units in the States?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) The Government
of India is providing Central subsidy under Special Package—Il for Industrial units
in the State of Uttarakhand with a view to accelerating the industrial development
in the State. As per the Subsidy Scheme certain industries including polluting
industries are enlisted in the Negative List and are not eligible for subsidy. Copy of
the Negative List is given in the Statement (See below). The existing Policy of the
State Government allows entrepreneurs for setting up industries under the identified

non-polluting category viz. tourism activities, hotel, adventure and holiday sports,

T Original notice of the question was received in Hindi.
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ropeway, nursing homes, professional training institutes, biotechnology, handloom

and handicraft enterprises etc.

Statement

Negative list of industries for Uttarakhand

S1. No. Negative List of Industries

L. Tobacco and tobacco products including cigarettes and pan masala.

2. Thermal Power Plant (coal/oil based)

3. Coal washeries/dry coal processing.

4. Inorganic chemicals excluding medicinal grade oxygen (2804.11), medicinal
grade hydrogen peroxide (2847.11), compressed air (2851.30)

5. Organic chemicals excluding Provitamins/vitamins, Hormones (29.36),
Glycosides (29.39), sugars* (29.40)

6. Tanning and dying extracts, tanins and their derivatives, dyes, colours,
paints and varnishes, putty, fillers and other mastics, inks.

7. Marble and mineral substances not classified anywhere.

8. Flour mills and rice mills.

9. Foundries using coal.

10.  Minerals fuels, mineral oils and products of their distillation bituminous
substances, mineral waxes.

I1. Synthetic rubber product.

12. Cement clinkers and asbestos, raw including fibre.

13.  Explosive (including industrial explosives, matches, propellant powder etc.)

14.  Mineral or chemical fertilizers.

15.  Insecticides, fungicides, herbicides, and pesticides (basic manufacture and
formulation)

16.  Fibre glass and articles thereof.

17. Manufacture of pulp—wood pulp, mechanical or chemical (including
dissolving pulp).

18. Branded aerated water/soft drinks (non-fruit based).

19.  Paper: Writing or printing paper etc., Paper or paperboard etc., Maplitho

paper, etc., Newsprint, in rolls or sheets, Craft paper etc., Sanitary towels,

etc. Cigarette paper, Grease-proof paper, Toilet or facial tissue, etc. Paper
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S1. No. Negative List of Industries

and paperboard, laminated internally with bitumen, tar or asphalt. Carbon
or similar copying paper Products consisting of sheets of paper or paper
board, impregnated, coated or covered with plastics, etc. Paper and

paperboard, coated, impregnated or covered with wax, etc.

20. Plastics and articles thereof

*Serial No. 5; Reproduction synthesis not allowed as also downstream industries for sugar.
Impact of inverted duty structure on manufacturing

15. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether and to what extent inverted duty structure continues to prevail;

(b) if so, whether and to what extent the current duty structure militates

against growth of manufacturing in India central to the ‘Make in India

policy; and

(¢) whether bilateral and multilateral trade agreements will be reviewed and
renegotiated to reverse this trend?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Inverted Duty
Structure (IDS) is characterized by a lower import duty on finished products than
that of their inputs. The impact of IDS on the domestic industry depends on the
share of imported inputs used in domestic manufacturing of final product and may
discourage domestic value addition in manufacturing, hindering the pace of ‘Make
in India’. The Government continues to monitor such cases of possible inversion in
duty structure and a number of corrections have been announced in Union Budget
2014-15, 2015-16 and 2016-17.

(c) Various trade agreements have a joint review mechanism which provides for
review of the Agreement from time to time. If there are instances of any existing
inverted duty structure on account of an agreement per se, these can be considered

in such reviews.
Meeting on the working and implications of FTAs on India

16. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government has recently convened a high level meeting

to discuss the working and implications of Foreign Trade Agreements on India;
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(b) if so, the details thereof; and

(c) the matters which came up for discussion and the outcome of the meeting

on continuation of FTAs with other countries?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c¢) The Department
of Commerce convened the first meeting of the reconstituted Board of Trade on
6 April, 2016. The participants included senior officials of the Government, prominent
captains of the industry and think tanks. The participants exchanged views freely and
provided suggestions on India’s trade agreements. On Free Trade Agreements (FTAs),
it emphasized on the need to give thrust to the domestic industry by focussing on
competitive sectors. It suggested holding regular consultations with industry associations
on FTAs/PTAs and put in place review mechanisms to address industry specific issues
from time to time. The suggestions have been taken on board in the overall approach

of the Government on trade agreements.
Impact of FTAs

17. SHRI C. P. NARAYANAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) which are the regional Free Trade Agreements (FTAs) in which India is a

member;
(b) whether they have helped in improving our trade and production;

(c) whether they have helped our farmers and MSMEs to get better prices for
their products, or is it the other way;

(d) whether there is any new FTA, India is going to enter into; and
(¢) whether FTAs generally help developing economies like India?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) India is a member of the

following two regional Free Trade Agreements (FTAs):

(i)  Agreement on South Asian Free Trade Area or SAFTA whose participating
countries are Afghanistan, Bangladesh, Bhutan, India, Maldives, Nepal,
Pakistan and Sri Lanka.

(i)  India-ASEAN Comprehensive Economic Cooperation Agreement (CECA)
on goods, services and investment whose participating countries are India,
Brunei, Cambodia, Indonesia, Laos, Malaysia, Myanmar, Philippines,

Singapore, Thailand and Vietnam.)
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(b) The trade data with FTA partners, prior to and after implementation of the
agreement indicates that there has been a significant increase of our trade. Moreover,
studies also indicate that increase in share of imports of raw materials, intermediate
goods and capital goods could lead to enhanced efficiencies in domestic production
and thus contribute to greater exports. The overall effect on trade of an FTA is

positive and statistically significant.

(¢) The Free Trade Agreements (FTAs) do provide opportunities for export of
agricultural (including processed) products of interest for Macro, Small and Medium
Enterprises (MSMEz5).

(d) India is negotiating the following new Free Trade Agreements (FTAs) with
trading partners:

(i)  India-European Union Broad-based Bilateral Trade and Investment Agreement
(India-EU BTIA) (Austria, Belgium, Bulgaria, Croatia, Cyprus, Czech
Republic, Denmark, Estonia Finland, France, Germany, Greece, Hungary,
Ireland, Italy, Latvia, Lithuania, Luxembourg, Malta, Netherlands, Poland,

Portugal, Romania, Slovakia, Slovenia, Spain, Sweden, United Kingdom)
(ii))  India-Thailand Comprehensive Economic Cooperation Agreement (CECA)

(iii)) India-Mauritius Comprehensive Economic Cooperation and Partnership
Agreement (CECPA)

(iv) India-European Free Trade Association (EFTA) Trade and Economic
Partnership Agreement (TEPA) (Iceland, Norway, Liechtenstein and

Switzerland)
(v)  India-New Zealand CECA
(vi) India—Israel FTA

(vil) Bay of Bengal Initiative for Multi-Sectoral Technical and Economic
Cooperation BIMSTEC CECA (Bangladesh, India, Myanmar, Sri Lanka,
Thailand, Bhutan and Nepal)

(viii) India-Gulf Cooperation Council (GCC) Framework Agreement (Saudi Arabia,
Oman, Kuwait, Bahrain, Qatar and United Arab Emirates)

(ix) India-Canada FTA

(x)  India-Indonesia Comprehensive Economic Cooperation Agreement (CECA)

(xi) India-Australia CECA

(xii) Regional Comprehensive Economic Partnership (RCEP) Agreement among
ASEAN + 6 FTA Partners (Australia, China, India, Japan, South Korea
and New Zealand)
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(e) Before entering into negotiations with its trading partners, studies are
undertaken internally, as well as through the Joint Study Group (JSG) to study the
feasibility of the proposed FTAs including its benefits for and impact on the domestic
industry.

Assistance to Tamil Nadu for purchase of turmeric boilers

18. SHRI K. R. ARJUNAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state what is the financial assistance given to Tamil Nadu in the year

2016-2017, with regard to purchase of turmeric boilers and turmeric polishers?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Government through the Spices
Board provides assistance to the turmeric growers for installing turmeric polishers
under the Mission for Integrated Development of Horticulture [MIDH]. As per the
scheme, 35% of the actual cost of the turmeric polisher subject to a maximum of
% 87,500/-is provided as subsidy to SC, ST, small, marginal and women farmers and
% 62,500/-as subsidy to other farmers in the major turmeric growing States including
Tamil Nadu. During 2016-17, out of ¥ 10.80 lakhs allotted for turmeric polisher under
MIDH to Spices Board, an amount of X 2.62 lakhs has been allotted to Tamil Nadu.

Government through Spices Board also implements the Scheme “Export Oriented
Production, Export Development and Promotion of Spices”, under which inter-alia
assistance is provided to the turmeric growers for installing turmeric boilers at the
rate of 50% of the actual cost of the turmeric boilers, subject to a maximum of
% 1.50 lakhs. During 2016-17, no financial assistance has been provided to the farmers

in the turmeric growing areas of Tamil Nadu as of now.
Assistance to Tamil Nadu for purchase of beekeeping boxes

19. SHRI K. R. ARJUNAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state what is the financial assistance given to Tamil Nadu in the year
2016-17, with regard to purchase of beekeeping boxes to promote the pollination of

cardamom flowers?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Government through Spices
Board implements the Scheme “Export Oriented Production, Export Development
and Promotion of Spices”, under which inter-alia, various programmes are taken up
for boosting production of small and large cardamom in the country which include
assistance to cardamom growers for installing beekeeping boxes for promoting
pollination of cardamom flowers. 50% of the actual cost of the bee boxes with bee

hives subject to a maximum of I 1880/-per bee box are provided as subsidy to
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the growers in the major cardamom growing States including Tamil Nadu. During
2016-17, no financial assistance has been provided to the eligible farmers from

cardamom growing areas of Tamil Nadu as of now.
Easing rules for imports under APTA

20. SHRI MAJEED MEMON: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government has decided to ease rules for import of railway
locomotives, nuclear plants, fissile material and aircraft under the Asia Pacific Trade
Agreement (APTA);

(b) whether it will be a preferential treaty with six countries, including China
and South Korea, in return for a promise to allow lower imports of textiles and

pharma products at zero duty;

(c) which are the other items other than textiles and pharma on which India

offered concessions; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The tariff concessions
being granted to Asia Pacific Trade Agreement (APTA) member States, on Margin of
Preference basis, under the fourth round of exchange of tariff concessions, includes
certain tariff lines relating to railway locomotives, nuclear plants, fissile material and
aircraft. The Union Cabinet, in its meeting on 12" September, 2016 has approved
the exchange of these tariff concessions. The decisions of the Cabinet would be

implemented at the next meeting of the Ministerial Council of APTA.

The APTA (formerly the Bangkok Agreement) is an Agreement signed since 1975.
Three Rounds of tariff concessions have already been exchanged among the member
countries till 2003. The current membership of APTA consists of six countries, namely,
Bangladesh, China, India, Lao PDR, Republic of Korea, and Sri Lanka.

(b) Yes, APTA is a preferential treaty based on Margin of Preference. Concessions
on tariff lines proposed to be offered by China and Korea, infer-alia, cover certain

textiles and pharma products.

(¢) and (d) In accordance with the agreed modalities of tariff negotiations in
the Fourth Round of negotiations under APTA, India has offered 28.01% of dutiable
national tariff lines (in HS2012 at 8-digit) with an average MoP of 33.45%. These,
inter-alia, include mineral ores, rare earth elements, antiques collectors’ items and

works of art etc.
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India rank in World Bank’s Doing business

21. SHRI RANIJIB BISWAL: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether in the World Bank’s Doing Business, India has been ranked 130 in
ranking for 2017;

(b) if so, the details thercof and the reasons for poor ranking of the country in

this area;
(c) the reaction of Government thereto; and

(d) what efforts Government is making to improve its position and make it easy

for business to start, operate and exist?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir, India ranks
130" in the World Bank’s annual Doing Business Report (DBR) 2017 as against 131*
rank (Revised) in the Doing Business Report 2016. The Doing Business report ranks
countries on the basis of Distance to Frontier, an absolute score that measures the gap
between India and the global best practice on 10 specified indicators. India’s absolute
score improved from 53.93 in DBR 2016 to 55.27 in DBR 2017. This is the first
time in history that India has improved its absolute score in two consecutive years
as can be seen from the table given below. Additionally, India’s Distance to Frontier
score improved on 7 out of the 10 indicators, showing that India is increasingly

progressing towards best practice.

Topics DB 2015 DB 2015 DB 2016 DB 2016 DB 2017
(Revised) (Revised)

Overall rank 142 134 130 131 130

Distance to Frontier 52.67 - 54.68 53.93 55.27

The World Bank in its latest Doing Business Report 2017 has recognized the

following Reforms:

(i)  On Getting Electricity, the report recognized the efforts of Tata Power in
Delhi to make it faster and cheaper to obtain an electricity connection.
These efforts, combined with efforts in Mumbai last year, have allowed
India to improve its rank on this indicator from 137 in 2015 to 26 in

this year’s report, a 111 rank improvement.

(il)  The report has also recognized the establishment of Commercial Divisions
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(iii)

(iv)

within the High Courts in Delhi and Mumbai to deal with commercial
cases above ¥ 1 crore. This has allowed India to improve its rank by 14

places in 2 years.

In the area of Trading Across Borders, the report recognized the
implementation of the Single Window Interface for Trade (ICEGATE),
which integrates approvals and risk-based framework of customs and nine
departments to provide traders with a single online interface for import

clearances.

On Paying Taxes, the report recognized online filing and payment of

returns at the Employee’s Social Insurance Corporation.

Reforms Not Recognized by World Bank This Year-Following major reforms

have not been accounted for in current year’s report:

(@)

(i)

(iii)

(iv)

™)

Enactment of the Insolvency and Bankruptcy Code which has transformed
India’s corporate insolvency landscape by replacing outdated laws with
a new legal framework. Once implemented, it will improve our rank

significantly in resolving insolvency index in next year’s ranking.

Introduction of online single window system for building plan approval in
Delhi and Mumbai, integrating permission of various agencies. This has
reduced time to process and issue building plan approvals from 231 days
to 21.85 days on an average in Delhi, and from 147 days to 26.39 days
in Mumbai.

Introduction and streamlining of INC-29 for company incorporation, which
is currently used by 30% of new companies. This reform was not factored
in this year because as per the World Bank’s methodology more than 50
per cent of users should have used the system in the period 2" June,
2015 to 1% June, 2016.

The elimination of the requirement of a company seal while applying
for Government registrations and permissions at the time of setting up
of a business. The Companies Act, 2013 was amended in 2015 to make
provision for the same but has not been accounted for by the World Bank
The Bank has observed that, to open a bank account a company seal was

required.

Online registration for ESIC and EPFO, which has expedited the time
taken to register. This functionality has been made applicable from 1*
December, 2015. The World Bank has not accepted the evidence provided

in this regard.
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(vi) Online filing and payment of returns at the Employee’s Provident Fund
Organization, where the majority of returns and payments are now filed
and paid fully online. This reform has not been considered even though
it was implemented by EPFO on 5th June, 2015.

(vii) Streamlining of name reservation process at Ministry of Corporate Affairs,

reducing the time taken to an average of 1.86 days.

(viii) Registration under VAT and Profession Tax has been merged into a single

process from 1st January, 2015 by Government of Maharashtra.

(ix) Registration for VAT in Delhi has been made online and is allotted real
time and business can start operations immediately on receipt of TIN

number.

(x)  Delhi Pollution Control Committee has removed the requirement of obtaining

consent to establish for a non-hazardous warehouse.

(c) and (d) The Report has highlighted poor implementation of reforms by the
Departments/agencies concerned of Government of India and Government of NCT
of Delhi and Mabharashtra. In spite of the regular guidance and monitoring, it has
been felt that the reforms have not been implemented in entirety and the reforms
which were implemented were actually not felt by users. Considering the importance
of making the country an easy place to do business and improve its ranking, many
Inter-Ministerial meetings have been held this year. Department of Industrial Policy
and Promotion (DIPP) has been coordinating with all the Departments and Agencies
along with Government of NCT and Government of Maharashtra to implement the
reforms. DIPP had also organized workshops with the Departments concerned and
World Bank experts for better understanding and implementation of reforms. DIPP
with the assistance of World Bank team has outlined the reforms which need to
be implemented to improve our rank substantially in next year's Report and have
shared with respective Departments and Government of NCT and Government of
Maharashtra on 12.10.2016.

Impact of WTO

22. SHRIMATI SASIKALA PUSHPA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government had identified any sector (s) in the field of trade and
commerce, which affects the interests of country due to its membership of World
Trade Organization (WTO);

(b) if so, the details thereof;
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(c) whether Government has taken any initiative to protect the interest of country,

producers/manufacturers and consumers; and
(d) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The agreements of
the World Trade Organization (WTO) cover goods, services and intellectual property.
These agreements are a result of multilateral negotiations and provide a transparent
and predictable trade regime for WTO members. The WTO Agreements also include
provisions for Special and Differential Treatment of developing countries, which are

vital for their greater integration in the international trading system.

(c) and (d) In case any of the sectors is adversely affected by trade, the WTO
rules provide for remedial measures. Amongst other measures, the Government has
taken remedial actions on imported products in case of unfair trade activities by the
exporting country and has also been successfully defending India's interests in case of
inconsistent trade remedial actions by other countries. Similarly, wherever required, the
inconsistencies by partner countries have been taken to the WTO dispute settlement

mechanism for early resolution.
Aligning FDI policy with national industrial classification code

23. SHRI D. KUPENDRA REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to align the FDI policy with the National

Industrial Classification Code in the context of ease of doing business;

(b) if so, the details thereof and the reasons therefor, along with the present
status of the proposal;

(c) to what extent this move will enhance the ease of doing business and in

attracting FDI in various sectors; and
(d) by when the said initiative would come into effect?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) The Government has
issued Press Note 1 of 2015 dated 05.01.2015 and mapped various sectors mentioned
in the FDI policy document with National Industrial Classification Code (NIC Code)
2008. Details thereof are available at website of the Department (www.dipp.nic.in).
This measure provides objectivity in the interpretation of FDI policy provisions on
different sectors and enhances ease of doing business to foreign investors.
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Volume of exports

24. SHRI M. P. VEERENDRA KUMAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the volume of India’s export for the last three years, country-wise;
(b) whether the service exports have increased strongly in the previous years; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The value of India’s
merchandise exports during the last three years is given below and the country-wise
values of India’s merchandise exports during the last three years are given in the
Statement (See below). Due to different units of measurement, the volume (quantity)

figures are not additive and hence total volumes are not available.

Years 2013-14 2014-15 2015-16
India’s value of Export (in US$ Billions) 314.4 310.4 262.3

Source: Directorate General of Commercial Intelligence and Statistic (DGCIS), Kolkata

(b) and (c) Service exports increased in 2014-15 over 2013-14, however it declined
in 2015-16 compared to service exports in 2014-15. The following are the details:

Year Service exports (US$ Millions) Growth (%)
2013-14 151,813 -
2014-15 158,107 4.15
2015-16 154,311 -2.40

Statement

The country-wise values of India's merchandise exports

during the last three years

Export Value (in US$ Millions)

Country 2013-14 2014-15 2015-16
Afghanistan 474.35 422.56 526.60
Albania 18.73 19.42 24.04
Algeria 1069.56 1063.73 787.81
Ameri Samoa 0.05 0.19 0.16

Andorra 0.12 0.26 0.12
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Country 2013-14 2014-15 2015-16
Angola 536.05 552.64 223.19
Anguilla 0.02 0.05 0.02
Antartica 0.06 0.00 0.00
Antigua 2.19 2.07 2.56
Argentina 611.51 460.21 536.50
Armenia 72.47 91.47 22.78
Aruba 3.33 3.88 6.92
Australia 2300.35 2782.13 3263.11
Austria 336.49 363.10 339.83
Azerbaijan 123.89 110.42 33.38
Bahamas 228.03 123.50 11.96
Baharain Is 639.38 472.98 654.14
Bangladesh Pr 6167.22 6449.90 6034.95
Barbados 6.44 10.19 10.50
Belarus 53.34 48.16 35.70
Belgium 6377.56 5519.64 5027.65
Belize 22.46 24.49 14.51
Benin 764.00 497.95 427.30
Bermuda 2.59 2.73 2.59
Bhutan 355.61 333.94 468.95
Bolivia 53.19 70.84 74.43
Bosnia-Hrzgovin 11.57 17.88 19.70
Botswana 54.44 44.46 52.38
Br Virgn Is 0.39 0.66 0.84
Brazil 5552.71 5963.82 2650.34
Brunei 32.45 41.99 28.45
Bulgaria 168.11 266.45 145.53
Burkina Faso 103.22 112.76 108.79
Burundi 30.76 31.44 29.06
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Country 2013-14 2014-15 2015-16
C Afri Rep 7.73 7.76 9.17
Cambodia 141.32 142.53 143.01
Cameroon 259.67 249.13 190.99
Canada 2037.43 2196.02 2018.42
Canary Is 0.00 0.02 0.00
Cape Verde Is 1.43 4.12 1.43
Cayman Is 3.15 6.75 3.54
Chad 33.02 40.69 43.49
Channel Is 0.02 0.00 0.00
Chile 664.02 565.82 679.32
China P Rp 14867.57 11957.08 9013.54
Christmas Is 0.01 0.01 0.03
Cocos Is 0.01 0.00 0.00
Colombia 1007.54 1105.15 888.11
Comoros 13.70 17.76 17.01
Congo D. Rep. 181.46 254.16 317.63
Congo P Rep 210.32 252.89 166.66
Cook Is 0.09 0.32 0.05
Costa Rica 81.09 95.84 134.76
Cote D’ivoire 298.96 309.75 397.04
Croatia 139.15 176.39 112.44
Cuba 35.53 37.32 54.31
Cyprus 61.57 51.11 59.80
Czech Republic 387.09 378.56 488.53
Denmark 761.81 724.38 688.85
Djibouti 307.05 237.96 204.55
Dominic Rep 125.71 140.91 175.11
Dominica 2.41 2.53 1.47

East Timor 2.19 3.24 0.00
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Country 2013-14 2014-15 2015-16
Ecuador 290.40 225.04 153.20
Egypt A Rp 2562.29 3025.60 2337.65
El Salvador 65.11 61.48 68.54
Equtl Guinea 17.24 15.01 17.53
Eritrea 16.45 14.06 6.45
Estonia 79.13 68.09 63.68
Ethiopia 816.94 783.13 793.62
Falkland Is 0.00 0.00 0.00
Faroe Is 3.08 2.62 1.75
Fiji Is 48.74 49.75 44.15
Finland 415.74 330.60 248.57
Fr Guiana 36.68 59.04 1.17
Fr Polynesia 2.80 3.07 3.81
Fr S Ant Tr 0.00 0.00 0.06
France 5108.94 4957.25 4633.73
Gabon 52.59 42.70 36.82
Gambia 85.14 73.53 59.54
Georgia 91.29 86.67 82.57
Germany 7522.99 7539.79 7094.57
Ghana 831.51 680.39 623.73
Gibraltar 97.61 637.83 1182.88
Greece 335.15 360.84 335.72
Greenland 1.73 1.13 8.81
Grenada 1.46 1.34 1.87
Guadeloupe 6.53 4.17 2.87
Guam 0.28 0.41 0.38
Guatemala 212.37 229.01 255.97
Guinea 203.42 283.81 278.57
Guinea Bissau 19.02 9.76 14.47
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Country 2013-14 2014-15 2015-16
Guyana 24.19 24.41 21.87
Haiti 59.21 85.45 62.27
Heard Macdonald 0.03 0.06 0.00
Honduras 107.90 187.56 155.05
Hong Kong 12732.37 13599.88 12092.21
Hungary 343.63 349.26 345.13
Iceland 19.89 19.93 18.55
Indonesia 4850.37 4043.32 2819.55
Installations in 0.00 0.00 7.11

International Waters

Iran 4972.15 4175.11 2781.52
Iraq 918.08 829.32 1004.39
Ireland 414.40 759.74 526.12
Israel 3747.06 3289.87 2821.23
Italy 5273.69 5093.23 4218.20
Jamaica 36.22 37.80 40.21
Japan 6814.64 5385.87 4662.91
Jordan 1595.99 1431.11 499.76
Kazakhstan 261.52 250.68 151.91
Kenya 3882.29 4117.93 3025.85
Kiribati Rep 0.94 1.00 0.94
Korea Dp Rp 186.80 76.52 110.88
Korea Rp 4209.52 4604.19 3523.72
Kuwait 1061.18 1198.89 1247.51
Kyrghyzstan 34.54 37.76 25.11
Lao Pd Rp 49.90 67.31 37.94
Latvia 102.08 98.12 79.50
Lebanon 293.53 279.66 239.55

Lesotho 31.01 38.22 30.06
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Country 2013-14 2014-15 2015-16
Liberia 253.68 206.53 133.88
Libya 287.20 163.74 122.58
Liechtenstein 0.32 0.19 0.82
Lithuania 104.94 103.23 88.09
Luxembourg 11.74 9.59 8.07
Macao 1.62 243 1.97
Macedonia 10.79 14.51 12.87
Madagascar 238.72 167.19 197.04
Malawi 221.06 214.02 176.13
Malaysia 4198.18 5816.65 3706.91
Maldives 106.08 152.38 179.04
Mali 108.79 134.12 107.93
Malta 167.91 327.59 325.03
Marshall Island 1.18 0.12 101.91
Martinique 7.68 6.15 4.44
Mauritania 58.02 58.94 58.35
Mauritius 1000.22 1909.55 855.73
Mexico 2227.67 2861.68 2865.16
Micronesia 0.57 0.23 0.36
Moldova 10.47 8.79 7.81
Monaco 0.31 0.87 1.05
Mongolia 15.53 7.92 8.44
Montenegro 30.57 42.31 26.19
Montserrat 0.07 0.33 0.96
Morocco 385.62 326.31 342.19
Mozambique 1257.30 2070.84 1241.99
Myanmar 787.06 773.24 1070.65
N. Mariana Is. 0.06 0.08 0.56
Namibia 212.39 107.82 73.62
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Country 2013-14 2014-15 2015-16
Nauru Rp 0.17 0.02 0.01
Nepal 3592.43 4573.89 3930.09
Netherland 7997.83 6327.22 4727.38
Netherlandantil 68.51 40.94 37.25
New Caledonia 8.80 10.77 4.68
New Zealand 276.69 322.10 308.04
Nicaragua 59.23 65.51 82.54
Niger 86.31 78.22 80.16
Nigeria 2667.83 2681.37 2221.90
Niue Is 0.01 0.00 0.04
Norfolk Is 1.36 0.06 0.33
Norway 229.09 263.41 541.63
Oman 2812.34 2379.44 2190.79
Pacific Is 0.02 0.00 0.00
Pakistan Ir 2274.40 1857.29 2171.16
Palau 0.03 0.07 0.02
Panama C Z 0.36 0.07 0.16
Panama 211.41 302.40 201.41
Papua N Gna 43.96 52.19 39.45
Paraguay 88.91 106.48 98.22
Peru 620.57 819.86 703.12
Philippines 1419.06 1395.58 1374.23
Pitcairn Is 0.06 0.00 0.00
Poland 995.56 1050.82 1025.30
Portugal 627.06 636.46 589.64
Puerto Rico 90.84 99.02 115.00
Qatar 969.08 1054.98 902.04
Reunion 52.39 48.76 42.70

Romania 286.39 416.79 255.74
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Country 2013-14 2014-15 2015-16
Russia 2121.33 2097.01 1587.81
Rwanda 87.56 149.27 106.08
Saharwi A.Dm 0.00 0.03 0.00
Samoa 4.30 2.48 2.22
San Marino 0.00 0.05 0.26
Sao Tome 0.92 1.47 0.93
Saudi Arab 12219.35 11162.55 6394.48
Senegal 426.50 518.75 545.84
Serbia 31.52 42.39 43.34
Serbia 30.16 6.68 0.15
Seychelles 52.72 32.56 34.14
Sierra Leone 101.00 80.40 91.17
Singapore 12511.19 9809.53 7719.97
Slovak Rep 104.43 136.90 137.51
Slovenia 212.26 245.77 265.00
Solomon Is 2.06 5.22 2.71
Somalia 210.90 352.81 486.60
South Affica 5074.43 5302.00 3588.75
Spain 2885.15 3148.38 3237.46
Sri Lanka Dsr 4534.51 6703.72 5309.53
St Helena 0.03 0.21 0.16
St Kitt N A 1.22 1.25 2.20
St Lucia 2.28 2.13 2.67
St Pierre 0.03 0.00 0.00
St Vincent 1.84 0.76 0.55
Sudan 863.07 882.47 782.35
Suriname 24.18 17.62 12.86
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Country 2013-14 2014-15 2015-16
Swaziland 22.81 39.94 59.90
Sweden 733.47 740.47 683.64
Switzerland 1797.30 1069.09 977.21
Syria 234.11 187.89 136.83
Taiwan 1989.94 2181.66 1428.81
Tajikistan 54.27 53.71 22.26
Tanzania Rep 3400.88 2484.61 1654.64
Thailand 3703.39 3464.83 2987.86
Timor-Leste 0.00 0.00 3.42
Togo 443.94 688.42 532.19
Tokelau Is 0.17 0.00 0.00
Tonga 1.04 0.92 1.12
Trinidad 104.83 165.48 92.88
Tunisia 274.11 249.83 222.37
Turkey 4433.93 5358.92 4140.01
Turkmenistan 73.63 91.98 68.53
Turks C IS 0.41 0.15 0.16
Tuvalu 0.06 0.03 0.06
U Arab Emts 30521.56 33028.08 30290.01
UK 9822.05 9354.21 8858.00
USA 39159.25 42464.22 40339.85
Uganda 530.63 553.93 569.94
Ukraine 481.34 349.03 259.12
Unspecified 11428.49 4073.74 2414.29
Uruguay 160.99 208.32 152.81
US Minor 0.00 0.68 0.17
Uzbekistan 114.07 170.44 94.64
Vanuatu Rep 2.78 1.86 2.01

Vatican City 0.00 0.12 0.05
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Country 2013-14 2014-15 2015-16
Venezuela 196.96 258.07 130.66
Vietnam Soc Rep 5442.13 6257.88 5266.15
Virgin IS US 3.90 4.83 423
Wallis F IS 0.00 0.04 0.00
Yemen 1307.04 992.13 399.79
Zambia 377.31 366.59 298.11
Zimbabwe 158.06 223.96 205.08
GranD ToTAL 314415.73 310352.01 262290.13

Source: Directorate General of Commercial Intelligence and Statistic (DGCIS), Kolkata
Success of SEZs and ‘Make in India’ programme

25. SHRI M. P. VEERENDRA KUMAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) how successful is the policy of Special Economic Zones (SEZs) and ‘Make

in India’ initiative during the last two years;

(b) whether Government has recently cancelled approval of some SEZs in the

country and if so, the details thereof along with the reasons therefor;

(c) whether there has been demands from various quarters for relaxation in land

acquisition norms and if so, the details thereof; and

(d) the measures taken/being taken by Government to overcome the problems

in the initiative?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) In addition to Seven Central
Government Special Economic Zones (SEZs) and 11 State/Private Sector SEZs set-up
prior to the enactment of the SEZ Act, 2005, formal approval has been accorded to
405 proposals out of which 328 SEZs have been notified. Presently, a total of 204
SEZs are exporting. The exports from SEZs, employment generated and investment

made in SEZs during the last two years are as under:

Financial Years Exports Employment* Investment*
R in crore) R in crore)
2014-2015 4,63,770 14,42,316 3,38,794
2015-2016 4,67,337 15,91,381 3,76,494

* Calculated on cumulative basis.
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As regard ‘Make in India’ initiative, launched in September, 2014, the key

achievements are as under:

1. Infrastructure creation and development through projects such as Sagarmala,

Swadesh Darshan, Mega Food Parks and Mobile manufacturing units.

2. Skill Development initiatives such as Digital Saksharta Abhiyan, Hunar se
Rozgar Tak and Skill Testing and Certification.

3. Focus on Innovation and R&D by setting up Centres of Excellence (CoE)
for Internal Security, Large Area Flexible Electronics, Internet of Things and

shuttle-less looms.

4. Increase in Foreign Direct Investment (FDI) by 29 per cent to a record $40
billion in FY 2015-16.

(b) Yes, the Board of Approval (BoA) on Special Economic Zones (SEZs) in
has approved cancellation of formal approval in 11 cases as the progress made by
the Developers of said SEZs was not satisfactory. List of such SEZs is given in the

Statement (See below).

(c) and (d) Based on the representations received, Government has notified
reduction in minimum area required for setting up of SEZ from 1000 ha to 500
ha in respect of multi-product SEZ and from 100 ha to 50 ha in respect of sector-

specific and multi-services SEZs.

Statement

List of Formal Approval cancelled during the period 1.4.2016 to 31.10.2016

Sl.  Name of the developer Location Area
No. Hectares
1 2 3 4
1. Broadway Integrated Park  Village Tathawade, Taluka Mulshi, 10.55
Pvt. Ltd. District Pune, Maharashtra
2. Muttha Realty Pvt. Ltd. Village Lohagaon, Taluka Haveli, 10.27
District Pune, Maharashtra
3. Saloni Business Park Pvt. Village Kharivli Taluka Wada, 27.24
Ltd. District Thane, Maharashtra
4.  Veritas Infrastructure Village Shahbaez, Taluka-Alibaug, 11.54
Development Ltd. Distt. Raigad, Maharashtra
5.  Lanco Solar Pvt. Ltd. Ramdaspur, Cuttack Distt., Odisha 101

6. Devbhumi Realtors Pvt. Ltd. Ranga Reddy District, Telangana 10.12
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1 2 3 4

7. M.L Dalmiya and Co. Ltd. Kolkata (West Bengal) 44

8. Abex Infocom Pvt. Ltd. Dist: 24-Parganas South 40

9. Salarpuria Properties Pvt. District, West Bengal 10.27
Ltd.

10. Bengal Shristi Infrastructure Asansol, West Bengal 10.207

Development Ltd.
11. Orion IT Parks Pvt. Ltd. Rajarhat, Kolkata, West Bengal 28.33

Efforts to increase share of service sector in GDP

26. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the share of service sector to GDP is far greater

than industry sector even though the contribution of Government is almost nominal;

(b) what role Government has identified for itself to give further boost to the

service sector in future;

(c) whether Government has any concrete plan to bring convergence between

the service sector and industry to give boost to service sector; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) As per Central Statistics
Office (CSO) provisional data, the share of services sector to Gross Value Added
(GVA) was 53.2 per cent in 2015-16 whereas the share of Industry sector was 29.7

per cent.

(b). In order to promote trade in services, Government of India follows a
multi-pronged strategy of negotiating meaningful market access through multilateral,
plurilateral and bilateral trade agreements, trade promotion through participation in
international fairs/exhibitions, focussed strategies for specific markets and sectors.
Further, there, are domestic sectoral challenges and difficulties. These are identified
and sought to be addressed through consultations with stakeholders. Government of
India also provides some fiscal benefits through Services Exports from India Scheme

(SEIS) for some identified sectors as per budget availability.

(c) and (d) Services are embedded in manufacturing. Some important services
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which are also inputs into the manufacturing sector are: IT/TeS, logistic services
which comprises courier services, retail including e-commerce and transport services,
financial services (insurance and banking), utilities such as telecommunications and
professional services (engineering services, architectural services, accounting and legal
services). Therefore, these key service sectors are critical for the success of the ‘Make
in India’ Programme. The ‘Make in India’ programme has identified twenty-five thrust
areas from both manufacturing and services sectors to provide major push to both
these sectors. Apart from this, the policy initiatives like Start-up India, Stand-up
India, Digital India and Skill India, fillip to manufacturing and infrastructure through
fiscal incentives and concrete measures for transport, power, connectivity, smart cities
and other urban and rural infrastructure and efforts at improving the ease of doing
business through a number of facilitatory initiatives are also likely to boost services
sector. The substantive changes in the policy regime for foreign direct investment

are expected to boost both industrial and service sector growth.
Funds for upkeep of heritage buildings outside the purview of ASI

+27. SHRI PREM CHAND GUPTA: Will the Minister of CULTURE be pleased

to state:

(a) whether Government provides funds for upkeep of such heritage buildings

which do not come under the conservation by Archaeological Survey of India (ASI);

(b) if so, the details of such heritage buildings of Bihar and Jharkhand for the

last three years; and

(c) whether Government has received any proposal from Bihar and Jharkhand
for allocation of funds for conservation of heritage buildings and the action taken

by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) No Sir. The funds are provided for conservation and upkeep
of monuments and protected by Archaeological Survey of India (ASI). However, as
a special case funds have been provided for conservation of unprotected monuments
as Kedarnath Temple in Uttarakhand and Jama Masjid at Delhi. No funds have been
provided for unprotected heritage buildings in Bihar and Jharkhand.

(c) Protected monuments of ASI in Bihar and Jharkhand are in good State
of preservation. However, no such proposal for unprotected monuments has been

received.

T Original notice of the question was received in Hindi.
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FDI in private security industry

28. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has allowed FDI in private security industry and if so,

the specific reasons behind it;

(b) whether there will be change in process of these private security companies

to procure arms and ammunition;

(c) whether Government has considered implications on national security in

allowing FDI in private security industry, if so, the response thereof;

(d) what are the safeguards planned to ensure that fire arms procured by such
companies are not illegally sold to private individuals; and

(e) whether Government proposes to maintain a central data base of registered

and unregistered private security agencies, personnel hired by them, with full details?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Yes, Sir, the extant policy of the Government
allows the possibility of Foreign Direct Investment in the private security industry,

subject however, to applicable laws/regulation; security and other conditionalities.

(b) As per Arms Act, 1959 and Arms Rules 2016, there is no change in the
process for procurement of arms and ammunition by a private security company.

(c) There is no fresh proposal under consideration at present to amend the
Private Security Agencies (Regulation) Act, to modify FDI limit in the private security

agencies.

(d) There are provisions under sections 19 to 27 in the Arms Act, 1959 which

provide that the arms cannot be issued/sold to unauthorized individuals.

() A web portal has been developed to enable the State Governments/Controlling
Authorities to maintain a database for effective monitoring of the relevant provisions
of PSAR Act, 2005.

Promotion and protection of indigenous culture

29. SHRI DILIP KUMAR TIRKEY: Will the Minister of CULTURE be pleased
to state:

(a) the steps being taken by the Ministry to promote and protect indigenous

cultures in the face of the onslaught of western culture; and
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(b) the steps being taken by the Ministry to popularize and promote Indian

cultural traditions outside India?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The Government of India has set up seven Zonal Cultural Centres
(ZCCs) with headquarters at Patiala, Nagpur, Udaipur, Allahabad, Kolkata, Dimapur
and Thanjavur. These ZCCs organize various cultural programmes and activities
throughout the country to protect, preserve and promote various forms of art and

indigenous cultures.

(b) To popularize and promote Indian cultural traditions outside India, Ministry of
Culture develops cultural relations between India and various countries of the world
through Cultural Exchange Programmes. To promote Indian culture and artists, this
Ministry also organizes Festivals of India abroad to spread Indian culture through
dance performance, food, literary and film festivals, Yoga, Mehendi Art etc. Indian
culture abroad is further popularized and promoted by releasing grant-in-aid by
this Ministry to Indo-Foreign Friendship Cultural Societies working abroad. Under
International Cultural Relations Scheme, financial assistance is also provided by this
Ministry to artists and cultural professionals going abroad for attending seminars and

festivals on cultural subjects.
Museum(s) proposed in Tamil Nadu

30. SHRIMATI SASIKALA PUSHPA: Will the Minister of CULTURE be pleased

to state:

(a) the details of museum(s) being set up/proposed to be set up in the State of

Tamil Nadu under the Museums Grant Scheme;

(b) the details of amount that have been earmarked for setting up museum(s)
in the State of Tamil Nadu; and

(c) the year-wise details of amount released to set up museum(s) in the State

of Tamil Nadu, since the inception of this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The details of Museum set up in the State of Tamil Nadu under the

Museum Grant Scheme is given below:

(i) Dakshinachitra Heritage Museum, G-3, Madhuram Flats No. 6, Urur Olcott
Road, Besant Nagar, Chennai, Tamil Nadu.

(b) Specific amount is not earmarked State-wise for setting up museum(s) under

Museum Grant Scheme.
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(c) The details of amount released to Dakshinachitra Heritage Museum in the

State of Tamil Nadu since the inception of this scheme is given below:

Financial Year Amount Released
2010-11 % 5.00 lakhs
2011-12 % 57.58 lakhs
2013-14 % 31.29 lakhs
2013-14 % 31.28 lakhs
2014-15 % 41.72 lakhs
2016-17 % 20.86 lakhs

Sexual harassment in Asiatic Society

31. SHRI RITABRATA BANERIJEE: Will the Minister of CULTURE be pleased

to state:

(a) whether any FIR has been lodged by Asiatic Society against the accused
involved in the sexual harassment of a minority female employee in the institute;

and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No, Sir.

(b) An FIR was lodged by a minority female employee (victim) on 18.11.2014.
The then Council did not lodge further FIR against the accused as it received the copy
of FIR filed by her. The then Council 8th constituted Internal Complaints Committee
on May, 2015 with three members as per Vishakha Guidelines of the Hon’ble Supreme
Court of India. The new Council had further reconstituted the Internal Complaints
Committee of the Asiatic Society as per Prevention, Prohibition and Redressal Act,
2013 (14 of 2013) on Sexual Harassment of Women at work place comprising 05
members on 24.06.2016 and the Committee had submitted its final report in a sealed
envelope to the authority of the Society on 28.10.2016, which will be placed before
the Council meeting scheduled to be held on 25.11.2016.

Survey undertaken by the Archaeological Survey of India in Puri

32. SHRI ANUBHAV MOHANTY: Will the Minister of CULTURE be pleased

to state:

(a) when was the last survey undertaken by the Archaeological Survery of India

(ASI) of the ancient buildings, religious sites in the holy city of Puri:
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(b) what was the recommendation of the ASI: and

(¢) how does the Ministry propose to ensure the proper preservation of the
heritage sites in the holy city of Puri?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Archaeological Survey of India has not undertaken the survey
work in the holy city of Puri. However, Shree Jagannath Temple Puri and Atharanala

bridge, Puri are declared as Centrally Protected Monuments in Puri.

(c) Conservation work of the protected monuments is a continuous process. Requisite
funds for the conservation and maintenance works of the protected monuments of ASI in
the country including in the holy city of the Puri are provided regularly. The protected

monuments of Puri are properly preserved and conserved in its original condition.
Renovation of heritage sites by private sector

33. SHRI D. KUPENDRA REDDY: Will the Minister of CULTURE be pleased

to state:

(a) whether heritage sites in the country are being given to private sector for

their renovation and maintenance;
(b) if so, the details thereof; and

(c) if not, the steps taken by Government for renovating or maintaining the

heritage and historical sites of the country?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) No, Sir. The conservation and maintenance work of the
protected and monuments of national importance is attended by Archaeological Survey
of India (ASI). However, on request from Aga Khan Trust for Culture, they have
been allowed to do some conservation work of protected monuments in the buffer

zone of Humayun’s Tomb World Heritage Site at Delhi.

(c) The conservation work of protected monuments is attended regularly by the
ASI as per the requirements of different sites and availability of resources and they

are in a good state of preservation.
Promotion of rich cultural heritage of Chhattisgarh

134. SHRI RAM VICHAR NETAM: Will the Minister of CULTURE be pleased

to state:

(a) whether the Central Government is taking any steps to promote the rich
cultural heritage of Chhattisgarh;

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) the steps being taken by Government to promote the folk artists of
Chhattisgarh;

(d) whether Government is contemplating to promote the local folk songs and

folk dances of Chhattisgarh all over the country; and

(e) the details of the funds spent for promoting folk songs and folk dances of
Chbhattisgarh during the last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) To protect, preserve and promote various forms of art and
rich cultural heritage throughout the country including Chhattisgarh, the Government
of India has set up seven Zonal Cultural Centres (ZCCs) with headquarters at Patiala,
Nagpur, Udaipur, Allahabad, Kolkata, Dimapur and Thanjavur.

(c) and (d) South Central Zone Cultural Centre (SCZCC), Nagpur, an autonomous
organization under Ministry of Culture organizes various cultural programmes and
activities showcasing folk songs and folk dances of the 7 States of the zone including
Chbhattisgarh throughout the country by engaging folk artists from the zone with 7
States including Chhattisgarh.

(e) The details of the funds spent for promoting folk songs and folk dances of

Chbhattisgarh during the last three years and the current year are as under:

Year Amount ()
2013-14 16,57,200/-
2014-15 10,35,000/-
2015-16 5,01,000/-
2016-17 8,33,000/-

Construction of complex for National Kathak Institute in Lucknow

35. SHRI SURENDRA SINGH NAGAR: Will the Minister of CULTURE be

pleased to state:

(a) whether a decision has been taken to construct a complex for National Kathak

Institute under Tagore Cultural Complex Seheme in Lucknow:
(b) if so, the details thereof including the estimated expenditure involved:

(c) whether any resquest has been received to release the central assistance for

completion of the complex; and
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(d) if so, the details thereof including the assistance released?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. This Ministry has approved the project of construction
of complex for National Kathak Institute at Lucknow which covers an area of 4510.65
Square Metres with a provision of 494 seater auditorium, green rooms, practice hall,

dancing hall etc. The total cost of the project is ¥ 15.00 crore.

(c) and (d) Yes Sir. Total amount of Central Assistance sought is ¥ 9.00 crore

out of which ¥ 1.05 crore has been released.
Construction of natyashala/auditorium

36. SHRI SURENDRA SINGH NAGAR: Will the Minister of CULTURE be

pleased to state:

(a) whether construction of a Natyashala/Auditorium in between Mathura and

Vrindavan for which five acres of land has been decided to be allocated;

(b) what would be the total expenditure involved for construction of the Natyashala/

Auditorium;

(¢) the amount of expenditure that has to be borne by the Uttar Pradesh

Government;

(d) whether Government proposes to provide central assistance from the Tagore

Cultural Complex Scheme; and
(e) if so, the details thereof and the decision taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No Sir. This Ministry does not provide land for the construction of

any project under Tagore Cultural Complexes Scheme.

(b) The total project cost indicated by the Government of Uttar Pradesh is
% 2314.27 lakhs.

(¢) The amount of expenditure that has to be borne by the Government of Uttar
Pradesh is X 925.71 lakhs.

(d) and (e) The total amount of Central Assistance sought is ¥ 1388.56 Lakh and
this Ministry has recommended to release an amount of ¥ 2.50 lakh for preparation
of Detailed Project Report.
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New comprehensive capital goods policy

37. DR. PRABHAKAR KORE: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that the existing capital goods policy will soon be

replaced by a comprehensive new capital goods policy;
(b) if so, the details of the proposed comprehensive capital goods policy;
(c) what is the time-frame for implementing the new policy; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) No, Sir.

(b) to (d) Not applicable in view of the reply to (a) above.
Merger of ONGC with refining corporation

38. SHRI A. K. SELVARAIJ: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that Government is considering to make merger of the
Oil and Natural Gas Corporation with a refining corporation such as Indian Oil,

Bharat Petroleum or Hindustan Petroleum;
(b) if so, the details thereof;

(c) whether it is also a fact that this will pave the way to weather price volatility,

stablize its income and stay competitive for the ONGC; and

(d) whether major oil firms across the world are better able to deal with the

cyclicality of the oil markets because they are integrated?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir.

(b) to (d) Do not arise in view of above.
Impact of import on Navratna industries

39. SHRI PARIMAL NATHWANI: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government has made any study on the impact of import on

indigenous industries including Navratna industries;
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(b) if so, the details and the outcome thereof, sector/PSU-wise; and
(c) if not, the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (c) With the liberalization/
globalization of the economy, almost all sectors of the economy are now operating in
a competitive business environment. Navratna Central Public Sector Enterprises (CPSEs)
are operating in the sectors such as defence, railways, petroleum, telecommunications,
aluminium, steel, power, finance, etc. The Department of Public Enterprises has not
made any study on the impact of import on the performance of Navratna CPSEs.
In order to support these CPSEs in their drive to become global giants, the Boards
of Navratna CPSEs have already been delegated enhanced powers, inter-alia, in the
areas of capital expenditure, investment in joint ventures/subsidiaries, human resources
management and also to enter into technology joint ventures or strategic alliances and

to obtain by purchase or other arrangement technology and know-how.
Failure in procurement provision of raw material from MSEs by CPSUs

40. SHRI VIVEK GUPTA: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that many Central Public Sector Undertakings (CPSUs)
have violated the provision of procuring 20 per cent of their total raw material from
Micro and Small Enterprises (MSEs);

(b) if so, reasons and details of the Central Public Sector Undertakings (CPSUs)

who have violated the provision;

(¢) whether Government has taken any action against the Central Public Sector

Undertakings (CPSUs) who have violated the provision; and
(d) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (d) Development
Commissioner, Micro, Small and Medium Enterprises, have informed that out of the
data reported by 105 Central Public Sector Undertakings (CPSUs), 53 CPSUs have
achieved more than 20% procurement from MSEs in the year 2015-16. The names
of the CPSUs who have not completed with the 20% requirements are given in the

Statement (See below).

Under the Public Procurement Policy for Micro and Small Enterprises Order,

there is no provision for penal punishment against the defaulting procuring agencies.
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However, Department of Public Enterprises have issued instructions regarding
penalization upto 1 mark at the time of annual evaluation of MoU of the CPSUs
who fail to achieve the 20% mandatory procurement as per the provisions of the

Public Procurement Policy.
Statement

Name of CPSUs who have procured less than 20% of total procurement
from MSE in 2015-16

SI. No. Name of CPSUs
1. RITES Ltd.

2. National Handicapped Finance and Development Corpn.
3. Andaman and Nicobar Islands Forest and Plant Development Corpn. Ltd.
4. NMDC Ltd.

5. Mangalore Refinery and Petrochemicals Ltd.

6. Bridge and Roof Co. (India) Ltd.

7. Mazagon Dock Ltd. (P)

8. Hindustan Aeronautics Ltd. (P)

9. Bharat Dynamics Ltd. (P)

10.  BEML Ltd. (P)

11.  Moil Ltd. (P)

12.  Rajasthan Drugs and Pharmaceuticals Ltd.

13. Mishra Dhatu Nigam Ltd.

14. NTPC Ltd.

15.  Karnataka Antibiotics and Pharmaceuticals Ltd.
16. FCI Aravali Gypsum and Minerals (India) Ltd.
17.  NHPC Ltd.

18.  Power Finance Corporation

19.  Hindustan Newsprint Ltd.

20. THDC Ltd.

21. Export Credit Guarantee Corpn. of India Ltd.
22.  Indian Rare Earths Ltd.

23.  Mineral Exploration Corporation Limited

24.  Hindustan Copper Ltd.
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SI. No. Name of CPSUs

25. Rashtriya Ispat Nigam Ltd.

26. Fertilizers and Chemicals (Travancore) Ltd.
27.  North Eastern Electric Power Corporation Ltd.
28. State Trading Corporation of India Ltd.
29.  BBIJ Construction Company Ltd.

30. Engineering Projects (India) Ltd.

31. India Trade Promotion Organisation

32. Oil and Natural Gas Corporation Ltd.

33.  Numaligarh Refinary Ltd.

34.  Balmer Lawrie and Co. Ltd.

35.  Oil India Ltd.

36. Housing and Urban Dev. Corporation Ltd.
37.  MS.T.C. Ltd.

38. Coal India Ltd.

39. Cochin Shipyard Ltd.

40.  Fresh and Healthy Enterprises Ltd.

41.  National Fertilizers Ltd.

42. India Tourism Development Corporation. Ltd.
43. NHDC Ltd.

44.  Power Grid Corporation of India Ltd.

45.  SAIL Refractory Company Ltd.

Loss making cement manufacturing units

41. DR. R. LAKSHMANAN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the year-wise details of cement factories, which were established by Cement

Corporation of India since its inception in 1965;

(b) details of cement manufacturing units which are functioning profitably as on
date;

(c) whether any cement manufacturing units are/were closed in the past due to

continuous loss/non-profit;
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(d) if so, the details thereof;

(¢) whether any proposal is pending with Government to set up any cement

manufacturing unit in the State of Tamil Nadu by Cement Corporation of India; and
(f) 1if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) The year-wise details

of Cement factories established by CCI since its inception are as given below:-

Sl. No. Unit Year of Commissioning

I. Mandhar in Chhattisgarh 1970
2 Kurkunta in Karnataka 1972
3 Bokajan in Assam 1977
4. Rajban in Himachal Pradesh 1980
5 Akaltara in Chhattisgarh 1981
6 Charkhidadri in Haryana 1981
7 Nayagaon and Nayagaon clinkerisation in 1982
Madhya Pradesh 1990

8. Yerraguntla in Andhra Pradesh 1982 Sold to M/s. ICL in
1998
9. Adilabad in Telangana 1984
10. Tandur in Telangana 1987
11. Delhi Grinding Unit 1990

(b) All the three operating units of CCI i.e. Bokajan in Assam, Rajban in
Himachal Pradesh, and Tandur in Telangana were in profits in 2015-16 as per the
Audited Accounts.

(c) and (d) In the past, the operation of seven non-operating units was stopped
due to operating losses and shortage of working capital. As per Sanctioned Scheme
(SS-06) of CCI, the seven non-operating plants are to be sold and sale proceeds to

be utilized for up gradation of three operating plants.

Details of 7 non-operating plants are given below:

Sl. No. Unit State-wise Non-operational since
1. Akaltara Janjgir-Champa Chhattisgarh 09.12.1996
2. Mandhar Chhattisgarh 06.06.1996
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SI. No. Unit State-wise Non-operational since
3. Adilabad Telangana 05.11.1998
4. Nayagaon Madhya Pradesh 30.06.1997
5. Charkhidadri Haryana 14.08.1996
6. Kurkunta Karnataka 01.11.1998
7. Delhi Grinding Unit New Delhi 08.02.1999

As per directive of BIFR, 6 non-operating plants were closed w.e.f. 31.08.2008
and Adilabad could not be closed due to stay granted by Hon’ble Court of Andhra
Pradesh.

(e) There is no proposal for setting up any Cement Manufacturing Unit in the
State of Tamil Nadu.

(f) Does not arise.
Functioning of HMT

42. SHRI K. K. RAGESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether Government has details about the functioning and capacity utilization

of various plants of Hindustan Machine Tools (HMT);
(b) if so, the plant-wise details thereof;

(c) whether closing down of any plants of HMT is being proposed by Government;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) Capacity
Utilization of various plants of HMT Machine Tools Ltd. (a subsidiary company of
HMT Ltd.) for the year 2015-16 is indicated as under:

Unit No. of  Installed  Actual Capacity
Machines  Capacity Utilization
(Hrs)  (Hrs.) %
1 2 3 4 5

Machine Tools Div. Bangalore (MBX) 193 503386 200370  39.78
Machine Tools Div. Pinjore (MTP) 97 229133 110195 48.09
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1 2 3 4 5

Machine Tools Div. Kalamassary, (MTK) 185 431150 193254  44.82
Machine Tools Div. Hyderabad (MTH) 170 390015 89195 22.87
Machine Tools Div. Ajmer (MTA) 113 278919 110937 39.77

TotaL of HMT Machine Tools Ltd. (MTL) 758 1832603 703951 38.41

(c) and (d) The following three subsidiaries of HMT Ltd. have been operationally

closed as per Government’s decision on 06.01.2016 :
1. HMT Watches Ltd.,
2. HMT Chinar Watches Ltd.,
3. HMT Bearings Ltd.,

Government has also approved a proposal on 27.10.2016 for closure of Tractor
Division of HMT Ltd.

Working of PSUs with Startups

43. SHRI K. K. RAGESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether the heavy industry sector PSUs have any concrete proposals to work
with Startups; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) So far as the Central
Public Sector Enterprises (CPSEs) under the Department of Heavy Industry (DHI) is

concerned, there is no such proposal at present.
(b) Does not arise.
Probe into funding of IRF

44. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the speech of Islamic preacher Zakir Naik had
inspired the militants involved in the Dhaka killing in which a large number of

persons were killed recently;
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(b) whether it is also a fact that Dr. Zakir Naik's NGO Islamic Research
Foundation has been receiving huge funds from abroad which were spent by him

on his political activities; and

(c) whether Government has probed this matter of funding and if so, the outcome
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) The three terrorists involved in the attack
were reportedly admirers of Dr. Zakir Naik.

(b) and (c) As per the available information, although the mandate of the Islamic
Research Foundation (IRF) is educational and social, it is also involved in other
activities. Noticing certain violations of Foreign Contribution (Regulation) Act, 2010
(FCRA), the IRF has been placed under the prior permission category under Section
11(2) of FCRA, 2010.

Review of special powers given to army in North-East

45. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Supreme Court recently struck down the Armed Forces (Special
Powers) Act, (AFSPA) in view of extra-judicial killings in Manipur, if so, the details
thereof;

(b) whether Government reviewed the special powers given to Army in North-

East, in view of the Supreme Court verdict; and

(c) if so, the specific response of Government to deal with insurgent situation

in the North-East, with a humane approach?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No, Sir. The Supreme Court has not struck down the
Armed Forces (Special Powers) Act, (AFSPA) in view of extra-judicial killings in
Manipur. It has vide its judgment dated 8.7.2016 (passed in Writ Petition (Crl) No.
129 of 2012), inter-alia, reiterated the views expressed by the Constitution Bench
of Apex Court in Naga People’s Movement of Human Rights that an allegation of
excessive force resulting in the death of any person by the Manipur Police or the

armed forces in Manipur must be thoroughly enquired into.

(b) and (c) AFSPA is reviewed periodically and an objective assessment of the
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ground situation is made in consultation with security agencies and the concerned
State Governments. There is an institutional mechanism to prevent misuse of powers
under AFSPA by the Security Forces. Specific Instructions have been issued to
the armed force personnel operating in ‘disturbed area’, violation of which make
them liable for prosecution under the Army Act and Central Armed Police Forces
Acts. These instructions provide safeguards for human rights, safety of women and

children.
Villages in Punjab vacated to safeguard from cross-border firing

46. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether CRPF/BSF have vacated some villages in Punjab to safeguard from

cross-border firing from Pakistan;
(b) the number of villages got vacated; and
(c) the boarding/lodging arrangements made for these affected families?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (¢) The CRPF/BSF have not vacated villages on the

Indo-Pakistan border in Punjab.
Incidence of crime against dalits

47. SHRI ANAND SHARMA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the incidence of crime against dalits have seen

disturbing escalation recently;
(b) if so, the details thereof;

(c) the State-wise incidence of crime reported against SCs and STs during the

last three years; and
(d) the steps proposed by Government to address the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per the information provided
by the National Crime Records Bureau (NCRB), a total of 39,408 cases, 47,064 cases
and 45,003 cases under crime against persons belonging to Scheduled Castes (dalits)
were reported during 2013, 2014 and 2015 respectively, showing a mixed trend. State/

UT-wise cases reported under crime against persons belonging to Scheduled Castes
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(SCs) and Scheduled Tribes (STs) during 2013-2015 are given in the Statement
(See below).

(d) The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Amendment Act, 2015 (PoA Act) has been enacted to strengthen the relevant provisions
and make them more effective. This Amendment has been done with the aim to deliver
greater justice as well as an enhanced deterrent to the offenders against members of
SCs and STs. PoA Act has been amended to include new offences, re-phrase existing
sections, expand the scope of presumptions, institutional strengthening, establishing

rights of victims and witnesses, and strengthening preventive measures.

As per the Seventh Schedule to the Constitution of India "Police” and "Public Order’
are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of all crimes, within their jurisdiction lies
with the State Governments/Union Territory Administrations. However, Ministry of

Home Affairs has issued advisories which are available at www.mha.nic.in.
Statement

State/UT-wise cases registered under crimes against persons belonging
to Scheduled Castes (SCs) and Scheduled Tribes (ST5)
during 2013-2015

Sl.  State/UT Crime against persons Crime against persons
No. belonging to Scheduled belonging to Scheduled
Castes (SCs) Tribes (STs)

2013 2014 2015 2013 2014 2015
1 2 3 4 5 6 7 8
1. Andhra Pradesh 3270 4114 4415 672 627 719
2. Arunachal Pradesh 0 0 0 1 1 59
3.  Assam 8 2 5 0 1 0
4. Bihar 6721 7893 6438 91 77 14
5. Chhattisgarh 242 1066 1028 331 721 1518
6. Goa 12 17 13 10 6 8
7. Gujarat 1190 1130 1046 224 229 256
8. Haryana 493 830 834 0 0 0

9. Himachal Pradesh 148 122 95 2 3 6
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1 2 3 4 5 6 7 8
10. Jammu and Kashmir 0 0 0 0 0 0
11.  Jharkhand 978 903 738 396 432 269
12. Karnataka 2566 2138 1987 535 487 415
13. Kerala 756 816 752 135 135 176
14. Madhya Pradesh 2945 4151 4188 1296 2279 1531
15. Maharashtra 1678 1768 1816 415 443 483
16. Manipur 1 1 0 2 2 0
17. Meghalaya 0 0 0 0 1 0
18. Mizoram 0 0 0 0 1 0
19. Nagaland 0 0 0 18 0 0
20. Odisha 2592 2266 2305 791 1259 1387
21. Punjab 126 123 147 0 0 0
22. Rajasthan 6475 8028 6998 1651 3952 3207
23.  Sikkim 6 10 11 17 10 4
24. Tamil Nadu 1845 1546 1782 23 18 30
25. Telangana 1694 1678 569 698
26. Tripura 48 49 28 24 18 7
27. Uttar Pradesh 7078 8075 8358 25 24 6
28. Uttarakhand 34 61 93 2 1 6
29. West Bengal 115 159 186 122 141 109

TOTAL STATES 39327 46962 44941 6783 11437 10908
30. Andaman and 0 0 0 2 7 3
Nicobar Islands
31. Chandigarh 4 1 1 0 0 0
32. Dadra and Nagar 0 0 0 7 3 3
Haveli
33. Daman and Diu 1 0 2 1 0 0
34. Delhi UT 55 87 54 0 2 0

35. Lakshadweep 0 0 0 0 0 0
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1 2 3 4 5 6 7 8
36. Puducherry 21 14 5 0 2 0
ToraL UTs 81 102 62 10 14 6

TotaL (ALL INDIA) 39408 47064 45003 6793 11451 10914

Source: Crime in India

Note: Total crimes includes cases of atrocities (cases of IPC along with the SC/ST (Prevention of
Atrocities) Act) and non-atrocities cases [which includes cases under the Protection of Civil Rights
Act, section of IPC without SC/ST (Prevention of Atrocities) Act and cases reported under other
Special and Local Laws (SLL)]

BSF cadre review proposal

48. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME AFFAIRS

be pleased to state:
(a) whether Government has prepared a BSF cadre review proposal;

(b) if not, the reasons for delay along with the year when last cadre review of
BSF took place; and

(c) the fresh steps taken by Government to expedite BSF cadre review?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c¢) Yes, Sir. 3rd Cadre Review of
BSF Group ‘A’ Officers has already been done and approved in September, 2016.

Stalking of girls and women

49. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that stalking of girls and women has of late increased
manifold in the National Capital, NCR and other parts of the country escalating in

rapes, murders, acid attacks, grievous hurts etc. to the victims;
(b) if so, the details thereof for the last two years, year-wise; and

(c) what action Government proposes to take to make stalking a serious crime
and provide for deterrent punishment including capital punishment and making it
nonbailable offence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per the records of National
Crime Records Bureau (NCRB), a total of 4,699 cases and 6,266 cases of stalking
(Section 354D IPC) were reported in the country during 2014 and 2015 respectively.
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The State/UT-wise cases registered in cases of rape, stalking, murder, grievous hurt,
acid attack and attempt to acid attack under crimes against women during 2014
and 2015 are given in the Statement-I (See below). Delhi Police has reported that
no study has been conducted to find any relationship between stalking and rapes,

murders, acid attack etc.

(c) As per the Seventh Schedule to the Constitution of India, ‘Police’ and ‘Public
Order’ are State Subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime lies with the State
Governments/Union Territory Administrations. As regards NCT of Delhi, Delhi Police
has reported that they have taken several concrete measures to check the incidents of
crime against women. Crime-prone areas are dynamically identified and police resources
including pickets, foot patrolling, PCR Vans and Emergency Response Vehicles (ERVs)
are strategically deployed to enhance visibility and to prevent crime against women.
A multipronged strategy comprising numerous measures taken up by Delhi Police to

ensure safety of women in the NCT of Delhi is given in the Statement-II.



Unstarred Questions 183

[16 November, 2016]

Written Answers to

LST 4 S ¥91 454 8¢ vLIT euekiey g
09¢ I S 99¢ 86T 79 18 jeren o/
v 0 0 T 4! ST 6 BOD 9
91L 0 0 91L SLE 7L 9¢h T yressmeqy) g
SE91 0 14 LE9T L1€ L LTIT 'y p
€L1 0 0 €LI L9 0 0861 wessy ¢
v 0 0 v 1 I €8 ysoperq [eyoeunrty g
S¢S z S 79 L6€ ¥0S 196 ysepeld eiypuy |
yI0T
6 8 L 9 S v ¢ 4 I
(OdI1
97¢ pue (Odr1
6ze uondas) (DI d9c¢ g 9z¢ pue
uny uonadg) (OdI V97§ V9Z€ ‘9T¢ (Odr zog  (OdI arsg (OdI
SNOAQLID) Yoeny proy uorj09s) ‘GzE) Mny uonosas) uonodas) 9, UONOIS) ‘ON
Al iTg) 0) Jdwoyy  yoene proy SNOASLIN) JopInjy Funyels adey 1Nn/es IS

CIOT-#I0C Sulinp udulom JSUIDID UL A2PUN

(OdI g9z¢ uoudas) yovup pov o1 jdwanp puv (Jd] Y9z€ uonsas) yovuv piov (Odl 92§ ‘ST€ uonas) ny
§Sn0aa113 ‘(D] 70E Uuo1das) sapanut ‘(HJ] (qFSE U01as) Suryipis (DJ] 9/€ U01as) adp. aapun paidisidal Saspd asim-[)/aIDIS

[uamuamys



Unstarred Questions

[RAJYA SABHA]

184 Written Answers to

9 0 C 8¢S 34 8 6€T emduy 9z
148 0 0 48 8T 9Tt 6L6 eueSue[d  'gT
€L 0 9 6L TS I St npeN [wel g
01 0 I I € C Ly wopIS €7
LT 0 € 0€¢ 0S¢ 88 6SLE ueypseley 7z
43 C S I€€ €1T 8t 186 qelung "I
656 C 8 696 v19 peT 8L6T eUSIPO 0T
0 0 0 0 4 I 0€ puefeseN 61
6 0 0 6 S 9 0zl WelozZiN 81
1 0 0 4! 0T 4 811 eAejeySolN L]
4 0 0 a4 8T C SL mdruey 91
LL8 C 4 188 158 L6L 8€VE enyseIeye G
0611 C L 6611 $99 10 9L0S ysopeld eAUpeN  pl
ST1 0 I 911 €zl LE LYET I C) |
10T C 4 0T T19 9 vTel eyejeuwrey 7|
19 I I €9 11¢C S 0s01 puepsreyr [
8T 0 I 6T 8¢ I £33 Iuysey] pue nwwef Q[
09 0 0 09 w 9 €8¢ ysopeld [eyorWIH 6
6 8 L 9 S ¥ € C I




Unstarred Questions 185

[16 November, 2016]

Written Answers to

098 0 S 98 o€ C 1401 ey p
9zIl 0 I LTI S8l 6S €eLl wessy ¢
LT 0 0 LT 6 I L ysopelq [eyoeunry ‘g
o011 ¢ I €zl 8T IsS LT0T ysopeld eIYpUY [
S10T
L1L6 oF LET 7686 vIL8 669% $€L9E (VIQN] 11y) VIO,
€01 L 4l el Stl 95¢ 0T SLN TVIOL
L 0 0 L z I 01 Aoyonpng - “9¢
0 0 0 0 0 0 I doampeysyeT g¢
8 L 4l 101 o€l 182 960C LN WRa e
0 0 0 0 I 0 C niq pue ueweq €€
¢ 0 0 4 I 0 S I[oABH IeSeN pue eIpeq T¢
0 0 0 0 8 01 6S yresipueq)  [¢
spue[sy
4l 0 0 1 € b 43 TeQOOIN pUE UBWEPUY ‘(€
196 €€ szl TLL6 6958 €Y 0€SHE SAIVLS TVIOL
$991 b LT 9691 06 65T 99¥1 [eSuag 1SOM 6T
€1 0 0 €1 o L 0LT pueyyeIEN ‘8T
769 €1 w LyL LLTT g€ L9YE ysopeld I LT



Unstarred Questions

[RAJYA SABHA]

186 Written Answers to

€1 0 0 €1 v 9zl Pr9¢ ueyseley 7T
68¢C ¢ 4 €6 61 89 988 qefung "I
vy 0 S 61% 999 §TT 152¢ BUSIPO 0T
I 0 0 I 1 4 93 puefeseN ‘61
61 0 0 61 I I 8¢S weloziy g1
€1 0 0 €1 €C € €6 eAejeySoN L]
L1 0 0 L1 91 b 9% mduey 91
66L 0 9 $08 08L 66€1 adty enUSeIRUEN ST
SL8 I S 188 959 LSE 16t ysopeld BAUpeIN b1
S6 I S 101 L6 19 95TI1 I IE) |
91 0 I 91 vLS LTl 68 eyeewey 7|
9L1 0 0 9L1 LET 9 €501 puedreyr  [7
0¢ 0 0 0¢ 61 b 96T TS| pue NWwWel ([
69 0 I 0L ST s e ysopeld [eyorWIH 6
65T 0 € 9t L61 8€€ 0L0T eueley g
09T 0 € €92 69T 6 €0S ey L
(44 0 0 @ I 0T 98 0D 9
16T 0 0 16C 8€€ SL 0951 qressmeqy) g
6 8 L 9 S v € C I




€01 10D + T0T 10D + 1°01 19D = 01 10D
€9 10D + TI9 10D + 1'9 10D = 9 [0D -2I0N
BIPU[ Ul SWIL) 22.410S

Unstarred Questions 187

[16 November, 2016]

Written Answers to

(2] 0€ or1 0198 1678 9979 159%¢€ (VION] 11V) VIO,
€zl 8 €1 4! 6v1 Ly1l €T€T SLN TVIOL
8 0 0 8 01 € € Awoyonpng - “9¢
0 0 0 0 0 0 0 doampeysye] G¢
86 8 €1 611 vl vTll 661C LN WRa e
¢ 0 0 C I C S niq pue uBWE( €E
0 0 0 0 € 0 8 I[oABH IeSeN pue eIpeq C¢
¥ 0 0 v € €1 o qresipuey)  [¢
Spuejs|
I 0 0 I 8 S 9¢ IeQOOIN pue UewWepuy (O¢
L1€8 144 LTl 998 wis 611S 8zTETe SAIVLS VIO,
el 9 0T 8¥Cl LEL 1€C 6611 [e3uog 1S9M 6T
81 0 0 81 €S ST €87 pueyyeIEN 8T
SL6 01 IS 9€01 SEIT 616 §T0¢ ysapeld 1NN LT
81 0 0 81 s 0 €1z emduy, 9z
SL 0 I 9L 81¥ 99L SOTT eueSue[dl,  'GT
9 0 L IL 433 I 1Th npeN [IWeL  $g
91 0 0 91 v v S wpIs  €g



188 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement-I11

The initiatives taken by Delhi Police for the safety and security

of women in Delhi

1. Emergency Helpline No. 100: Police emergency helpline No. 100 functions
24 X 7 around the year from Police Headquarters. This emergency number
is very popular among women as well as others and is being extensively

used.

2. Women Helpline 1091: This 24 X 7 service also functions from Central
Police Control Room (CPCR) alongside the No. 100. Apart from attending
to emergencies, staff on the 10 lines of 1091 also attend to enquiries from

women and provide counseling sought by women.

3. Anti-Stalking Services for Women: One of the main problems faced by the
women in Delhi is receiving obnoxious telephone calls and stalking using
mobile phones. There are thousands of such calls received from women
complaining of this. Hence, all such distress calls from women about stalking
are diverted to a special anti-stalking group in the CPCR which functions
24 X 7. From here, the staff ring-up the abusing person and effectively
deal with the aggressor which is the demand by most of the complainants.
In case of stalking calls, it is immediately referred to the local police in
real time through the extension of the No. 100 service to all Police Station

levels through the cyber highway network.

4. Himmat SOS: ‘Himmat’ mobile App launched to provide immediate police

assistance in the event of any emergency situation to the user.

5. Creation of Exclusive Help Desks for Women in Police Stations: 24X7
Woman Help Desks are functioning in all police stations to attend to women
complainants. A separate dedicated telephone line with incoming call facility

is available at every women’s help desk.

6. Handling of complainants: Women complainants are handled with respect
and sympathy. Complaints made by women are being recorded verbatim as
stated by them, preferably by a lady police officer and investigated without

any uncalled for remarks or observations by the police officers concerned.

7. Action against eve-teasers: Beat Officers are being sensitized regularly to
take prompt action against eve-teasers and to follow a zero-tolerance policy
in this regard and PCR vans are deployed outside girls’ schools and colleges

at opening and closing time.

8. Additional and integrated police pickets have been increased.
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9. Vulnerable routes taken by women returning from entertainment hubs and
malls are being patrolled with increased redeployment of pickets, PCR vans

and motorcycle patrols etc.

10. Security audit of all paying guest accommodations and hostels for women and
girls has been completed. Security measures required to be taken by them
have been explained to them. A total of 416 paying guest accommodations/

hostels have been covered.

11. Instructions are issued to BPOs and reviewed from time to time to ensure
that woman employees are not made to travel alone with the cab driver and
a duly verified security guard or a male colleague (regular employee of the
company) is invariably present in each cab carrying women staff during the
night hours ie. 8 PM to 7 AM.

12. Gender Sensitization Courses are being organized on regular basis. In
the current year (up to 30th June), 8645 police personnel trained in 121
programmes. In the year 2015, 27,022 police personnel have been trained

in 418 training programmes.

13. Speedy Trial of gang rape cases: On the request of Delhi Police, Hon’ble
Delhi High Court has issued directions to the District Courts in Delhi that

all gang rape cases be fast tracked.
Efforts to bring back normalcy in Kashmir Valley

50. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has prepared a roadmap of efforts Government proposes

to take to bring back normalcy in Kashmir Valley; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) To bring normalcy in Kashmir
Valley after the civil unrest since 8th July, 2016, Prime Minister and Home Minister
have regularly reviewed the security situation in Jammu and Kashmir. Prime Minister
also held an All Party meeting and Home Minister has visited Srinagar 2 times and
met the Governor, Chief Minister, all the political parties, various organizations and
Associations as well as the senior officials. Home Minister also led an All Party
Delegation on 4-5 September, 2016 to Srinagar and Jammu that met the Governor,
Chief Minister, various cross sections of people of the State including all the political

parties, various organizations and Associations as well as the senior officials.
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Distribution of Essential Commodities like foodgrains, sugar, milk, fruits, vegetables,
LPG, kerosene, petrol etc. was ensured to meet the needs of public at large. Sufficient
stock of Essential Commodities was maintained in the Valley. Availability of Doctors/
Para-medics, Medicines, Ambulances, Blood Banks etc. was maintained round the
clock, Team of doctors from AIIMS was also sent. The regular medical services

were continued unabated.

Additional companies of Central Armed Police Forces were also deployed to
support the State Police. State Police has also registered 2513 FIRs in which 4372
accused were arrested. Further 2548 persons were bound down or detained. Also 525
notices under section 25 of Police Act were served. 472 persons were also detained
under Public Safety Act including Militants, Over Ground Workers (OGWs), Separatists,

Stone pelters, instigators, criminals and others.
Plan to decongest prisons

51. SHRI ABDUL WAHAB: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has formulated any plan to decongest prisons and bring

prison reforms in the country;

(b) the average occupancy rate in all jails in the country as per latest information

available with Government;
(c) whether Supreme Court has given any directions in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) ‘Prisons’ is a State subject under Entry 4
of List II of the Seventh Schedule to the Constitution of India. However, considering
the importance of prison administration, the Government of India has been providing
the requisite support and assistance to State Governments to modernize the prisons
across the country and has been facilitating the task of rehabilitation and reformation
of prisoners. For reducing the number of under-trials, some of the measures taken are:
(a) Establishment of Fast Track Courts (FTCs), (b) Creation of additional capacity
of prisons through the Scheme of Modernisation of Prisons, (c) Launch of National
Mission for Justice Delivery and Legal Reforms, (d) Insertion of a new section viz.
436A in the Criminal Procedure Code etc.

(b) As per data collected from States/UTs by the National Crime Records Bureau,

a total of 4,19,623 inmates were lodged in 1,401 different categories of jails out of
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sanctioned capacity of 3,66,781 inmates showing occupancy rate of 114.4% at the
end of the year 2015.

(c) and (d) Hon’ble Supreme Court, in the matter of Suo Motu W.P. (Civil) No.
406 of 2013 regarding inhuman conditions prevailing in prisons in India had passed
certain directions in respect of undertrial prisoners and their living conditions in jails.
Since “Prisons” is a State subject and management of prisons is the responsibility of
State Governments, the States/UTs have been asked through various advisories issued
from time to time to take necessary action on the directions issued by the Supreme

Court. These advisories are available at http://mhal.nic.in/PrisonReforms/advisiory.html.
Incidents of financial cheating in Delhi

52. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether incidents of financial cheating are rapidly increasing in Delhi for

the last two years;
(b) if so, the details of action taken by Government to curb such incidents;

(c) the details of complaints of financial cheating received during 2016 in Office
of DCP, East Delhi, date-wise;

(d) whether Geeta Colony Police Station has taken no action on complaints of
financial cheating received during 2016 despite directions issued by DCP, East Delhi

thereon; and

(e) if so, the details thereof, complaint-wise and date-wise along with the action

taken against such inefficient and disobedient police officers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The details of cases of financial
cheating registered by Delhi Police during the last two years and the current year

(upto 31.10.16) and action taken are as under:

Year < =
3 T % 3z - L& 3%
E¥ 2t 5 5§ 2k BE A
2014 2691 945 597 7 26 564 288 60
2015 4025 843 406 9 11 387 398 38

—

2016 (upto 31.10.16) 2937 582 213 1 211 357 12
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Prompt action is reportedly taken whenever any complaint is received by Delhi
Police regarding white-collar-crime-fraud, cheating, cyber crime, IPR matters. Economic
offenders involved in criminal cases are identified and their names uploaded on the
website of Delhi Police for making the general public aware of their antecedents

and modus operandi.

(c) Out of 93 complaints of financial cheating received in the office of Dy.
Commissioner of Police, East District during the year 2016 (up to 31.10.16), 19
complaints have been filed; 13 cases registered; 07 transferred to other Districts/

States and 54 complaints are pending enquiry.

(d) and (e) As per Delhi Police, there is no such incident of not taking any
action by P. S. Geeta Colony on complaints received in the P. S. during 2016 despite
directions issued by DCP/East. However, the status of complaints of financial cheating

received in P. S. Geeta Colony from DCP/East office is as under:-

Date of complaint Status of complaint

14.5.16 Complaint has been filed.
26.5.16 Complaint has been filed.
15.6.16 The matter is sub-judice
24.6.16 The matter is sub-judice
16.7.16 Complaint has been filed.

Increase in rape cases in NCT of Delhi

53. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be pleased

to state:
(a) whether number of rape cases have increased in NCT of Delhi;

(b) whether Government is also aware that number of rape cases of minor girls

have gone up;

(c) if so, the total number of rape cases in Delhi during the years 2014-15 and
2015-16 till September; and

(d) the steps taken by Government for protection and awareness programmes to

catch these types of criminals?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c¢) The total number of rape cases
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registered and number of rape cases of minor girls registered by Delhi Police during

the last two years and the current year (upto 30.09.2016) are as under:-

Year/particulars 2014 2015 2016
(upto 30.09.2016)

Total No. of rape cases 2166 2199 1685
registered
No. of rape cases of minor 1004 985 700

girls registered

(d) Delhi Police has taken several concrete measures to check the incidents of
crime against women. Crime-prone areas are dynamically identified and police resources
including pickets, foot patrolling, PCR Vans and Emergency Response Vehicles (ERVs)
are strategically deployed to enhance visibility and to prevent crime against women.
A multipronged strategy comprising numerous measures taken up by Delhi Police to
ensure safety of women in the NCT of Delhi is given in the Statement [Refer to
the Statement Appended to the Answer to USQ No. 49 (Part 'c)].

Crimes against foreign tourists

54. SHRI NARESH AGRAWAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that crimes against foreign tourists are on the rise in

India;
(b) if so, the steps being taken by Government to stop this; and

(c) if not, the year-wise details of crimes committed against foreign tourists

during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) ‘Police’ and ‘Public Order’ being
State subjects as per the provisions of the Constitution of India, the responsibilities
of maintaining law and order, registration and prosecution of crimes rest primarily
with the respective State Governments/Union Territory Administrations. Ministry of
Tourism has issued guidelines on Safety and Security for State Governments/Union
Territories and tips for travellers. National Crime Records Bureau has started collecting
this information since 2014. Details of crimes committed against foreign tourists for

the year 2014-2015 for various States/UTs are given in the Statement.

T Original notice of the question was received in Hindi.
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Statement

(4) State/UT-wise cases registered (CR), cases charge sheeted (CS), cases convicted
(CV), persons arrested (PAR), persons charge sheeted (PCS) and persons convicted
(PCV) under crime against foreign tourists during 2014-2015

SI. No. State/UT CR CS CVv PAR PCS PCV
2014
1. Andhra Pradesh 2 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0
4. Bihar 13 5 0 10 10 0
5. Chhattisgarh 0 0 0 0 0 0
6 Goa 66 27 2 43 32 4
7. Gujarat 3 0 0 0 0 0
8. Haryana 6 0 0 0 0 0
9. Himachal Pradesh 2 0 0 0 0 0
10.  Jammu and Kashmir 1 1 0 1 1 0
11.  Jharkhand 0 0 0 0 0 0
12.  Karnataka 11 7 0 16 16 0
13.  Kerala 7 5 0 4 2 0
14.  Madhya Pradesh 2 1 0 1 1 0
15.  Maharashtra 25 8 1 3 3 1
16.  Manipur 0 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0 0
18.  Mizoram 1 1 0 1 1 0
19.  Nagaland 0 0 0 0 0 0
20.  Odisha 0 0 0 0 0 0
21.  Punjab 3 2 1 0 1 1
22.  Rajasthan 31 8 0 12 12 0
23.  Sikkim 0 0 0 0 0 0
24,  Tamil Nadu 2 1 0 1 1 0
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SI. No. State/UT CR CS Cv PAR PCS PCV
25.  Telangana 2 2 0 0 0 0
26.  Tripura 0 0 0 0 0 0
27.  Uttar Pradesh 64 30 0 38 34 0
28.  Uttarakhand 0 0 0 0 0 0
29.  West Bengal 4 2 0 8 0 0

TOTAL STATES 245 100 4 138 114 6
30. Andaman and Nicobar 0 0 0 0 0 0
Islands
31.  Chandigarh 2 0 0 0 0 0
32.  Dadra and Nagar Haveli 0 0 0 0 0 0
33. Daman and Diu 0 0 0 0 0 0
34.  Delhi UT 135 34 1 52 52 1
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 2 0 0 0 0 0
ToraL UTs 139 34 1 52 52 1
ToraL (ALL INDIA) 384 134 5 190 166 7

2015
1. Andhra Pradesh 1 2 1 2 2 1
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0
4. Bihar 0 0 1 0 0 1
5. Chhattisgarh 0 0 0 0 0 0
6. Goa 26 22 1 23 29 1
7. Gujarat 1 0 0 0 0 0
8. Haryana 1 0 0 0 0 0
9. Himachal Pradesh 1 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0 0
11.  Jharkhand 0 0 0 0 0 0
12.  Karnataka 12 5 0 3 3 0




196 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No. State/UT CR CS Ccv PAR  PCS PCV
13. Kerala 7 6 0 3 3 0
14.  Madhya Pradesh 1 2 0 2 2 0
15.  Maharashtra 36 8 0 38 18 0
16.  Manipur 0 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0 0
18.  Mizoram 2 1 0 2 2 0
19.  Nagaland 0 0 0 0 0 0
20.  Odisha 2 0 0 0 0 0
21.  Punjab 13 1 0 2 1 0
22.  Rajasthan 20 5 1 7 7 1
23.  Sikkim 0 0 0 0 0 0
24, Tamil Nadu 2 0 0 0 0 0
25.  Telangana 1 1 0 1 1 0
26.  Tripura 0 0 0 0 0 0
27.  Uttar Pradesh 32 10 0 11 11 0
28.  Uttarakhand 0 0 0 0 0 0
29.  West Bengal 0 0 0 0 0 0

ToTtaL STATES 158 63 4 94 79 4
30. Andaman and Nicobar 0 0 0 0 0 0

Islands
31.  Chandigarh 0 0 0 0 0 0
32.  Dadra and Nagar Haveli 0 0 0 0 0 0
33. Daman and Diu 0 0 0 0 0 0
34.  Delhi UT 113 11 1 18 17 1
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 0 0 0 0 0 0

ToraL UTs 113 11 1 18 17 1

TotaL (ALL INDIA) 271 74 5 112 96 5




Written Answers to [16 November, 2016] Unstarred Questions 197

(B) State/UT-wise cases registered (CR), cases charge sheeted (CS), cases convicted
(CV), persons arrested (PAR), persons charge sheeted (PCS) and
persons convicted (PCV) under crime against foreign tourists
during 2014-2015

Sl. No. Crime Head CR CS Ccv PAR PCS PCV
2014
1. Murder 4 2 0 9 8 0
2. Attempt to commit 2 3 0 5 6 0
Murder
3. Culpable Homicide not 1 0 0 0 0 0
amounting to Murder
4, Attempt to commit 0 0 0 0 0 0
Culpable Homicide
5. Rape 17 10 0 34 25 0
6. Attempt to commit Rape 1 0 0 0 0 0
7. Assault on women 33 31 2 30 31 2

with intent to outrage
her Modesty

8. Insult to the Modesty 3 0 0 3 2 0
of Women
9. Kidnapping and 1 0 0 1 0 0
Abduction
10.  Dacoity 0 0 0 0 0 0
11.  Robbery 21 10 0 14 14 0
12.  Grievous Hurt 1 0 0 0 0 0
13.  Extortion 0 0 0 0 0 0
14.  Cheating 17 2 0 8 2 0
15.  Theft 223 36 1 35 36 3
16.  Forgery 6 1 0 1 1 0
17.  Importation of Girls 0 0 0 0 0 0

from Foreign Country

18.  Disclosure of Identity 0 0 0 0 0 0

of Victims
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Sl. No. Crime Head CR CS Ccv PAR PCS PCV
19.  Human Trafficking 0 0 0 0 0 0
20.  Other IPC 28 16 1 25 19 1
21.  Immoral Traffic 0 0 0 0 0 0

(Prevention) Act, 1956

22.  Indecent Representation 0 0 0 0 0 0
of Women
(Prohibition) Act, 1986

23.  Other SLL 26 23 1 25 22 1
24.  Total Crimes 384 134 5 190 166 7

Committed against

Tourist Foreigners

2015

1. Murder 4 4 1 5 5 1

2. Attempt to commit 0 1 0 1 1 0
Murder

3. Culpable Homicide not 0 1 0 1 1 0
amounting to Murder

4. Attempt to commit 2 1 0 2 2 0
Culpable Homicide

5. Rape 7 4 1 4 4 1

6. Attempt to commit Rape 0 0 0 0 0 0

7. Assault on women 15 16 0 12 14 0
with intent to outrage
her Modesty

8. Insult to the Modesty 1 0 0 0 0 0
of Women

9. Kidnapping and 4 0 0 0 0 0
Abduction

10.  Dacoity 0 0 0 0 0 0

11.  Robbery 9 6 0 7 7 0

12.  Grievous Hurt 4 0 0 0 0 0

13.  Extortion 0 0 0 0 0 0
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SI. No. Crime Head CR CS Ccv PAR  PCS PCV
14.  Cheating 4 4 0 9 10 0
15.  Theft 181 18 1 25 22 1
16.  Forgery 15 6 0 32 15 0
17.  Importation of Girls 0 0 0 0 0 0

from Foreign Country
18.  Disclosure of Identity 0 0 0 0 0 0
of Victims
19.  Human Trafficking 0 0 0 0 0 0
20.  Other IPC 24 12 1 12 12 1
21.  Immoral Traffic 1 1 0 2 3 0

(Prevention) Act, 1956

22.  Indecent Representation 0 0 0 0 0 0
of Women (Prohibition)
Act, 1986
23.  Other SLL 0 0 1 0 0 1
24.  Total Crimes Committed 271 74 5 112 96 5

against Tourist

Foreigners

Source: Crime in India
Note : Disposal of cases/persons by police/courts may includes cases/persons of previous years also.

Deportation of illegal Bangladeshi migrants

55. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has any estimate about the increase in number of

Bangladeshi National in India in last three years;
(b) if so, the details thereof; and
(c) whether Government has any plan to deport those illegal Bangladeshi migrants?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) There are reports of Bangladeshi nationals having
entered the country without valid travel documents. Since entry of such Bangladeshi
nationals into the country is clandestine and surreptitious, it is not possible to have

accurate data of such Bangladeshi nationals living in various parts of the country.
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As per available inputs, there are around 20 million illegal Bangladeshi migrants

staying in India.

(c) Deportation of illegally staying foreign national is continuous process.
The powers of identification, detention and deportation of illegal foreign nationals
including Bangladeshi nationals have been delegated to the State Governments
and Union Territories Administration under Section 3(2)(c) of the Foreigners
Act, 1946.

Battle certificates to paramilitary forces on the lines of army

56. DR. KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there is proposal to grant 'Battle Certificates' to Paramilitary forces

on the lines of the Army;
(b) if so, the status therecof; and
(c) if not, whether Government would consider this seriously?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) No, Sir. There is no such proposal for the grant
of ‘Battle Certificates’ to Paramilitary Forces.

Barbed wire fencing along Pakistan border

57. SHRI DILIPBHAI PANDYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the length of the barbed wire proposed to be installed along the Pakistan

border adjoining Gujarat, Rajasthan and Punjab;

(b) the State-wise details of total length of barbed wire fencing which
has already been installed along the border of the said three States adjoining

Pakistan; and

(c) the State-wise details of length of barbed wire fencing yet to be completed

and by when Government would complete this work?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The details of barbed wire fencing proposed to
installed, already installed and yet to be completed along Indo-Pakistan Border in

the States of Punjab, Rajasthan and Gujarat is as follows:
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(In Km)
States Proposed to be installed Already installed Yet to be completed
Punjab 488.796 488.796 -
Rajasthan 1049.87 1048.27 1.6
Gujarat 340.00 279.68 60.32

The Government would complete the balance fence work by December, 2018.
Amount for strengthening various state police forces

58. SHRI P. BHATTACHARYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the State-wise and year-wise details of amount released to strengthen the
various State Police Forces during last two years;

(b) whether it is a fact that Government of Karnataka has requested the Union
Home Ministry for financial assistance to restructure and strengthen Karnataka State
Police; and

(c) if so, the details of the proposal and action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) State-wise and year-wise details of
amount released to strengthen the various State Police Forces under the Scheme of

Modernisation of Police Forces (MPF) Scheme are given in Statement (See below).

(b) and (c) Yes, the State Government of Karnataka has submitted the State
Action Plan under Police Modernisation for the year 2016-17 amounting to I 59.30
crore for strengthening the Karnataka State Police which has been sanctioned of which
% 35.58 crore is the Central share.

Statement

Funds released in respect of various State Governments under MPF Scheme
during 2014-15, 2015-16 and the current year, i.e., 2016-17 (as on 10.11.2016)

® in crore)

Sl. Name of States 2014-15 2015-16 2016-17
No. Released Released Released
1 2 3 4 5
1. Andhra Pradesh 54.17 32.56 0.00

2. Arunachal Pradesh 9.69 3.05 0.29
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1 2 3 4 5

3. Assam 43.29 3.29 1.97
4. Bihar 49.08 26.57 2.07
5. Chhattisgarh 37.36 14.24 0.73
6. Goa 1.86 13.00 0.08
7. Gujarat 72.65 23.75 1.91
8. Haryana 28.25 14.74 9.62
9. Himachal Pradesh 5.75 0.44 0.14
10. Jammu and Kashmir 105.17 35.88 2.99
11. Jharkhand 34.52 22.44 0.69
12. Karnataka 103.65 39.45 0.00
13. Kerala 42.00 2.01 0.71
14. Madhya Pradesh 58.18 26.80 2.03
15. Mabharashtra 76.65 50.88 0.00
16. Manipur 28.45 7.79 5.61
17. Meghalaya 6.98 0.47 0.13
18. Mizoram 19.03 541 3.83
19. Nagaland 31.39 13.78 8.71
20. Odisha 42.92 19.46 8.86
21. Punjab 38.13 20.67 13.18
22. Rajasthan 102.50 34.18 23.35
23. Sikkim 3.57 0.22 0.13
24. Tamil Nadu 85.74 63.90 20.28
25. Tripura 22.69 7.00 0.47
26. Telangana 68.13 16.32 0.00
27. Uttar Pradesh 169.23 69.99 4.73
28. Uttarakhand 8.81 3.74 4.51
29. West Bengal 47.40 35.52 2.16

TortaL 1397.24 594.68 119.17
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Committee to curtail various offences in the country

59. SHRI BASAWARAIJ PATIL: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the details regarding murder, theft, rape, cheating in the country, State-wise
in last three years;

(b) what are the steps taken to minimize these offences; and

(¢) whether Government is thinking to constitute a committee to curtail or
minimize such offences through integrated approach?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The State/UT-wise details of
cases of murder, theft, rape, cheating in the country during 2013-2015 are given in
Statement (See below). Further, ‘Public Order’ and ‘Police' being State subjects as
per the provisions of the Constitution of India, the responsibilities of maintaining law
and order, registration and prosecution of crimes rest primarily with the respective

State Governments/Union Territory Administrations.
(¢) There is no such proposal under consideration of the Government of India.
Statement

(A) State/UT-wise cases registered (CR), cases charge sheeted (CS), cases
convicted (CV), persons arrested (PAR), persons charge sheeted (PCS)
and persons convicted (PCV) under murder (section 302 IPC)
during 2013-2015

Sl. No. State/UT CR CS Ccv PAR PCS PCV

2013
1.  Andhra Pradesh 2484 1908 293 5033 4419 679
2 Arunachal Pradesh 69 58 5 86 59 5
3. Assam 1354 842 213 1590 1090 283
4 Bihar 3441 2727 465 6439 7296 1216
5. Chhattisgarh 945 918 491 1453 1406 732
6. Goa 36 31 9 74 58 11
7. Gujarat 1118 945 92 2197 2199 227
8.  Haryana 982 791 340 1966 2017 681
9. Himachal Pradesh 104 73 39 148 177 86
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SI. No. State/UT CR CS Ccv PAR PCS PCV
10.  Jammu and Kashmir 150 105 35 252 251 65
11.  Jharkhand 1630 1125 331 1833 1670 430
12.  Karnataka 1601 1403 176 3141 3023 353
13.  Kerala 372 292 108 703 676 197
14. Madhya Pradesh 2112 2001 921 4704 4796 2015
15.  Maharashtra 2512 2158 484 5433 5441 1027
16.  Manipur 93 19 6 82 23 7
17.  Meghalaya 166 53 6 166 71 11
18.  Mizoram 27 36 10 32 36 6
19.  Nagaland 78 41 57 51 24 21
20.  Odisha 1454 1389 155 2200 2222 235
21.  Punjab 711 626 373 1243 1076 626
22.  Rajasthan 1573 972 438 2026 2024 626
23.  Sikkim 15 18 38 18 18 38
24.  Tamil Nadu 1936 1786 347 4456 4093 767
25.  Telangana
26.  Tripura 142 125 30 209 179 35
27.  Uttar Pradesh 5047 4126 1716 14784 11324 4237
28.  Uttarakhand 197 147 184 225 170 170
29.  West Bengal 2264 1851 245 3278 3338 495

TOTAL STATES 32613 26566 7607 63822 59176 15281
30.  Andaman and Nicobar 6 10 4 9 14 9
Islands
31.  Chandigarh 22 18 11 34 41 25
32.  Dadra and Nagar Haveli 3 4 1 4 5 2
33. Daman and Diu 9 6 0 9 8 0
34.  Delhi UT 517 400 142 842 881 326
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 31 36 3 93 87 4
ToraL UTs 588 474 161 991 1036 366
TotaL (ALL INDIA) 33201 27040 7768 64813 60212 15647
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SI. No. State/UT CR CS Ccv PAR PCS PCV

2014
1. Andhra Pradesh 1175 987 144 2334 2154 270
2. Arunachal Pradesh 86 72 7 182 135 14
3. Assam 1451 841 219 3629 1175 300
4. Bihar 3403 2659 444 5462 4353 920
5. Chhattisgarh 998 1008 491 1620 1705 607
6. Goa 34 24 15 46 59 20
7. Gujarat 1124 981 115 2491 2521 245
8. Haryana 1106 793 355 1930 1826 710
9. Himachal Pradesh 130 82 21 203 171 51
10.  Jammu and Kashmir 156 98 24 278 261 47
11.  Jharkhand 1658 1334 339 2802 2121 419
12.  Karnataka 1636 1488 137 3440 3081 340
13.  Kerala 367 373 104 674 683 184
14.  Madhya Pradesh 2274 2047 1072 4637 4638 2415
15. Maharashtra 2670 2290 435 5766 5464 808
16.  Manipur 96 27 2 55 29 2
17.  Meghalaya 159 80 2 196 111 2
18.  Mizoram 42 33 18 53 42 17
19.  Nagaland 58 48 40 48 54 39
20.  Odisha 1450 1233 157 2304 1945 283
21.  Punjab 767 618 389 1368 1071 562
22.  Rajasthan 1637 1018 365 2245 2148 783
23.  Sikkim 12 14 27 26 20 27
24.  Tamil Nadu 1805 1738 341 4274 4154 845
25.  Telangana 1308 1064 211 2408 2046 310
26.  Tripura 140 108 36 197 220 41
27.  Uttar Pradesh 5150 4620 1725 14739 12699 4648
28.  Uttarakhand 218 135 94 367 348 240
29.  West Bengal 2217 2024 137 4338 3493 269

TOTAL STATES 33327 27837 7466 68112 58727 15418
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SI. No. State/UT CR CS Ccv PAR  PCS PCV
30. Andaman and Nicobar 8 12 3 9 14 3
Islands
31.  Chandigarh 24 18 14 46 34 26
32.  Dadra and Nagar Haveli 4 2 1 3 3 1
33. Daman and Diu 7 8 4 20 16 1
34. Delhi UT 586 547 136 978 788 255
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 25 23 4 152 134 4
TotaL UTs 654 610 162 1208 989 290
TotaL (ALL INDIA) 33981 28447 7628 69320 59716 15708
2015
1. Andhra Pradesh 1099 1000 160 2404 2434 360
2. Arunachal Pradesh 57 52 2 78 68 2
3. Assam 1343 1305 234 1651 1464 288
4. Bihar 3178 2611 583 5015 4010 993
5. Chhattisgarh 929 817 745 1467 1576 1058
6. Goa 31 22 11 39 32 17
7. Gujarat 1150 961 89 2656 2560 193
8. Haryana 1002 710 329 1755 1690 660
9. Himachal Pradesh 106 95 14 228 234 25
10.  Jammu and Kashmir 133 96 30 285 270 61
11.  Jharkhand 1536 1527 329 1673 2028 462
12.  Karnataka 1557 1365 130 3329 2896 326
13.  Kerala 334 350 93 733 778 201
14.  Madhya Pradesh 2339 2163 869 5016 5019 1991
15.  Maharashtra 2509 2187 419 5494 5217 980
16.  Manipur 81 48 1 62 48 1
17.  Meghalaya 149 51 3 140 72 3
18.  Mizoram 36 29 11 35 37 14
19.  Nagaland 51 25 26 106 70 28

o
e

Odisha 1473 1520 181 2103 2136 272
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SI. No. State/UT CR CS Cv PAR PCS PCV
21.  Punjab 701 595 310 1319 1313 592
22.  Rajasthan 1569 1023 377 2239 2315 874
23.  Sikkim 17 14 1 18 17 1
24.  Tamil Nadu 1748 1884 410 4030 3998 881
25.  Telangana 1188 1132 145 1758 2180 339
26.  Tripura 144 87 43 215 142 58
27.  Uttar Pradesh 4732 4072 1779 13479 11102 4645
28.  Uttarakhand 192 142 136 250 252 223
29.  West Bengal 2096 2209 190 3447 3115 334

TOTAL STATES 31480 28092 7650 61024 57073 15882
30. Andaman and Nicobar 19 12 5 19 14 9
Islands
31.  Chandigarh 20 25 10 38 57 27
32.  Dadra and Nagar Haveli 10 7 0 9 7 0
33. Daman and Diu 4 2 0 5 3 0
34.  Delhi UT 570 465 96 964 775 161
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 24 29 2 100 111 2
TotaL UTs 647 540 113 1135 967 199
TotaL (ALL INDIA) 32127 28632 7763 62159 58040 16081

Source: Crime in India
Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also
(B) State/UT-wise cases registered (CR), cases charge sheeted (CS), cases
convicted (CV), persons arrested (PAR), persons charge sheeted (PCS)
and persons convicted (PCV) under rape (section 376 IPC)
during 2013-2015

SI. No. State/UT CR CS Ccv PAR PCS PCV
2013
1. Andhra Pradesh 1635 1149 105 1960 1679 190
2. Arunachal Pradesh 75 62 1 106 61 1

3. Assam 1937 1366 123 1745 1313 123




208 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No. State/UT CR CS Ccv PAR PCS PCV
4.  Bihar 1128 840 180 1156 1039 271
5. Chhattisgarh 1380 1366 364 1637 1591 485
6. Goa 86 60 2 103 72 2
7. Gujarat 732 662 43 1027 998 54
8.  Haryana 971 792 287 1398 1386 420
9. Himachal Pradesh 250 199 56 299 307 81

10.  Jammu and Kashmir 378 241 22 404 401 36

11.  Jharkhand 1204 884 264 1135 1058 308
12.  Karnataka 1030 856 90 1263 1156 101
13. Kerala 1221 977 92 1358 1151 103
14. Madhya Pradesh 4335 4085 1079 5879 5800 1456
15.  Mabharashtra 3063 2591 181 4243 3814 249
16.  Manipur 72 15 2 37 16 6
17. Meghalaya 183 198 7 190 215 7
18.  Mizoram 89 69 39 89 83 47
19.  Nagaland 31 22 18 41 26 10
20.  Odisha 1832 1660 108 2080 2047 131
21.  Punjab 888 812 382 1048 978 464
22.  Rajasthan 3285 1947 270 2783 2771 434
23.  Sikkim 43 48 59 43 44 59
24.  Tamil Nadu 923 1076 133 1193 1247 186

25.  Telangana

26.  Tripura 233 252 21 356 298 21

27.  Uttar Pradesh 3050 2302 663 5587 3664 939

28.  Uttarakhand 228 179 111 289 291 189

29.  West Bengal 1685 2577 151 2674 2642 181
ToTAL STATES 31967 27287 4853 40123 36148 6554

30. Andaman and Nicobar 27 35 3 36 44 3
Islands

31.  Chandigarh 45 29 18 49 31 21
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SI. No. State/UT CR CS Ccv PAR  PCS PCV
32.  Dadra and Nagar Haveli 5 3 0 9 7 0
33.  Daman and Diu 8 9 0 10 10 0
34. Delhi UT 1636 1386 227 1851 1608 314
35.  Lakshadweep 2 0 0 4 0 0
36.  Puducherry 17 6 0 33 8 0

TotaL UTs 1740 1468 248 1992 1708 338

TotaL (ALL INDIA) 33707 28755 5101 42115 37856 6892

2014

1. Andhra Pradesh 961 650 59 1237 989 70
2. Arunachal Pradesh 83 74 3 93 86 4
3. Assam 1980 1368 170 3673 1529 176
4. Bihar 1127 848 116 1226 987 132
5. Chhattisgarh 1436 1429 304 1708 1847 342
6. Goa 95 73 4 105 91 4
7. Gujarat 841 762 30 1204 1202 35
8. Haryana 1174 932 205 1456 1369 257
9. Himachal Pradesh 283 207 36 329 267 47
10.  Jammu and Kashmir 331 225 18 346 339 19
11.  Jharkhand 1050 1015 245 1583 1620 262
12.  Karnataka 1324 1190 72 1950 1720 108
13.  Kerala 1347 1155 103 1442 1332 116
14. Madhya Pradesh 5076 4960 1231 6719 6719 1830
15.  Maharashtra 3438 3024 202 4567 4141 254
16.  Manipur 75 41 3 75 41 3
17.  Meghalaya 118 139 12 162 144 12
18.  Mizoram 120 106 41 143 124 44
19.  Nagaland 30 26 14 42 33 22
20.  Odisha 1978 1661 141 2192 2005 151
21.  Punjab 981 797 276 1248 1052 349
22.  Rajasthan 3759 2079 362 2848 2776 524




210 Written Answers to

[RAJYA SABHA]

Unstarred Questions

SI. No. State/UT CR CS Cv PAR PCS PCV
23.  Sikkim 47 43 22 107 103 22
24.  Tamil Nadu 455 574 157 764 900 233
25.  Telangana 979 841 49 1247 1057 67
26.  Tripura 239 191 30 258 415 46
27.  Uttar Pradesh 3467 2850 594 6329 4860 843
28.  Uttarakhand 270 195 54 306 281 84
29.  West Bengal 1466 1453 108 2602 1715 125

TOTAL STATES 34530 28908 4661 45961 39744 6181
30. Andaman and Nicobar 32 30 3 37 39 3
Islands
31.  Chandigarh 59 47 12 66 62 16
32.  Dadra and Nagar Haveli 5 8 0 6 9 0
33.  Daman and Diu 2 3 1 2 2 1
34.  Delhi UT 2096 1836 267 2105 2047 436
35.  Lakshadweep 1 1 0 1 3 0
36.  Puducherry 10 7 0 15 8 0
TotaL UTs 2205 1932 283 2232 2170 456
ToraL (ALL INDIA) 36735 30840 4944 48193 41914 6637
2015
1.  Andhra Pradesh 1027 846 82 1341 1140 108
2. Arunachal Pradesh 71 66 0 105 79 0
3. Assam 1733 1405 163 1700 1402 161
4. Bihar 1041 904 169 1183 1096 181
5. Chhattisgarh 1560 1481 757 1787 1814 862
6. Goa 86 74 15 93 89 18
7. Gujarat 503 501 21 812 815 24
8. Haryana 1070 770 186 1146 1152 286
9. Himachal Pradesh 244 222 23 299 315 43
10.  Jammu and Kashmir 296 203 16 329 314 21
11.  Jharkhand 1053 925 172 1233 1028 219
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SI. No. State/UT CR CS Cv PAR PCS PCV
12.  Karnataka 589 649 72 1115 1120 86
13.  Kerala 1256 1185 122 1422 1462 131
14. Madhya Pradesh 4391 4318 805 6250 6337 1167
15.  Maharashtra 4144 3456 292 5188 4552 393
16.  Manipur 46 32 3 33 32 5
17.  Meghalaya 93 78 8 104 84 8
18.  Mizoram 58 96 60 68 106 77
19.  Nagaland 35 29 8 35 40 12
20.  Odisha 2251 2183 161 2681 2543 200
21.  Punjab 886 717 257 991 960 335
22.  Rajasthan 3644 2006 433 2766 2806 574
23.  Sikkim 5 12 4 7 14 6
24.  Tamil Nadu 421 375 143 529 558 169
25.  Telangana 1105 1019 56 1278 1230 74
26.  Tripura 213 185 33 220 205 39
27.  Uttar Pradesh 3025 2347 910 5369 3726 1331
28.  Uttarakhand 283 217 196 282 288 247
29.  West Bengal 1199 1857 114 1347 1990 128

TOTAL STATES 32328 28158 5281 39713 37297 6905
30. Andaman and Nicobar 36 28 1 32 28 1
Islands
31.  Chandigarh 72 66 15 92 85 24
32.  Dadra and Nagar Haveli 8 2 2 8 2 2
33. Daman and Diu 5 3 0 4 3 0
34.  Delhi UT 2199 1740 215 2177 2075 253
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 3 4 0 10 4 0
TotaL UTs 2323 1843 233 2323 2197 280
TotaL (ALL INDIA) 34651 30001 5514 42036 39494 7185

Source: Crime in India
Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
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(C) State/UT-wise cases registered (CR), cases charge sheeted (CS), cases

convicted (CV), persons arrested (PAR), persons charge sheeted (PCS)

and persons convicted (PCV) under theft (Section 379 to 380, 381

and 382 IPC) during 2013-2015

Sl. No. State/UT CR CS Ccv PAR PCS PCV

2013
1. Andhra Pradesh 31032 19095 5109 23948 21956 5777
2. Arunachal Pradesh 514 185 35 445 218 35
3. Assam 10515 2757 291 7747 3672 357
4. Bihar 21423 8791 554 16093 13917 862
5. Chhattisgarh 5189 1930 725 3176 3158 1162
6. Goa 1138 198 33 466 288 42
7. Gujarat 15313 5052 252 8536 8326 437
8. Haryana 18620 4764 2441 6796 7487 3255
9. Himachal Pradesh 818 395 60 696 739 119
10.  Jammu and Kashmir 1862 932 134 1949 1936 259
11.  Jharkhand 6839 1849 525 2993 3037 929
12.  Karnataka 19756 5626 402 6917 6405 617
13.  Kerala 4079 2624 758 3690 3522 953
14.  Madhya Pradesh 25045 7444 1799 12271 12285 2846
15.  Maharashtra 52670 16952 2091 33294 30306 2642
16.  Manipur 854 17 2 243 19 3
17.  Meghalaya 617 177 30 357 221 37
18.  Mizoram 643 570 413 698 661 480
19.  Nagaland 406 187 170 284 176 108
20.  Odisha 10044 5362 267 8506 8453 372
21.  Punjab 4885 2889 1135 4029 3935 1771
22.  Rajasthan 28928 4260 1907 7541 7472 3041
23.  Sikkim 122 58 31 130 107 44
24.  Tamil Nadu 11950 9520 8143 13278 13019 8212
25.  Telangana
26.  Tripura 533 243 39 522 427 42
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SI. No. State/UT CR CS cv PAR  PCS PCV
27.  Uttar Pradesh 41949 9495 3446 20065 17607 5859
28.  Uttarakhand 1596 983 603 1026 1099 995
29.  West Bengal 22904 5746 381 14885 8634 382

TotaL STATES

340244 118101

31776 200581 179082 41638

30.  Andaman and Nicobar 37 29 22 26 34 39
Islands
31.  Chandigarh 1519 699 385 1055 1008 531
32.  Dadra and Nagar Haveli 58 39 3 143 133 4
33. Daman and Diu 38 15 0 26 22 0
34.  Delhi UT 30124 4346 1900 8251 6271 2798
35.  Lakshadweep 8 1 0 0 1 0
36.  Puducherry 594 281 75 222 270 104
ToraL UTs 32378 5410 2385 9723 7739 3476
TotaL (ALL INDIA) 372622 123511 34161 210304 186821 45114
2014
1. Andhra Pradesh 15617 9342 2525 13786 11614 3007
2. Arunachal Pradesh 498 226 16 344 326 18
3. Assam 12737 3205 267 19167 3574 402
4.  Bihar 22888 7332 363 17188 9120 496
5. Chhattisgarh 6098 2321 624 4126 4074 1044
6. Goa 1154 273 18 646 398 22
7. Gujarat 14337 5524 242 10213 10531 407
8.  Haryana 20314 4514 2406 6784 6146 3166
9. Himachal Pradesh 652 320 55 622 609 132
10.  Jammu and Kashmir 1773 809 38 1875 1794 65
11.  Jharkhand 7046 2278 590 4518 3423 727
12.  Karnataka 21019 6676 287 14545 10737 419
13. Kerala 4700 2682 750 3998 3722 937
14. Madhya Pradesh 29244 8247 2435 15191 15145 3846
15.  Mabharashtra 56283 17584 2338 32601 27440 2898
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SI. No. State/UT CR CS Cv PAR PCS PCV
16.  Manipur 1001 92 5 241 92 5
17.  Meghalaya 857 297 25 609 359 37
18.  Mizoram 852 787 880 886 904 942
19.  Nagaland 418 219 180 409 254 168
20.  Odisha 9410 5034 472 8257 7446 600
21.  Punjab 5067 2555 1166 4599 3730 1829
22.  Rajasthan 29095 5257 2218 9711 9608 3651
23.  Sikkim 126 91 67 152 131 67
24.  Tamil Nadu 11969 10840 7573 19089 17895 9363
25.  Telangana 15342 9601 2231 16702 15186 2670
26.  Tripura 369 196 30 263 563 34
27.  Uttar Pradesh 48380 10766 3537 20463 18056 6670
28.  Uttarakhand 1737 794 496 1395 1354 692
29.  West Bengal 21366 7903 41 16337 8868 57

TOTAL STATES 360349 125765 31875 244717 193099 44371
30. Andaman and Nicobar 45 25 17 42 25 23
Islands
31.  Chandigarh 1260 476 330 669 631 444
32.  Dadra and Nagar Haveli 38 16 2 63 55 4
33. Daman and Diu 31 15 6 11 18 3
34.  Delhi UT 78753 7261 1785 13693 9241 2286
35.  Lakshadweep 15 2 4 12 3 4
36.  Puducherry 424 196 61 234 207 61
TotaL UTs 80566 7991 2205 14724 10180 2825
ToraL (ALL INDIA) 440915 133756 34080 259441 203279 47196
2015
1. Andhra Pradesh 14062 9511 2341 12787 12149 2577
2. Arunachal Pradesh 561 270 12 367 321 13
3. Assam 12399 3610 407 13169 3978 46l
4. Bihar 22462 6395 415 15811 8485 560
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SI. No. State/UT CR CS Ccv PAR  PCS PCV
5. Chbhattisgarh 5773 2127 1067 5061 5291 1400
6. Goa 597 344 18 512 570 21
7. Gujarat 14096 5133 147 9346 10197 240
8. Haryana 20598 4496 1805 6845 6531 2392
9. Himachal Pradesh 550 246 45 460 434 83
10.  Jammu and Kashmir 1883 919 80 2012 1913 127
11.  Jharkhand 7796 1831 461 3017 2326 654
12.  Karnataka 20748 6864 566 9578 10263 730
13.  Kerala 4422 2984 537 4110 4034 680
14. Madhya Pradesh 29649 8273 2069 14118 14258 3287
15.  Maharashtra 61128 17907 2425 32103 27915 3053
16.  Manipur 1333 100 11 191 100 13
17.  Meghalaya 820 245 78 464 339 91
18.  Mizoram 855 807 803 817 883 843
19.  Nagaland 462 188 162 586 564 208

20.  Odisha 10055 5938 409 7801 7739 551
21.  Punjab 5088 2372 1174 3950 3901 1934
22.  Rajasthan 29067 5216 1842 9436 9597 2887
23.  Sikkim 111 37 10 107 77 18
24,  Tamil Nadu 11196 9194 3462 11933 12715 4338
25.  Telangana 14765 9788 2024 10323 11410 2303
26.  Tripura 275 112 33 207 157 70
27.  Uttar Pradesh 49491 11301 4619 20163 18594 7713
28.  Uttarakhand 1609 683 632 1255 1100 851
29.  West Bengal 19941 6977 25 11156 8390 70
TOTAL STATES 361792 123868 27679 207685 184231 38168
30. Andaman and Nicobar 49 20 9 30 33 13
Islands
31.  Chandigarh 984 433 552 599 577 750
32. Dadra and Nagar Haveli 32 20 0 51 61 0
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SI. No. State/UT CR CS Ccv PAR PCS PCV
33. Daman and Diu 40 21 1 48 35 2
34.  Delhi UT 104432 8298 1517 13701 10835 1926
35.  Lakshadweep 6 1 1 0 1 2
36.  Puducherry 498 181 52 442 260 55

ToraL UTs 106041 8974 2132 14871 11802 2748

TotaL (ALL INDIA)

467833 132842 29811

222556 196033 40916

Source: Crime in India
Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.

(D) State/UT-wise cases registered (CR), cases charge sheeted (CS), cases

convicted (CV), persons arrested (PAR), persons charge sheeted (PCS)

and persons convicted (PCV) under cheating (Section 420 IPC)

during 2013-2015

SI. No. State/UT CR CS Cv PAR PCS PCV

2013
1.  Andhra Pradesh 13015 5996 582 10673 9201 791
2. Arunachal Pradesh 72 30 3 64 28 3
3. Assam 2558 770 44 1863 767 44
4. Bihar 4482 3335 212 5133 5765 334
5. Chhattisgarh 975 1001 143 1400 1397 374
6. Goa 199 45 5 132 60 5
7. Gujarat 1324 988 31 2239 2018 51
8. Haryana 2030 1179 285 1688 1799 395
9. Himachal Pradesh 472 196 18 345 294 35
10.  Jammu and Kashmir 590 369 27 751 748 41
11.  Jharkhand 2577 1111 197 2010 1598 302
12.  Karnataka 6598 2523 83 4865 4341 147
13.  Kerala 4841 3028 159 4169 3948 227
14.  Madhya Pradesh 1652 1471 412 2438 2428 707
15. Maharashtra 10215 5187 184 12899 11146 326
16.  Manipur 127 6 2 71 7 2
17.  Meghalaya 122 80 3 158 94 4
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SI. No. State/UT CR CS Cv PAR PCS PCV
18.  Mizoram 55 51 29 44 38 27
19. Nagaland 61 42 39 54 25 32
20.  Odisha 2169 1416 65 2148 2143 97
21.  Punjab 3805 2684 484 4389 3509 821
22.  Rajasthan 22796 3251 543 5584 5581 790
23.  Sikkim 25 32 48 31 37 59
24.  Tamil Nadu 4647 2250 343 4630 4142 338
25.  Telangana
26.  Tripura 202 115 9 194 121 9
27.  Uttar Pradesh 11665 5625 1546 34281 15427 3441
28.  Uttarakhand 548 289 187 378 393 228
29.  West Bengal 6195 4178 24 6204 4528 24

TOTAL STATES 104017 47248 5707 108835 81583 9654
30. Andaman and Nicobar 25 33 11 19 35 28
Islands
31.  Chandigarh 284 138 16 270 255 23
32.  Dadra and Nagar Haveli 10 9 1 9 14 1
33.  Daman and Diu 19 10 0 22 13 0
34.  Delhi UT 2899 1230 269 1418 1583 430
35.  Lakshadweep 1 0 0 0 0 0
36.  Puducherry 75 69 0 46 73 0
TotaL UTs 3313 1489 297 1784 1973 482
TotaL (ALL INDIA) 107330 48737 6004 110619 83556 10136
2014
1. Andhra Pradesh 5091 2753 132 7029 4360 283
2. Arunachal Pradesh 103 32 1 87 59 1
3. Assam 2956 860 25 4218 965 30
4. Bihar 5187 3018 112 5955 3916 163
5. Chhattisgarh 930 741 119 1021 1060 201
6. Goa 260 54 3 154 68 5
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SI. No. State/UT CR CS Ccv PAR  PCS PCV
7. Gujarat 1574 1006 15 2266 2299 24
8. Haryana 1945 863 168 1395 1294 306
9. Himachal Pradesh 389 180 21 434 377 53
10.  Jammu and Kashmir 497 230 11 564 553 18
11.  Jharkhand 1855 959 161 2846 1472 174
12.  Karnataka 6935 3150 101 8019 5654 188
13.  Kerala 6091 3801 124 6566 5770 153
14.  Madhya Pradesh 1888 1631 426 2911 2879 687
15.  Maharashtra 9959 4849 200 10649 9583 314
16.  Manipur 99 4 4 43 4 4
17.  Meghalaya 172 99 2 110 115 2
18.  Mizoram 61 52 22 78 79 25
19.  Nagaland 56 45 35 46 52 37

20.  Odisha 2246 1491 51 2379 2184 79
21.  Punjab 3712 2383 707 5263 3770 1084
22.  Rajasthan 21191 3122 508 5371 5230 885
23.  Sikkim 37 31 18 69 62 18
24.  Tamil Nadu 4536 1950 102 4971 2929 225
25.  Telangana 8519 3860 180 8879 5346 396
26.  Tripura 145 68 3 50 131 6
27.  Uttar Pradesh 10636 5425 1654 30486 17978 3742
28.  Uttarakhand 390 147 94 274 253 183
29.  West Bengal 6856 4039 16 6889 4039 19
TOTAL STATES 104316 46843 5015 119022 82481 9305
30. Andaman and Nicobar 71 20 2 23 20 3
Islands
31.  Chandigarh 247 109 33 215 178 59
32.  Dadra and Nagar Haveli 22 8 0 23 14 0
33.  Daman and Diu 38 12 2 71 20 1
34.  Delhi UT 4601 1157 216 1359 1412 307
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SI. No. State/UT CR CS Ccv PAR  PCS PCV
35.  Lakshadweep 0 0 0 0 0 0
36.  Puducherry 59 31 1 75 31 1

TotaL UTs 5038 1337 254 1766 1675 371

TotaL (ALL INDIA) 109354 48180 5269 120788 84156 9676

2015

1. Andhra Pradesh 5532 3217 273 7364 5954 459
2. Arunachal Pradesh 123 69 0 111 80 0
3. Assam 4069 1359 46 3774 1434 52
4. Bihar 6410 2538 134 7556 3491 160
5. Chhattisgarh 982 617 181 1622 1581 267
6. Goa 137 106 3 119 128 3
7. Gujarat 1725 1037 14 2389 3545 22
8. Haryana 3260 1097 164 2007 1632 239
9. Himachal Pradesh 395 135 10 270 235 17
10.  Jammu and Kashmir 524 272 20 611 579 35
11.  Jharkhand 2654 1217 208 2219 1643 225
12.  Karnataka 7513 2762 35 5945 4419 43
13.  Kerala 4720 3107 190 4518 4314 224
14.  Madhya Pradesh 1895 1287 435 2591 2740 730
15.  Maharashtra 10490 5138 270 10427 9400 501
16.  Manipur 124 18 0 74 18 0
17.  Meghalaya 194 79 1 111 85 1
18.  Mizoram 71 69 84 63 73 88
19.  Nagaland 50 26 9 69 44 8
20.  Odisha 2925 2250 83 2939 2698 102
21.  Punjab 3768 2498 558 5182 4008 1038
22.  Rajasthan 21898 3621 598 5823 5871 1095
23.  Sikkim 37 10 1 19 10 1
24.  Tamil Nadu 4580 2652 353 5418 4611 488
25.  Telangana 8000 5154 137 5367 6081 244
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SI. No. State/UT CR CS Ccv PAR PCS PCV
26.  Tripura 118 56 7 86 96 7
27.  Uttar Pradesh 9343 6086 1563 27443 19161 4396
28.  Uttarakhand 592 216 128 340 298 188
29.  West Bengal 6761 4786 15 6407 4786 20

TOTAL STATES 108890 51479 5520 110864 89015 10653
30.  Andaman and Nicobar 70 13 1 11 21 1
Islands
31.  Chandigarh 336 152 38 382 354 56
32.  Dadra and Nagar Haveli 12 8 0 5 11 0
33. Daman and Diu 30 25 0 51 57 0
34.  Delhi UT 5990 1468 197 1529 1563 263
35.  Lakshadweep 0 1 0 0 0 0
36.  Puducherry 77 42 2 74 46 2
TotaL UTs 6515 1709 238 2052 2052 322
TotaL (ALL INDIA) 115405 53188 5758 112916 91067 10975

Source: Crime in India
Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.

Community radio station in central jails

60. SHRI KIRANMAY NANDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Central Jail, Bhopal is going to start its own

community radio station very soon;
(b) if so, the details thereof;

(c) the details of future plan to cover other Central Jails also on similar pattern,

if any; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per information received from
Prison Headquarters, Madhya Pradesh, Bhopal, with a view to providing entertainment
and making available useful information to the prisoners, they have introduced a

community radio namely ‘Jailvani’, which was inaugurated on 25.8.2016 on the eve of
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Janmashtami. This initiative attempts to provide necessary information to the prisoners
and is also a source of entertainment by playing songs and music. 8 prisoners have

been imparted Radio Jockey training for the conduct of programmes.

(c) and (d) There is no specific proposal under consideration to introduce
community radio in all Central Jails. “Prisons” is a State subject as per entry 4 of
List II of the Seventh Schedule to the Constitution of India.

Crime against women

61. SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the crime against women in various parts of the

country have increased manifold during the last one year;
(b) if so, the details in this regard and the reaction of Government thereto; and

(c) what efforts have been made by Government for safety and security of

women particularly young girls in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) No, Sir. As per the information
provided by the National Crime Records Bureau (NCRB), a total of 3,37,922 cases
and 3,27,394 cases under crimes against women were reported during 2014 and 2015,

showing a decrease of 3.1% during 2015 over 2014.

(c) The Criminal Law (Amendment) Act 2013, which has come into force
since 3rd Feb, 2013 on crimes against women, has enhanced punishment for
crimes like rape, sexual harassment, stalking, voyeurism, acid attacks, indecent
gestures like words and inappropriate touch etc. The new law has provisions for
increased sentence for rape convicts, including lifeterm and death sentence, besides
providing for stringent punishment for offences such as acid attacks, stalking and

voyeurism.

The Protection of Children from Sexual Offences (POCSO) Act, 2012, has come
into effect from 14th November, 2012 as a special law to protect children from

sexual abuse and exploitation.

Ministry of Home Affairs has issued advisories on 04.09.2009, 14.7.2010, 5.1.2015,
20.4.2015 and 12.05.2015 on Crime against women and crime against children to all

State Governments/UTs.
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As per the Seventh Schedule to the Constitution of India, “Police” and “Public
Order” are State subjects and, as such the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime lies with the States
UT Administrations.

Replacing of Assam rifles by ITBP on Myanmar border

62. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Government has taken a final decision to replace
Assam Rifles by Indo-Tibetan Border Police (ITBP) on Myanmar border;

(b) whether it is also a fact that Government held two high level meetings in
this regard;

(c) whether it is a fact that India has porous 1643 km border with Myanmar
and a large number of security lapses have occurred in the last few years on the
border while reports of smuggling of narcotics, weapons and ammunition for North-

East based insurgent groups are common; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No, Sir.

(¢) and (d) Though India shares a porous 1643 km border with Myanmar,
however, due to relentless operations and domination of Area of Responsibility by
Assam Rifles, no major security lapse has occurred in terms of infiltration by North
East based Insurgents Groups and smuggling of narcotics, weapons and ammunition
along Indo-Myanmar Border.

Liberalising the visa regime

63. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Government is not keen to provide visa free entry
to business visitors and tourists from eighteen key countries;

(b) if so, the details thereof;

(c) whether it is also a fact that Government was liberalising the visa regime
and was expected to increase the duration for long term visa from one year to five
years; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIRAN RIJIJU): (a) and (b) A proposal for visa waiver/visa on arrival for
tourist and business visitors for RCEP (Regional Comprehensive Economic Partnership)
countries and BRICS (Brazil, Russia, India, China and South Africa) countries, which
consists of 16 and 5 trading countries including India has not found favour of the

Government owing to security concerns.

(c) and (d) Liberalization of visa regime is an ongoing process. The existing

rules provide duration of long term visa up to 5 years.
Committee report on border protection

64. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has received any Committee report to suggest ways to
strengthen border protection and address vulnerabilities in fencing along the India-

Pakistan border;
(b) if so, the details thereof and Government's response thereto;

(¢) whether Government has decided to seal border areas completely by December,
2018; and

(d) if so, the details of steps taken or proposed to be taken by Government so

far to strengthen border areas?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Committee under the Chairmanship of Shri
Madhukar Gupta, Retd. Home Secretary has submitted its report to the Government
on 29.08.2016 to strengthen border protection and address vulnerabilities in fencing
along the India-Pakistan border. The Committee has given its recommendations
broadly on the issues of Threats and Border Protection, assessment of force level,
deployment on the border, infrastructure and technology issues for protection of
border and administrative issues. It has been decided to initiate action in light of the

recommendations of the Committee in consultation with the stakeholders.

(c) and (d) The Government has decided to plug the gaps along Indo-Pakistan
Border by means of physical and non-physical barriers by December, 2018. In this
regard, besides deployment of Border Security Force along Indo-Pakistan Border, most
of the border is covered by fence as physical barrier. Further, the action plans for
the identified gaps in which physical and non-physical barriers are to be installed

have been formulated.
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National register of citizens
65. SHRI A. K. SELVARAJ: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government is considering to seal the border with
Bangladesh in two years time;

(b) whether it is also a fact that Government is considering to come out with
a register called National Register of Citizens; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The Government is considering to plug the gaps along Indo-
Bangladesh Border by the means of physical and/or non-physical barriers in consultation

with the State Governments, Construction Agencies and Border Security Force.

(b) and (c¢) The Government has approved the preparation of Population Register
comprising details of usual residents in the country. The preparation of Population
Register is a part of preparation of National Register of Indian Citizens under provisions
of the Citizenship Act, 1955 read with the Citizenship Rules (2003).

Compensation to families of martyred personnel

+66. SHRI RAM NATH THAKUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government has not been able to provide timely

compensation to the families of martyred personnel on border;
(b) if so, the details thereof; and

(c) the number of personnel who got martyred on Pakistan border in last two
years and the number of families of personnel who got compensation and who could
not get compensation, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No, Sir. Next of Kins (NoKs) of personnel
of Central Armed Police Forces (CAPFs) who are killed in action are entitled for
ex-gratia compensation and other benefits and these benefits are paid on time after
following due codal procedures.

(c) During the last two years ie. from 01.10.2014 to 30.09.2016, 05 BSF
personnel were killed in action on Pakistan Border. The NoKs of all five personnel

were compensated under extant rules.

T Original notice of the question was received in Hindi.
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Enquiry of international NGOs under FCRA

t67. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Governmentis mulling to conduct an enquiry of
international NGOs under the Foreign Contribution (Regulation) Act (FCRA);

(b) if so, whether Government has taken any steps in this direction; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No, Sir.

(b) and (c) The acceptance and utilization of foreign contribution by Persons/
Associations is regulated under the provisions of FCRA, 2010 and FEMA, 1999 and
rules made thereunder. If an association comes to notice for violation of any provision
of FCRA or rules made thereunder, audit of accounts under section 20 or inspection
of accounts or records under section 23 of FCRA, is carried out, as per rules. Such
an inquiry is carried out on case to case basis in consultation with security agencies.
Under FEMA 1999, appropriate actions are taken by Ministry of Finance and Reserve
Bank of India, in respect of NGOs regulated by them.

Agreement with USA to check cyber crimes

768. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is considering entering into any agreement

with USA in order to check cyber crimes;
(b) if so, whether Government has taken any steps in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) A Framework of India-US Cyber
Relationship was signed between India and the USA in August, 2016. Under the
Framework India and USA have reaffirmed working together to promote cyber security,
combat cyber-crime, advance norms of responsible state behaviour in cyberspace,
improve cooperation among technical and law enforcement agencies, and promote

cyber R&D and capacity building.

T Original notice of the question was received in Hindi.
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Human trafficking racket in Delhi

69. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Delhi Police recently busted a human trafficking racket operating in
the Capital and if so, the details thereof;

(b) whether the said racket abduct children and sell them;

(c) the total number of children abducted and sold by the said racket in the

past one year;

(d) the total number of children gone missing in Delhi during the last three

years, year-wise; and

(e) the steps taken by Delhi Police to trace missing children and how many

missing children have been traced during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c¢) Delhi Police has reported that
they have recently busted a racket found indulged in trafficking of women and
operating in Delhi vide FIR No. 154/2016 u/s 370/344/120-B/506/509 IPC, dated
02.09.2016 PS Crime Branch, Delhi. In this case, 02 accused persons have been
arrested and 26 women (16 Nepalese nationals and 10 Indians) have been rescued.
During investigation, no child is found to be abducted/kidnapped in the above said

racket.

(d) and (e) The details of children missing/traced (gender-wise) reported to
Delhi Police during the last three years and the current year (upto 31.10.2016)

are as under:

Year Missing children Traced

Male Female Total Male Female Total
2013 3316 3919 7235 2950 3369 6319
2014 3406 4166 7572 2872 3238 6110
2015 3636 4292 7928 2873 3088 5961
2016 (up to 2542 3346 5888 1873 2228 4101
31.10.2016)

The steps taken by Delhi Police to trace the missing children are given in

Statement.
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Statement
Steps taken by Delhi Police to trace the missing children

1. Delhi Police resorts to prompt registration of cases in respect of missing
children, under the crime head “kidnapping” as per the directions of the
Hon’ble Delhi High Court passed in W.P. (CRL) 249/20009.

2. The information about missing children is uploaded on Zonal Integrated
Police Network (ZIPNET) immediately. The Ministry of Women and
Child Development has also launched a website www.trackthechild.nic.in
on all India basis for matching the information of missing and recovered

children.

3. Standing Order and a Standard Operating Procedure (SOP) have been issued
containing steps to be taken by Inquiry Officers and responsibilities of action
required to be taken by supervisory officers in order to monitor investigation

and ensure that it is followed meticulously.

4. Juvenile Welfare Officers (JWO) have been appointed in all police stations.
These JWOs work in close association with the family members of the
missing child as well as the investigating officer and keep the family members

informed about the progress made in investigation.

5. All FIRs registered with regard to missing children are forwarded both by
e-mail and by post to Delhi Legal Services Authority (DLSA) alongwith

addresses and contact phone numbers of parents of the missing children.

6. PEHCHAAN: Investigation of cases of kidnapping related to missing children
was being hampered due to absence of photographs of the children. In order
to tackle the problem, a Scheme PEHCHAAN was launched under which
a photograph is taken of the family with all children and a copy of the
photograph is given to the family for record so that in case a child is goes
missing, his photograph is available. This scheme is implemented in areas

where more children are reported missing.

7. District Missing Persons Unit (DMPU) and Missing Persons Squad for the
whole of Delhi are working under Crime Branch continuously to monitor

the cases of missing children.

8. There is one Anti Human Trafficking Unit (AHTU) in each district and one
in Crime Branch. If a child (3 to 8 years) is not recovered within 4 months,

the case is transferred to AHTU of District for specialized investigation.
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9. Delhi Police has launched a special drive “Operation Milap” to connect
missing children with their parents through the Anti Human Trafficking Unit
(AHTU). In this special drive, all the Children Homes in Delhi are checked
for matching the records of the children inmates with the available data of

missing/kidnapped children.
Illegal speed breakers in Delhi

70. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Delhi High Court has directed DDA, NDMC, PWD and MCD
to remove speed breakers constructed on public roads without authorization or

recommendation of traffic police and not conforming to prescribed norms;

(b) if so, the details thereof and whether DDA, NDMC, PWD and MCD have
complied with the directions issued by Delhi High Court; and

(c) whether illegal speed breakers constructed in Sector-8 and Sector-9, R. K.
Puram, New Delhi have not been removed by South Delhi Municipal Corporation
(SDMC) and if so, the steps taken by SDMC to remove all illegal speed breakers

constructed by SDMC in Government residential colonies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The Delhi Police has informed
that the Hon’ble High Court of Delhi in its order dated 25.05.2016 in Writ Petition
(Civil) No.104/2015 in the matter of Guru Hanuman Society of India Vs. Government
of NCT of Delhi and Ors. had directed civic agencies to remove speed breakers
constructed on Delhi roads without authorization or recommendation of traffic police
and not conforming to specifications of Indian Road Congress (IRC)/Unified Traffic
and Transportation Infrastructure (Planning and Engineering) Centre (UTTIPEC).

The South Delhi Municipal Corporation, New Delhi Municipal Council (NDMC)
and Delhi Development Authority (DDA) have informed that they have complied
with the orders of Hon’ble High Court. The East Delhi Municipal Corporation has
informed that compliance/status report has been submitted before the Hon’ble High
Court. The North Delhi Municipal Corporation and Public Work Department have

reported that the orders are being complied with in a time bound manner.

(¢) The South DMC has informed that no illegal speed breaker exists in Sector-8
and Sector-9, R. K. Puram, New Delhi on less than 60 feet roads falling under their

jurisdiction.
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Naxalite gang arrested from Noida

+71. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that a naxalite gang has been arrested from NCR
Noida;

(b) if so, by when these naxalites were living in Noida and nearby areas of

Delhi and the number of crimes they have committed so far;

(c) the number of naxalites arrested or encountered in the country during the

last three years;

(d) whether it is a fact that the naxalite incidents are increasing in the country;

and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The State Police has arrested
10 persons on 15.10.2016 from NCR Noida, of which two are reported to be Left
Wing Extremists and were living in Noida since two-three months. One of them is
an accused in seven cases registered in Kaimur and Rohtas districts of Bihar while

the other is an accused in one case registered in Rohtas district of Bihar.

(¢) LWE cadres arrested and killed in last three years and current year (upto
31.10.2016) are given in the table below:-

Year LWE Cadres arrested LWE Cadres killed
2013 1397 100
2014 1696 63
2015 1668 89
2016 1559 190

(d) and (e) There is 50.8% decrease in LWE incidents since 2010 to 2015.
There were 2213 LWE incidents in 2010 that has decreased to 1088 in 2015. In the
current year, there is slight decrease (2.0%) in LWE incidents (918) till 31.10.2016

as compared to corresponding period of year 2015 (936 incidents).

T Original notice of the question was received in Hindi.
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Financial expenditure on implementation of police reforms

72. PROF. M.V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) what steps are being taken to create a Model Police Act in the country with

respect to Supreme Court’s directive on national police reforms;
(b) what steps Government is taking as part of nationwide police reforms; and

(c) the details of financial expenditure for the implementation of nationwide

police reforms?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Model Police Bill, 2006 was
forwarded to States for consideration and appropriate action, on 31st October, 2006.
To review the Model Police Bill, 2006, a new Model Police Bill, 2015 in tune with
modern policing needs, democratic values and incorporating the ten attributes of the
concept of ‘SMART’ Policing has been uploaded on BPR&D’s website on 15.10.2015

for public comments.

Further, ‘Police’ is a State subject under the Seventh Schedule of the Constitution
of India. It is the State Governments, which have to implement the various police
reform measures and maintain their separate Police Act. MHA only advises the States

from time to time to bring the requisite reforms in Police.

(¢) The Central Government under the Modernization of Police Force (MPF)
Scheme has been supplementing the efforts of the State Governments in modernizing
their police forces. For this purpose, the States are grouped into two categories namely
Category ‘A’ and Category ‘B’ for the purpose of funding. Category ‘A’ States, namely
Jammu and Kashmir, Uttarakhand and Himachal Pradesh and 8 North Eastern States,
including Sikkim, are eligible to receive financial assistance on a 90:10 (Centre:
States) cost sharing basis. The remaining States are eligible for financial assistance
on 60:40 (Centre: State) cost sharing basis. During the current year I 595 crore has

been earmarked under the Modernisation of Police Forces Scheme.
Terrorist attacks in the country

73. SHRI NEERAJ SHEKHAR: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the details of the cases of terrorist attacks in the country after 15th August,
2016 till date, State-wise;
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(b) the details of security personnel and civilians killed/injured in these terrorist

attacks, attack-wise;

(c) the details of ex-gratia announced and paid so far to kin of victims of above

terrorist attacks, case-wise; and

(d) the reasons for non payment of ex-gratia to many of the dependents of
victims of above said terrorist attacks, case-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Details of terrorist attacks after
August 15, 2016 to till 11.11.2016, along with details of security personnel and

civilians killed/injured in these terrorist attacks are given in the Statement (See below).

(¢) and (d) The ex-gratia/compensation is paid to families of martyred as per
the extant guidelines of CAPFs/Army/State Government.
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Violation of ceasefire along borders with Pakistan

74. SHRI NEERAJ SHEKHAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the details of the cases of violation of ceasefire along with borders with
Pakistan during last three years;

(b) the details of security personnel killed in ceasefire violations by Pakistan; and

(c) the details of ex-gratia announced and paid to dependent of victims of
ceasefire violation by Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The details of ceasefire violation

by Pakistan in Jammu and Kashmir, during the last three years and the current year

is as under:-
Year No. of Ceasefire violations Security Force personnel martyred
Along the Along the Army BSF
Line Control International
in the State Border in
of Jammu and the State of
Kashmir under Jammu and
operational Kashmir under
control of Army operational
control of BSF
2013 199 148 10 2
2014 153 430 1 2
2015 152 253 6 4
2016 159 (till 210 (till 6 (till 4 (till
8.11.2016) 1.11.2016) 8.11.2016) 1.11.2016)

(¢) The ex-gratia/compensation is paid to families of martyred as per the extant
guidelines of CAPFs/Army/State Government.

Promotion of Urdu language in NDMC schools

75. SHRIMATI RANEE NARAH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the Urdu students are decreasing year by year in
NDMC schools;
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(b) if so, the reasons therefor;

(c) whether it is a fact that the seat of Urdu Punjabi Officer in NDMC are

lying vacant for a long time back;
(d) if so, the reasons therefor;

(e) what corrective steps have been taken to promote Urdu language in NDMC
schools and fulfil the post of Urdu Punjabi Officer;

(f) whether it is a fact that this is the conspiracy of some officers of NDMC
to finish Urdu in NDMC schools; and

(g) if so, the reasons for decrease of Urdu students in NDMC schools?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The New Delhi Municipal
Council (NDMC) has informed that there is a decrease in enrolment of students
in NDMC schools due to migration of population from NDMC area to outside
and due to redevelopment of residential areas and demolition of jhuggis. NDMC
has further reported that in the last five years there is decrease in the overall
enrolment in primary classes by 7.35% and decrease in enrolment of Urdu
medium classes (Primary) by 6.99% which shows that there is no abnormal
decrease in Urdu medium alone. Rather it is general trend attributable to

various factors.

(¢) and (d) There is no sanctioned post of Urdu and Punjabi officer in
NDMC.

(e) To promote quality education in NDMC schools and to attract more children,
NDMC is taking several steps:-

(i) Introduction of smart class room to improve teaching-learning;

(i1) In service training of teachers to facilitate quality teaching;

(iii) Co-curricular activities for children and learning by play-way;

(iv) Exposure visits of children.

(f) and (g) NDMC has informed that there is no conspiracy to finish Urdu in
NDMC Schools. There is a general trend of decrease in enrolment which can be
observed for general as well Urdu stream alike. NDMC has initiated several efforts

to improve quality of education and perception of its schools among general public

to tackle this situation.
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Peace talks with insurgent groups of Nagaland

76. SHRI RIPUN BORA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the insurgent groups of Nagaland with whom Government of
India is continuing peace talks;

(b) what is the progress of such peace talks therein;

(c) whether any agreement/pact with the insurgent groups and Government of

India is under consideration; and
(d) if so, the details of modalities thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Government of India has been having peace talks
with NSCN (IM). These talks have been positive, resulting in Framework Agreement
signed on 3rd August, 2015. Final Agreement with NSCN (IM) will be considered

when outstanding issues are resolved.
National counter terrorism centre

77. SHRI PRATAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is planning to bring back the National Counter Terrorism
Centre (NCTC);

(b) whether the NCTC has powers to seek information from all State and Central

Agencies; and

(c) whether the NCTC has mandate to carry out anti-terror operations, if any,
through, or in conjuction with the State Police?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) The Ministry of Home Affairs
issued an Office Memorandum (OM) dated 3rd February, 2012 constituting National
Counter Terrorism Centre (NCTC) and prescribing its organization, functions, powers
and duties. The OM dated 3rd February, 2012 empowered NCTC to seek information
from any agency which is obligated to furnish such information. The NCTC was
mandated to draw up plans and coordinate action for counter terrorism with other
stake holders including Anti Terrorist Organizations in States. Operationalisation of
NCTC had been kept in abeyance as some States raised concerns regarding its
structure, functions and mandate. A final decision on operationalisation of NCTC is

yet to be taken.
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Special package for border residents of Punjab

78. SHRI SHWAIT MALIK: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has taken steps to provide special package for better
education, health and employment for border residents of Punjab living within five

kilometres radius of Indo-Pak International Border;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) No, Sir. However, Government of India has been
implementing the Border Area Development Programme (BADP) through the State
Governments to meet the special developmental needs of the people living in villages
within 0 to 10 Km distance from international land border in 391 blocks of 106
districts of 17 border States including Punjab. The schemes undertaken by the States
under the BADP include education, health, agriculture and allied sectors, social sector
including skill development and capacity building, etc.

Full body truck scanners at Integrated Check Post (ICP) Attari

79. SHRI SHWAIT MALIK: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the steps have taken to install full body truck scanners at Integrated
Check Post (ICP) Attari, to provide covered bays for loading/unloading of trucks, to
increase the space of warechouse and to provide concrete flooring and shed at cargo
yard of ICP Attari;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether steps have been taken to replace/repair non-functional CCTV cameras

and eight automatic boom barriers; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Government issued Global Tender Enquiry
(GTE) for procurement of five Nos Full Body Truck Scanners (FBTS) for locations
at Attari, Petrapole, Raxual, Poonch-Chakkanda-Bagh and Uri-Salamabad. GTE was
opened on 25.08.2015 in which two firms participated. Price bid of both the firms
were opened on 26.07.2016 to select a firm. The work of Covered Shed of size
47m x 22m (1034 sq.m.) with column, civil work for column foundation, roof sheeting
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wall cladding and rolling shutters for inter-alia handling of hazardous cargo has been
entrusted to Central Public Works Department (CPWD) on 26th July, 2016. The work
of open yard of flooring approximately 13000 sq.m. for storage of loose cargo has
also been entrusted to CPWD on 26th July, 2016.

(c) and (d) The work for replacement of non-functional CCTV system at ICP,
Attari has been given to M/s Central Electronics Ltd., a Government of India Public
Sector Enterprise. Steps have been taken to replace the required number of electronic
boom barriers.

Atrocities against people from Scheduled Castes

80. SHRI SHAMSHER SINGH DULLO:
SHRI MD. NADIMUL HAQUE:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the year-wise and State-wise details of atrocities committed against people

from Scheduled Castes community during the last three years including for Punjab;

(b) the State-wise break-up of information about kind of such atrocities committed
during the last three years;

(c) the details of causes/reasons, if any, identified with regard to such atrocities
that happened during the last three years; and

(d) whether Government has taken any concrete steps to address the causes/reasons

which led to such attacks against SC community and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per the information provided
by the National Crime Records Bureau (NCRB), a total of 39,346 cases, 40,300 cases
and 38,564 cases of atrocities against persons belonging to Scheduled Castes were
reported in the country (including Punjab) during 2013, 2014 and 2015 respectively.
State/UT-wise and crime head-wise (including Punjab) cases reported under atrocities
against persons belonging to Scheduled Castes (SCs) during 2013-2015 are given in

Statement-1 and II respectively (See below).

(c) Major reasons/causes for atrocities against SCs/STs are land disputes, land
alienation, bonded labour, indebtedness, non-payment of minimum wages, caste

prejudices, practice of untouchability etc.

(d) The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Amendment Act, 2015 (PoA Act) has been enacted to strengthen the relevant provisions

and make them more effective. This Amendment has been done with the aim to deliver
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greater justice as well as an enhanced deterrent to the offenders against members of
SCs and STs. PoA Act has been amended to include new offences, re-phrase existing
sections, expand the scope of presumptions, institutional strengthening, establishing

rights of victims and witnesses, and strengthening preventive measures.

As per the seventh schedule to the Constitution of India ‘Police’ and ‘Public Order’
are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of all crimes, within their jurisdiction lies
with the State Governments/Union Territory Administrations. However, Ministry of

Home Affairs has issued advisories which are available at www.mha.nic.in.
Statement-1

State/UT-wise cases registered under atrocities against persons belonging to
Scheduled Castes (SCs) during 2013-2015

SI. No. State/UT 2013 2014 2015
1. Andhra Pradesh 3264 2104 2263
2. Arunachal Pradesh 0 0 0
3. Assam 8 2 5
4. Bihar 6721 7874 6293
5. Chhattisgarh 242 359 216
6. Goa 11 12 13
7. Gujarat 1190 1075 1009
8. Haryana 493 444 510
9. Himachal Pradesh 144 113 91
10.  Jammu and Kashmir 0 0 0
11.  Jharkhand 978 903 736
12.  Karnataka 2555 1865 1841
13.  Kerala 756 712 695
14. Madhya Pradesh 2945 3294 3546
15.  Mabharashtra 1657 1763 1795
16.  Manipur 1 1 0
17.  Meghalaya 0 0 0
18.  Mizoram 0 0 0
19.  Nagaland 0 0 0
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SI. No. State/UT 2013 2014 2015
20.  Odisha 2592 1657 1821
21.  Punjab 126 123 147
22.  Rajasthan 6475 6734 5911
23.  Sikkim 6 3 3
24.  Tamil Nadu 1844 1486 1735
25.  Telangana 1427 1292
26. Tripura 48 1 1
27.  Uttar Pradesh 7078 8066 8357
28.  Uttarakhand 34 60 80
29.  West Bengal 115 130 150

TOTAL STATES 39283 40208 38510
30.  Andaman and Nicobar 0 0 0
Islands
31.  Chandigarh 4 1 1
32.  Dadra and Nagar Haveli 0 0 0
33.  Daman and Diu 1 0 2
34.  Delhi UT 52 86 49
35.  Lakshadweep 0 0 0
36.  Puducherry 6 5 2
ToraL UTs 63 92 54
TotaL (ALL INDIA) 39346 40300 38564

Source: Crime in India

Note: Cases registered under atrocities against persons belonging to Scheduled Castes (SCs) includes cases
murder, attempt to commit murder, rape, attempt to commit rape, assault on women with intent to
outrage her modesty, insult to the modesty of women, kidnapping and abduction, dacoity, robbery,
arson, grievous hurt, riots, other IPC crimes and SC/ST (Prevention of Atrocities) Act.

Statement-I11

Crime head-wise cases reported under atrocities against persons belonging to
Scheduled Castes (SCs) during 2013-2015

SI. No. Crime Head 2013 2014 2015
1. Murder 676 704 707
2. Attempt to commit Murder* - 420 547

3. Rape 2073 2233 2326
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SI. No. Crime Head 2013 2014 2015
4. Attempt to commit Rape* - 87 74
5. Assault on women with intent to - 2346 2800

outrage her Modesty*

6. Insult to the Modesty of Women* - 56 58
7. Kidnapping and Abduction 628 755 687
8. Dacoity 45 32 34
9. Robbery 62 67 43
10.  Arson 189 179 179
11.  Grievous Hurt 4901 2155 1007
12.  Riots* - 838 1465
13. Other IPC Crimes 16797 21541 22632
14.  SC/ST (Prevention of Atrocities) 13975 8887 6005
Act only
15.  Total of SC/ST (Prevention of 39346 40300 38564

Atrocities) Act

Source: Crime in India.

Note: *Data started collection since 2014 only.

Note: Cases registered under atrocities against persons belonging to Scheduled Castes (SCs) includes cases
murder, attempt to commit murder, rape, attempt to commit rape, assault on women with intent to
outrage her modesty, insult to the modesty of women, kidnapping and abduction, dacoity, robbery,
arson, grievous hurt, riots, other IPC crimes and SC/ST (Prevention of Atrocities) Act.

Proposal to set up national institute of coastal policing

81. SHRI SAMBHAIJI CHHATRAPATI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether there was/is any proposal to set up National Institute of Coastal

Policing in Palghar, Maharashtra;
(b) if so, the details of land allotted, funds sanctioned and status of implementation;

(c) if so, whether there is any proposal to shift above mentioned National Institute

of Coastal Policing to Dwarka in Gujarat from Palghar, Maharashtra; and

(d) if there is no proposal to set above mentioned Institute neither in Palghar
nor in Dwarka of Gujarat then whether there are other locations finalized to set up
the said Institute?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) There was proposal from the State Government of
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Mabharashtra and Gujarat for setting up of a National Marine Police Training Institute.
However, Central Government has decided to establish the Institute in Pindara village,

district Devbhoomi Dwarka, Gujarat.
Setting up of Central Government establishments in Andhra Pradesh

82. SHRI T. G. VENKATESH: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has assured the Andhra Pradesh to set up all the Central

Government establishments that are in the Hyderabad under AP Reorganisation Act;
(b) if so, the details thereof;

(¢) whether Government would provide the number of establishments proposed
to be set up/set up in Andhra Pradesh during the last two years; and

(d) how many of the promises have been fulfilled and still how many are to
be established, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per Section 93 of Andhra
Pradesh Reorganisation (APR) Act, 2014 “The Central Government shall take all
necessary measures as enumerated in the Thirteenth Schedule for the progress and
sustainable development of the successor States within a period of ten years from
the appointed day.” The Thirteenth Schedule of APR Act provides for setting up of
Institutions like Indian Institutes of Technology (IIT), Indian Institutes of Management
(IIM), National Institute of Technology (NIT) etc. and infrastructural projects such
as Steel, Refinery etc.

(d) Many establishments mentioned in the APR Act, 2014, such as IIT
Tirupati, Indian Institutes of Science Education and Research (IISER) Tirupati,
IIM Vishakhapatnam have started functioning in their transit campus, and NIT
and IIIT Design and Manufacturing Kurnool are functioning in their temporary
campus. Academic Session has started in all these Institutions. National Institute
of Disaster Management (NIDM) has started functioning from rented premises at

Vijaywada.
Division of Andhra Pradesh Bhawan

83. SHRI DHARMAPURI SRINIVAS: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government of Telangana has brought the matter of division of
Andhra Pradesh Bhawan in New Delhi to the notice of the Ministry;
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(b) if so, the details of the discussions thereof; and

(¢) whether the Ministry has arrived at any decision on the submissions made

by the Telangana Government on this matter, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) Yes, Sir.

(b) and (c¢) The stand of Government of India has been communicated to both
the States of Andhra Pradesh and Telangana to settle the matter as per Section
48 (1) of the Andhra Pradesh Reorganisation Act, 2014 which inter alia states
that “in case of properties situated outside the existing State of Andhra Pradesh,
such properties shall be apportioned between the successor States on the basis of

population ratio.”
Financial assistance to Telangana for loss due to unseasonal rains

84. SHRI DHARMAPURI SRINIVAS: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has received any proposal from Government of Telangana
seeking financial assistance to the State which suffered great loss due to recent

unseasonal rains, if so, the details thereof;

(b) whether Government has taken any decision on the proposal to send a central

team to evaluate and ascertain the extent of loss caused due to untimely rains; and

(c) whether Government has taken any decision to release any interim funds
to take up rehabilitation measures in all the municipalities of Telangana, if so, the

details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) to (c) Government of Telangana had submitted a
memorandum projecting the demand of ¥ 2203 crore for floods and cloudburst during
2016. Upon receipt of the memorandum, an Inter-Ministerial Central Team (IMCT) has
been constituted to visit the affected areas of the State for an on-the-spot assessment

of damages caused by the floods/cloudburst.

In order to support the affected people of the State, the Government of India had
released assistance of I 108.00 crore, in advance, from State Disaster Response Fund
(SDRF) to Telangana on 18th April, 2016. In addition, an amount of I 328.16 crore
released from National Disaster Response Fund (NDRF) to the State Government on

8th April, 2016, for management of relief necessitated by natural disasters.
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Increase in terrorist infiltration

85. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that despite all the security arrangements the terrorists
have been successful in infiltration and there has been continuous increase in

infiltration;

(b) the details of terrorist infiltration in Jammu and Kashmir during the last

three years; and
(c) the details of steps taken to check the terrorist infiltration completely?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) There has been a spurt in
infiltration attempts from the Pakistan side. The details of infiltration from Pakistan

in Jammu and Kashmir, during the last three years and current year are as under:-

Year Infiltration Militants Militants Militants Net
Attempted Killed Returned Arrested/ Infiltration
Surrendered

2013 277 38 142 - 97

2014 222 52 105 - 65

2015 121 46 41 1 33
2016 (upto 201 24 72 2 105
September)

(¢) The Government of India in tandem with the State Government, have adopted
a multi-pronged approach to contain cross border infiltration, which, inter-alia, include
Strengthening of border management and multi-tiered deployment along the International
Border/Line of Control, and near the ever changing infiltration routes, construction/
maintenance of border fencing, construction of culverts/bridges on nullahs, improved
technology, weapons and equipments for SFs, improved intelligence and operational
coordination, installation of border floodlight on the International Border (IB) and
synergizing intelligence flow to check infiltration and pro-active action against terrorists
within the State.

T Original notice of the question was received in Hindi.
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Ceasefire violation by Pakistan

786. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHARP RASAD NISHAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of ceasefire violation by Pakistan in Jammu and Kashmir during

the last three years;

(b) the measures being taken to protect the local citizens from damages due to

ceasefire violation and how their difficulties are being minimized; and

(c) the details of loss of life and property and the number of security personnel

killed due to ceasefire violation and terrorist activities during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) The details of ceasefire violation by

Pakistan in Jammu and Kashmir, during the last three years and the current year is

as under:-
Year No. of Ceasefire violations
Along the Line Control in the Along the International Border
State of Jammu Kashmir under in the State of Jammu Kashmir
operational control of Army under operational control of BSF
2013 199 148
2014 153 430
2015 152 253
2016 159 210
(till 8th November) (till 1st November)

(b) In the event of persistent cross border firing, various measures are taken for
the convenience of the people residing in the border districts. The affected families
are shifted to safer places temporarily in Government and private accommodations
where they are provided all basic amenities like health care, drinking water, power,
temporary toilet, sanitation and security, till restoration of normalcy on the borders,
after which they return to their homes. Security measures are augmented in border
areas and anti-infiltration grid is strengthened. Police deployment is made for border
villages during the night. Adequate security is provided to the abandoned villages for

protection of property. Senior Police Officers camp round the clock in border areas.

T Original notice of the question was received in Hindi.
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Close coordination among BSF, Army, Police and Civil Administration is maintained.
Uninterrupted power supply is provided in Border villages during the night. BP
bunkers and ambulances are kept in readiness at convenient locations for evacuation

of persons in case of emergency.

(c) The details of loss of life and property and the number of Security Personnel
killed due to ceasefire violations and terrorist activities in Jammu and Kashmir along

borders with Pakistan, during the last three years, is as under:-

Casualties due to Ceasefire Violations

Year Civilians SF Personnel killed No. of  Livestock Livestock
killed Army BSF House/ killed injured
structures
damaged
2013 0 10 2 3 1 8
2014 14 1 2 140 57 82
2015 16 6 4 101 57 88
2016 12 (till 6 (till 4 (till 111 (till 122 (till 185 (till

10.11.2016) 8.11.206) 1.11.2016) 7.11.2016) 7.11.2016) 7.11.2016)

Casualties due to Terrorist activities

Year 2013 2014 2015 2016 (upto 06.11.2016)
No. of terrorist incidents 170 222 208 283
Civilians killed 15 35 22 13
SF Personnel killed 53 47 39 67

Guidelines for use of official language Hindi

+87. SHRI RAM VICHAR NETAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government has issued any guidelines for use of official language
Hindi in all the Ministries, Banks, PSUs and Government offices;

(b) if so, the details thereof and the guidelines issued during the last three years

and the current year for promoting official language Hindji;

(¢) whether Government has conducted any assessment for promoting the official
language Hindi particularly in South India and North-Eastern States and if so, the
details thereof; and

T Original notice of the question was received in Hindi.
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(d) the details of steps taken for the compliance of said guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir. An Annual Programme is issued by the Department
of Official Language every year wherein targets are assigned to work in Official
Language Hindi in Ministry, Department, Public Sector Undertakings, Banks etc. of

the Central Government.

(b) Annual Programme for current year and for last three years 2013-14 to
2016-17 is given in the Statement (See below).

(c) No, Sir. The Department of Official Language carries out the assessment
of use of Hindi language region wise (In A, B and C regions) across the country.

Along with some other states all States of Southern India come under ‘C’ region.

(d) The Government undertakes the following steps to promote the use of Hindi
in Government Offices and Public Sector Undertakings (PSUs):-

(1)  Quarterly progress reports regarding progressive use of Official Language

Hindi are received and reviewed at the end of each quarter.

(i)  An Annual Programme is issued by the Department of Official Language
every year wherein targets are fixed for Central Government offices for

the use of official language Hindi.

(i)  Achievements regarding compliance of Annual Programme are laid on
the Table of both the Houses of the Parliament in the form of Annual

Assessment Report.

(iv) The Department of Official Language conducts training for Central
Government employees in Hindi language, Hindi typing, translation and
the use of Hindi on computer courses through its subordinate offices viz

‘Central Hindi Training Institute’ and ‘Central Translation Bureau’.

(v)  Official Language Implementation Committees are constituted in Central
Government offices etc. to review the progressive use of Official Language
Hindi.

(vi) Town Official Language Implementation Committees have been formed at

town level to review the progressive use of Hindi in Central Government
Offices etc.

(vii) Hindi Salahkar Samitis are constituted in Ministries/Departments to provide

necessary guide lines.
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(viii)) The officers of 08 Regional Implementation Offices of Department of

(ix)

Official Language ensure compliance of official language policy through

Official Language inspections etc.

The Official Language Policy of Union in based on inspiration, incentive
and goodwill. Therefore, various incentive schemes are being implemented
by the Department of Official Language for Government of India offices/

personnel to promote the use of Hindi.
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Fake coin-minting factories seized in Delhi

88. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that several fake coin-minting factories have been seized
in Delhi;

(b) if so, the number of fake coins that have been minted in such factories and

the steps taken to check their circulation in the market; and

(c) the details of fake currency seized in different parts of the country during

the last three years and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) Delhi Police has reported the

details of cases in which fake coin-minting factories have been unearthed in Delhi:

1. Two factories were unearthed in Bawana and a case was registered vide
FIR No. 816/16 dated 01.10.16 u/s 243/232/234/235/344/120B IPC P.S.
K.N. Katju Marg, Delhi. Fake coins of ¥ 5 and ¥ 10 denomination valuing

% 6,37,500/-in Indian Currency were recovered.

2. One factory was unearthed in Peera Garhi and a case was registered vide
FIR No.172/16 dated 13.10.16 u/s 232/235/243/120B/34 IPC P.S. Crime,
Delhi. Fake coins of I 10 denomination valuing I 8000/-in Indian Currency

were recovered.

As per the records of National Crime Records Bureau (NCRB), the details of
fake currency seized in different parts of the country during the last three years
and the current year (up to 30.6.2016) are given in Statement-I to IV respectively
(See below). Various measures taken by the Government to tackle the fake currency

menace are as under:-

(i) A special FICN Co-ordination (FCORD) Group has been formed in the
Ministry of Home Affairs to share intelligence/information amongst the
different Security Agencies of States/Centre to counter the menace of
circulation of Fake Currency Notes in the Country.

(ii) The Government has also constituted a Terror Funding and Fake Currency
Cell (TFFC) in National Investigation Agency (NIA) to investigate Terror

Funding and Fake Currency cases.

T Original notice of the question was received in Hindi.
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(iii)

(iv)

A Memorandum of Understanding has been signed between India and
Bangladesh to prevent the counter smuggling and circulation of Fake

Currency Notes.

The Legal regime has been strengthened by amendments in section 15 of
the Unlawful Activities (Prevention) Act, 1967 (effective from 01.02.2013),
wherein the damage to the monetary stability of India by way of production
or smuggling or circulation of High Quality Fake Indian Paper currency,

coin or any other material has been declared as a “Terrorist Act”.



Unstarred Questions 255

[16 November, 2016]

Written Answers to

1[oAeH
0 $ 0 $ 0 $ € $ 0 $ IeSeN pue empeq g
S1 ~ 8T ~ 88C ~ SPET ~ ¥91 ~ qressmeqy) L
0 £3 0 690T 0 €080 0 vOr01 0 YILE yresipuey)y 9
0ST¢ 0 69 S81 16 856t 196C 6168 6911 v9€T Teqg ¢
0 € 81¢ 001 685 6€L €051 €est g6l 10$ Wessy  f
0 » 0 » 0 » 0 » 0 » ysopelq [eyoeunly ¢
a4 6 (434 €51 €68%1 L8S6 18€€C  L¥9II TThll 9Ty ysoperd empuy ‘g
Spue[S] J1eqOJIN
0 ©) 0 ) 0 ©) 0 ) 0 ) pue uewepuy |
1 I 01 6 8 L 9 S b € 4 I
) QD (S QD (S) &) ) QD (S) QD

SO 0S 001 00$ 0001 ‘ON
QOEMQMEOQOQ L D\oﬁwwm ~m

(910T°1€°01 :uo aseqeep 1od sv)

SI0ZCIIE © 01 SI0CTOT0 “woif pioday A].vag
Q@N.S% pun %@&%mw% Au:m&:b N.@D&::QD \o JUWIINIS ISIM-UOIDUIUOUD(] PUD ISIN~] [)/2IDIS

(VHW) hwaing Spiod2y 2uili) [DUOIDN

[uamuamys



Unstarred Questions

[RAJYA SABHA]

256 Written Answers to

0 0 C ST 00L €26 18 €L6T 6LT 85S¢ BUSIPO 9T
C ¥ [ » 69 » ST ¥ 888 » pue[eSeN ‘6T
0 ¥ 0 ¥ 0 » 96 ¥ 009 ¥ WEIOZIN  '$T
0 » 0 » 0S » LLY ® SeT ® eAe[ey3olN €T
0 % 0 » 0 » 0 » I ® IndueN  7g
81 €S LLS 9¢t LETL 8.8 96601 L809% L8T6 S7ats enysereqeN  [¢
b 0T 091 99¢ §T6T b9 K643 6L6L S611 9961 ysoperd eAUpeN ‘0T
0 { 0 { 0 { 0 { 0 { doompeysyeT 61
9L1 91 68 €C 8s€¢ vLT 1$$T vTre 81¥ ¥09¢T LAE) B
€01 9 01 11 6v81 110T 001S 0F9LI 991¢ L6 eyeiRwIRY L]
0 { 0 { S { 689 { SvL { pueyyIey[ 9]
0 I 0 143 Is 1151 98¢ 8L9 w6tl 90¢  IWysey pue nwwel G|
0 # 0 # 9L # 10t # 911 # ysopeld [eYorWIH ]
b # vIST # SIL6 # L88LI # 0009 # eueAleH ¢
v 11 0T v 6981 ShES T60L £€00C v8LY €166 jeremo 7]
0 ~ 6T ~ vl ~ Seel ~ 9tS ~ von  [[
90t61 L 0151 il L1SOT 8961 T€609  TII9F  910ST  TO80T Ra 0l
0 $ 0 $ 0 $ 0 $ 4 $ niq pue ueweq 6
4l I 01 6 8 L 9 S ¥ € C [




Unstarred Questions 257

[16 November, 2016]

Written Answers to

0 0 0 0 » 0 0 » ysopeld [eyoeunly ¢
we 0LT 06€THLSE  08€9T9YT  OT09IIII Pr6SL TTeos TTLse ysopeld BIYpUY T
Spue[S] IeqOJIN
0 0 0 0 ©) 0 0 ©) pue uewepuy |
0T 61 81 L1 91 ST vl €1 z I
(s+3) (S) QD (S+¥) (S) QD
pasnooy ) "ON
[el0L RIE| on[eA [e)0L 2 Ul onjep SOJON [EI0L SOJON JO "ON Lo/@wes IS
9107 1€°01 :uo aseqeiep 1d sy
0TI€T ST¥ LE8S S0TL vT9TL  TYTEIT  6L8ELT  8L8SST  9€868  T€6V01 VIOL
AN S AN 161 AN 8S0Y AN PET6T AN 8€6L [eSuag oM  'S€
0 % 0 % 6C1 % 1€9 % 968 % PUBYRIEN) b€
6T 6 669 S8LI 9581 L8861 L9S€ SSL6T 658T 0699 ysopeld Ienn  "gg
0 » 0 » 0 » 8¢S » 943 » emduy,  z¢
4 8 80¢ 601 196 0€0T €6evl 1LS1T  vlI01 vOv6 npeN Jiwer  C[¢
0 ©) 0 ) 0 ©) 01 ) ¢ ) wopis  0g
91 C 9¢ 4% L1t 8€79 09T 686L €8¢ 808C uepseley 67
0 # 0 # €921 # 3440 # 8LOY # qefund -8
I v 0 v 0 v 8€1 v 11 v Awoyonpng  *Lg



Unstarred Questions

[RAJYA SABHA]

258 Written Answers to

0 0 0 0 ! 0 0 ! doampeysyeT 61
g€ 6v 0LSTRE9 008S€0T 0LL9YEY T80€1 7659 06+9 ey gl
VN €S 0891299  0S6TO6L  0EL8ILSIT 8ELIY 8TTTl 01562 eYelpwIey L]
k4 L 0008801 0008801 { sepl sepl { puepdeyr ‘97
Jruayses|
St 9T 0169TS¢€ 0016TLT 018L6L LELY LOTY 0€ST pue nwwer G|
IC 1 00116€ 00116€ # €921 €921 # ysopeld [eyorwiiy  “p[
ST 91 09L066ST  09L066ST # 0TIS€E 0TIS€E # eueiley ¢
€8 34! 0vSTO06T  01TLISS  0EESLYOT 08761 PS6ET 9755¢ o 1
0 61 0S$6TC1 0S$6TC1 ~ 950C 950C ~ e0n  [[
0S L9 0FT98SE0T  09T90LLS  0866L8SH T60STT 18€LT1 T1LL8 yRa 01
4 I 00021 00021 $ I I $ niq pue ueweq 6
:o\/Nm
0 I 00S1 00ST $ € € $ TeSeN pue empeq '8
6¢ 6¢ 0$899¢€1 0$899¢€1 ~ 0¥8T 0¥8C ~ qressmeqyd L
0 0 0¥OST11 0 0FTOSTII 1L0LE 0 1L0LE qresipuey) 9
147 3 00122001 0SSE69T 0S$8TEL 998¢€T 0L 9TH91 reqyg g
o I8 SELOOTY 00€¥SLT SEPOPET 611L €Yy 9L8T wessy -y
0T 61 81 L1 91 S1 il €l C [




PaAIooaI Jou Bled - YN weindeyueueanary ] gy £q eleq - } Teuorsiroid o1e sam3Ig - 4

Unstarred Questions 259

[16 November, 2016]

Written Answers to

duey gy Aq ues weq - % yreSipuey) 19y £q juos eleq - # 1°7°S°0T°07 UONBUIUOUS( 9pNOUT SIOYIQ

reuuay) [y Aq Jues eeq -\ peqepowyy 19y Aq 1uos eeq - § XGOS woy

neyemnn [y Aq 1U0s BRQ - ¥ reqUINNAN/ANASEN T Aq 1U9S BIRQ- ~ POAIDIDI UOHBWIOJUI PUE A01[0d AQ POZIOS:S

emed 199 £q juds ereq -{ eley[o 19y £q jues weq - @ €Y JO soyoueIq JUGIOPIP Aq POIdA0IRY-Y -2ION
Go9Cl1 6051 GCSST06TYy  091S9P81  S6€09STPT 996918 96C59¢ 0L918Y TVLO],

AN AN 0v¥0C6LI1 AN 0v¥0C6LI 9TeIe AN 9TeIE [eSuog 1SOM  'SE
143 0¢ 0orveel 0orveel % 9691 9691 % pueyyerenn  pe
6¢Cl 14! 0T€0T88T (223289 0L89Y9¢€T 12C0L 01021 11Z8¢S ysopeld Ien1 ‘¢e
(44 L1 000%6S 000%6S ® €98 €98 ® emduy g
4 88¢ OTTST8LE OVOLIVLI 0L086¢€0C 0088¢S 8L9ST (44823 npeN [iwel  “[¢
I I 00S¥S 00S¥S ® L01 L01 ® wepis o€
L1 6 STTL6SL S8T8SY 0r68EYL LY¥81 8CTI 68CLI ueyiseley] ‘6T
I 6¢C 0085768 0085768 # V8LV V8LV # qelung ‘8T
1 S 02008 02008 v 0S1 0Sl1 v Aueyonpng /g
8¢ 14! 089LT9C 00968 0508€1¢ IvLS 9C1 6LYY BUSIPO 9T
81 S 09%L06 09%L06 ® $86 $86 ® puejeeN ‘6T
Il 9 000788 000788 ® 12218 12218 ® WeIoZIN  "vC
61 Sl 00S8LY 00S8LY ® 9L 9L ® eAe[eySoN €T
I I 0001 0001 » I I » mdepy 7z
981 1€C SLYLTLO9 SYLLTSST 0€L68ISY 129901 S108¢ 9099L ehysereqeN - [¢
€9 6¢ 005186 09090C¢ 0v¥8199 08¥1C SOLL SLLIT ysopeld eAUpeN 0T



Unstarred Questions

[RAJYA SABHA]

260 Written Answers to

0 $ 0 $ 0 $ 0 $ 0 $ niq pue ueweq 6
1oAeH
0 $ 0 $ 0 $ 0 $ LL $ TeSeN pue empeq '8
0 ~ 0 ~ 0 ~ 0 ~ 0 ~ EsSsmeyy) L
0 44 0 8€6 0 €vSTT 0 ISETT 0 18TS qresipuey) 9
§TT 6 0 LST 8¢ 86t 8T€ 856 LTI 199T reqg g
0 € S 661 0€T P61l 86L1 SE€T I8 686 wessy -y
0 » 0 » 0 » C » 0 » ysopelq [eyoeunly ¢
0 € 8yl w61 LTty 8¥991 S09L 8T8EI 9L9% TLEY ysopeld empuy g
Spue[S] IeqOIIN
0 ©) 0 ® I ) 0 ©) ST ) pue uewepuy |
! 11 01 6 8 L 9 S b € C I
(s) ) (S) QD (S) QD (s) QD (S) QD
SO 0S 001 00$ 0001 ‘ON
QOENA\:EOQOQ ,HD\Dawam ~m

(910T°1€°01 :uo aseqeep 1od sv)

FIOTTIIE © 01 pIOZ 010 ~wolf 310doy A]ivaf
(paz1a§ puv paida0day) AoUdLin) 112f42]1Uno0y) fo JUWIVIS ISIM-UODUIUOUI(] PUD dSIM=][)/IDIS

(VHW) hwaing Spiod2y 2uili) [DUOIDN

[T uaways



Unstarred Questions 261

[16 November, 2016]

Written Answers to

L O o o o o o o o

[e2e)
S o Z

o~ O O o O <

09¢

<

F ¥ P I o

53

F O H O A~ = N =~

(@)}
—

€

06¢

S o o o o

60¢C
0

LYS1

6L1

B I

SL8
91¢
b
(a4
6

656

9L91
133

(44
I8

ov

0L0S
LLYT

Icy
10v
Sl

0TI¢

£6¢ct
9

IS¥ST

0s6S

OLTET
SY9S

a0l
(4543

9¢cl

€986

6ChYC

cece
014

08
S0S
IL

(44
€y
0
0l
194744
001
91LT
¢l
19
9¢¢€01
Ice
141824

8¢0L

1008
€6¢9

S68S
LS8

068

Y6C81

STo0Y

SL
129!

Ly
6¢l
ey

9

¢l

LTgel
681

19
174!
el
8¢

Sov
0¥¢9
123!
9791¢C

s6¢

(43574
vi6l

919%
9LG8

Sve

€9901

6991¢C

ueyseley

qefung
K1ioyonpng
BUSIPO

pueredeN
WeIOZIA
eAe[ey3oN
mdruey
BIYSEIBYRIN
ysopeld eAype
doampeysye]
B[RIOY

eyejeuIRy|
pueIeyf
JIysey] pue nwiwef
ysopeld [eYoeWIH
eUBAIRH

jerenon

BOD)

red

6¢
8¢
LT
9¢
'S¢
Ve
€
K44
¢
0¢
6l
81
L1
91
Sl
4!
€l
q!
1
01



Unstarred Questions

[RAJYA SABHA]

262 Written Answers to

123

ovl

wessy
ysoperq [eyoruNIy
ysopelq BIypuy

Spue[S] TeqOdIN

pue uewepuy

0¢C

(4

pasnooy

[e1oL

6y 091910%
I 0001
80T 0¥0698€C
I 0015T
61 81
(S+31)
()
RIS on[eA [ej0],

S9JON [B10] SOJON JO "ON

1N/2¥e1S 'ON IS

9107’ 1€°01 ‘uo aseqejep 1ad sy

86¢

TVLO],

0
Sl
YL

61

[esuag 1som
pueyere)nn
ysopeld JIenn
emdury,
euedue[a,
OpeN [IUgL
WEPLS

9¢
ot
43
k33
K43
e
0¢€

Cl

LTt 98LT 859
0 AN 86
% b %
81¢ S01 v081
x» 0 »

1 91 ]
zl I8 (A%
) 4 ©)
I 01 6

C




Unstarred Questions 263

[16 November, 2016]

Written Answers to

€LI
9¢

8

IT

L1
(4%

(44

8¢

€6l
4

6S
9

(021

LE
S6
€l
99

000€T1
0T8IS8EL
05205¢€8
0
09C¢EL68
0S081L0C
00SYLI
056661¢
00501
0S8L¢E6
06£991¢C¢
00£69¢
08808606
0

000LL
0
0¥085CE1
0rv8E6

000€T
0T61S6L1T
0L6859C
0
0Ersocl
0¥1LTST
00SPLI
00098¢1
00501
058L¢€6
0€CIOLIT
00€£69¢C
0885 €91
0

000LL
0
0
0891611

¥
0166685S
08C169S
;
0€8L99L
01606181
{
0S6£18
#
#
09150%0C

00¥CCovy
$

0108SC¢El
09L068L

el
IL€0TI
SIs0c
0
9c6¢l
619%¢
8C¢
(448
L1
eL1E
¥80S¢
Sty
SOveE8T
0

LL

ceroy
SP96l

el
£899¢C
9129

(494
(4484
8C¢
YL
L1
€LIE
€L00¢
944
0T¥S6

LL

(4344

889¢6
66CY1

LLSTI
LLYOC

8LET

I710S¢

C86L8

cerov
€ICLI

Indruepy
BIYSBIRYRIA
ysopeid eAypep
doompeyse]
BRI

eyeIRUIRY]
pueyeyr
IIuyses] pue nuef
ysopelq [eYOBWIH
euekIeH

jereno

BOD)

reda

niq pue uewe(

1oARH

IedeN pue eipeq
qressmeyy)
yresipuer)

Teylg

K4
¢
0¢
!
81
L1
91
Sl
4!
el
1!
11
01

w8 N ©



Unstarred Questions

[RAJYA SABHA]

264 Written Answers to

peqeiopAH 19¥ Aq jues eieq - |

wemdeyueueanay ] 1gy Aq ereq - } [euoisiaoxd oxe somSig - POAIDIQI J0U BIe(] - UN

anduey] 19y £q ues vleQ - % qresipuey) gy Aq juds eeq - # [°T°6°01°0C uoneUIoud(] dAPN[oUl SIAYQ

reuuay) 19y Aq jues e - peqepawy [y £q jues e - § XEYDS WOIJ PIATIIAI

negemnd gy £q juos eleq - ¥ TrequInNAN/INASeN 19y 4q juos ereq- ~ uonewLIOjUl pue 10 Aq pozIds:S

eued 19y Aq jues eeq - { eley[oy 19y £q jues ereq - @ 19 JO seyduelq JUIPIP AQ PAIGA0IY-Y JON
TE01 9601 SY8TO8SOY  STPSS6TTI  0THLY8T8T  8TST08 $1981C €16TLS I0L
AN AN 00299081 AN 00299051 891LT AN 891LT [eSudg 190 "9¢
01 11 0LOTIT 0LOTIT % 6¥C 6% % pueyperen)  g¢
99 147 0SOYT6TS  0668€9r  090S8T8Y 20581 TLY6 0€0611 ysopeld Ienn  pg
v v 00£S9 00£S9 » 601 601 » emduyp  gg
8L 1 0018CTLY 0018TLY ] 9086 9086 ] eueSue[RL, ‘¢
96 91 0SY0TOIE  061L8TC1  09TEEL8I $8861 8€€81 LYSIE npeN [wel g
9 ¥ $8SLLT S8SLLT ©) Is¢ Is¢ ) wepls ¢
9% [4S 0199C16 009150T 010SL0L LLOTT €56t vTI91 uempseley]  '6¢
01 S 00€LLT 00ELLT # LTT LTT # qefung '8¢
0 C 0S50S 050S v 6 6 v Auoyonpng LT
b v 00SLS0T 00TTS 00£500C L6SY SL TSy eUsIpO  '9¢
01 4 001L81 001L81 » 00¢€ 00¢€ »® pueeSeN ‘6T
11 L 005$69 005S69 » 8¥6 8¥6 » WeIoZIN T
6 01 00558 00SS8 » LST LST ® efefey3olN €T
0T 61 81 L1 91 ST vl €1 z I




Unstarred Questions 265

[16 November, 2016]

Written Answers to

0 $ 0 $ 0 $ 0 $ 0 $ niq pue ueweq 6
1joAeH
0 $ 0 $ 0 $ 0 $ 0 $ TeSeN pue eipeq 'S
0 ~ 0 ~ 61 ~ 9€T ~ LLE - qredsmeqy) L
0 e 0 L06 0 0LSLT 4 pLSTI C 6759 qresipuey) 9
09T € 0T 19 e 7865 wl L988 90€¢ 16T eyl S
8T 0 61¢ 44 S01 €8 8€I¢ S6vC 158¢ €16 wessy -y
0 » 0 » 0 » 9t » 89 » ysopeld [eyoeunly ¢
I S €zl LL LY9T 8YOY1 9981 61111 L0T9 €286 ysopeld eIpuy g
Spue[S] 1eqOJIN
0 ©) 0 ©) 0 ©) 0 ©) ST ® pue uewepuy ‘]
1 I 01 6 8 L 9 S ¥ € C [
(S QD ) D (S) QD ) &) ) QD
SElle] 0S 001 00$ 0001 ‘ON
QOE&EMEOQOQ ,HD\E&HW ~m

(910T'1€°01 :uo oseqelep 1od sy)
«SI0T°TIIE © 01 SIOT 1010 “wodf 110day [pIIporLidd
(paz1a§ puv paida0day) AoUdLin) 112f42]1Uno0y) fo JUWIVIS ISIM-UODUIUOUI(] PUD dSIM=][)/IDIS

(VHW) hwaing Spiod2y 2uili) [DUOIDN

I U211



Unstarred Questions

[RAJYA SABHA]

266 Written Answers to

0 # 81 # 0LS # 4374 # 0€ # qefund '8
0 v 0 v €€ v 41 v T v Awoyonpng /g
0 0 9¢ 621 SL6 743 9¢1 1L0€ s LOL eUSIPO 9T
0 » 0 » 0 » 7 » 0 » puefeSeN ‘T
0 » 0 » 0 » S7 » 861 » WeIOZIN T
0 » 0 » 0 » S8l » €5T » eAefeySoN €T
0 » 0 » 0 » L » §TT » Indiuey g
3% 0€ L16 0802 €12 TS661 TEr6 888FY  LLO6II 69T1¢€ enySeIREN [T
0 6T 0 98¢ LTI vE8S 61t LE69 $E91 8L0T ysopeld eAypeN 0T
0 { 0 { 0 { 0 { 0 { doompeysyeT 61
16 S £3 of 8¢ ore €T 0098 vT8C L819 HEE) S|
0 I € 9F1 v61€ 8Y9L SI¥6 85981 0€rCT 12101 eyejewey L]
0 { 0 { 0 { 96% { 661 { pueysIeyr 97
0 0 0 8 vLT POTT 8t 678 0€T 96¢  Imuysey pue nuiue[ G
0 # 0 # 0 # 0 # 81 # ysopeld [eyorWIH ‘¢
0 # o1 # LOL8 # 0$S0T # 8689 # euekrey ‘¢l
911 1T 06 981 9092 SLIL 82001 7881 8€901 €8€T1 o 7]
0 ~ € ~ 9L ~ o ~ €€T ~ v0D  I1
6 01 €801 8¥8 TSS0E  8961€  TTILY I8¥8€  06S¥T  68STT yRa 01
1 11 01 6 8 L 9 S b € 4 I




Unstarred Questions 267

[16 November, 2016]

Written Answers to

wessy
ysopeld [eyoeunIy
ysopeld BIypuy

Spue[S] TeqOdIN
pue uBWEpUY

(4

LO1 L SS9ILIL
8 14 00066€
9¢1 8 0012$81¢
0 I 000S1
0¢ 61 Q1
(S+39)
pasnooy )
[Ej0L Al oneA [e10L

SOJON [BI0L SOJON JO "ON

10/PmS “ON IS

9107’ 1€°01 ‘uo aseqeiep 1d sy

TVLO],

€6L S61 €1z 810L
0 S 0 88T
0 % 0 %
a €€ S8l vov1
0 % 0 %
0 ] v ]

£€T 8 s 81
0 ©) 0 ®
0 I 14 91

[eSuog I1SoM
pueyyerenn
ysopeid Ienn
endur,
euedue[q,
npeN [ruey
WBPIS
ueyjseley



Unstarred Questions

[RAJYA SABHA]

268 Written Answers to

99 891 0£0ELOEL  00VO9TLT  0€£9TI8SS 108ST1 T8SLT 61286 enuseIeUEN ‘T
09 9T 0LL0008 0029581 0LSHP19 SEELT 1L1¢T YOIST ysopeid eAupelN 0T
0 0 0 0 i 0 0 H doompeysye 61
(1} 6 06LS6LYT — 01S996€  0ST6TR0T 889€T 14S4S vET81 LIS S
€01 9 OLT6L9LT ~ 0SOLS¥L  0TITTTOT 9191 ThosT vLS9E eyejeuIRy L]
S 4 000L 000L ¥t { $69 $69 { pueyyrey ‘9]
L1 1 00LESET 00+98t 00€L68 6€€€ 796 LLET ~ Twysey] pue nwef G
b I 00081 00081 # 81 81 # ysopeld [eyoewliy ‘b
Ly T 00L0SOET  00LOSOET # $679C $679C # euekiley gl
9S 9 0FE0SH8E  00€816ST  0FOTESTT L8079 8LYET 6098¢ rremy 7]
€ 8 0SL09 0SL09t ~ TsL TsL ~ e0D ]
@ L9 08T6LS96  OLVOISIS — 018890St TSLL6T 968€01 968€6 ypa ol
0 0 0 0 $ 0 0 $ niq pue ueweq 6
1[oAeH
0 0 0 0 $ 0 0 $ TeSeN pue empeq '8
91 144 00THIS 00THIS ~ 508 $08 ~ Qessmeqy) L
I I 08£€8TS1 00St1 08889TST 1469t LT Y1691 qrEsipuey) 9
91 01 098L9¢8 08081+ 08L6¥6L €1061 811 8T8LI reqg g
0T 61 81 L1 91 S1 vl €l C I




PAATOAI J0U BIed - YN

Unstarred Questions 269

[16 November, 2016]

Written Answers to

pequiopAy 19y Aq 1ues Bq - ] wemdeyueneAniy L [y A9 weq - ) Jeuotsiaoxd oxe somSig -

mduey 19y £q jues eleq - % yreSipuey) 19y £q Jues el - # 1°2°6°01°0T uoneUIOUS OpN[oul SI1OYIQ

reuuay) [ Aq USSR - v peqepowyy 16y Aq juos e - § XEYDS WOIJ PAAdIDI

negemnd gy £q juos eieq - ¥ TeqUINNAN/INASeN 19y 4q juos ereq- ~ uonewLIOJUl pue D10 Aq pozIds:s

euwed 19y Aq jues ereq - { eIR[OY 19y £q jues eeq - @ 19y JO soyouelq JUIRYIP Aq PIIdA0IY-Y ION
SCIl €901 Go9ereE8ey  S069ETIST  09L90CL8T 850988 05689¢ 80ILI9 VIOL

I I 09161¢C61 000€6 0919¢I61 909¢¢ 981 ocree [eSuog 1sOM  "9¢
8 9 0olzce 001¢C¢ % 91 91 % pueydeienn  o¢
SL €8 0lT68¥SY 09095201 0S0€€TSE 8CLSTI LELY] 166011 ysepeld rIenn  ‘y¢
L 14 000801 000801 ® SIcC SI¢C ® emdup  ¢g
9 0T 00T185T 00T185T ] 8z6v 8T6Y ] BUBSUBPRL  C€
IL SIl 057886SC ovevery 010¥SSI1T VLEOY 9118 8SClYy npeN [fwel  [¢
0 I 000L 000L ® L L ® weprs - 0¢
8¢C 9% 0L66V€6 0016SS 0L806L8 ¥S61¢ el 0190¢ ueyiseley 6T
Il 8 006¥0¢1 00610¢1 # s0¢ [440}3 # qeflung ‘g7
S 6 00€€8 00€¢€8 v 691 691 v Auoyonpng /g
8¢C €l 0s¥coce 00€169 0STITI9C 006 IL91 6CSL BUSIPO - 9T
€ 9 00scCl 005TCl ® 974 S¥e ® pue[eSeN ‘ST
0¢ ¢l 005901¢ 005901¢ ® 6CCC 6CCC ® WeIOZIN  $¢
9 9 00SSt€ 00SSt€ » 8 8 » eAe[eUSON €T
01 IT 00029¢C 00079¢ ® 667 667 ® mdiuey -z



Unstarred Questions

[RAJYA SABHA]

270 Written Answers to

0 $ 0 $ 0 $ 0 $ 0 $ niq pue ueweq 6
1[oAeH
0 $ 0 $ 0 $ 0 $ 0 $ TeSeN pue empeq g
0 ~ 0 ~ 0 ~ 0 ~ 0 ~ qressmeqy) L
0 € 0 8T 0 0988 0 $S19 866C €€6T yresipuey) 9
0 0 0 9% 0 00t L06 ]S 81t 101¢C reqg g
b 0 9 SL LTl 143 7961 €021 8TT 61% wessy -y
0 » 0 ¥ 0 » LTI » 0 » ysopelq [eyoeunly ¢
0 4! 0 1t IS¢ 00€01 SI8L 8696 6LEE 669 ysopeld empuy g
Spug[S] IeqOIIN
0 ©) 0 ® 0 ) 0 ©) 0 ) pue uewepuy |
! 11 01 6 8 L 9 S b € C I
) QD ) QD (S) QD ) QD ) QD
SO 0S 001 00$ 0001 ‘ON
QOENA\:EOQOQ ,Hb\uawaw ~m

(910T°1€°01 :uo aseqejep 1od sv)

*910C°CTIIE © 01 9I0T 1010 ‘wolf jt0doy [poiporidd
(pazia§ pup paiaa0day) Aduaiind) J1af12juno)) fo JuduwaInig aSIN-UONDUIOUD(] PUD dSIN-[])/2IDIS

(VHW) hwaing Spiod2y 2uili) [DUOIDN

A[u2uaInig



Unstarred Questions 271

[16 November, 2016]

Written Answers to

S O O O O O T o o o o o o o o o

000¢

F ¥ F I

—

nn H HE O s O N - O

S o o o o o o

691

LE

B I

YL

61
¢e89

PSLIE

P8I¢

€699

€esol

vl
Sol

0T
8¢
981
0LTC
89¢

£0¢
659

L8

991
SIO0TT
8
901¢y

1L0€

89¢11

£68¢C

91¢
48!

81

61

4!
86¢l
€8¢

S0¢
LE0T

4!

Sl

Ic
18SL

8¢0VC

ovIc

¢L99

9LITT

ueyjseley

qefung
K1xoyonpng
BUSIPO

pueredeN
WERIOZIA
eAe[ey3oN
mdruejy
elYSeIRYBIA
ysopeld eAypeN
doampeysye]
B[eIOy

eyejeuIRy
pueyIeyf
IIUYSey] pue nwwef
ysopelqd [eyoewIy
eUBAIRH

jerenon

€0D

red

6¢
8¢
LT
9¢
'S¢
Ve
€C
K4
1¢
0¢
!
81
L1
91
Sl
4!
€l
q!
1
01



Unstarred Questions

[RAJYA SABHA]

272 Written Answers to

€T T 00T6L0T 0502201 0STLSOT €56€ LT61 920 wessy -y
01 € 0058¢ 0058¢ » LTI LTI » ysopeld [eyoeunry ¢
6L 43 08S016LT  009ITEL 08688501 69¥9¢ SHSII vT6ve ysopeld empuy g
SpUB[S] IeqOJIN
0 0 0 0 @) 0 0 ©) pue uewepuy [
0T 61 81 L1 91 ST vl €1 C I
(s+3) (s) &) (S+9) ) (&)
pasnooy )
[eoL, RIEI an[eA [e10], 2 UL onjep SOJON [eIOL S9JON JO "ON LN/eeS ON IS
9107 1§01 :uo aseqeiep 1ad sy
ot ST1 1611 T0€T 8TLYY  Lb966  810€8  €SEOTT 0879  THTTS VIOL
0 9 0 LyT 9T €L0€ ¥SOL 9668 00TT 06€t [eSuog IsoM  9¢
0 % 0 % L6T1 % s % 9 % pueydeIRN)  GE
I €S I 009 LSST L6EST 6L0T T6¢€Tl 12L 19L€ ysopeld Jenn  pg
0 » 0 » 0 » 0 » 0 » emduy,  gg
I ] [4 ] 16L ] €9%S ] 43 ] eueSue[d  z¢
0 T S €81 LLE €68L LTIl (3941 89 ¥L99 npeN [wel  [¢
0 ©) 0 ® 0 @) 0 ©) 0 ® wopls  0g
! I 01 6 8 L 9 S v € C I




Unstarred Questions 273

[16 November, 2016]

Written Answers to

LS
91

(44
6¢C

I
89

LT

125

Ic

o o n O

—
<

000501
0LET8OL
0LCL09
0
0€951¢8
0s6CIvI
0
00co6tS
00SLI
006ST1
009¥189C
000S
066588CL
0

0

0
0088066
0089¢€79

000501
(11933394
0LTL09
0
0091LS
0s6cCIvI
0
001¢€9
00SLI
006ST1

0TS08LET

000¢

08SY6C8Y

0

0

0
000866¢
00STL8

¥
0T8LYHS
0
;
0SOVLLL
0
{
00198
#
#

080¥€0¢T

0Iv16SYC

$

0080169
00€59¢€S

861
16181
19¢1

149!
191¢

86¢1
0¢
90¢¢
L0SOS
6

[43X49!

0

0

0
yeCIc
9Ic¢El

861
80EY
19¢1

656
191¢

LS
14
90¢¢
§65ST

Y9186

866C
geel

£88¢1

clovc

8C6ES

9¢C81
161CI

andruepy
BIYSBIBYRIA
ysopeid eAUpeN
doompeysye]
B[RIOY]

eyeIRUIRY]
pueyeyr
IIUySes] pue nuef
ysopelq [eYOBWIH
rUBAIRH

jereno

BOD)

reda

niq pue uewe(

1oARH

IedeN pue eipeq
qressmeyy)
yresipuer)
Teylg

K44
¢
0¢
!
81
L1
91
Sl
4!
el
1!
11
01

w8 N ©



paAIedar jou el - YN

Unstarred Questions

[RAJYA SABHA]

274 Written Answers to

peqeiopAH 19 Aq 1ues weq - | wemdeyueueanny ] (gy Aq ereq - [euorsiaoxd ore somSig - 4
anduey] gy £q ues vleQ - % yesipuey) gy £q juos eeq - # [°C°$°01°0T uoneuIoua(] Apnjoul SIOYIQ
reuuoy) gy Aq wes e - peqepawy [y £q juos e - § XEYDS WOIJ PIATdIAI

neyemno gy Aq JUds elR( - % requnyAN/IndSeN 9y £q Juos eleq- ~ UONBWLIOJUI PUB 901[04 AQq POZIOS:S

eued 1gy £q juos ereq - { eley[oy 19y £q jues ereq - ® 16 JO seydueIq JUIIP AQ PAIGAORY-Y  JON
0L9 6SS S9LTE860T  S8SIEET6  08866VLIT 8161 6STLLT 659¥9T 10T
9z1 S0l OFEIP6PT  0096TLS OvLI1T6 1065C 0826 12991 [eSuag IOM o€
01 w 00L61T 00L61T % €11 €1P1 % pueyyeIEN  S€E
sS 8¢ OLTYP6ET  09L9THT  OTHLTSTI TLSSY 69€€ €0TTy ysopeld IEN) b€
0 0 0 0 ® 0 0 ® emduy,  gg
s 43 S08TH9¢€ S08TH9€ ] 660L 660L ] eueSuB[RL, ‘¢
L1 81 0L9LOPST 05699 0TT8ELYT 7880¢ LLST S0€6T npeN [Iwef  C[¢
0 0 0 0 ©) 0 0 ©) wepls - 0¢
91 L1 0THS6S 0S¥L6S 0L6L66E €1¢6 €8 8L¥8 uempseley] 67
6 4 00601C 00601¢ # 1ze 1ze # qelund "8
0 € 00LY 00LY v IC IC v Aoyonpng LT
0 0 0L889LT 0 0L889LT 99tt 0 99bt BUSIPO 9T
0 0 0 0 » 0 0 » pueeSeN  '¢T
b b 006€T 006£T » LE LE » WeIoZIN 4T
€ 9 0008¢€ 0008¢ » LS LS » eAefeySolN  "€C
0T 61 81 L1 91 S1 4 €l ¢ I




Written Answers to [16 November, 2016] Unstarred Questions 275

Private placement agencies cheating common man

89. SHRI KAPIL SIBAL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether under the pretext of providing jobs, there are a number of placement
agencies which are cheating the common man, if so, the details of action taken by

Government in this regard;
(b) the State/UT-wise details of private placement agencies; and
(c) the details of the system in place/planning stage to prevent this problem?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Ministry of Labour
and Employment has issued guidelines on 30.10.2003 to the State Governments and
Union Territory (UT) Administrations to consider regulation of the functioning of Private
Placement Agencies. Subsequently, the Ministry requested States and UTs in October
2010, to register placement agencies under Shops and Establishments Act, which is
administered by the State Government. Data regarding Private Placement Agencies at
all India level is not maintained centrally. However, State Governments have been
requested to take necessary steps for registration of Private Placement Agencies. As
per information received from States around 257 complaints of fraudulent/cheating

activities by Private Placement Agencies were reported during 2010-2013.

The Government is implementing the National Career Service (NCS) Project for
transformation of the National Employment Service to provide a variety of employment
related services like job matching, career counseling, vocational guidance, information
on skill development courses, etc. These services are online on the National Career
Service Portal (www.ncs.gov.in) and supported by Call Centre/Helpdesk. The services
under NCS are accessible from multiple delivery channels like NCS Portal, Employment
Exchanges (Career Centres), Common Service Centre etc. The NCS portal provides for
registration of employers, job seekers, placement organisations and training providers

to offer employment related services on line.
Workers retrenched due to decline in exports

90. SHRI MOTILAL VORA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the sectors including the textiles sector in which a decline has been registered
in exports during the year 2015-16 and the decline registered in exports from April
to September, 2016;

T Original notice of the question was received in Hindi.
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(b) whether it is a fact that a large number of workers have been retrenched

particularly from textiles industry due to fall in exports;
(c) if so, the details thereof; and
(d) the steps being taken by Government to save the workers from unemployment?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Yes, a marginal decline
of 4% has been registered in export of textiles and apparel in April to September,
2016, and a decline of 1.46% in Textile and Clothing from April to March, 2016.

(b) No retrenchment of workers has been noticed in textiles industry due to fall

in exports.
(c) Does not arise.
(d) Refer to Statement
Statement
Steps being taken by the Government to save the workers from unemployment

The Government has announced a special package of ¥ 6,000 crores for boosting
the employment generation and export potential of the Textile and Apparel sector.

Salient features of the package are:

1. Labour Law Reforms

(a) Government to bear 3.67% of employer’s Employee Provident Fund (EPF)
contribution for new workermen in addition to existing reimbursement of
8.33% employer contribution under Pradhan Mantri Rojgar Protsahan Yojana
(PMRPY) for 3 years.

(b) EPF will be made optional for employees earning less than ¥ 15,000 per
month; thus, having more money in the hands of the workers.

(c) Overtime cap will be raised from 50 hours per quarter to 100 hours per

quarter leading to increased earnings of workers.

(d) Considering the seasonal nature of the industry, fixed term employment
has been introduced for the garment sector. A fixed term workmen will
be considered at par with permanent workman in terms of working hours,

wages, allowances and other statutory dues.

2. Additional incentives under ATUFS

(a) The subsidy provided to garmenting units, under Amended-TUFS, has been

increased from 15% to 25%, providing a boost to employment generation.
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(b) The package breaks new ground in moving from input-based to outcome-
based incentives; a unique feature of the scheme will be to disburse subsidy

only after expected jobs have been created.

3. Enhanced duty drawback coverage

(a) In a first-of-its-kind move, a new scheme has been introduced to refund

state levies which were not refunded so far.

(b) This move is expected to boost the competitiveness of Indian exports in

foreign markets.

(c) Drawback at all Industries Rate will be given for domestic duty paid inputs

even when fabrics are imported under Advance Authorization Scheme.

4. Enhancing scope of section 80JJAA of Income Tax Act

(a) Looking at the seasonal nature of garment industry, the provision of 240
days under Section 80JJAA of Income Tax Act would be relaxed to 150

days for garment industry.
Data on domestic workers

t91. SHRI ALI ANWAR ANSARI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has any data regarding domestic workers working 24
hours within the houses, if so, whether their labour rights, provisions regarding
minimum wage, leave period, weekly off, social security and other benefits are

complied with;

(b) whether Government is aware that a large scale trafficking of women and
children from the entire country is carried out through placement agencies for cheap

domestic works; and
(c) whether Government has any plan to curb human trafficking?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The details of
number of domestic workers employed and of trafficked women and children are

not maintained at Central level.

(c) Ministry of Home Affairs has set up Anti-Trafficking Nodal Cell for control

and curb human trafficking.

T Original notice of the question was received in Hindi.
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Landless rural families

92. SHRIMATI VIPLOVE THAKUR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is aware that a large number of landless rural families

have no other source of income except daily wages;
(b) if so, the details thereof, State-wise including Himachal Pradesh;

(¢) whether Government has prepared/is preparing any scheme to provide

permanent employment/wages or labour allowance to the daily wage labourers; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) For landless rural
families the Ministry of Rural Development is implementing major programmes namely
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) for wage
employment, National Rural Livelihoods Mission (NRLM) for livelihoods promotion
through self-employment, Indira Awaas Yojana for rural housing, Pradhan Mantri Gram
Sadak Yojana for rural connectivity, National Social Assistance Programme (NSAP)
for social assistance to rural poor. These programmes are aimed at betterment of rural
livelihoods and overall development of rural areas through creation of employment
opportunities, infrastructures and providing social assistance to the rural poor. The
Government has enacted “Unorganised Workers’ Social Security Act, 2008 for the
welfare of unorganised workers including landless agricultural workers, and various
schemes have been formulated by the Government to provide social security cover to
the unorganized workers. Detials showing the State-wise data of landless agricultural

workers as per Census 2011 are given in Statement.
Statement

State-wise data of landless agricultural workers

Total Landless agricultural labourers (Census 2011)

Jammu and Kashmir 547705
Himachal Pradesh 175038
Punjab 1588455
Chandigarh 1687
Uttaranchal 403301

Haryana 1528133
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Total Landless agricultural labourers (Census 2011)

Delhi 39475
Rajasthan 4939664
Uttar Pradesh 19939223
Bihar 18345649
Sikkim 25986
Arunachal Pradesh 36171
Nagaland 62962
Manipur 114918
(Excl.3 Sub-Divisions)

Mizoram 41787
Tripura 353618
Meghalaya 198364
Assam 1845346
West Bengal 10188842
Jharkhand 4436052
Odisha 6739993
Chhattisgarh 5091832
Madhya Pradesh 12192267
Gujarat 6839415
Daman and Diu 772
Dadra and Nagar Haveli 17799
Maharashtra 13486140
Andhra Pradesh 16967754
Karnataka 7155963
Goa 26760
Lakshadweep

Kerala 1322850
Tamil Nadu 9606547
Puducherry 68391
Andaman and Nicobar 4781
Islands

INDIA 144333690
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Bringing factories with ten workers under EPF

93. SHRI D. RAJA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that Government is reconsidering its proposal to bring

factories with at least ten workers under the purview of EPF; and
(b) if so, the details thereof and reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No, Sir.

(b) Does not arise in view of reply to part (a) of the above Question.
National career counselling centres in employment exchanges

194. SHRI PRABHAT JHA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Central Government had announced to start National Career

Counselling Centres in all the employment exchanges across the country;
(b) if so, the details thereof;

(c) the number of National Career Counselling Centres along with the numbers

of unemployed persons registered therein, the State-wise details thereof;

(d) whether a number of unemployed persons registered therein have been provided

with employment through these National Career Counselling Centres recently; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (e) The Employment
Exchanges are managed by the State Governments while the Central Government lays
down policies and guidelines. The State-wise details of these exchanges are given in
the Statement (See below).

The Ministry is implementing the National Career Service (NCS) Project, in the
Twelfth Five Year Plan, for transformation of the National Employment Service to
provide a variety of employment related services like job matching, career counselling,
vocational guidance, information on skill development courses, etc. These services
are available online on the National Career Service Portal (www.ncs.gov.in) and

supported by Call Centre/Helpdesk. The services under NCS are accessible from

T Original notice of the question was received in Hindi.
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multiple delivery channels like NCS Portal, Employment Exchanges (Career Centres),

Common Service Centre etc.

The project also includes establishment of 100 Model Career Centres in employment
exchanges and institutions of repute. The Model Career Centres provides variety of

employment related services using technology.

The NCS Project has also been enhanced to interlink all employment exchanges
with the NCS Portal so that services can be delivered online. The scheme provides
for part funding to States for IT upgradation and minor refurbishing of Employment

Exchanges and for organising job fairs.

The National Institute of Career Service has been conducting capacity building
programme for Employment Exchange Officers for usage of National Career Service

Portal and its various features.
Statement

Details of Employment Exchanges alongwith number of persons registered therein

and number of placements.

Sl.  Employment No of Registration Placements
No. Exchanges/UEIGBs Employment (No. in (No. in
Exchanges/ thousand) thousand)
UEIGBs
1 2 3 4 5
1. Andhra Pradesh 31 87.0 0.4
2. Arunachal Pradesh 11 3.1 0.0
3. Assam 52 269.3 1.1
Bihar 46 126.0 0.1
5. Chhattisgarh 22 218.9 0.9
6. Delhi 14 147.7 0.2
7. Goa 1 21.8 2.1
8. Gujarat 41 4443 290.8
9. Haryana 56 111.0 0.2
10. Himachal Pradesh 15 149.2 23
I1. Jammu and Kashmir 17 10.3 0.4

12.  Jharkhand 42 63.2 1.1




282 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5
13. Karnataka 40 63.8 2.1
14. Kerala 89 541.5 8.0
15. Madhya Pradesh 48 3123 0.2
16. Maharashtra 47 686.2 9.5
17. Manipur 11 17.5 0.0
18. Meghalaya 12 6.2 0.0
19. Mizoram 3 39 0.1
20. Nagaland 8 13.0 0.0
21. Odisha 40 168.4 0.7
22. Punjab 46 65.6 24
23. Rajasthan 38 123.8 0.4
24.  Sikkim* 0
25. Tamil Nadu 35 1361.8 8.8
26. Tripura 5 30.5 2.4
27. Uttarakhand 24 180.9 0.6
28. Uttar Pradesh 99 356.4 1.3
29. West Bengal 77 336.4 1.5
Union Territories
30. Andaman and Nicobar 1 8.1 0.1

Islands
31. Chandigarh 2 4.7 0.1
32. Dadra and Nagar 1 1.4 0.0
Haveli
33. Daman and Diu 2 0.0 0.0
34. Lakshadweep 1 0.8 0.0
35. Puducherry 1 22.1 0.3
CEE -
TortaL 978 5957.2 338.5
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Withdrawal of proposal regarding health insurance policies

195. SHRI NARESH AGRAWAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the Ministry has withdrawn its proposal for procuring

health insurance policies for employees from the market;
(b) if so, the reasons therefor; and

(c) if not, by when the employees would get this facility and the benefits
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Sir, there was no
proposal for procuring health insurance policies for employees from the market
by the Government. However, in the Budget Speech of 2015-16, Hon’ble Finance
Minister had proposed that the employee should have the option of choosing
either Employee State Insurance (ESI) or a Health Insurance product, recognized
by the Insurance Regulatory Development Authority (IRDA). To facilitate such
option, the Ministry has completed the Inter-Ministerial consultation for amending
the ESI Act, 1948.

Increase in minimum wages

96. SHRI HUSAIN DALWALI: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) what is the methodology used for raising the minimum wage from
X 246 per day to X 350 per day for unskilled non agricultural workers for
Category C;

(b) whether the methodology of determining the minimum wage at ¥ 350 per
day determined by the Ministry is according to the recommendation by the Central
Seventh Pay Commission, if not, what is the difference and the reason for the

difference; and

(c) whether Government is following the revision of variable dearness allowance
(VDA) according to the Consumer Price Index in every two years as per the Minimum
Wages Act, 1948, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) In the Central Sphere,
the minimum rates of wages have been raised from ¥ 246 per day to ¥ 350 per day

T Original notice of the question was received in Hindi.
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for unskilled non-agricultural workers for Category C based on the recommendations
of 15th Indian Labour Conference and Judgment of Hon’ble Supreme Court in the
Reptakos and Co. Vs its Workers.

(¢) In the Central sphere, the minimum rates of wages are revised twice in a
year by adding VDA effective from 1st April and 1st October every year on the

basis of Consumer Price Index number.
Data on child labour

97. SHRI HUSAIN DALWAI: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether the Ministry maintains State-wise and industry-wise data on
employment of child labour, if so, the details thereof including hybrid cotton seed

sector and garment industry;
(b) if not, the reasons therefor;

(c) whether it is a fact that in many industries children are recruited for work
through an advance payment to their parents, creating a situation of debt bondage

which the child must work to repay; and

(d) whether it is also a fact that the US labour department has threatened to put
India on a list of countries that allegedly uses child labour in producing hand-crafted

carpets, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The number of
main workers in the age group of 5-14 years in the country is 43.53 lakh as per
2011 Census. The number of main workers in the age group of 5 to 14 years as
per 2011 Census, State-wise is given in the Statement (See below). The occupational

sector-wise data is not available from 2011 Census.

(¢) Bonded Labour System has been abolished under the Bonded Labour System
(Abolition) Act, 1976. The data regarding child bonded labour is not maintained by

the Government.

(d) United States Department of Labour had earlier indicated that the Indian
Carpets may be put in the EO 13126 List of products made with forced or indentured

child labour. But now they have withdrawn this decision.
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State-wise details of main workers in the age group of 5-14 years as

Sl.  Name of State/UT No. of main workers in the age
No. group of 5-14 years
1 2 3

l. Andaman and Nicobar Islands 999
2. Andhra Pradesh ** 404851
3. Arunachal Pradesh 5766
4. Assam 99512
S. Bihar 451590
6. Chandigarh U.T. 3135
7. Chhattisgarh 63884
8. Dadra and Nagar Haveli 1054
9. Daman and Diu U.T. 774
10.  Delhi U.T. 26473
11.  Goa 6920
12.  Gujarat 250318
13.  Haryana 53492
14.  Himachal Pradesh 15001
15.  Jammu and Kashmir 25528
16.  Jharkhand 90996
17.  Karnataka 249432
18.  Kerala 21757
19.  Lakshadweep UT 28
20.  Madhya Pradesh 286310
21.  Maharashtra 496916
22, Manipur 11805
23.  Meghalaya 18839
24.  Mizoram 2793
25.  Nagaland 11062
26.  Odisha 92087
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1 2 3
27.  Puducherry U.T. 1421
28.  Punjab 90353
29.  Rajasthan 252338
30. Sikkim 2704
31.  Tamil Nadu 151437
32.  Tripura 4998
33.  Uttar Pradesh 896301
34.  Uttarakhand 28098
35. West Bengal 234275

ToraL 4353247

** Including Telangana.

Employment exchanges

98. SHRI DEVENDER GOUD T.: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the details of Employment Exchanges in the country;

(b) whether all the Employment Exchanges have been upgraded as was envisaged
in the Twelfth Plan;

(c) if so, the details thereof, with a particular reference to Andhra Pradesh and
Telengana; and

(d) how Employment Exchanges are different from Model Career Centres?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per information received
from the States, at present 978 employment exchanges are functioning in the country.
State-wise details are given in the Statement (See below).

(b) and (c) In the 12th Five Year Plan, the Ministry is implementing the
National Career Service (NCS) Project for transformation of the National Employment
Service to provide a variety of employment related services like job matching, career
counseling, vocational guidance, information on skill development courses, etc. These
services are available online on the National Career Service Portal (www.ncs.gov.in)
and supported by Call Centre/Helpdesk. The services under NCS are accessible from
multiple delivery channels like NCS Portal, Employment Exchanges (Career Centres),
Common Service Centre etc. The NCS Project has a component of interlinking of
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employment exchanges and provides part funding of upto I 8 lakhs per exchange to

States for their upgradation. Based on the scheme guidelines and proposals received

from the States, approvals have been accorded for release of funds to Andhra Pradesh

and Telangana.

(d) The NCS Project also includes establishment of 100 Model Career Centres in

employment exchanges and institutions of repute. The Model Career Centres provides

variety of employment related services using technology and have been provided

funds upto ¥ 50 lakhs per centre based on the guidelines and approvals.

Statement

State-wise total Number of employment exchanges in the country as on
31st December, 2014

Sl. No. States/UTs Number of Employment Exchanges
1. Andhra Pradesh 31
2. Arunachal Pradesh 11
3. Assam 52
4. Bihar 46
5. Chbhattisgarh 22
6. Delhi 14
7. Goa 1
8. Gujarat 41
9. Haryana 56
10. Himachal Pradesh 15
I1. Jammu and Kashmir 17
12. Jharkhand 42
13. Karnataka 40
14. Kerala 89
15. Madhya Pradesh 48
16. Mabharashtra 47
17. Manipur 11
18. Meghalaya 12
19. Mizoram 3
20. Nagaland 8
21. Odisha 40
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SI. No. States/UTs Number of Employment Exchanges
22. Punjab 46
23. Rajasthan 38
24. Sikkim* -
25. Tamil Nadu 35
26. Tripura 5
27. Uttarakhand 24
28. Uttar Pradesh 99
29. West Bengal 77
30. Andaman and Nicobar Islands 1
31. Chandigarh 2
32. Dadra and Nagar Haveli 1
33. Daman and Diu 2
34, Lakshadweep 1
35. Puducherry 1

Granp ToTAL 978

Note: *No Employment Exchange is functioning in the State.
Super specialty hospital set up by ESIC

99. SHRI C. M. RAMESH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) when the ESIC has taken a decision to set up at least one super specialty
hospital in each State;

(b) whether it is also a fact that there is no super specialty hospital of ESI in
the State of Andhra Pradesh; and

(c) if so, what steps the Ministry has taken so far to set up one such super
specialty hospital in Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Employees' State Insurance
Corporation (ESIC), in its 167th meeting held on 18.12.15, decided to set up at least
one super specialty hospital in each State.

(b) Yes. However, a Super Specialty Hospital is functional at Sanathnagar,

Telengana.
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(c) State Government has been requested to identify and select ESIS Hospital
to be converted to Super Specialty Hospital and give consent thereof.

Unemployed youth in the country

100. SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) the total number of unemployed youth in the country educated upto graduation
level as on 31st October, 2016;

(b) the number of unemployed urban youth out of above;

(c) whether Government proposes to formulate any policy to give unemployment

allowance to the educated unemployed youth in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per information
received from States, the number of educated job seekers (secondary and above), all of
whom may not necessarily be unemployed, registered with employment exchanges in
the country was 4 crore jobseekers as on 31st December, 2013. Data on unemployed

urban youth is not maintained separately.

(¢) and (d) Government of India is not providing unemployment allowance to

the unemployed youth.
Social security coverage scheme for workers in unorganised sector

101. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is working on a massive social security coverage scheme

for 450 million workers, primarily for those in the unorganised sector;

(b) whether the benefits under the universal social security coverage will include
monetary allowances for preventive medical care, sickness unemployment, old age,

employment injury, maternity and invalidity; and
(¢) how Government proposes to identify the target workforce?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) In order to provide
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social security benefits to the workers in the unorganised sector, the Government has
enacted the Unorganised Workers” Social Security Act, 2008. The 2008 Act stipulates
formulation of suitable welfare Schemes for unorganised workers on matters relating to:
(1) life and disability cover, (ii) health and maternity benefits, (iii) old age protection
and (iv) any other benefit as may be determined by the Central Government through
the National Social Security Board. Various Schemes, formulated by the Government
to provide social security cover to the unorganized worker, listed in the Schedule
I of the above Act are as under:

(i) Indira Gandhi National Old Age Pension Scheme. (Ministry of Rural Development)
(i) National Family Benefit Scheme. (Ministry of Rural Development)

(ii1) Janani Suraksha Yojana. (Ministry of Health and Family Welfare)

(iv) Handloom Weavers’ Comprehensive Welfare Scheme. (Ministry of Textiles)
(v) Handicraft Artisans’ Comprehensive Welfare Scheme. (Ministry of Textiles)
(vi) Pension to Master Craft Persons. (Ministry of Textiles)

(vii) National Scheme for Welfare of Fishermen and Training and Extension
(Department of Animal Husbandry, Dairying and Fisheries)

(viii) Aam Admi Bima Yojana. (Department of Financial Services)

(ix) Rashtriya Swasthya Bima Yojana. (Ministry of Health and Family Welfare)

Central Government has also launched following three Schemes for all citizen

targeting unorganised workers to provide them comprehensive social security.

(i) Atal Pension Yojna (APY): Under the APY, subscribers would receive a fixed
minimum pension at the age of 60 years, depending on their contributions,
which itself would vary on the age of joining the APY. The Central
Government would also co-contribute 50 per cent of the total contribution or
% 1000 per annum, whichever is lower, to each eligible subscriber account,
for a period of 5 years, who are not members of any statutory social
security scheme and who are not Income Tax payers. The pension would
also be available to the spouse on the death of the subscriber and thereafter,
the pension corpus would be returned to the nominee. The minimum age
of joining APY is 18 years and maximum age is 40 years. The benefit of

fixed minimum pension would be guaranteed by the Government.

(i) Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY): Under PMJJBY,
life insurance of ¥ 2 lakh would be available on the payment of premium
of ¥ 330 per annum by the subscribers. The PMJIBY will be made available
to people in the age group of 18 to 50 years having a bank account from

where the premium would be collected through the facility of ‘““auto-debit™.
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(iii)) Pradhan Mantri Suraksha Bima Yojana (PMSBY): Under PMSBY, the
risk coverage will be ¥ 2 lakh for accidental death and full disability and
% 1 lakh for partial disability on the payment of premium of I 12 per
annum. The Scheme will be available to people in the age group 18 to 70
years with a bank account, from where the premium would be collected
through the facility of ‘“‘auto-debit”.

Investment of PF of workers/labourers in stock market

102. DR. R. LAKSHMANAN: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that Government is investing the provident fund amount
of workers/labourers in stock market despite heavy opposition by Trade Unions,
Central Trustees of EPFO and other stake holders;

(b) if so, the compelling reasons for investing hard earned money of labourers/

workers in Stock Market, which is known for non-transparency and volatility; and

(c) the details of the amount invested and return earned from the money invested

so far?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Employees’
Provident Fund Organisation (EPFO) is investing the provident fund in the Exchange
Traded Funds (ETFs) with effect from August, 2015 as per the investment pattern
notified by the Government.

(¢) Amount invested in Nifty 50 and Sensex based ETFs as on 31.10.2016 is
% 9,723 crore. The appreciated value as on 31.10.2016 is X 10,614.16 crores and the
absolute return earned is 9.17 per cent.

Implementation of child labour laws

+103. SHRI HARIVANSH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the basis on which Labour Department of US has threatened to include India

in the category of those countries where child labour is still prevalent;

(b) the measures taken to implement child labour laws effectively in the country;

and

(¢c) whether child labour is still prevailing in some areas, if so, the number of

such complaints received and State-wise data thereof?

T Original notice of the question was received in Hindi.



292 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per the information
received from the Department of Commerce, the Labour Department of US had
indicated to include Indian Carpets in the category of forced child labour on the basis
of the report titled “Tainted Carpets—Slavery and Child Labour in India’s Handmade
Carpet Sector 2014”. However, subsequent to efforts from Indian side, US Department
of Labour has decided in October, 2016 not to include Indian Carpets in the EO
13126 list of Products made with forced or indentured child labour.

(b) Government has enacted the Child Labour (Prohibition and Regulation)
Amendment Act, 2016 which came into force w.ef 1.9.2016. The Amendment Act
completely prohibits the employment of children below 14 years. The amendment
also prohibits the employment of adolescents in the age group of 14 to 18 years in
hazardous occupations and processes and regulates their working conditions where they
are not prohibited. The amendment also provides stricter punishment for employers
for violation of the Act and making the offence of employing any child or adolescent

in contravention of the Act by an employer as cognizable.

In order to achieve effective enforcement of the provisions of the Act, the
amendment empowers the appropriate Government to confer such powers and impose
such duties on a District Magistrate as may be necessary. Further, the State Action
Plan has been circulated to all the States/UTs for ensuring effective implementation
of the Act.

(¢) As per Census 2011, there are 43.53 lakh main workers in the age group
of 5-14 years in the country. The State-wise details of the main workers are given
in the Statement [Refer to the Statement Appended to the Answer to USQ No 97
Part (a) and (b)].

Restoration of original threshold of employees

for coverage under EPFO

104. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government has any proposal to restore the original threshold of
20 employees for any enterprise to be covered under Employees' Provident Fund
Organization (EPFO);

(b) if so, the details in this regard;

(c) whether lowering the threshold is anti-ease of doing business as small

enterprises preferred to stay small to avoid this hassle; and
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(d) if so, what steps are being taken to increase the threshold limit of workers

in an enterprise from 20 to 25 workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) At present, the
Employees’ Provident Funds and Miscellaneous Provisions (EPF and MP) Act, 1952
applies to an establishment engaging 20 or more employees and fulfilling other

condition specified in section 1(3) of the Act.

(c) The EPF and MP Act, 1952 intends to provide social security to workers

engaged in establishments employing 20 or more employees.

(d) There is no proposal to increase the threshold limit of workers for coverage
under the EPF and MP Act, 1952.

Decision to double equity investment of employees

105. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Employees' Provident Fund Organisation (EPFO) has decided to
double the equity investment of employees in 2016-17,;

(b) if so, the details of proposal;

(c) what are the details and amount invested in equity with appreciation, equity-

wise as on 31 October, 2016; and

(d) whether there is any plan of EPFO to invest in Mutual Funds and if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Investment
in Exchange Traded Funds (ETFs) by Employees’ Provident Fund Organisation
(EPFO) has been decided to be increased from the existing level of 5 per
cent to 10 per cent within the scope of investment pattern notified by the

Government.

(c) The investment has been made by EPFO in ETFs of Nifty 50 and Sensex.
Amount invested in Nifty 50 and Sensex based ETFs as on 31.10.2016 is ¥ 9,723
crore. The appreciated value as on 31.10.2016 is ¥ 10,614.16 crore and the absolute

return earned is 9.17 per cent.

(d) There is no such proposal under consideration at present.
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National child labour project

106. SHRI P. L. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the funds allocated/released/spent by Government under the National Child
Labour Project (NCLP) and Grant-in-aid scheme in the country during each of the

last three years and the current year;

(b) the names and details of Non-Governmental Organisations (NGOs) through
which the said schemes have been implemented along with the details of funds
provided to such NGOs in this regard, State/UT-wise; and

(c) the details of child labourers benefited under NCLP during the said period,

year-wise and State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Ministry of Labour
and Employment is implementing National Child Labour Project (NCLP) Scheme
wherein the Special Training Centres (STCs) are run by the District Project Societies
for rehabilitation of children withdrawn from work. Under the NCLP Scheme, funds
are provided directly to the District Project Societies headed by District Magistrate/
Collector/Deputy Commissioner who in turn may allocate the funds to NGOs/Voluntary
Agencies etc. for running of Special Training Centres. Grant released under National

Child Labour Project (NCLP) Scheme, during last three years and current year is

as under:
Year Expenditure X in lakhs)
2013-14 11073.16
2014-15 10234.46
2015-16 9320.84
2016-17 6021.00

(Up to Oct.2016)

Ministry is also implementing Grant-in-Aid (GIA) Scheme by giving financial
assistance to Non-Governmental Organizations (NGOs) for rehabilitation of child
labour. GIA Scheme is implemented in those districts where National Child Labour
Project (NCLP) is not sanctioned. The names of NGOs and funds released to
NGOs under the GIA Scheme during 2013-14 are given in the Statement-1 (See
below). No funds have been released under GIA Scheme during 2014-15, 2015-16
and 2016-17 till date.
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(c) As per the information received from District Project Societies the number
of child labourers rescued/withdrawn from work, rehabilitated and mainstreamed under
National Child Labour Project Scheme during the last three years State-wise, given

in the Staement-II.
Statement-1

Funds released under GIA Scheme during 2013-14:

SI. No. Name of NGOs under GIA Scheme Amount ()

1. Secretary, Gajendra Shiksha Prachar Samiti, Radheshyam 3 3,43,238/-
Shivhareka Makan, Gormi, District-Bhind, M.P.

2. Women Organisation for Rural Development (WORD), I 3,43,238/-
Hangul, P.O. Mayang, Imphal, Thoubal District, Manipur

3. Tidim People’s Foundation, Kwakta Sabal Leikai, P.O. I 3,43,238/-
Moirang, District-Bishnupur, Manipur.

4, Women Income Development Association (WIDA) Distt.- I 3,43,238/-
Bishnupur, Manipur.-795133.

5. Action for Women and Rural Development (AWARD) Eden I 3,43,238/-
Home Hebron VengLangol, Lamphel, Imphal West-795004.

6. Community Development Organisation (CDO) Imphal T 4,57,650/-
West-795004.

7. Kanakpur Gram Vikas Seva Sansthan, Allahabad, U.P. T 6,86,475/-

8. Secretary, Social Development and Rehabilitation Council I 3,43,238/-
(SRDC), Phouden, P.O. Thoubal, Manipur-795138

ToraL % 32,03,553/-

Statement-I11

No. of children rescued/withdrawn from work, rehabilitated and mainstreamed
under National Child Labour Project (NCLP) Scheme during

the last three years, State-wise:

SI. No. State 2013-14 2014-15 2015-16
1. Andhra Pradesh# 5715 346 716
2. Assam 0 60 9693
3. Bihar 3736 14028 2656

4. Chhattisgarh 8034 10173 0




296 Written Answers to [RAJYA SABHA] Unstarred Questions

Sl. No. State 2013-14 2014-15 2015-16
5 Gujarat 453 892 0
6 Haryana 631 2583 0
7. Jammu and Kashmir 469 0 10
8 Jharkhand 1028 2989 3450
9 Karnataka 2391 2519 1984
10.  Madhya Pradesh 8323 7879 7472
11.  Maharashtra 5614 3804 2177
12.  Odisha 6114 21315 1900
13.  Punjab 957 290 880
14.  Rajasthan 3585 3349 8476
15.  Tamil Nadu 3436 4492 4089
16.  Telangana - 2691 1810
17.  Uttar Pradesh 7310 16277 0
18.  West Bengal 6254 22361 13763
19.  Uttarakhand - 145 0
20.  Nagaland - 436 0

ToTAL 64050 116629 59076

Note: The one NCLP district sanctioned to Delhi is not operational.
#Andhra Pradesh includes Telangana upto 2013-14.

Buddhist circuit of Odisha

107. SHRI NARENDRA KUMAR SWAIN: Will the Minister of TOURISM be
pleased to state whether the Ministry would consider to include the Dhauli-Ratnagiri-
Lalitgiri-Udayagiri-Langudi in Buddhist circuit of Odisha in the list of Buddhist circuits

announced by the Ministry under Swadesh Darshan Scheme?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): All places associated with the heritage of Buddha in the country including
in the State of Odisha are covered under Buddhist Circuit Theme of Swadesh Darshan

Scheme.
Proposal to reduce interest rate of EPF

108. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that Government proposes to reduce the interest rate of
EPF from 2016-17 financial year;
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(b) if so, whether Government has made any survey on the impact of lowering

interests in EPF therefor; and
(c) the comparative study report with other small saving schemes thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) At present, there is no

such proposal.
(b) Does not arise in view of reply to part (a) of the Question above.

(¢) The interest rate of similar saving schemes during the last three years is as

under:
Year General Provident  Public Provident Fund Employees’ Provident
Fund (GPF) (PPF) Fund (EPF)
2015-16 8.7% 8.7% 8.8%
2014-15 8.7% 8.7% 8.75%
2013-14 8.7% 8.7% 8.75%

Building and Other Construction Workers’ Welfare Cess
Act, 1996 in Andhra Pradesh

109. SHRI V. VIJAYASAI REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the State Government of Andhra Pradesh has collected
an amount of I 1153.61 crores under the Building and Other Construction Workers’
Welfare Cess Act, 1996;

(b) whether it is also a fact that Government of Andhra Pradesh has so far
spent just I 205.46 crores on 15,84,819 workers;

(c) if so, the reasons for spending such paltry amount on workers; and

(d) whether Government would enforce the provisions of the Act on States
which are not spending Cess so collected for welfare and well being of construction

workers, particularly on Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Government of Andhra
Pradesh has collected ¥ 1153.61 crores of which I 205.46 crore has been spent on

welfare of more than 15 lakhs construction workers.

The responsibility of collecting cess under the Building and Other Construction
Workers’ Welfare Cess Act, 1996 and its utilization under the Building and Other
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Construction Workers (RECS) Act, 1996 for welfare of construction workers lies with
the respective State Governments/UT Administrations and the State Building and Other

Construction Workers’ Welfare Boards.

(d) Central Government has been issuing directions under Section 60 of the
Building and Other Construction Workers (Regulation of Employment and Conditions
of Service) Act, 1996, to all the State Governments and UT Administrations from

time to time for proper implementation of the Act.

Further, the Central Government has constituted a Committee under the
Chairmanship of Secretary (Labour and Employment) to monitor the implementation of
directions issued under Section 60 of the Act, specifically with reference to utilization
of Cess Fund for Welfare Schemes enumerated under Section 22 of the Act, by State
Building and Other Construction Workers’ Welfare Boards.

National Commission for the Protection of Child Rights (NCPCR)

110. SHRI V. VIJAYASAI REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Visakhapatnam has been identified to implement
National Child Labour Project (NCLP) in view of high concentration of child labour

there;

(b) if so, whether any assessment has been made about the implementation of

the National Child Labour Project in Visakhapatnam in the last three years;
(c) 1if so, the outcome of such assessment;

(d) whether the National Commission for the Protection of Child Rights (NCPCR)

has sent a team to Visakhapatnam recently; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢) The National Child
Labour Project (NCLP) Scheme is already sanctioned in the district of Visakhapatnam.
NCLP, Visakhapatnam has assessed the existence of child labour in the district through
some programme/raids and requested the Ministry for release of fund for conducting
detailed survey for identifying child labour. An amount of I 4.00 lakh has been
released to Project Society during the current Financial year 2016-17 for conducting
survey on child labour. Fund will be released to the Project Society for functioning

of STCs after receiving the detailed survey report from the Project Society.
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(d) and (e) National Commission for Protection of Child Rights (NCPCR)
has informed that Member (Child Health) of the Commission made a visit
to Vishakhapatnam in the August, 2016 to discuss the Concept of Child

Friendly Villages and Melas; and to look into the aspect of health and nutrition
of children.

Implementation of ASPIRE Scheme

111. SHRI DEREK O’BRIEN: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether the ASPIRE Scheme which was launched in March, 2015 has been

implemented in all States, including West Bengal; and

(b) if so, the data pertaining to the number of technology and incubation centres
set up in each State and the number of employment opportunities created through
the ASPIRE Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Ministry of Micro, Small
and Medium Enterprises has launched a new Scheme namely, ASPIRE (A Scheme
for Promoting Innovation, Rural Industry and Entrepreneurship) on 18.3.2015 to
accelerate entrepreneurship and to promote start-ups for innovation and entrepreneurship
in agro-industry. Under the scheme, the Ministry does not allocate any State-wise
target for setting up Livelihood Business Incubators (LBI) and Technology Business
Incubators (TBI).

(b) Details of the LBI/TBI sanctioned to the various States are given in the
Statement (See below). The number of persons undergoing training/trained by 6 NSIC
LBIs is 2759 incubates.

Statement

Details of LBIs allotted to the various States

SI. No. Area of Operation Nodal Agency

Andhra Pradesh

1. Regional Office, Rajahmundry Coir Board
Assam

2. Guwahati IIE, Guwahati

3. Kamrup IIE, Guwabhati

4, Sibsagar IIE, Guwahati
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SI. No. Area of Operation

Nodal Agency

Bihar
5. Nawada
6. Patna
Delhi
7. Jamia Milia Islamia University
8. Mayur Vihar, New Delhi
Gujarat
9. Rajkot
Karnataka
10.  Dandeli (Uttara Kannada Dist.)
Kerala
11.  Cochin

Madhya Pradesh

12.  Dewas
13.  Satna
14.  Amarkantak

Maharashtra
15.  Nashik
16.  Pune

Manipur
17.  District Industrial Centre, Chandel
18.  District Industrial Centre, Ukhrul
19.  District Industrial Centre, Imphal East
20.  District Industrial Centre, Imphal West
21.  District Industrial Centre, Thoubal
22.  District Industrial Centre, Senapati
23.  District Industrial Centre, Tamenglong

NSIC

KVIC-MDTC

Jamia Milia Islamia University

Bapu nature cure Hospital and Yog

Ashram

NSIC

VTU, Karnataka

CBPST

MP Laghu Udyog Nigam Ltd.-

Government of Madhya Pradesh

MP Bamboo Mission-Government

of Madhya Pradesh

IGTU, Madhya Pradesh

KVIC-MDTC

KVIC-MDTC

State
State
State
State
State
State

State

Government
Government
Government
Government
Government
Government

Government

of Manipur
of Manipur
of Manipur
of Manipur
of Manipur
of Manipur
of Manipur
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SI. No. Area of Operation

Nodal Agency

24.  District Industrial Centre, Bishnupur

25.  District Industrial Centre,
Churachandpur

Mizoram

26.  Aizawl
Odisha

27.  Khordha

28.  Regional Office, Bhubaneswar
29.  Khordha

30.  Jajpur

Rajasthan

31.  Jhalawar
Tamil Nadu

32.  Chennai

33.  Regional Extension Center (REC),

Tanjavore
34.  Tirupur
Telangana

35.  Hyderabad
Uttar Pradesh

36. Deoria
37. Naini
38. NOIDA

39.  Basti (Basti District)

40.  Lucknow
Uttarakhand
41.  Kashipur

State Government of Manipur

State Government of Manipur

Khadi Board, Mizoram

Centurion University of Technology

and Management
Coir Board

IEDO, Bhubaneswar, Government
of Odisha

IEDO, Bhubaneswar, Government
of Odisha

RIICO-GCE

NSIC
Coir Board

NIFT-TEA

NiMSME, Hyderabad

NSIC

NSIC

NIESBUD, NOIDA

Kapil Bal Evam Mahila Kalyan

Sansthan

Samadhan Samithi

NSIC
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Details of TBls allotted to the various States

Sl. No. Area of Operation Nodal Agency
Rajasthan
L. Jaipur Start-up Oasis-STEP

Tamil Nadu

2. Thiruchirapalli TREC-STEP
Telangana

3. Hyderabad ICAR-NARM-STEP
Maharashtra

4. Pune MITCON

Uttar Pradesh

5. Meerut Shobhit University

Modernisation of Khadi Industry

112. SHRI BHUPINDER YADAV: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) what steps have been taken by Government to modernize Khadi Industry;
(b) whether there has been an increase in sale of Khadi products since 2014; and
(¢) if so, by how much?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) In order to modernize Khadi
Units, Ministry of Micro, Small and Medium Enterprises (MSME), through Khadi
and Village Industries Commission (KVIC) is implementing the following Central

Sector Schemes:

(1) Support is extended to week Khadi Institutions under Strengthening
Infrastructure of Week Khadi Institutions and Assistance for Marketing
Infrastructure is being implemented for the week Khadi Institutions to attain
normalcy and for renovation of Departmental Sales Outlets of KVIC and
State KVIBs and retail sales outlets of Khadi Institutions to increase turnover

of Khadi products through improved marketing infrastructure.

(2) Scheme of Fund for Regeneration of Traditional Industries (SFURTI) is
implemented to make the traditional industries clusters including Khadi clusters

more productive and competitive facilitating their sustainable development.
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(3) KVIC has set up interfaces with leading technological institutes to conduct
research work under S&T programme of KVIC for development of tools,

implements and processes involved in production of Khadi.

(b) and (¢) Yes, Sir. There has been an increase in sale of Khadi products since

2014, as can be seen in the following table:

Year Khadi Sales (X in crore) Percentage increase
2013-14 1081.04 -
2014-15 1170.38 8.26%
2015-16 1510.00 29.02%
2016-17* 1810.00 19.87%

* Target.

Scheme framed to provide level playing field in MSME

+113. SHRI AMAR SHANKAR SABLE: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether any scheme has been framed by Government and the regulators
to provide level playing field in MSME sector keeping in view that it is a very

important source of employment generation;

(b) whether labour-based MSMEs have sought tax-rebates based on employment

or employment creation for lots of people;
(c) if so, the details thereof and the scheme framed by Government;

(d) whether there is any plan to set up small industrial unit cluster under MSME
in the selected districts under Backward Regions Grant-Fund (BRGF) particularly in
highly backward areas in the country, including Maharashtra; and

(e) 1if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Government, through
the Ministry of Micro, Small and Medium Enterprises and the organizations under
its aegis, works for facilitating the promotion and development and enhancing the
competitiveness of micro, small and medium enterprises as well as expanding their
market within India and abroad and for matters connected therewith or incidental
thereto. Major Schemes being implemented by this Ministry include Prime Minister
Employment Generation Programme (PMEGP), Public Procurement Policy (PPP) for
Micro and Small Enterprises, National Manufacturing Competitiveness Programme

T Original notice of the question was received in Hindi.
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(NMCP), Credit Linked Capital Subsidy Scheme, Micro and Small Enterprises Cluster
Development Programme (MSE-CDP) and Technology Center Systems Programme
(TCSP). All these Schemes are aimed at providing level playing field to MSMEs.

(b) and (c) Finance Bill 2016 has proposed a new Section to substitute Section
80JJAA in the Income-Tax Act wef. 1.4.2017. This new section provides for a
deduction of an amount equal to thirty per cent of additional new employee cost
incurred in the course of such business in the previous year, for three assessment
years including the assessment year relevant to the previous year in which such

employment is provided.

(d) and (e) The Micro and Small Enterprises-Cluster Development Programme
(MSE-CDP) is already being implemented by the Government. This is a demand
driven scheme under which financial assistance is provided to setup Common Facility
Centres (CFCs) in the existing clusters throughout the country including backward areas.

Entrepreneurship assistance and development scheme for women

114. SHRIMATI RANEE NARAH: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the objectives of the trade related entrepreneurship assistance and development

scheme for women;
(b) the number of NGO/Institute benefitted during 2014-15 and 2015-16;
(¢c) the number of women benefitted during 2014-15 and 2015-16;
(d) the total grant released during 2014-15 and 2015-16;

(¢) the number of NGO and women benefitted from the North-East States during
2014-15; and 2015-16; and

(f) the total grant released to the North-Eastern States during 2014-15 and 2015-16?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Government of India,
Ministry of Micro, Small and Medium Enterprises (MSME) is operating a Scheme titled
“Trade Related Entreprencurship Assistance and Development (TREAD)” to promote
women entrepreneurs. The scheme envisages economic empowerment of women through
trade related training, information and counseling activities related to trades, products,
services, etc. Under the Scheme, there is a provision for Government of India grant
up to 30% of the loan/credit maximum up to ¥ 30.00 lakh as appraised by lending
institutions/banks. The lending institutions/banks would finance loan assistance for a

group of women through NGOs for undertaking non-farm activities.
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(b)
Year Number of NGOs/Institutes benefitted
2014-15 24
2015-16 12
(©)
Year Number of women benefitted
2014-15 8265
2015-16 3560
(d)
Year Total grant released (X in crore)
2014-15 2.54
2015-16 2.00
(e)
Year Number of NGO Number of women
benefitted from North benefitted from North
East States East States
2014-15 3 750
2015-16 0 0
¢y
Year Total grant released in North East
States (X in crore)
2014-15 0.225
2015-16 0

Schemes for tribal areas in Rajasthan

+115. SHRI RAM NARAIN DUDI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(a) the details of various schemes being run by the Central Government in
various tribal areas in Rajasthan and the scheme-wise details of funds allocated for

the same; and

T Original notice of the question was received in Hindi.
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(b) whether the Central Government is working towards providing ownership
rights to the tribals living on forest lands in the tribal areas in Rajasthan; if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) The details of various Schemes
being run by this Ministry in various tribal areas and funds allocated for all States/

UTs including Rajasthan are given in Statement (See below).

(b) As per Forest Rights Act, 2006 (FRA) and Rules thereunder, responsibility
for implementation of the Act lies with the State Governments. As per information
received from the State of Rajasthan till August, 2016 total number of 71,200 claims
have been filed in the State (70,515-Individual and 685-Community) and out of these
35,971 titles (35,971-Individual and 0-Community) have been distributed under Forest
Rights Act.

Statement

List of Schemes/Programmes and funds allocated during the
Current Financial Year 2016-17

® in crore)

SI. No. Scheme Programmes BE

1. Special Central Assistance to Tribal Area Sub Plan 1250.00
SCA to TSP (Charged)

2. Scheme Under proviso to Article 275 (1) of the 1400.00
Constitution (Charged)

3. Tribal Institutions Support to National/States 70.00
Scheduled Tribes, Fiance and

Development Corporation

Institutional Trifed 39.00
Suport For STDCs 10.00
Development and

Marketing of

Tribal Products/

Produce

Support to Tribal Resarch 21.00

Institutes

SuB ToTAL 140.00
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Sl. No. Scheme Programmes BE

4, Umbrella Scheme for Development of Particularly 200.00
Development of STs:  Vulnerable Tribal Groups
Vanbandhu Kalyan (PVTGs)

Yoj . o
clana Aid to Voluntary Organizations 120.00

working for the welfare of STs

Monitoring and Evaluation 8.00

World Bank Project Development 0.39

Programmes in the Tribal Areas

Minimum Support TRIFED 47.00
o Proe oo
(MSP for MFP)
Tribal Festival Publicity 2.00
and Rescarch Research 2.00
Festival 13.39
Van Bandhu Kalyan Yojana 1.00
Sus TotaL 504.78

5. Umbrella Scheme for Umbrella Scheme  Other States 1284.22

Development of STs:  for Education of

NE States 165.00

Tribal Education ST Children
Admn. Exp. 5.00
National Fellowship and 50.00

Scholarship for Higher
Education of ST Students

Scholarship to the 1,00
Student of ST for

studies abroad

SuB TotAL 1505.22

TotaL 4800.00
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Setting up of small scale industries in villages

t116. SHRI SANJAY SETH: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has taken or proposes to take any steps to set up at
least one small scale industry in each village in order to check migration of people

to urban areas in search of employment;
(b) if so, the details thereof as on date; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c¢) No, Sir. Setting up
of a Micro, Small and Medium Enterprises (MSMESs) is an individual’s endeavour.
However, Ministry of Micro, Small and Medium Enterprises (MSME) supplements
the efforts of entrepreneurs through various schemes/programmes for promotion
and development of MSMEs across the country including rural areas. Some of the
major Schemes include Prime Minister’s Employment Generation Programme, Credit
Guarantee Scheme, Credit Linked Capital Subsidy Scheme, National Manufacturing
Competitiveness Programme, Cluster Development Programme and Marketing

Development Assistance etc.
Impact of cheap Chinese imports on domestic MSME sector

117. SHRI SANJAY SETH: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether it is a fact that domestic MSME manufacturing sector has been

adversely suffered due to cheap Chinese imports;

(b) whether it is also a fact that the Minister during a recent visit to China,

invited Chinese investment in the MSME sector;

(c) what will be the implications of such foreign investment in the MSME sector

particularly in view of the fact that most of the MSMEs are proprietary units;

(d) whether the current MSME Act permits foreign investment in the MSMEs
regardless of the sectoral FDI cap; and

(e) if not, how can the Chinese investment be made in the MSME Sector?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Indian Micro, Small and

T Original notice of the question was received in Hindi.
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Medium Enterprises (MSMEs) are facing tough competition from cheap Chinese
products as is evident in high growth of India’s imports from China. As per information
compiled from the data provided by Director General of Commercial Intelligence
and Statistics, Imports in respect of 11 major product groups, largely manufactured
by MSME:s in India, have grown from China at a higher rate than their respective
imports from all Countries combined during 2012-13 to 2015-16. As these 11 product
groups accounted for 74% of India’s total imports from China in 2015-16, a significant
proportion of Indian MSMEs seem to be adversely affected from Chinese imports as
compared to the rest of the World. These product groups pertain to Electrical and
Electronics, Mechanical and Metallurgical products on the one hand and Chemical,

Glass and Ceramics based products on the other.

(b) and (c) Minister for MSME during his recent visit to China in October 2016,
invited Chinese businesses to have partnership with Indian businesses including MSMEs
for technological collaboration and manufacturing in India. FDI Policy places certain
restrictions on foreign investment in certain sectors. Subject to such restrictions; foreign
investors could setup enterprises in India without a lower level ceiling on investment.

Such investment could be greenfield as well as brownfield in existing enterprises.

(d) and (e) No. India has one of the most liberalized FDI policies in the world,
wherein 100% FDI under automatic route is permitted in most of the sectors/activities.
There is only a small list of sectors/activities where FDI is regulated i.e. subjected
to Government approval, cap or having other conditionalities. The FDI Policy equally

applies to MSME sector.
Overstatement of crude oil production by ONGC

118. SHRI ANAND SHARMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government's attention has been drawn to the reported overstatement
of crude oil production by the ONGC;

(b) if so, the details thereof;
(c) the additional subsidy burden borne by the company; and
(d) the impact of overstatement on the company's wage bill?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Comptroller and
Auditor General of India in its report No. 21 of 2016 on “Crude Oil Production
Measurement and Reporting System in ONGC”, has pointed out that inclusion of
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‘condensate’ quantity as crude oil production is neither in line with international
reporting systems nor with the practice followed by domestic Joint Ventures, in which

ONGC has participating interest, thereby over-stating the crude oil production quantum.

(c) As per the CAG report, by over-reporting its production of crude oil, ONGC
has borne additional burden of X 18626.74 crore during the period from 2011-12 to
2014-15.

(d) According to the report of CAG, if the actual crude oil production was
reported, the company would not have met its crude oil production targets in any of
the years (2010-11 to 2014-15). As performance related pay (PRP) of its employees
is related to achievement of production targets, actual production reporting would

have resulted in lesser pay-outs of ¥ 106.51 crore of PRP to the employees.
Faulty blending of ethanol in petrol

#119. SHRI MOTILAL VORA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that at present 10 per cent ethanol is being mixed in

petrol;

(b) whether Government is aware that according to the petrol pump operators,
the ethanol blended in petrol turns into water as soon as it comes into contact with
air due to faulty procedure adopted in blending ethanol in petrol which causes two-

wheelers to stop midway;
(c) if so, the steps taken by Government so far to improve the situation; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government, through
Oil Marketing Companies (OMCs), is implementing the Ethanol Blended Petrol
(EBP) Programme under which, OMCs sell ethanol blended petrol with percentage
of ethanol upto 10%.

(b) to (d) Public Sector Oil Marketing Companies (OMCs) have informed that
measures are being taken to prevent ingress of moisture in ethanol blended petrol,
including:

(i) Closed loop Terminal Automation System (TAS) blending process, and

(i) Dispensing blended fuel through closed system of dispensing pump.

T Original notice of the question was received in Hindi.
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Cooperation of oil and gas sector with Nigeria

120. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of existing cooperation in Oil and Gas sector between India and

Nigeria.

(b) whether any proposal is made to make investment by India in Nigeria as

upfront payment for crude purchase, if so, the details thereof; and

(c) the details of points discussed to explore the potential in diversifying the

engagement in the hydrocarbon sector between the two countries?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) India and Nigeria have a
strong bilateral engagement in the hydrocarbon sector. Nigeria is currently the largest
trading partner of India in Africa, and India is the largest trading partner of Nigeria
globally. Bilateral trade is dominated by trade in crude oil. In 2015-16 imported over
23.7 Million Metric Ton of crude from Nigeria, equal to nearly 11.7% of India’s total
requirement. India also imported 2 MMTPA LNG from Nigeria in 2015.

(b) and (c) During his recent visit to India on 17 October 2016, Nigerian Energy
Minister Dr Emmanuel Ibe Katchikwu requested a potential investment by India
of US $§ 15 billion, if the terms are agreed to. To further strengthen the bilateral
relations in hydrocarbon sector, both sides also discussed on the participation of Indian
Companies in Nigerian refining sector, oil and gas marketing sector, upstream sector,

development of gas infrastructure and training of oil and gas personnel in Nigeria.
Target for providing free gas connection to BPL families

+121. SHRI PRABHAT JHA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the target has been fixed for providing free gas connection to five

crore BPL families in next three years under Pradhan Mantri Ujjwala Yojana (PMUY);

(b) whether the target to provide free gas connection to 1.5 crore BPL families

has been fixed in the current year under this scheme;

(c) whether the identification of BPL families is a major problem for the smooth

T Original notice of the question was received in Hindi.
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implementation of the Scheme and its successful solution is being done in consultation

with the State Governments; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir. The Government
has fixed target to release 5 crore new LPG connections under “Pradhan Mantri
Ujjwala Yojana” (PMUY) over a period of 3 years starting from Financial Year

2016-17. Year-wise targets are as under:-

Financial Year Target (in crore)
2016-17 1.5
2017-18 1.5
2018-19 2.0

(b) Yes, Sir. The Government has fixed a target to release 1.5 crore new LPG
connections under the PMUY Scheme in FY 2016-17.

(¢) and (d) Eligible BPL families are identified through the Socio-Economic Caste
Census (SECC) 2011 data.

The SECC data has been prepared by Ministry of Rural Development and Ministry
of Housing and Urban Poverty Alleviation in consultation with State Governments.
More than one crore connections have been released under PMUY across the country
in a period of 6 months.

Criteria for allotment of petrol pumps

122. SHRI SHADI LAL BATRA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the norms and criteria prescribed for allotment of Petrol pumps operated by
Oil Marketing Companies (OMCs) in the country;

(b) the number of Petrol pumps directly operated by the OMCs in the country,
State/UT-wise including Haryana;

(¢) whether Government has any proposal to set up new gas agencies to reduce
the burden of number of gas connection in various places including Haryana; and

(d) if so, the details thereof, State/UT-wise including Haryana?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The main features of



Written Answers to [16 November, 2016] Unstarred Questions 313

norms and criteria prescribed for allotment of petrol pumps operated by Oil Marketing
Companies (OMCs) in country are given in Statement-I (See below). The detailed

guidelines in this regard are available on the respective websites of the OMCs.

(b) The State/UT-wise details of the outlets operated directly by the OMCs,

namely COCOs, including Haryana are given in Statement-II (See below).

(c) and (d) Appointment of distributorships is a continuous process. Public Sector
Oil Marketing Companies (OMCs) aim to increase the National LPG coverage to
75% with minimum 60% coverage at State level and at least one distributor in each
block by 2019.

Further, in the current financial year (upto 7.11.2016), OMCs have issued
1029 LOIs (Letter of Intent) and the processing for setting up of 1331 new LPG
distributorships is at different stages of selection across the country. OMCs have
issued 91 LOIs upto 7.11.2016 in the current financial year in the State of Haryana
and 97 locations are at different stages of selection process. As on 1.10.2016, there
are 438 LPG distributorships in the State of Haryana.

Statement-1
Norms/Criteria/Reservation Policy for Dealership Selection Guidelines

Dealer Selection by draw of lots/bidding have been implemented for opening
of new Retail Outlets in rural as well as urban areas. There is neither marks-based
evaluation system nor interview process for selection. The selection is carried out by
a transparent system of draw of lots/Bidding. Individuals and Non-Individuals can
apply. All applicants meeting the eligibility criteria qualify for the draw/bidding. As
per the eligibility criteria, an applicant has to meet the minimum requirements on
availability of suitable land at the advertised location, Finance, Age and Educational
Qualification. However, for Corpus Fund locations, Finance is not an eligibility
criterion. All categories of applicants are required to have suitable piece of land in

the advertised location/area either by way of ownership/long term lease.

The detailed guidelines for selection of retail outlet dealerships which have come
into effect from 21.05.2014 have provision for 22.5 per cent reservation for SC/STs in
allotment of retail outlet dealerships. However, distribution between Scheduled Castes
(SCs) and Scheduled Tribes (STs) will vary in each State depending upon the ratio
of SC/ST in the State as per latest available Census data.

Adhering to the broad reservation principles under the constitutional scheme 27%
reservation for OBC category has been introduced. Reservation for SC/ST is 22.5%

and the remaining 50.5% is for Open category. Sub categories of reservation among
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the Main categories i.e. SC/ST, OBC and Open categories have been introduced to

take care of reservation for Defence Personnel, Para Military Personnel/Central/State

Government and Central/State PSU Employees, Physically Handicapped personnel,

Outstanding Sports Persons and Freedom Fighters. Able bodied Ex. servicemen are

also made eligible under reservation for Defence Personnel to enlarge the scope for

Defence Category.

Reservation for various categories in all the States except Arunachal Pradesh,

Meghalaya, Nagaland and Mizoram are as under:-

Category SC/ST OBC Open Total
Combined Category 1 (CC1) 2% 2% 4% 8%
Comprising of:-

(1) Defence Personnel and

(i1) Para Military Personnel/Central/State

Government and Central/State PSU Employees

Combined Category 2 (CC2) 1% 1% 2% 4%
Comprising of:-

(i) Physically Handicapped Persons (PH)

(i1) Outstanding Sports Persons (OSP) and

(iii) Freedom Fighters (FF)

SC/ST 19.50% 19.50%
OBC 24% 24%
Open 44.50% 44.50%
TotAL 22.50%  27%  50.50%  100%

Reservations in some North Eastern States of Arunachal Pradesh, Meghalaya,

Nagaland and Mizoram would continue to be as under as approved by MOP and

NG earlier:-

State Percentage of Regular and Rural RO  Balance % to be
Dealerships to be awarded to ST awarded to ‘Open’

category category

Arunachal Pradesh 70 30

Meghalaya 80 20

Nagaland 80 20

Mizoram 90 10
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No separate reservation for Women category has been made in the New Guidelines.
However, in case of individual applicants, spouse will be made a partner up to a
share of maximum 50% unless the spouse is already gainfully employed and/or do
not wish to be made a partner in order not to dilute the financial and social status

of women.
Draw of Lots/Bidding process:

In the Draw of Lots/Bidding process, priority will be given to applicants with

regard to ownership of land as mentioned below:

Group 1: Applicants having suitable piece of land in the advertised location/

area either by way of ownership/long term lease including in all reserved categories.

Group 2: Applicants having Firm offer of purchase or long term lease for a

piece of suitable land including in all reserved categories.

Draw of lots/Opening of Bids will be held first amongst the eligible applicants
with land falling in Group 1.

Draw of lots amongst eligible applicants of Group—2 will be held only if there is

no applicant in Group 1 or applicants in Group 1 have been disqualified or withdrawn.
The entire proceedings of the draw/bidding will be video graphed in one shot.

The result of the draw will be displayed on the notice board of the venue
immediately and at Company office. It will also be hosted on the website of the

Company.

All of the above are common for allotment of Regular and Rural category of
ROs. The Parameters which are different for Regular and Rural category of ROs

are as under:

Parameter Applicability Regular RO Rural RO
Non-Refundable All 3 1000/- % 100/-
Application Fee (SC/ST - X 500/-) (SC/ST- X 50/-)
Advertised location All In any class of Except on NH/SH
market i.e. Urban/
Highway
Non-refundable A-Site RO (except I 30.0 Lac % 10.0 Lacs
Minimum Bid SC/ST category {Initial Down {Initial Down
Amount locations under Payment (IDP)- Payment (IDP)-

CFS) 1.5 Lacs} 0.5 Lacs}
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Parameter Applicability Regular RO Rural RO
Non-Refundable B-Site RO % 15.0 Lacs % 5.0 Lacs
Fixed Fee
Refundable All % 5.0 Lacs 0.5 Lacs
Security Deposit
Nationality/ All Should be Indian  Should be Indian
Residency criteria Citizen and Citizen and
Resident of India  Resident of India
as per Income tax as per Income tax
rules. rules. For Rural
ROs the applicant
has to be residing
in the district of
the advertised
location.
Educational All Minimum 10th Minimum 10th
Qualifications pass (examination pass (examination

conducted by a
Board/School)
for all categories
except Freedom
Fighter category.
Freedom fighter
category will

be exempted
from minimum
educational
qualification

requirement.

conducted by a
Board/School)
for all categories
except Freedom
Fighter category.
Freedom fighter
category will

be exempted
from minimum
educational
qualification

requirement.

Statement-I11

Industry: State-wise no. of Permanent COCO ROs as on 1.10.2016

States BPCL I0CL HPCL
Andaman and Nicobar Islands 0 0 0
Andhra Pradesh 23 7 23
Arunachal Pradesh 0 0 0
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States BPCL IOCL HPCL
Assam 1 0 0
Bihar 7 2 0
Chandigarh 1 0 0
Chbhattisgarh 4 2 4
Dadra and Nagar Haveli 0 0 0
Daman and Diu 0 0 0
Delhi 4 5 3
Goa 0 0 0
Gujarat 11 1 19
Haryana 7 3 8
Himachal Pradesh 0 0 1
Jammu and Kashmir 0 0 0
Jharkhand 4 1 0
Karnataka 13 14 9
Kerala 11 3 2
Lakshadweep 0 0 0
Madhya Pradesh 8 1 4
Mabharashtra 27 7 24
Manipur 0 0 0
Meghalaya 0 0 0
Mizoram 0 0 0
Nagaland 0 0 0
Odisha 7 1 5
Puducherry 0 0 2
Punjab 5 6 6
Rajasthan 19 4 9
Sikkim 0 0 0
Tamil Nadu 15 11 17
Telangana 11 5 10
Tripura 0 0 0
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States BPCL I0CL HPCL
Uttar Pradesh 17 5 15
Uttarakhand 1 0 0
West Bengal 10 16 4
ALL-INDIA 206 94 165

Promotion of sports by oil PSUs

123. DR. KANWAR DEEP SINGH: Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) whether the oil PSUs spent money for promoting sports;

(b) if so, the amount spent by them individually during last three years;

(c) what is their interface, direct or indirect, with the Ministry of Youth Affairs

and Sports/SAI; and

(d) how much they have contributed to National Sports Development Fund

(NSDF) during last three years?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.

(b) Amount spent by PSUs under the Ministry of Petroleum and Natural Gas

during the last three years is as follows:

Name of the PSU

Amount spent (X in lakh)

2013-14 2014-15 2015-16
Oil and Natural Gas Corporation 1702.00 1747.00 1373.00
Indian Oil Corporation Ltd. 1652.73 2056.53 2363.62
Bharat Petroleum Corporation Ltd. 1321.00 1211.00 1157.00
Oil India Ltd. 171.74 145.69 257.83
GAIL (India) Ltd. 315.00 221.00 242.00
Numaligarh Refinery Ltd. 81.18 53.12 61.41
Engineers India Ltd. 76.24 95.84 68.71
Chennai Petroleum Corporation Ltd. 8.30 10.61 4.22
Managalore Refinery and 9.63 12.18 26.25
Petrochemicals Ltd.
Hindustan Petroleum Corporation Ltd. 186.00 253.00 269.00
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(c) and (d) Petroleum Sports Promotion Board (PSPB) interacts with different
Government Bodies such as Ministry of Youth Affairs and Sports, Sports Authority of
India (SAI) etc. on behalf of the Oil PSUs under Ministry of Petroleum and Natural
Gas, who are member organizations of PSPB, as and when required. During last three
years Oil PSUs have not contributed to National Sports Development Fund (NSDF).

Savings under direct subsidy of LPG

124. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the basis of claims that Government could save I 23,316 crores between
April, 2015, and December, 2015, due to payment of subsidy of LPG directly in the

account of subscriber;

(b) what was the subsidy component in the corresponding period of previous

year and from 1 January, 2016 to 30 June, 2016;

(c) whether it is also a fact that CAG has calculated the benefit to only I 1764

crores; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a), (c) and (d) Comptroller
and Auditor General of India (CAG) has determined the reduction of subsidy to the
extent of I 23,316.21 crore on the basis of subsidy payout of ¥ 12084 crore during
the period from April 2015 to December 2015 as against ¥ 35,400.46 crore during
the period April 2014 to December 2014.

Further, CAG has calculated the benefit of ¥ 1764 cores for the period from April
2015 to December 2015, taking into account only the reduced off take of subsidized

cylinders by LPG consumers.

The Ministry has estimated the savings arising out of the PAHAL scheme for
the year 2014-15 and 2015-16, which is as under:-

Financial Year Average Subsidy Calculations Estimated Savings
per Cylinder (in crores of
(for that year) rupees)
2014-15 T 369.72 3.34x369.72x12 14,818.4
2015-16 % 150.82 3.56x150.82x12 6,443

TotaL 21,261.4
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The total consumption of cooking gas in any given year is a combination of the
number of connections at the beginning of the year, bogus connections eliminated
during the year through the process of DBT under PAHAL, new connections issued to
genuine consumers during the year and normal fluctuations in individual consumption.
Hence, the saving from DBTL cannot be correctly computed merely be reference
to the total consumption in a year of the total expenditure on subsidy. If the DBT
had not been implemented, the outgo on the subsidy would have been higher by
% 14,818 crore in 2014-15 and X 6,443 crore in 2015-16. Hence, the total savings
from the elimination of fake/duplicate/ghost connection as a result of implementation
of DBT for the two years together, as calculated above, is estimated at more than
% 21,000 crore. This figure is not comparable with the actual expenditure on subsidy
which includes the subsidy on new genuine connections given during these two years.
Without implementation of PAHAL, subsidy burden would have been higher than the

actual expenditure recorded during these years, even with lower petroleum prices.

While estimating the savings, we have assumed the full quota of 12 cylinders
because of our experience that the suspect consumers who are diverting domestic
cylinders generally draw their full quota of 12 cylinders, whereas CAG has assumed

consumption of 6.27 cylinders.

(b) The subsidy component in the corresponding period of previous year i.e. for
the period April 2014 to December 2014 was I 35,400.46 crore and for the period
from January 2016 to June 2016 was ¥ 6111 crore.

Exemption of royalty paid by OIL and ONGC

125. SHRI C. M. RAMESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that the selling prices of natural gas fixed by Government

is less than the production cost;
(b) whether it is one of the reasons why OIL and ONGC are incurring losses;

(¢) how can the Ministry expect that OIL and ONGC sell natural gas at US
2.5/MMBTU dollar when its cost of production is US 5.14/MMBTU dollar;

(d) in view of the above, will the Ministry exempt royalty and other taxes to
be paid by OIL and ONGC; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The selling
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price of domestically produced natural gas is determined as per the New Domestic
Gas Price Guidelines 2014 issued vide notification dated 25.10.2014. The gas prices
presently are USD 2.50/MMBTU on Gross Calorific Value (GCV) basis for the period
01.10.2016 to 31.03.2017. The production costs of companies vary from field to field
depending upon the area, logistics, complexity, onland or offshore etc. ONGC and
OIL have not incurred any losses. They have posted profits in their accounts for last
several years. Profit after Tax of OIL and ONGC are 2330.11 crore and 16003.6
crore respectively for 2015-16.

(c) As mentioned above, the present pricing mechanism is formula based and has
been worked out considering the volumes and prices prevailing at major international
markets such as Henry Hub, National Balancing Point, Alberta and Russia. The
formula has been finalized considering the requirements of producing and consuming
sectors. Government has provided marketing and pricing freedom with a cap on gas
production from difficult areas. In respect of natural gas production, the operating
cost for ONGC and OIL for 2015-16 (including statutory levies) is US$ 2.02/mmbtu
and US$ 1.53/mmbtu respectively.

(d) and (e) Royalty and other statutory levies applicable to Exploration and
Production companies including ONGC and OIL are as per the rates specified by

the notifications issued by Union Government from time to time.
Annual outlays on import of oil and gas

126. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details of annual outlays on import of oil and gas;

(b) whether a road map for reduction of import dependence has been prepared
and if so, the details thereof; and

(c) whether import of and indigenous production of methanol will be an integral

part of this road map and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The total quantity of import
of oil 2015-16 was 202.85 Million Metric Tonne (MMT) at an Annual Oultay of
% 416,579 crore, and the total quantity of import of LNG was 14.38 Million Metric
Tonne (MMT) at an Annual Outlay of ¥ 43782.44 crore.

(b) and (c) The roadmap for reduction of import of crude oil dependence by
10% by 2021-22 has been prepared which includes:-
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(1) Increasing production of oil and gas;
(i1) Promoting energy efficiency and conservation measures;
(ii1) Giving thrust on demand substitution;

(iv) Capitalizing untapped potential in biofuels and other alternate fuels/renewable;

and
(v) Implementing measures for refinery process improvements.
Rules to boost piped gas consumption

127. DR. PRADEEP KUMAR BALMUCHU:
SHRI T. G. VENKATESH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government is proposing to boost the piped gas consumption in the

country, if so, the details thereof;

(b) the steps being taken by Government to make the distribution companies

attract to the policy of Government and expand their business;

(c) the incentives being given to the distributors and the norms being relaxed

to boost the consumption of pipeline gas in the urban areas; and

(d) whether Government has incorporated any guidelines for allocation of gas
made available to the local industries, power plants before exporting to far off places

which incur heavy expense of transportation?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) In order to boost
the piped gas consumption, Government has given the highest priority in allocation
of domestic gas (the cheapest gas available in country) for supply to households
in the form of Piped Natural Gas [(PNG(D)] and transport segment in the form
of Compressed Natural Gas [(CNG (T)] across the country. MoP&NG, under its
guidelines dated 03.02.2014, 20.08.2014, 23.1.2015 and 08.6.2016, is meeting 100%
gas requirement of PNG (Domestic) and CNG (Transport) segment of the City Gas

Distribution (CGD) networks across the country including urban areas.

(d) At present, no domestic gas is being exported outside the country. However,
the domestic gas is being supplied across the country to priority sectors like CNG
(Transport) and PNG (Domestic), Fertilizer Sector, grid connected power plants, etc.

as well as other sectors which includes local industries and power plants.
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Willingness of private corporates to join PMUY

128. SHRIMATI WANSUK SYIEM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether a lot of private corporates and individuals have shown interest to be
part of the Pradhan Mantri Ujjwala Yojana (PMUY) by paying the subsidy component

for LPG connections for BPL families;

(b) whether the PSU Oil Marketing Companies (OMCs) will form a society to

run this programme;

(c) whether the global oil major Saudi Aramco has expressed interest in this

scheme under its global Corporate Social Responsibility (CSR) initiatives; and

(d) whether many individuals have also come forward to support the scheme, if
so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Under the Pradhan
Mantri Ujjwala Yojana (PMUY) Scheme guidelines, in case the State Government
or a voluntary organization or an individual wishes to contribute the cost of a stove
and/or first refill, they would be free to do so in coordination with Public Sector
Oil Marketing Companies (OMCs). Governments of Chhattisgarh and Jharkhand have
joined this Scheme in accordance with this provision and sharing the cost of first
refill and stove. Government of Karnataka has also expressed its intention to join
the PMUY Scheme by contributing the cost of stove.

Report on dispute between ONGC and RIL

129. SHRI RANJIB BISWAL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Shah Committee, which was looking into the dispute between
ONGC and Reliance Industries Ltd. regarding the flow of gas between their fields
in the KG basin has submitted its report;

(b) if so, the details thereof;
(c) the details of the recommendations made by the Committee;

(d) whether Government has approved all the recommendations, if so, the details

thereof and if not, the reasons therefor; and

(e) the reaction of ONGC and RIL on the recommendations of the Committee?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) Yes, Sir. Justice
(Retd.) A.P. Shah Committee has submitted its Report on disptue regarding oil and gas
blocks in KG Basin on 28th August, 2016. The Committee had in its Report concluded
inter-alia that there has been unjust enrichment to the contractor of the block KG-
DWN-98/3 due to production of the migrated gas from ONGC’s blocks KG-DWN-98/2
and Godavari PML. The details of the Report as well as the recommendations of
the Committee have also been uploaded on this Ministry’s website.

(d) Yes, Sir. The Government has accepted the recommendations of the Committee
and consequently, it has been decided by the Government to claim restitution from the
contractor for the block KG-DWN-98/3 for the unjust benefit received and unfairly
retained. A notice in this regard has been issued by this Ministry on 3rd November,
2016. Government through this notice has directed RIL to remit an amount of USD
1,552,071,067 (computed provisionally) being net amount of restitution receivable along
with interest upto 31.3.2016 and USD 174,905,120 towards the revised additional
cumulative Profit Petroleum receivable upto 31.3.2016 to the Government within 30
days from the date of receipt of the notice.

(e) RIL vide its Notice of Arbitration dated 11.11.2016 has invoked arbitration
disputing the claim of the Government of unjust benefit and restitution claimed in
the aforesaid Ministry’s notice dated 3.11.2016.

Functioning of strategic reserve

+130. SHRI HARIVANSH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) by when strategic reserves will start functioning as per its full capacity;
(b) the estimated cost likely to be incurred on it; and

(c) the number of days for which oil can be supplied from the reserves in the

country during a crisis?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Under Strategic Petroleum
Reserve Project Phase-1, underground rock caverns for storage of 5.33 MMT of crude
oil at three locations, viz. Vishakhapatnam (1.33 MMT), Mangalore (1.50 MMT) and
Padur (2.5 MMT) have been created. The Vishakhapatnam and Mangalore storage
facilities have already been commissioned. The facility at Vishakhapatnam has already
been filled up and nearly one fourth of Mangalore storage facility has also been

filled. The storage facility at Padur has also been completed.

T Original notice of the question was received in Hindi.
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(b) An expenditure of I 4098.35 crore has been incurred on creating crude oil

storage facility at Vishakhapatnam, Mangalore and Padur.

(c) There is 63 days of estimated commercial reserve of crude oil, petroleum
products and gas in India. The total 5.33 MMT reserve of Phase-I of the Strategic
Petroleum Reserve is currently estimated to supply approximately 10.5 days of India’s

crude requirement according to the consumption during 2015-16.
Gas connections under PMUY

+131. DR. SATYANARAYAN JATIYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of LPG connections provided under Pradhan Mantri Ujjwala
Yojana (PMUY) in the country along with the target set under the said scheme and

the eligibility criteria for the beneficiaries; and

(b) the State-wise latest status of the beneficiaries under the said scheme in the

country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As on 11.11.2016,
Public Sector Oil Marketing Companies (OMCs) have released 102,90,434 LPG new
connections under “Pradhan Mantri Ujjwala Yojana” (PMUY). The Government has
fixed a target to release 5 crore new LPG connections over a period of 3 years
starting from FY 2016-17. Eligible families are identified through the Socio-Economic
Caste Census (SECC) 2011 data. The LPG connection is released in the name of
adult woman of the BPL family, subject to the condition that no LPG connection

should exist in the name of any family member of the household.

(b) State/UT-wise details of LPG connection released under PMUY as on
11.11.2016 are given in the Statement.

Statement

State-wise LPG connections released under PMUY as on 11-Nov-2016

SI. No. State/UT SV Issued
1. Andaman and Nicobar Islands 126
2. Andhra pradesh 6,594
3. Arunachal Pradesh 0
4. Assam 2

T Original notice of the question was received in Hindi.
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Sl. No. State/UT SV Issued
3. Bihar 1,052,690
6. Chandigarh 0
7. Chbhattisgarh 319,007
8. Dadra and Nagar Haveli 549
9. Daman and Diu 38
10. Delhi 256
11. Goa 740
12. Gujarat 524,473
13. Haryana 208,996
14. Himachal Pradesh 1,044
15. Jammu and Kashmir 108,434
16. Jharkhand 68,576
17. Karnataka 15,813
18. Kerala 4,525
19. Madhya Pradesh 1,350,023
20. Mabharashtra 291,679
21. Manipur 21
22. Meghalaya 0
23. Mizoram 0
24. Nagaland 0
25. Odisha 503,240
26. Puducherry 343
27. Punjab 42,778
28. Rajasthan 1,302,588
29. Sikkim 0
30. Tamil Nadu 151,076
31. Telangana 5
32. Tripura 0
33. Uttar Pradesh 3,493,347
34. Uttarakhand 58,287
35. West Bengal 785,184

ToTtaL

10,290,434
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Establishment of sales outlet by Cairn India in Rajasthan

+132. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Cairn India had given any undertaking/expressed any commitment

about establishing sales outlet in Rajasthan only, if so, the detailes thereof;

(b) whether Cairn India has established the sale outlets outside Rajasthan inspite
of the above commitment/undertaking, if so, whether the conditions of the Ministry
of Petroleum and Natural Gas have been violated, if so, the action to be taken by

Government against the company; and

(¢c) the quantum of losses of sales tax incurred by the Rajasthan Government
due to the setting up of sales outlets outside the State and the action to be taken
by the Central Government to compensate for the losses incurred by the State of

Government?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) As per Production
Sharing Contract of the block RJ-ON-90/, operated by Cairn India Limited, delivery
point is the outlet flange of delivery facility which in this case is Barmer, Rajasthan.
The crude produced from the block is being processed at Mangla Processing Terminal
(MPT) in Barmer. However, PSC also provides that different delivery points may be
established for sales to Government and other sales with approval of Government of
India. In order to facilitate crude evacuation from the block, as there are no refining
facilities in the State of Rajasthan, after considering various options, Government
approved laying of heated pipelines from Barmer to Bhogat and delivery points at

Radhanpur, Viramgam and Bhogat in Gujarat.
Increase/decrease in prices of petroleum products

133. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAYV:
SHRIMATI CHHAYA VERMA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the State-wise retail rate fluctuation in prices of petrol and diesel during the

last three years;

(b) the amount of profit/loss to petroleum companies during this duration;

T Original notice of the question was received in Hindi.
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(c) the rate fluctuation in prices of crude petroleum products in international

market during the last three years;

(d) at present, the amount of expense on per litre petrol, diesel and kerosene

by refining the crude oil to make it usable; and
(e) if so, the details thereof;

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Retail Selling Price
(RSP) of Petrol and Diesel at beginning of each of the last three year are given in
Statement-1 (See below).

(b) The net Profit After Tax (PAT) reported by the PSU OMCs since 2013-14
are given below:
 in crore)

OMCs 2013-14 2014-15 2015-16
10C 7,019 5,273 10,399
HPC 1,734 2,733 3,863
BPC 4,061 5,085 7,432

(¢) The average price of Indian basket crude oil and petroleum products in the

international markets since 2013-14 are given in Statement-II (See below).

(d) and (e) Refining of crude oil is a process industry, wherein crude oil constitutes
around 90% of the total cost. Crude oil is processed through several processing
units. Each of these units produces intermediate products streams, which require
extensive reprocessing and blending. This results in difficulty in apportioning the total
cost of individual refined products with reasonable accuracy. Therefore, individual

product-wise costs are not identified separately.
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Statement-I11

Price of Crude oil and Petroleum Products in the International Markets

Period Indian Basket Petrol Diesel Kerosene LPG
Crude oil
($/bbl) ($/MT)
2013-14 105.52 114.31 119.41 118.80 880.49
2014-15 84.16 95.45 96.64 96.98 683.87
2015-16 46.17 61.72 55.02 55.71 394.71
Notes:

1. The Indian basket of Crude Oil (for 2016-17) represents a derived basket comprising of Sour grade
(Oman and Dubai average) and Sweet grade (Brent Dated) of Crude oil processed in Indian refineries
in the ratio of 71.03:28.97 during 2015-16.

2. Price of Petrol for Singapore market and others for Arab Gulf market.
Supply of piped natural gas

+134. SHRI AMAR SHANKAR SABLE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government is working on any plan to make piped gas available

in all cities of the country, if so, the details thereof;

(b) the State-wise details of number of proposed gas pipeline projects in the

country;

(¢) whether Jagdishpur-Haldia-Paradip gas pipeline project is proposed, if so, by

when work on this project would begin, the details thereof;
(d) the details of reasons for delay in the said project; and

(¢) the name of the industries which would be supplied piped gas in Maharashtra

under the said project, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) In year 2007, Petroleum
and Natural Gas Regulatory Board (PNGRB) was established under the PNGRB Act,
2006. Under the Act, PNGRB grants authorization to the entities for developing a
City Gas Distribution (CGD) network in the specified Geographical Area (GA) of the
country through a bidding process. PNGRB has envisaged a phased roll out plan for
development of CGD networks in several GAs in various part of the country. The

GAs are included in bidding rounds in a phased manner depending on the natural gas

T Original notice of the question was received in Hindi.
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pipeline connectivity/natural gas availability and feasibility for grant of authorization

to develop CGD networks in the country.

(b) The State-wise details of number of proposed gas pipeline projects in the

country are given in the Statement (See below).

(¢) and (d) The construction for developing Jagdishpur-Haldia/Bokaro-Dhamra
(Paradip) Gas Pipeline (JHBDPL) Project has commenced in September 2015. This
Project was delayed in implementation due to non-availability of anchor load gas
customers along the route of pipeline. In order to make project financially viable,
Government of India has decided to provide capital grant of I 5176 crore (40% of
the estimated capital cost of ¥ 12940 crore) to GAIL for developing JHBDPL Project.

(¢) The JHBDPL Project does not pass through the State of Maharashtra. However,
GAIL (India) Limited is having two gas pipeline networks, viz., Mumbai regional
network and Dahej-Uran-Dabhol pipeline which passes through the State of Maharashtra
and supplies gas to various industries. Further, M/s Mahanagar Gas Limited (MGL)
in Mumbai and M/s Maharashtra Natural Gas Limited (MNGL) in Pune are supplying

piped gas to various industries, transport sectors as well as domestic households.
Statement

Details of proposed gas pipeline projects

Sl.  Name of Pipeline Name of Entity  Length State through which it
No. (Kms.) passes
1 2 3 4 5
1. Jagdishpur-Haldia and GAIL (India) 2539  Uttar Pradesh, Bihar,
Bokaro-Dhamra Limited Jharkhand, West Bengal
and Odisha
2. Kochi-Koottanad- GAIL (India) 1063  Kerala, Tamil Nadu and
Bangalore-Mangalore ~ Limited Karnataka
(Ph-1I)
3. Surat Paradip GAIL (India) 2112 Gujarat, Maharashtra,
Limited Chbhattisgarh and Odisha
4.  Shahdol-Phulpur Reliance Gas 312 Madhya Pradesh and
Pipelines Limited Uttar Pradesh
5. Kakinada-Vizag- AP Gas 391 Andhra Pradesh
Srikakulam Distribution

Corporation
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1 2 3 4 5
6. Mallavaram-Bhopal- GSPL India 2042  Andhra Pradesh,
Bhilwara via Vijaipur  Transco Limited Telanagana, Chhattisgarh,
Madhya Pradesh and
Rajasthan
7. Mehsana - Bhatinda GSPL India 2052  Gujarat, Rajasthan,
Gasnet Limited Haryana and Punjab
8. Bhatinda - Jammu - GSPL India 725  Punjab, Jammu and
Srinagar Gasnet Limited Kashmir
9. Ennore - Nellore Gas Transmission 430  Andhra Pradesh and
India Pvt. Ltd. Tamil Nadu
10. Tie-in connectivity to  H-Energy 60  Maharashtra
the proposed Jaigarh  Gateway Pvt. Ltd.
LNG Terminal
11.  Vijaipur-Auriya-Phulpur GAIL (India) 666 Madhya Pradesh and
Limited Uttar Pradesh
12.  Ennore-Thiruvallur- Indian Oil 1385  Tamil Nadu and
Bengluru-Puducherry-  Corporation Ltd. Karnataka
Nagapatinam-Madurai-
Tuticorin
13. Jaigarh-Mangalore H-Energy Pvt. 749  Maharashtra, Goa and
Ltd. Karnataka
14. MBBPL Dahod GSPL India 749  Gujarat and Madhya
Connectivity with Transco Ltd. Pradesh
GSPL’s Gujarat Gas
Grid
TotaL 15275

Black marketing of kerosene

135. SHRI PARTAP SINGH BAJWA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is aware of the rise in black marketing of kerosene in

various States of the country, including Punjab, if so, the details thereof;
(b) the measures, if any, taken/being taken by Government to curb this menace;

(¢) whether Government has plans to make the States kerosene-free; and
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(d) if so, what are the alternatives that will be put in place for the rural people
who use kerosene as fuel?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Distribution
System (PDS) Kerosene is supplied to the Kerosene Dealers from the Marketing
Installation by Public Sector Oil Marketing Companies (OMCs). Distribution of PDS
Kerosene within the State to the ration card holders through ration shops/retailers
is done through the State Government. The State Civil Supplies Authorities make
arrangements that the product uplifted is delivered to the fair price shops and to
the intended beneficiaries.

In order to check the black marketing of PDS Kerosene, the Central Government
have made provisions in the Kerosene (Restriction on Use and Fixation of Ceiling
Price) Order, 1993, issued under the Essential Commodities Act, 1955, as per which
dealers have to sell PDS Kerosene at a price fixed by the Government or OMCs and
have to prominently display stock-cum-price board at the place of business including
the place of store at a conspicuous place. Further, PDS Kerosene released is dyed
with blue dye to facilitate detection of PDS Kerosene in non-PDS uses. Under this
Control Order, State Governments are also empowered to take action against those

indulging in black-marketing and other irregularities.

Field Officers of OMCs inspect the Kerosene Dealerships and check for
irregularities like non-observance of Government/OMCs regulations, black marketing/
over charging, unauthorized purchase and stock variation. In case of any irregularities,

action is taken as per the Marketing Discipline Guidelines (MDG).

OMCs hosted a web portal which enables public access to the movement of
PDS Kerosene tank trucks. It provides details of the tank truck movement carrying
PDS Kerosene from their Dispatch Units/Depots/Installations to the various dealers
along with their names, invoice number, quantity of product, time of dispatch, tank

truck number, etc. on the websites on real time basis.

(c) and (d) Direct Benefit Transfer in PDS Kerosene (DBTK) Scheme has been
initiated by the Government for bringing reforms in Kerosene Subsidy Regime and to
ensure that genuine beneficiaries get the benefit of subsidy while preventing diversion
and to streamline PDS SKO distribution. As per the provisions of DBTK Scheme,
the States/UTs would be given cash incentive of 75% of subsidy savings during
the first two years, 50% in the third year and 25% in the fourth year. In case the
States voluntarily agree to undertake cuts in kerosene allocation, beyond the savings
due to DBT, a similar incentive would be given to those States/Union Territories

(UTs). The calculation will be based on net savings in kerosene consumption at
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State level from the baseline. The baseline for calculation of savings shall be 90%
of the 2015-16 allocation.

Delhi was declared first Kerosene Free State with effect from 01.10.2013. While
UT of Chandigarh has been declared Kerosene Free with effect from 01.04.2016,
Government of Haryana has requested to make the State Kerosene Free by 31.03.2017.
Further, State Government of Karnataka had volunteered to undertake cut in Kerosene
allocation and the similar proposal has also been received from the State Governments

of Haryana and Telangana.

As a part of its commitment to provide clean cooking fuel solution to rural
masses, The Union Government has initiated several measures to increase LPG coverage
aided by Corporate Social Responsibility (CSR) fund and also launched Pradhan
Mantri Ujjwala Yojana (PMUY) to provide 5 crore connections to Below Poverty
Line (BPL) households over a period of three years starting from Financial Year

2016-2017. These measures have reduced the demand for kerosene cooking purposes.
Establishment of oil refinery in Andhra Pradesh

136. SHRI T. G. VENKATESH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is planning to establish oil refineries

along seashores in the country, if so, the details thereof;

(b) whether there is any proposal of establishing such oil refinery in Andhra
Pradesh which is having long seashore and also conducive for establishing an oil

refinery; and

(c) the steps being taken by the Central Government to set up an oil refinery
in Andhra Pradesh as the State is not having any major refinery in it?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Oil PSUs namely Indian
Oil Corporation Limited (IOCL), Bharat Petroleum Corporation Limited (BPCL) and
Hindustan Petroleum Corporation Limited (HPCL) have announced a plan to jointly
set up an integrated refinery-cum-petrochemical complex with a refining capacity of
60 MMTPA (million metric tonnes per annum) on the West Coast in the State of
Mabharashtra.

(b) and (¢) HPCL has a refinery of 8.3 MMTPA in Visakh, Andhra Pradesh.
Further, HPCL along with Gas Authority of India Ltd. (GAIL) has carried out a
prefeasibility cum configuration study for setting up a Petrochemical complex in
Andhra Pradesh.
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Production capacity of Barauni refinery

T137. SHRIMATI MISHA BHARTI:
SHRI PREM CHAND GUPTA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the production capacity of Barauni refinery at present and whether its
production is as per its capacity and the details of the year-wise production in the

last three years;

(b) whether Government proposes to enhance the capacity of Barauni Refinery;

and
(c) if so, the details of the plan?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Presently, the production
capacity of Barauni Refinery is 6.0 MMTPA*. The year-wise crude throughput and

capacity utilization of Barauni Refinery for the last three years is as under:

2013-14 2014-15 2015-16
Crude Throughput (MMT) 6.48 5.94 6.54
Capacity Utilisation (%) 108 99 109

*MMTPA=Million Metric Tonne Per Annum

(b) and (c) Indian Oil Corporation Limited (IOCL) has accorded stage-1 approval
to expand the capacity of the Barauni Refinery from 6.0 MMTPA to 9.0 MMTPA
with an estimated cost of ¥ 8297 crore. The 9 MMTPA refinery configuration includes

various primary and secondary units and Polypropylene unit.
Inefficiency in PSUs in steel industry
138. SHRI B. K. HARIPRASAD: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that in the steel industry most of the Public Sector Units
(PSUs) are plagued by inefficiency caused by heavy investment on social overheads,
poor labour relations, inefficient management, under-utilization of capacity, etc. which

hinders proper functioning of the steel plants and results in heavy losses; and
(b) if so, the details thereof and the steps taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) Two Public Sector Steel manufacturing companies in India

T Original notice of the question was received in Hindi.
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namely Steel Authority of India Limited (SAIL) and Rashtriya Ispat Nigam Limited
(RINL) along with other steel sector companies are facing global demand slowdown.
The global overcapacity and demand slowdown has inter-alia placed price pressure
on domestic producers.

To alleviate the problems faced by the Steel industry, Government of India has
taken several measures which inter-alia include imposition of Minimum Import Price
(MIP), imposition of safeguard duty, amendment of Steel and Steel Products (Quality
Control Order, 2012) etc.

Inferior quality of steel produced in the country

139. SHRI B. K. HARIPRASAD: Will the Minister of STEEL be pleased to
state whether it is a fact that the lack of modern technological and capital inputs
and weak infrastructural facilities leads to a process of steel making which is more
time consuming, expensive and yields inferior variety of goods in the country and

situation forces us to import better quality steel from abroad?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): The techno-economic performance parameters of some of the older steel
plants in the country are not at par with the global standards. Indian Steel Industry
has taken massive modernisation and expansion programmes for improving the techno-
economic parameters at par with global standards. The Indian steel industry is able
to produce superior quality steel as per the domestic requirements as well as exports
except for a very few products. However, Imports are mainly occurring due to excess
global supply and dumping by a few countries.

Steel industry suffering from lack of technology

140. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of STEEL be

pleased to state:

(a) whether it is a fact that the steel industry in the country is suffering from
lack of technology;

(b) if so, the details thereof; and

(c) the initiative of Government to improve the technology support and labour
productivity to the industry?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) The technological profile of some of the older steel plants
in the country is not at par with the global standards. However, Indian steel Industry
has taken up substantial modernisation and expansion programmes for upgrading the
technological profile which is at par with best available technologies globally.
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(c) Ministry of Steel is facilitating adoption of state of the art energy efficient
technologies by the steel industry, in association with organisations viz. New Energy
and Industrial Technology Development Organization (NEDO), Japan and United
Nations Development Programme (UNDP), India. Ministry of Steel is also facilitating
an industry led institutional mechanism viz. Steel Research and Technology Mission
of India (SRTMI) to address the research and technology needs of the country.

Setting up of industry driven SRTMI

141. SHRI PARIMAL NATHWANI: Will the Minister of STEEL be pleased to
state:

(a) whether Government is facilitating setting up of an industry driven Steel
Research and Technology Mission of India (SRTMI) in association with the public
and private sector steel companies to spearhead research and development activities

in the iron and steel industry;

(b) if so, the details thereof including its management and the estimated combined

investment level of turnover in India;

(c) whether the SRTMI meets the international bench mark in the research field;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) Ministry of Steel is facilitating an Industry driven institutional
mechanism namely Steel Research and Technology Mission of India (SRTMI), to
facilitate joint collaborative research projects in the iron and steel sector in India.

The salient features of SRTMI are as under:

e SRTMI is an industry driven initiative which has been setup as a Registered

Society wherein Ministry of Steel is a facilitator.

e SRTMI will be governed and administered by a Governing Body comprising
the steel CEOs, Domain Experts and a representative of Ministry of Steel.

e The executive functioning of SRTMI will be carried out by the Director,
SRTMI, who will be assisted by a suitable/appropriate supporting structure.

e [Initial corpus for setting up of SRTMI is X 200 crore of which 50% is to
be provided by Ministry of Steel and the balance by the participating steel

companies.

e Thereafter, the centre will run on yearly contributions from the steel

companies based on their turnover of the previous year.
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(¢) and (d) The R&D investment of the leading steel companies in India in
terms of percentage of their turnover ranges from 0.05 to 0.5% vis-a-vis upto 1%
in leading steel companies internationally. Some of the steel companies have also
formulated their R&D masterplans to increase their R&D expenditure to 1% of
their turnover. SRTMI is likely to enhance the R&D investments in the industry to

international levels.
Setting up of steel plant in Khammam
142. SHRI DEVENDER GOUD T.: Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that SAIL has given report about setting up of steel

plant in Khammam as per AP Reorganisation Act;

(b) whether it is also a fact that SAIL reported that it is financially not feasible

to set up a plant at Bayyaram in Khammam district of Telangana;
(c) if so, what Government is planning to do in this regard,;

(d) whether Government sought suggestions from other steel companies to find
out the viability of the project; and

(e) why cannot Government ask other steel PSUs or private steel companies to

set up steel plant in Khammam?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) In terms of the Thirteenth Schedule of the Andhra Pradesh
Reorganisation Act, 2014, SAIL was required to examine the feasibility of establishing
an integrated steel plant in Khammam district of Telangana. The feasibility report
was submitted by SAIL on 02.12.2014. As per the feasibility report, setting up of

steel plant is prima facie not financially viable.

(c) to (e) A Task Force has been constituted on 19.10.2016 comprising of
representatives from the Central and State Government, SAIL, RINL, NMDC, MECON
and MSTC to consider the feasibility issues and to prepare a road map for setting
up of Steel Plants in Andhra Pradesh and Telangana.

Production, import, demand and supply of steel in the country

1143. DR. SATYANARAYAN JATIYA: Will the Minister of STEEL be pleased
to state:

(a) the latest status regarding total capacity of production of steel its import,

demand and supply in the country;

T Original notice of the question was received in Hindi.
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(b) the producer-wise details of the production capacity and quantity of chief steel

producers with reference to part (a) above during each of the last three years; and

(c) the details of the prevailing market sale price per ton of steel produced by

each produce of similar steel grade with reference to part (a) and (b) above?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The latest status regarding total capacity of production of steel its

import, demand and supply in the country are given below:-

Period Crude steel Total Finished Steel (non-alloy + alloy) (mt)
capacity (mt)  Production for sale Import Demand
2015-16 121.97 90.98 11.71 80.45

Source: JPC/ERU; mt=million tonnes; real consumption.
(b) As at Statement (See below)

(¢) JPC publishes steel prices of major steel products in major cities on a
fortnightly basis. The price of major steel products as on 2nd November 2016 as
published by JPC are as follows:-

SI. No. Item Kolkata Delhi Mumbai Chennai
1. TMT 10 mm 31472 34356 32624 34052
2. TMT 12 mm 31472 34356 32212 33876
3. TMT 25 mm 31472 34356 32212 33611

Source: JPC/ERU
Statement

Producer-wise details of production capacity and quantity of chief steel
producers during last three years
(in ‘000 tonnes)

Producer 2013-14 2014-15 2015-16
Working  Production Capacity Production Working Production
Capacity Working Capacity
1 2 3 4 5 6 7
Public Sector
SAIL 13019 13575 17519 13909 17519 14279
RINL 2910 3202 2910 3296 6300 3641

Private Sector

Tata Steel Ltd 9600 9155 9600 9331 9600 9960
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1 2 3 4 5 6 7
Essar Steel Ltd. 8540 3245 8540 2854 10000 3685
JSW Steel Ltd. 14600 12227 14600 13136 16600 12679
JSPL 2400 2836 4000 3557 4850 3177
Other EAF Units/ 14697 9874 15888 14613 18802 15574
Corex-BOF/MBF-
EOF
IF units 36494 27579 36794 28283 38300 26796
Source : JPC

Contribution of steel sector to India's GDP

144. PROF. M. V. RAJEEV GOWDA: Will the Minister of STEEL be pleased

to state:
(a) the contribution of the steel sector to India's overall GDP in 2015-16;

(b) the total percentage contributed by the steel industry into public sector banks’
Non Performing Assets (NPAs);

(c) whether Government has undertaken measures to help steel companies repay
their debts; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) Indian Steel Sector’s contribution to overall Gross Domestic Product
of the country is nearly 2% during 2015-16.

(b) The total exposure of steel industry is about ¥ 3.13 lakh crore out of which
Gross Non Performing Assests is about ¥ 1.15 lakh crore. This works out to 36.94%

of total loan outstanding as on March, 2016

(c) and (d) At the instance of Government, RBI has also recently reduced the
overall policy rates which are expected to get translated into reduction in actual
lending rates. The RBI accorded a flexible refinancing repayment option, popularly
known as 5:25 scheme for long-term infrastructure projects, including steel where
total exposure of the bank is above ¥ 500 crore. RBI has also brought in Strategic
Debt Restructuring scheme to help debt ridden companies including steel companies.
Further, in June 2016, RBI brought in another scheme called Scheme for Sustainable
Structuring of Stressed Assets, also known as S4A scheme, with the same objective.
The Government has taken a slew of measures to strengthen the positioning of the

steel industry in the domestic market. They include imposition of antidumping and
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safeguard duties on a range of steel products with the objective of eliminating/reducing
low priced unfairly treaded steel from countries such as China which negatively
impacted profitability of the domestic steel producers and simultaneous loss of market
share. The Government has initiated simultaneously wide ranging investment plans in

infrastructure which is expected to increase the demand for steel.
Plan to mandate galvanization of steel
145. SHRI P. L. PUNIA: Will the Minister of STEEL be pleased to state:

(a) whether Government is planning to mandate galvanization of steel in
automobile, construction and infrastructure, if so, is there any other sector in which

it wants to mandate this;

(b) whether the Ministry has held talks on various issues arising out of this

decision with other stakeholder Ministries, if so, what has been their response;

(c) whether this decision of Government has faced any opposition from any

quarters of the society, if so, what has been the Ministry's response; and

(d) whether Government has considered any alternative measure to avoid rusting

of steel, if so, will they be mandated too?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (d) Ministry of Steel does not have any proposal for mandatory
galvanisation of steel in the automobile, construction and infrastructure sectors in the
country. However, the following measures are being taken by the steel industry to

facilitate galvanisation/prevent corrosion of steel products, wherever required:

e All the major steel producers are working on increasing penetration and
reach through channel network so that galvanised steel is easily available

to the end consumer.

e Exploring new avenues where Galvanised steel can replace traditional
materials for better longevity and easy and quick construction like Grain

Silos, Low Cost House, Steel Toilets, Steel Doors, etc.

e Thrust for replacing plain sheets with Galvanised Steel in Consumer Durable

and Auto Segment.

e Awareness programs, especially rural areas, about the importance of
Galvanised products. Showcasing the Galvanised steel products in various

Rural Fairs.

e Print Advertisements in leading newspapers across India to increase awareness

levels regarding Galvanised products
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e Organising Industry Conferences/Summits focussing on Galvanised Steel

e The industry is also taking other measures like coating of steel products to

prevent corrosion.
Accidents in steel plants

1146. SHRIMATI MISHA BHARTI: Will the Minister of STEEL be pleased to
state:

(a) plant-wise number of and the types of accidents occured in various steel

plants in the country during the last three years;

(b) year-wise number of persons who got injuries/died in these accidents and

the details of total loss of property;

(c) amount of compensation given to injured persons and the families of persons

died in these incidents;

(d) the details of average annual expenditure occured on these plants and

maintenance of their equipments during the said period; and

(e) the steps taken/proposed to be taken to avoid occurence of such incidents

in future?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) The details of accidents which occurred in different public
sector steel plants of the Steel Authority of India Limited (SAIL) and Rashtriya
Ispat Nigam Limited (RINL) during the requisite period are given in the Statement
(See below). The accidents at these plants have occurred due to reasons such as fall
from height, gas poisoning, electrocution, burn injury, fire/explosion etc. There has
been no significant property damage on account of these accidents in RINL. In SAIL,
there has been no significant loss of property during the said period except the fire
/explosion incident occurred on 25.09.2014 at COB # 11 of IISCO Steel Plant, in
which the loss is assessed at about ¥ 1,34,83,270.92.

Steel is a deregulated sector. There are a large number of steel factories/plants
in the country. Therefore in regard to the private steel sector, the requisite data/

information is not maintained by the Ministry of Steel.

(¢) In case of fatal accidents of regular employees, the compensation is given
as per the law/company policy. SAIL and RINL provide compensation to their
employees in case of death/disablement due to accident arising out of and in course

of employment as per The Employees’ Compensation Act, Employee Family Benefit

T Original notice of the question was received in Hindi.



344 Written Answers to [RAJYA SABHA] Unstarred Questions

Scheme and company policy. In case of contract labour, compensation/dependent benefit
is paid under the Employee State Insurance Scheme (ESIS) by the ESI Corporation.
SAIL and RINL have paid approximately I 5,68,06,866/-as compensation to the
injured persons and families of deceased during 2013-2015.

(d) The average annual expenditure on maintenance of different plants (including
maintenance of equipments) of SAIL and RINL during the years 2013-14 to 2015-16
was about ¥ 6729.33 crore and ¥ 1076.88 crore respectively.

(¢) Both SAIL and RINL have taken a number of measures to avoid occurrence
of accidents. These measures, inter-alia, include adherence to maintenance schedule,
thrust on systematic approach to safety management, strict adherence to safety
procedures, regular inspection, mandatory training and special training on safety
awareness, conduct of safety audit, enforcing use of personal protection equipments
and proper implementation of emergency plan prepared as per the provisions of the
Factories Act, 1948 etc.

Statement

Details of accidents which occurred in different public sector steel plants and units
of the Steel Authority of India Limited (SAIL) and Rashtriya Ispat Nigam Limited
(RINL) during the last three years (plant-wise).

Plants/Units Fatal Accidents Other reportable
(Fatality) accidents (excluding
fatal accidents)
Period 2013 2014 2015 2013 2014 2015
1 2 3 4 5 6 7

Steel Authority of India Limited (SAIL)

Bhilai Steel Plant (Chhattisgarh) 5 8 3 10 11 13
Durgapur Steel Plant (West Bengal) 7 4 5 3 2 2
Rourkela Steel Plant (Odisha) 2 2 6 4 1 2
Bokaro Steel Plant (Jharkhand) 6 2 1 5 8 7
IISCO Steel Plant (West Bengal) 3 8 0 7 29 8
Alloy Steel Plant (West Bengal) 0 0 1 0 3 0
Salem Steel Plant (Tamil Nadu) 0 0 0 0 5 1
Visvesvaraya Iron and Steel Plant 0 0 0 3 1 3
(Karnataka)

Chandrapur Ferro Alloys Plant 0 0 0 2 2 2

(Mabharashtra)
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1 2 3 4 5 6 7
Stock Yard 0 2 1 0 0 1
Raw Material Division (Mines) 3 1 2 5 3 2
(Odisha)
Bhilai Mines (Chbhattisgarh) 0 0 1 19 10 7
Collieries (Jharkhand) 2 0 0 1 1 1
SAIL Refractory Unit (Chhattisgarh) 0 0 0 16 10 4
TotaL (SAIL) 28 27 20 75 86 53
Rashtriya Ispat Nigam Ltd. 03 05 04 20 14 13
GranD ToTAL 31 32 24 95 100 66

Setting up of tourism hubs in various States

147. SHRI SHADI LAL BATRA: Will the Minister of TOURISM be pleased

to state:

(a) whether Government has any proposal to set-up tourism hubs in various

States in the country especially Haryana;
(b) if so, the details thereof;

(¢) whether Government has received proposals from the State Government in

this regard; and

(d) if so, the details thereof along with the action taken by Government on such

proposals?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) For development of tourism infrastructure in the country, the
Ministry of Tourism has launched two new Schemes in 2014-15 viz. Swadesh Darshan
-Integrated Development of Theme-Based Tourist Circuits and PRASAD- Pilgrimage

Rejuvenation and Spiritual Augmentation Drive.

Under Swadesh Darshan Scheme thirteen thematic circuits have been identified for
development namely; North-East India Circuit, Buddhist Circuit, Himalayan Circuit,
Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit, Eco Circuit, Wildlife

Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit and Heritage Circuit.

Under PRASAD Scheme, 23 sites of religious significance have been identified
for development namely Amaravati (Andhra Pradesh), Amritsar (Punjab), Ajmer
(Rajasthan), Ayodhya (Uttar Pradesh), Dwarka (Gujarat), Deoghar (Jharkhand), Belur
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(West Bengal), Gaya (Bihar) , Guruvayoor (Kerala), Hazratbal (Jammu and Kashmir),
Kamakhya (Assam), Kanchipuram (Tamil Nadu), Kedarnath (Uttarakhand), Mathura
(Uttar Pradesh), Patna (Bihar), Puri (Odisha), Srisailam (Andhra Pradesh), Somnath
(Gujarat), Tirupati (Andhra Pradesh), Trimbakeshwar (Maharashtra), Ujjain (Madhya
Pradesh), Varanasi (Uttar Pradesh) and Vellankani (Tamil Nadu).

In Harayana, under the Swadesh Darshan Scheme the Ministry has sanctioned the
project for ‘Development of Tourism Infrastructure at places related to Mahabharata
in Kurukshetra’ under Krishna Circuit with Central Financial Assistance of ¥ 97.35
crore in 2016-17.

The year-wise details of projects sanctioned under Swadesh Darshan and PRASAD

Schemes since 2014-15 are as under:

Swadesh Darshan Scheme:

Sl. No. Year No. of projects Amount sanctioned
1. 2014-15 3 152.77
2. 2015-16 17 1512.93
3. 2016-17 26 2279.18

TotaL 46 3944.88

PRASAD Scheme:

Sl. No. Year No. of projects Amount sanctioned
1. 2014-15 4 78.56
2. 2015-16 7 205.95
3. 2016-17 3 48.31
TotaL 14 332.82

Tourism projects in West Bengal
148. SHRI VIVEK GUPTA: Will the Minister of TOURISM be pleased to state:

(a) the names of the tourism projects which were considered by the Ministry

for execution in the year 2014-15 with respect to West Bengal;

(b) whether detailed project reports have been submitted by the State Government;

and

(c) the position of sanction, release of funds and the progress in the execution

of each of these projects along with reasons of delay in each case?
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) The Ministry of Tourism has not sanctioned any tourism
projects to the Government of West Bengal in the year 2014-15 under any of the
then operative Plan Scheme of Product Infrastructure Development for Destinations
and Circuits (PIDDC), Swadesh Darshan Scheme for integrated development of tourist
circuits around specific themes and National Mission on Pilgrimage Rejuvenation and
Spiritual Augmentation Drive (PRASAD) Scheme.

Thirteen theme based circuits namely, North-East India Circuit, Buddhist Circuit,
Himalayan Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit,
Eco Circuit, Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit and
Heritage Circuit have been identified under the Swadesh Darshan Scheme. Under the
PRASAD Scheme 23 pilgrimage sites have been identified, including Belur in West
Bengal. Government of West Bengal has not submitted any proposal under PRASAD
Scheme till date.

Special projects in North-East to improve tourism

149. SHRI MD. NADIMUL HAQUE: Will the Minister of TOURISM be pleased
to state:

(a) the State/UT-wise major projects undertaken for the development of tourism
in the country and funds provided for the same in last three years;

(b) the State/UT-wise details of utilization of funds reported out of sanctioned

funds under the major projects initiated for the development of tourism;

(c) whether special projects are initiated in the States of North-East to improve

tourism;
(d) if so, the details thereof; and

(e) the funds provided for the tourism projects in North-East during the last
three years?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) The Ministry of Tourism provides Central Financial Assistance
for development of tourism infrastructure to State Governments/UT Administrations
under Plan Schemes, Swadesh Darshan for integrated development of tourist circuits
around specific themes and National Mission on Pilgrimage Rejuvenation and Spiritual
Augmentation Drive (PRASAD) to beautify and improve amenities and infrastructure
at major pilgrimage sites in the country.

Prior to this, Ministry of Tourism provided Central Financial Assistance to the
State Governments/UT Administrations under the Product/Infrastructure Development
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for Destinations and Circuits (PIDDC) Scheme, which has been delinked from Union
Support in 2015-16.

The State/UT-wise details of projects sanctioned, amount released and utilised
under operative Plan Schemes during the last three years are given in the Statement-I
(See below).

(c) to (e) The Ministry of Tourism lays special emphasis on development and
promotion of tourism in the North-East Region. As part of this, complimentary space
is provided in the Indian pavilions set up at international travel fairs and exhibitions,
Marketing Development Assistance (MDA) is given to tourism service providers,
International Tourism Mart (ITM) is organised on an annual basis and Television
Campaigns are released and publicity material produced for promoting tourism to
the North-Eastern Region.

Details of funds sanctioned under various schemes for the North-East Region

during the last three years are given in the Statement-II.
Statement-1
Product Infrastructure Development for Destination and Circuits (PIDDC)

( in lakh)

Sl. No. Name of the State No. of Project Amt. Sanctioned Amt. Utilized
2013-14

1. Andhra Pradesh 15 9,120.82 2,346.30
2. Arunachal Pradesh 9 7,423.640 1,484.720
3. Bihar 10 10,554.350 3,250.650
4. Haryana 4 1,412.250 251.314
5. Himachal Pradesh 1 3,371.520 5.000
6. Jammu and Kashmir 13 7,493.540 713.440
7. Jharkhand 1 500.000 285.262
8. Karnataka 7 3,203.710 78.120
9. Kerala 9 3,467.630 297.990
10. Mabharashtra 5 6,770.180 472.500
11.  Madhya Pradesh 7 9,963.290 3,005.860
12. Manipur 7 12,047.380 1,816.950
13.  Mizoram 8 4,670.910 934.172
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SI. No. Name of the State

No. of Project Amt. Sanctioned Amt. Utilized

14.  Nagaland 8 5,187.010 2,747.576
15.  Odisha 9 6,493.080 1,253.245
16.  Punjab 1 453.860 1.000
17.  Puducherry 1 4,848.160 970.000
18.  Rajashthan 10 5,174.710 886.618
19.  Sikkim 10 10,400.00 2,082.150
20.  Telangana 9 3,370.07 698.97
21.  Uttar Pradesh 21 11,421.910 1,258.630
22.  Uttarakhand 29 21,772.670 4,531.150
TotaL 194 1,49,120.69 29,371.62
2014-15

1. Andhra Pradesh 1,862.680 0
2. Arunachal Pradesh 3,631.080 0
3. Assam 3 3,588.450 0
4. Bihar 2 637.060 0
5. Chhattishgarh 2 940.130 0
6. Haryana 0 61.660 0
7. Jammu and Kashmir 1 732.500 0
8. Karnataka 1 5,124.790 0
9. Madhya Pradesh 3 3,657.540 60.000
10.  Manipur 5 14,877.210 0
11.  Mizoram 1 4,829.690 241.485
12. Nagaland 9 6,074.300 1,460.520
13.  Odisha 2 1,488.340 0
14.  Punjab 1 4,796.980 0
15.  Puducherry 0 97.380 0
16.  Rajashthan 0 109.930 0
17.  Sikkim 8 5,337.550 1,177.550
18.  Telangana 1 544.600 0
ToTAL 50 58,391.87 2,939.555
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2014-15
Swadesh Darshan (% in crore)
Sl.  State/UT  Name of Name of the Project Amt. Amt.
No. the Circuit Sanctioned Released
1. Arunachal North- Development of Mega Circuit  49.77 10.00
Pradesh East India at Bhalukpong-Bomdila and
Circuit Tawang in Arunachal Pradesh.
2. Bihar Buddhist ~ Construction of Cultural Centre ~ 33.17 6.63
Circuit adjacent to Maya Sarovar on
the Western side at Bodhgaya,
Bihar
3. Andhra Coastal Development of Kakinada Hope  69.83 34.92
Pradesh Circuit Island Konaseema as World
Class Coastal and Eco Tourism
Circuit in Andhra Pradesh
TotaL 152.77 51.55
PRASAD (X in crore)
Sl.  Name of the project Amt. Amt. Released
No. Sanctioned
Bihar
I. Development of basic facilities at 4.29 2.14

Vishnupad Temple, Gaya, Bihar
Uttar Pradesh

2. Development of Mathura-Vrindavan as 14.93 2.99
Mega Tourist Circuit (Ph-II)

3. Construction of Tourist Facilitation 9.36 1.76

Centre at Vrindavan, Distt. Mathura
Odisha

4, Infrastructure Development at Puri, 50.00 10.00
Shree Jagannath Dham-Ramachandi-
Prachi River front at Deuli under Mega

Circuit

TotaL 78.58 16.89
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2015-16

Swadesh Darshan (X in crore)

Sl.  State/UT Name of the Name of the Project Amt. Amt.

No. Circuit Sanctioned Released

1 2 3 4 5 6

1. Manipur North-East Development of Tourist 89.66 44.83
India Circuit  Circuit in Manipur:
Imphal-Moirang-
Khongjom-Moreh.

2. Sikkim North-East Development of Tourist 98.05 49.02

India Circuit  Circuit linking Rangpo
(entry)—Rorathang-Aritar-
Phadamchen- Nathang-
Sherathang-Tsongmo-
Gangtok-Phodong-
Mangan-Lachung-
Yumthang-Lachen-
Thangu-Gurudongmer-
Mangan-Gangtok-Tumin
Lingee-Singtam (exit) in
Sikkim.

3. Uttarakhand Eco Circuit Integrated Development 80.37 40.19

of Eco-Tourism,
Adventure Sports,
Associated Tourism
related Infrastructure
for Development
of Tehri Lake and
Surroundings as New
Destination-District Tehri,
Uttarakhand.

4. Rajasthan  Desert Circuit Development of Sambhar 63.96 12.79
Lake Town and Other
Destinations in Rajasthan

under Desert Circuit.
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1 2 3 4 5 6

5. Nagaland Tribal Circuit Development of Tribal 97.36 48.68
Circuit Peren-Kohima-
Wokha, Nagaland

6. Madhya Wildlife Development of Wildlife 92.22 18.44
Pradesh Circuit Circuit at Panna-
Mukundpur-Sanjay-Dubri-
Bandhavgarh-Kanha-
Mukki-Pench in Madhya

Pradesh.
7.  Andhra Coastal Development of Coastal 60.38 12.08
Pradesh Circuit Tourism Circuit in Sri

Potti Sriramalu Nellore
under Swadesh Darshan
Scheme in Andhra
Pradesh.

8. Telangana  Eco Circuit Integrated Development 91.62 18.32
of Eco Tourism Circuit
in Mahaboobnagar

District, Telangana.

9. Kerala Eco Circuit Development of 99.22 19.84
Pathanamthitta-Gavi-
Vagamon-Thekkady as
Eco Tourism Circuit in
Idduki and Parhanamthitta

Districts in Kerala.

10. Mizoram North East Integrated Development 94.91 47.45
India Circuit of New Eco Tourism
under Swadesh Darshan-
North East Circuit at
Thenzawl and South
Zote, District Serchhip

and Reiek, Mizoram.

11. Assam Wildlife Development of Manas- 95.67 19.13

Circuit Probitora-Nameri-
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1 2 3 4 5 6

Kaziranga-Dibru-Saikhowa
as Wildlife Circuit in

Assam.
12.  Puducherry Coastal Development of Union 85.28 17.06
Circuit Territory of Puducherry

as Tourist Circuit under
“Swadesh Darshan”

Scheme (Coastal Circuit)

13. Arunachal  North East Integrated Development of 97.14 19.43
Pradesh India Circuit New Adventure Tourism

in Arunachal Pradesh

14. Tripura North East Development of North 99.59 19.92
India Circuit East Circuit: Agartala-
Sipahijala-Melaghar-
Udaipur-Amarpur-
Tirthamukh-Mandirghat—
Dumboor-NarikelKunja-

Gandachara-Ambassa in

Tripura
15. West Coastal Development of Beach 85.39 17.08
Bengal Circuit Circuit-Udaipur-Digha-
Shankarpur-Tajpur-

Mandarmani-Fraserganj-
Bakkhlai-Henry Island in
West Bengal

16. Chhattisgarh Tribal Circuit Development of Tribal 99.94 19.99
Tourism Circuit in
Jashpur-Kunkuri-
Mainpat- Ambikapur-
Maheshpur-Ratanpur-
Kurdar-Sarodadadar
Gangrel-Kondagaon-
Nathyanawagaon-
Jagdalpur Chitrakoot-
Tirthgarh in Chhattisgarh.
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1 2 3 4 5 6
17. Mabharashtra Coastal Development of 82.17 12.79
Circuit Sindhudurg Coastal

Circuit in Maharashtra

under Swadesh Darshan

Scheme.
TotAL 1512.93  437.04
PRASAD  in crore)
SI. Name of the Project Amt. Amt. Released
No. Sanctioned
Rajasthan
1. Integrated Development of Pushkar/Ajmer 40.44 8.09
Punjab
2.  Development of Karuna Sagar Valmiki 6.45 3.23
Sthal at Amritsar
Assam
3. Development of Kamakhya Temple and 33.98 6.80
Pilgrimage Destinations in and around
Guwabhati
Andhra Pradesh
4. Development of Amaravati Town in 28.36 14.18
Guntur district as a tourist destination
Bihar
5.  Development of Patna Sahib 41.54 20.77
Uttar Pradesh
6. Development of Varanasi 20.40 4.08
Uttarakhand
7. Developmemt of Kedarnath 34.78 17.39
ToTAL 205.95 74.54
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Statement-I11

Details of funds sanctioned under various schemes for the North-East Region

(} in lakh)
Sl.  Name of the Project Amount  Amount
No. Sanctioned Released
1 2 3 4
Arunachal Pradesh
2013-14
1.  Mega Tourist Destination at Tawang 2316.69  463.34

2. Development of Bhalukpong-Bomdila-Tawang Circuit- 785.78  157.15
Infrastructure development at Zimithang, Dirang,
Tawang and Kalaktang

3. Development of Itanagar-Doimukh Sagalee Circuit- 759.75 151.95
Infrastructure development at Pareng under Sagalee
Siddharth Vihar near Gompa Itanagar, Lamdung, East

Kameng and Amusement Park at Naharlagun

>

Development for Miao-Namdapha Circuit-Infrastructure 780.65  156.13
at Namdapah and Nampong
5. Development of Eco-Tourism Circuit at Loki-Partung- 791.31 158.26

Taluaak in East Siang District Arunachal Pradesh
(Tribal Area)

6. Destination Development at Baririjo Sikarijo, Chumin 500.00 100.00
at Sippi and Buryorlo

7. Destination Development at Menchukha 500.00 100.00

8. Destination Development at Mariyang Dr. Daying Ering 499.20 99.84
Wildlife Sancturary and Borguli

9. Construction of Tourist Lodge at Hunli, Lower Dibang 490.26 98.05
Valley

10. Celebration of Tawang Festival 25.00 25.00
11.  Celebration of Menchuka Festival, in Arunachal Pradesh 25.00 25.00
2014-15
1. Development of Tourist Circuit in Pasighat-Jengging- 800.00  160.00
Yingkiong-Tuting Circuit
2. Development of Tourist Circuit-Ziro-Kurung Kumey 800.00 160.00
Circuit
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1 2 3 4

3. Development of Tourist Circuit in Itanager-Ziro- 800.00  160.00
Daporijo-Aalo-Pasighat Circuit

4. Construction of Eco-Tourism at Huru Pahar Roing 500.00 100.00

5. Development of Heritage Site at Pemaziling 500.00 100.00

Menchuka, West Siang District

6. Development and Production of Publicity Materials 41.35 33.08
including Brouchures, Leaflets, Documentaries/Films,

CDs, Maps etc. on various topics related to Tourism

7. Nyokum Yellow Festival at Bameng 14.00 14.00
2015-16

1. Kameng River Eco-Tourism Festival (ii) Menchuka 30.00 30.00

Adventure Festival and (iii) Orange Festival Dambuk

Assam

2013-14

1. Nil 0 0
2014-15

1. Development of Tourist facilities at Kalamati 2400.79 21.65

(Indo-Bhutan Border) Chirang. (Mega Destination)
2.  Development of Vaishnavite Circuit in Assam (Phase-I) 741.48 148.30

3.  Development of Tourist spot near Martyrs Cemetery 425.84 85.17
at Bodoland.

2015-16
Nil
Manipur
2013-14
1.  Mega-Integrated Mega Tourist Circuit at Khebaching-  4751.61 950.32

Marjing and Kaima

2.  Eco-Tourism cum Water Sports Complex at Maata- 489.17 97.83
Mualtam (Hyde out park, Churachand pur Distt. Tribal
Area (Reprioritized)

3. Integrated Tourist Destination at Kotsophai, 480.70 96.14
Chakpikarong, Chandel, Distt.
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1 2 3 4

»

Integrated Tourist Destination at Chingkheiching and 485.58 97.11

adjoining areas, Imphal East Distt.

W

Integrated Tourist Destination at Shirui Hills and 499.63 99.92
adjoining areas, Ukhrul Distt.

6. Development of Tourist Destination at Kakching 478.15 95.63
Garden, Thoubal distt.

7. Celebration of Manipur Sangai Festival from 21st to 25.00 25.00
30th November, 2013
8. Youth, Adventure and Water Sports Festival, during 25.00 25.00
the month of November 2013
2014-15
1. Providing of Tourism Infrastructure in and around 4095.14  819.03

Imphal City, Manipur.
2. Revised Integrated Mega tourist Circuit “Marjing Polo-  4839.63 82.86
Keina-Khebaching (Khogiom) in Manipur

3. Revised Development of Tourist resort at Sendra  4518.62  553.72
Hillock, Water Sports Complex at Takmu and other

tourism facilities in adjoining area, Bishnupur District,

Manipur.

4. Development of Tourist Circuit around Hiyanthang 767.00 153.40
Temple, Heibokching and adjoining areas

5. Tourist Destination at Sadu Chiru Waterfalls 482.12 96.42

6. Manipur Sangai Festival, 2014 (21st-30th Nov. 2014) 25.00 25.00

7. Youth Adventure and Water Sports Festival of Manipur, 25.00 25.00
2014 (Month of November, 2014)

2015-16

1. Celebration of Manipur Sangai Festival and Youth, 50.00 50.00
Adventure and Water Sports Festival Manipur 2015

Meghalaya

2013-14

1. Behdeinkhlam 17th and 18th July, 2013 18.19 18.19

2. 100 Drums Wangala Festival 7th, 8th and 9th 19.80 19.80

November, 2013
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1 2 3 4
3.  Nongkrem Dance 13th to 14th November, 2013 8.19 8.91
2014-15

Nil 0.00 0.00
2015-16

Nil 0.00 0.00
Mizoram
2013-14

1. Construction for trekking route development of Blue 495.07 99.01

Mountain-Sangau route (Phawngpu) in Mizoram

2. Trekking route development-Aizawl-Reiek-Ailawng 400.80 80.16
3. Phase-II in Chalfilh Tourist Resort 500.00  100.00
4. Wayside Amenities on National Highway-54 450.40 90.08
5. Kawlchaw West in Lawngtai Distt. 44341 88.68
6.  Prikhaothlir, Phairan, Buk Vannei 781.48 156.29
7. Development of Theme Park and other tourism 800.00  160.00
infrastructure development at Lungleng, Mizoram
8. Saiha-Chlfilh Mountain 800.00  160.00
9. Celebration of Anthurium Festival 24th — 26th 25.00 25.00

September, 2013

10. Celebration of Thalfavang Kut from 4th — 6th 15.00 15.00
November, 2013
2014-15
1. Mega Circuit Project Eco-Tourism Thenjawal 4829.69  241.48

2. Celebration of Anthurium Festival 25th, 26th and 27th 25.00 25.00
September, 2014

3. Celebration of Thalfavang Kut from 6th — 8th 25.00 25.00
November, 2014
2015-16
1. Celebration of Anthurium Festival and Thalfavang Kut 50.00 50.00

Festival 2015
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Nagaland
2013-14
1. Kiyai-Phuhoto-Khugaboto-Kuhoxu-Akahuto 800.00  160.00
2. Tizit-Mon-Phomching-Lungwa-Longpang 800.00 160.00
3. Aboi-Caoha Chingnyu-Changlang-Jakphang- 800.00 160.00

Changlanshu-Sangsangnyu

4. Rangapahar-Lavi-Green Village-Hoshephu (reprioritized) 800.00  160.00

5. Eco-Adventure and Cultural destination at Kuhuboto 500.00 100.00

6. Integrated Tourist Destination at Angphang, in Nagaland 500.00 100.00

7. Tourist Lodge at Phek 500.00 100.00

8. Development of Trekking and Eco-Adventure of 487.01 97.40
Dzukou

9. Celebration of Nagadah Festival 27th-28th November, 5.00 5.00
2013

10. Celebration of Hornbill Festival 1st-7th December, 2013 25.00 25.00

I1. Celebration of Suhkrunya Festival, Phek 15th January, 5.00 5.00
2014

2014-15

1. Longsa-Chare-Longkhum-Helipong-Tuensang 800.00 160.00

2. Naginimora-Wajcgubg-Mon-Chenmoha 755.20 151.04

3. New Secretariat-Sendenyu-Terogvunyu-Tesophenyu-K. 800.00 160.00
Station-Asukikha

4. Naga United Village-Shoxuvi-Zutovi-Xekiye 800.00 160.00

5. Dzu-U-Chakhabama-Kekruma-Longmatra-Likhimro 800.00 160.00

6. Integrated Tourist Destination at Longsa at Mokokchung 500.00 100.00

7. Integrated Tourist Destination to Razhaphema Basa, 500.00  100.00
Dimapur

8. Integrated Tourist Destination at Jakhama, Kohima 500.00 100.00

9. Integrated Tourist Destination at Chumukedima 500.00 100.00

10. Celebration of Hornbil Event 1st to 10th 25.00 25.00

December, 2014
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2015-16
Nil

Sikkim

2013-14

1. Mega Circuit Project Development of Mega Tourist 5000.00 1000.00
Circuit linking Gangtok (entry)-Topakhani (Singtam)-
Tarku-Ravongla-Tashiding-Khecheperi-Rimbi-Darap-

Melli (Exit)

2.  Development of Tourist Circuit along Simik-West 800.00 160.00
Pendam-Rimbi in East Sikkim

3. Development of Tourist Circuit along Phodong-Labrang 800.00 160.00
and Rongong in North Sikkim

4. Development of Tourist Circuit along Sharchok Phebo, 800.00 160.00
Sangmo, Deythang Pokhari, Zarong in South Sikkim

5. Development of Tourist Infrastructures at Luing 500.00 100.00
Changrang in East Sikkim

6. Development of Tourist Infrastructures at Banjhakri 500.00  100.00
Dhunga at Maneybong, Utterey in West Sikkim

7. Development of Tourist Infrastructures at Diu and 500.00 100.00
Satyapani Pokhari under Poklok-Kamrang in South
Sikkim

8. Development of Pilgrimage Heritage Centres at 500.00 100.00

Thingchen Lake, Laingzah Dzongu and Tholung in
North Sikkim

9. Convention Centre at Gangtok 500.00 100.00

10.  Sound light at Gangtok 500.00  100.00

11. IT proposal for promotion of Tourism facilities in 50.00 45.00
Sikkim

12. Celebration of World Tourism Day 5.00 5.00

13.  Celebration Cherry Tea Festival Temi South Sikkim 5.00 5.00

14. Sikkim Carnival Festival, 2013 25.00 25.00
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2014-15
1. Development of Tourist Circuit-Chungthang-Lachung- 800.00  160.00

Yumthang in North Sikkim

2.  Development of Tourist Circuit-Chiyadara-Phalidara- 800.00 160.00
Phongla-Mellidara-Yangang in South Sikkim

W

Development of Tourist Circuit along the Penlong- 800.00 160.00
Rankdong Tintek-Tumin-Khamdong-Samdong-Sang-
Ranka-Sichey-Ranipool-Pakyong-Rorathang in East

Sikkim

>

Development of Tourist Circuit along Magley-Sripatam- 800.00  160.00
Lingmoo-Lingee-Makha in South Sikkim

5.  Development of Tourist Infrastructure at Majhitar in 500.00 100.00
South Sikkim

6. Development of Tourist Destination at Lingdem Hot 500.00  100.00
Spring, Seven Sister Fall and Roksok in North Sikkim

7. Development of Tourist Destination at Mangley, South 500.00  100.00

Sikkim

8. Development of Tourist Destination at Pelling in West 500.00 100.00
Sikkim

2015-16

1. World Tourism Day Gangtok, on 27th September 2015 44.00 44.00
(i) Sikkim Winter Carnival, Gangtok, on 3rd and 9th
December, 2015

Swadesh Darshan ® in crore)
SI. State/UT  Name of the Name of the Project Amt. Amt.
No. Circuit Sanctioned Released

1 2 3 4 5 6

2014-15

1. Arunachal North-East Development of Mega 49.77 10.00

Pradesh India Circuit  Circuit at Bhalukpong-
Bomdila and Tawang in
Arunachal Pradesh

ToraL 49.77 10.00
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2015-16
1. Manipur  North-East Development of Tourist 89.66 44.83

India Circuit  Circuit in Manipur:
Imphal-Moirang-
Khongjom-Moreh

2. Sikkim North-East Development of Tourist 98.05 49.02
India Circuit  Circuit linking Rangpo
(entry)-Rorathang-Aritar-
Phadamchen-Nathang-
Sherathang-Tsongmo-
Gangtok-Phodong-
Mangan-Lachung-
Yumthang-Lachen-
Thangu-Gurudongmer-
Mangan-Gangtok-Tumin
Lingee-Singtam (exit) in
Sikkim
3. Nagaland Tribal Circuit Development of Tribal 97.36 48.68
Circuit Peren-Kohima-
Wokha, Nagaland

4. Mizoram  North East Integrated Development 94.91 47.45
India Circuit  of New Eco Tourism
under Swadesh Darshan-
North East Circuit at
Thenzawl and South
Zote, District Serchhip

and Reiek, Mizoram

5. Assam Wildlife Development of Manas- 95.67 19.13
Circuit Probitora-Nameri-
Kaziranga-Dibru-
Saikhowa as Wildlife

Circuit in Assam

6. Arunachal North East Integrated Development 97.14 19.43
Pradesh India Circuit  of New Adventure
Tourism in Arunachal
Pradesh
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7.  Tripura North East Development of North 99.59 19.92
India Circuit  East Circuit: Agartala-
Sipahijala-Melaghar-
Udaipur-Amarpur-
Tirthamukh-Mandirghat-
Dumboor-Narikel Kunja-

Gandachara-Ambassa in

Tripura
TotaL 672.38  248.46
PRASAD ® in crore)
Sl. No. Name of the Project Amt. Sanctioned Amt. Released
Assam
L. Development of Kamakhya 33.98 6.80

Temple and Pilgrimage
Destinations in and around

Guwahati

TotAL 33.98 6.80

Foreign tourists arrivals

+150. SHRI MAHENDRA SINGH MAHRA: Will the Minister of TOURISM
be pleased to state:

(a) whether there is an increase in the number of foreign tourists visiting the
country from financial year 2014-15 till date;

(b) if so, the year-wise details thereof;

(c) if not, whether Government has announced any special package in order to
attract foreign tourists; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Yes, Sir.

(b) to (d) The number of Foreign Tourist Arrivals (FTAs) in India during

T Original notice of the question was received in Hindi.
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2014-15, 2015-16 and 2016-17 (April-September 2016) along with the growth rate

over the same period of previous year are as below:

Year FTAs (in lakhs)
2014-15 77.56
2015-16 82.54
2016-17 36.99

(Apr-Sep 2016)

The Ministry of Tourism, as part of its on-going activities, regularly releases

print, electronic, online and outdoor media campaigns in the international markets,

under the “Incredible India” brand-line, to promote various tourism destinations and

products of India with the objective of increasing foreign tourist arrivals to the country.

In addition, the initiatives undertaken by the Ministry of Tourism in the recent

years for promoting tourism and to attract more tourists in the county are as below:

Introduction of e-Tourist Visa facility for the citizens of 150 countries at

16 airports.

Launch of 24X7 Toll Free Multi-Lingual Tourist Infoline handling 10
international languages besides Hindi and English.

The Ministry of Tourism has launched ‘Welcome Booklet’ with information
on Do’s and Don’ts for tourists, contact details of India Tourism domestic
offices and Tourist Helpline Number for distribution at immigration counters
to tourists arriving at international airports.

Organisation of biennial International Buddhist Conclave.

Organisation of Annual International Tourism Mart for promotion of tourism
in North Eastern States.

Promotion of activities in tourist generating markets overseas through the
India Tourism Offices abroad with active participation in International

Tourism Events.

Financial Assistance to Stakeholders and Tourism Departments of States/
UTs for undertaking promotional activities under the Market Development

Assistance Scheme.

Development of tourism circuits and infrastructure

151. SHRI KIRANMAY NANDA: Will the Minister of TOURISM be pleased

to state:

(a) whether it is a fact that rich Indian culture attracts foreign tourists, the most;
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(b) whether it is also a fact that tourist infrastructure in the country including

travel facilities, lodging and boarding, etc. are not of international standards;

(c) if so, whether Government has any systematic plan to develop such cultural

tourist circuits; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Yes, Sir.

(b) to (d) Development and promotion of tourism is responsibility of the
respective State Governments/Union Territory Administrations. In order to encourage
quality, standard and service, the Ministry has voluntary schemes for approving Travel
Agents, Inbound Tour Operators, Adventure Tour Operators, Domestic Tour Operators
and Tourist Transport Operators and also for classifying the hotels under Star and

Heritage categories.

Additionally, the Ministry of Tourism provides Central Financial Assistance (CFA),
from various plan schemes, to them for tourism projects on receipt of proposal subject
to adherence of existing scheme guidelines, availability of funds and liquidation of

utilisation certificates for funds released earlier.

To develop theme-based tourist circuits, the Ministry of Tourism has launched the
Swadesh Darshan Scheme in the year 2014-15. The circuits identified for development

under the Scheme are as below:

(i) Buddhist Circuit, (ii) Coastal Circuit, (iii) Desert Circuit, (iv) Eco Circuit,
(v) Heritage Circuit, (vi) Himalayan Circuit, (vii) Krishna Circuit, (viii) North-
East India Circuit, (ix) Ramayana Circuit, (x) Rural Circuit, (xi) Spiritual Circuit,
(xii) Tribal Circuit, (xiii) Wildlife Circuit.

All the State Governments/UT Administrations have been advised to submit

proposals as per the guidelines of Swadesh Darshan Scheme.
Proposals from Maharashtra, Uttar Pradesh and West Bengal

152. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of TOURISM be pleased to state:

(a) whether Government has received any project proposal from various State
Governments, particularly from Maharashtra, Uttar Pradesh and West Bengal for the
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Schemes Revenue Generating Project including Integrated Development of Tourist

Circuits and Destination Development Schemes;
(b) if so, the details thereof and present status of these projects; and

(c) the details of total outlay, annual allocation, amount released, utilization,

progress and achievement made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) Ministry of Tourism (MoT) provides Central Financial Assistance
(CFA) to State Governments/Union Territory Administrations, including Maharashtra,
Uttar Pradesh and West Bengal, for development of tourism infrastructure projects

under various Plan Schemes.

The total outlay for the Large Revenue Generating Projects (LRGP) Scheme,
Swadesh Darshan Scheme and National Mission on Pilgrimage Rejuvenation and
Spiritual Augmentation Drive (PRASAD) for 2016-17 is given below:

® in crore)

Sl.  Name of the Scheme Total Outlay
No. (Budget Estimate)
1. Assistance to Large Revenue Generating Projects 1.00

2. Swadesh Darshan 706.35

3. PRASAD 100.00

No project proposal for Large Revenue Generating Project Scheme has so far

been received from any of the above mentioned States.

Details of State/UT-wise projects sanctioned, including for the States of Maharashtra,
Uttar Pradesh and West Bengal under Swadesh Darshan and PRASAD Schemes are

given in the Statement.
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Details of State/UT-wise projects sanctioned under Swadesh Darshan

and PRASAD Schemes

2014-15

Swadesh Darshan

R in crore)

Sl.  State/UT Name of Name of the Project

Amt. Amt.

No. the Circuit Sanctioned Released
I.  Arunachal North-East Development of Mega Circuit 49.77 10.00
Pradesh  India Circuit at Bhalukpong-Bomdila and
Tawang in Arunachal Pradesh
2. Bihar Buddhist Construction of Cultural Centre 33.17 6.63
Circuit adjacent to Maya Sarovar on
the Western side at Bodhgaya,
Bihar
3. Andhra Coastal Development of Kakinada Hope 69.83 34.92
Pradesh  Circuit Island Konaseema as World
Class Coastal and Eco Tourism
Circuit in Andhra Pradesh
ToTtAL 152.77 51.55
PRASAD R in crore)
Sl. No. Name of the Project Amt. Sanctioned  Amt. Released
Bihar
1. Development of basic facilities at 4.29 2.14
Vishnupad Temple, Gaya, Bihar
Uttar Pradesh
2. Development of Mathura-Vrindavan 14.93 2.99
as Mega Tourist Circuit (Ph-II)
3. Construction of Tourist Facilitation 9.36 1.76
Centre at Vrindavan, Distt. Mathura
Odisha
4. Infrastructure Development at Puri, 50.00 10.00
Shree Jagannath Dham-Ramachandi-
Prachi River front at Deuli under
Mega Circuit
TotAL 78.58 16.89
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2015-16
Swadesh Darshan R in crore)
SI.  State/UT Name of  Name of the Project Amt. Amt.
No. the Circuit Sanctioned Released
1 2 3 4 5 6
1.  Manipur North- Development of Tourist 89.66 44.83
East India  Circuit in Manipur: Imphal-
Circuit Moirang-Khongjom-Moreh.
2. Sikkim North- Development of Tourist 98.05 49.02

East India  Circuit linking Rangpo

Circuit (entry)-Rorathang-Aritar-
Phadamchen-Nathang-
Sherathang-Tsongmo-
Gangtok-Phodong-
Mangan-Lachung-
Yumthang-Lachen-Thangu-
Gurudongmer-Mangan-
Gangtok-Tumin Lingee-
Singtam (exit) in Sikkim.

3. Uttarakhand Eco Circuit Integrated Development of 80.37 40.19
Eco-Tourism, Adventure
Sports, Associated Tourism
related Infrastructure for
Development of Tehri Lake
and Surroundings as New
Destination-District Tehri,

Uttarakhand.
4. Rajasthan  Desert Development of Sambhar 63.96 12.79
Circuit Lake Town and Other

Destinations in Rajasthan

under Desert Circuit.

5. Nagaland Tribal Development of Tribal 97.36 48.68
Circuit Circuit Peren-Kohima-
Wokha, Nagaland
6. Madhya Wildlife Development of Wildlife 92.22 18.44
Pradesh Circuit Circuit at Panna-Mukundpur-

Sanjay-Dubri-Bandhavgarh-
Kanha-Mukki-Pench in
Madhya Pradesh.
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7. Andhra Coastal Development of Coastal 60.38 12.08
Pradesh Circuit Tourism Circuit in Sri Potti

Sriramalu Nellore under
Swadesh Darshan Scheme
in Andhra Pradesh.

8. Telangana  Eco Circuit Integrated Development of 91.62 18.32
Eco Tourism Circuit in
Mahaboobnagar District,

Telangana.

9. Kerala Eco Circuit Development of 99.22 19.84
Pathanamthitta-Gavi-
Vagamon-Thekkady as
Eco Tourism Circuit in
Idduki and Parhanamthitta
Districts in Kerala.

10. Mizoram North Integrated Development of 94.91 47.45
East India New Eco Tourism under
Circuit Swadesh Darshan-North

East Circuit at Thenzawl
and South Zote, District
Serchhip and Reiek,

Mizoram.
11. Assam Wildlife Development of Manas- 95.67 19.13
Circuit Probitora-Nameri-

Kaziranga-Dibru-Saikhowa
as Wildlife Circuit in

Assam.
12. Puducherry Coastal Development of Union 85.28 17.06
Circuit Territory of Puducherry

as Tourist Circuit under
“Swadesh Darshan”

Scheme (Coastal Circuit).

13. Arunachal  North Integrated Development of 97.14 19.43
Pradesh East India New Adventure Tourism in
Circuit Arunachal Pradesh.
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14. Tripura North Development of North 99.59 19.92
East India  East Circuit: Agartala-
Circuit Sipahijala-Melaghar-
Udaipur-Amarpur-

Tirthamukh-Mandirghat-
Dumboor-Narikel Kunja-
Gandachara-Ambassa in

Tripura
15. West Coastal Development of Beach 85.39 17.08
Bengal Circuit Circuit-Udaipur-Digha-
Shankarpur-Tajpur-

Mandarmani-Fraserganj-
Bakkhlai-Henry Island in
West Bengal

16. Chhattisgarh Tribal Development of Tribal 99.94 19.99
Circuit Tourism Circuit in
Jashpur-Kunkuri
Mainpat-Ambikapur-
Maheshpur-Ratanpur-
Kurdar-Sarodadadar-
Gangrel-Kondagaon-
Nathyanawagaon-Jagdalpur
Chitrakoot-Tirthgarh in

Chhattisgarh
17. Maharashtra Coastal Development of Sindhudurg 82.17 12.79
Circuit Coastal Circuit in Maharashtra
under Swadesh Darshan
Scheme
TotaL 1512.93 437.04
PRASAD ® in crore)
Sl.  Name of the Project Amt. Amt.
No. Sanctioned Released
1 2 3 4

Rajasthan
1.  Integrated Development of Pushkar/Ajmer 40.44 8.09
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1 2 3 4
Punjab
2. Development of Karuna Sagar Valmiki Sthal 6.45 3.23
at Amritsar
Assam
3.  Development of Kamakhya Temple and 33.98 6.80
Pilgrimage Destinations in and around
Guwahati
Andhra Pradesh
4.  Development of Amaravati Town in Guntur 28.36 14.18
District as a tourist destination
Bihar
5. Development of Patna Sahib 41.54 20.77
Uttar Pradesh
6.  Development of Varanasi 20.40 4.08
Uttarakhand
7. Development of Kedarnath 34.78 17.39
TotAL 205.95 74.54
2016-17

Swadesh Darshan

R in crore)

Sl.  State/UT Name of  Name of the Project Amt. Amt.
No. the Circuit Sanctioned Released
1 2 3 4 5 6
1. Goa Coastal Development of Coastal 99.99 20.00
Circuit Circuit (Sinquerim-Baga,
Anjuna-Vagator, Morjim-
Keri, Aguada Fort and
Aguada Jail) in Goa.
2. Jammu and Himalayan Integrated Development 82.97 16.59
Kashmir Circuit of Tourism Infrastructure

Projects in the State of

Jammu and Kashmir.
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3. Telangana  Tribal Integrated Development 84.40 16.88
Circuit of Mulugu-Laknavaram-

Medavaram-Tadvai-
Damaravi-Mallur-Bogatha
Waterfalls as Tribal

Circuit in Telangana.

4. Meghalaya North East Development of 99.13 19.83
Circuit Umium (Lake View),
U Lum Sohpetbneng
Mawdiangdiang-Orchid
Lake Resort, Meghalaya.

5. Madhya Buddhist Development of Buddhist 74.94 14.99
Pradesh Circuit Circuit in Sanchi-Satna-
Rewa-Mandsaur-Dhar in
Madhya Pradesh.

6. Kerala Spiritual Development of 99.99 20.00
Circuit Sabarimala-Erumeli-
Pampa-Sannidhanam as a
Spiritual Circuit in District
Pathanamthitta, Kerala.

7. Karnataka  Coastal Development of Coastal 95.67 19.13
Circuit Circuit in Dakshin Kannada
Distt., Uttar Kannada
Dist and Udupi Distt. in

Karnataka.
8. Manipur Spiritual Development of Spiritual 53.80 10.76
Circuit Circuit-Shri Govindajee

Temple, Shri Bijoy
Govindajee Temple-Shri
Gopinath Temple-Shri
Bungshibodon Temple-Shri
Kaina Temple, Manipur.
9. Gujarat Heritage Development of Heritage 93.48 18.70
Circuit Circuit in Ahmedabad-
Rajkot-Porbandar-Bardoli-

Dandi in Gujarat.
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10. Haryana Krishna Development of Tourism 97.35 19.47
Circuit Infrastructures at places

related to Mahabharata in
Kurukshetra, Haryana.

11. Rajasthan  Krishna Integrated Development 91.45 18.29
Circuit of Govind Dev ji Temple
(Jaipur), Khatu Shyam Ji
(Sikar) and Nathdwara
(Rajsamand) in Rajasthan.

12.  Sikkim North Development of Tourist 95.32 19.06
East India  Circuit Linking Singtam—
Circuit Maka-Temi-Bermoik Tokel-

Phongia-Namchi-Jorthang-
Okharey-Sombaria-
Daramdin-Jorethang-Melli
(Exit) in Sikkim.
13. Madhya Heritage Development of Heritage 99.77 19.95
Pradesh Circuit Circuit (Gwalior-Orchha-
Khajuraho-Chanderi-
Bhimbetka-Mandu)
Madhya Pradesh.

14. Kerala Spiritual Development of Sree 92.44 18.49
Circuit Padmanabha Arnamula-
Sabrimala-as a Spiritual
Circuit in Kerala.

15. Bihar Spiritual Development of Jain 52.39 10.48
Circuit Circuit: Vaishali-Arrah-
Masad-Patna-Rajgir-
Pawapuri-Champapuri as

Spiritual Circuit in Bihar.

16. Bihar Spiritual Integrated Development 52.35 10.47
Circuit of Kanwaria Route as
Spiritual Circuit in Bihar.
17. Odisha Coastal Development of Gopalpur, 76.49 15.30
Circuit Barkul, Satapada and

Tampara as Coastal Circuit
in Odisha.
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18. Nagaland Tribal Development of Tribal 99.67 19.93
Circuit circuit (Mokokchung-

Tuensang-Mon) in Nagaland

19. Uttarakhand Heritage Integrated Development 81.94 16.39
Circuit of Heritage Circuit in
Kumaon Region-Katarmal-
Jogeshwar-Baijnath-
Devidhura in Uttarakhand.

20. Jammu and Himalayan Integrated Development 96.38 19.28
Kashmir Circuit of Tourist Facilities at
Jammu-Rajouri-Shopian-
Pulwama under Himalayan
Circuit theme in Jammu

and Kashmir.

21. Jammu and Himalayan Integrated Development of 98.70 19.74
Kashmir Circuit Tourist Facilities under the
Construction of Assets in
lieu of those destroyed in
floods in 2014 under PM
Development Package for

Jammu and Kashmir.

22. Jammu and Himalayan Integrated Development 97.82 19.56
Kashmir Circuit of Tourist Facilities at
Mantalai-Sudhmahadev-
Patnitop under Himalayan
Circuit Theme in Jammu

and Kashmir.

23. Jammu and Himalayan Integrated Development 96.39 19.28
Kashmir Circuit of Tourist Facilities
at Anantnag-Kishtwar-
Pahalgam-Daksum-
Ranjit Sagar Dam under
Himalayan Circuit Theme

in Jammu and Kashmir.
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24. Jammu and Himalayan Integrated Development 96.93 19.38
Kashmir Circuit of Tourist Facilities at

Gulmarg-Baramulla-
Kupwara-Leh Circuit under
Himalayan Circuit Theme

in Jammu and Kashmir.

25. Uttar Buddhist Development of Buddhist 99.97 19.99
Pradesh Circuit Circuit-Srawasti, Kushinagar,
and Kapilvastu in Uttar
Pradesh.
26. Uttar Ramayana  Development of Chitrakoot 69.45 13.89
Pradesh Circuit and Shringverpur as

Ramayana Circuit in
Uttar Pradesh.

ToTtAL 2279.18 455.83
PRASAD ® in crore)
SI.  Name of the Project Amt. Amt.
No. Sanctioned Released
Gujarat
1. Infrastructure Development in Dwarka 26.23 5.25
Tamil Nadu
2. Development of Kanchipuram 16.48 3.30
3. Development of Velankanni 5.60 1.12
TotaL 48.31 9.67

e-Visa scheme for tourists

153. SHRI BHUPENDER YADAV: Will the Minister of TOURISM be pleased
to state:

(a) how would modifying e-Tourist Visa scheme into e-Visa scheme simplify the

visa regime;

(b) whether it would have a positive influence on increasing inbound tourism in

the country; and

(¢) whether e-Visa scheme would open up vacancies in the tourism sector?
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) E-Tourist Visa is a facility which is available to any visitors
arriving India for tourism. Modifications of e-Tourist Visa as e-visa would allow the
other segments of visitors like business, conference, medical, etc. to avail the visa

for India electronically, thereby leading to positive growth in inbound tourism.

During January-December 2015 a total of 4,45,300 tourists arrived availing
e-Tourist Visa as compared to 39,046 visa issued during January-December 2014

registering a growth of 1040.4%.

During 2016 from January to October, a total number of 780570 tourists from
various countries availed this scheme registering a growth of 202.3% over the same

period of 2015. This high growth may be attributed to introduction of e-Tourist Visa.

(c) Yes, Sir. Increase in tourist arrivals will open up more job opportunities in

the tourism sector.
Maintenance, beautification and development of tourist spots in Rajasthan

t154. SHRI RAM NARAIN DUDI: Will the Minister of TOURISM be pleased

to state:

(a) the details of the action plan formulated by the Centre for maintenance,
beautification and development of all the tourist spots in Rajasthan State and the

quantum of funds allocated for the above during the last three years; and

(b) whether Government proposes to provide financial help for the construction
of Ravindra Rang Manch (Auditorium) at Bikaner in Rajasthan under the Tagore

Cultural Complex Scheme, if so, the details thereof and by when?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) The Ministry of Tourism provides Central Financial Assistance for
development of tourism infrastructure to State Governments/UT Administrations,
under Plan Schemes, Swadesh Darshan for integrated development of tourist circuits
around specific themes and National Mission on Pilgrimage Rejuvenation and Spiritual
Augmentation Drive (PRASAD) to beautify and improve amenities and infrastructure
at major pilgrimage sites in the country including Rajasthan. Details of projects
sanctioned and amount released to the State Government of Rajasthan in the last

three years are given in the Statement (See below).

(b) Government of Rajasthan has not submitted any project proposal for

construction of Ravindra Rang Manch (Auditorium) at Bikaner in Rajasthan.

+ Original notice of the question was received in Hindi.
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Statement

Details of proejcts sanctioned to the State Government of Rajasthan during last

three years and the current financial year (till date).

(} in lakh)
Sl.  Name of the project Amount  Amount
No. Sanctioned Released
1 2 3 4
2013-14
1. Development of Bundi as Tourist Destination in Rajasthan 493.09 98.56
2. Infrastructure Development for Circuit Ranthambore 434.86 86.97
Tiger Reserve, covering area in Sawai Madhopur,
Bundi and Kauroli District in Rajasthan
3. Conservation and Restoration of Garh Palace, Jhalawar, 492.82 98.56
Rajasthan
4. Conservation and Restoration of Gagron Fort, Jhalawar, 492.81 98.56
Rajasthan (Second Phase)
5. Integrated Development of Gorwad as a Tourist Circuit 643.19 128.63
in Rajasthan
6. Integrated Development of Matsay Circuit (comprising 570.67 114.13
of Alwar Distt. and Viratnagar in Jaipur) in Rajasthan
7. Renovation and Beautification of Palace on Wheels, Rajasthan ~ 453.18 90.63
8. Construction of Way side facilities of RTDC situated 651.24 130.24
on National Highway (Phase-II) in Rajasthan
9. Conservation and Restoration of Muchkund (Dholpur) 461.09 92.22
Rajasthan (Second Phase)
10. Conservation and Restoration of Deeg Fort, Bharatpur 481.76 96.35
Rajasthan
TotAL 517471  1034.85
2014-15
1. CFA for celebration of Fair and Festival and events in 40.00 40.00
the State of Rajasthan
TotaL 40.00 40.00
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1 2 3 4

2015-16

1. Integrated Development of Pushkar/Ajmer under 4044.29  808.86
PRASAD Scheme

2. Development of Sambhar Lake Town and other 6396.37 1279.27
destinations in Rajasthan under Desert Circuit in
Swadesh Darshan Scheme

ToraL 10440.66  2088.13
2016-17

1. Integrated Development of Govind Dev Ji Temple 9144.99 1828.99
(Jaipur), Khatushyam Ji (Sikar) and Nathdwara
(Rajsamand) in Rajasthan under Krishna Circuit theme
of Swadesh Darshan Scheme

TotaL 9144.99 1828.99

Development of Kushinagar in Uttar Pradesh as Buddhist Circuit

+155. SHRI SHIV PRATAP SHUKLA: Will the Minister of TOURISM be

pleased to state:

(a) whether Government proposes to develop Kushinagar in Uttar Pradesh as
Buddhist Circuit; and

(b) the manner in which Ramgarhtal project, planetarium and Buddhist museum

of Gorakhpur is proposed to be used in this circuit?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) The Ministry of Tourism has launched the Swadesh Darshan
Scheme for Integrated Development of Theme-based Tourist Circuits in the country
in the year 2014-15. The Buddhist Circuit is one of the thirteen thematic circuits
identified for development under the scheme. All places associated with the heritage

of Buddha in the country are covered under this Circuit.

The projects are identified for development under the circuit in consultation
with the State Governments/UTs and are sanctioned subject to availability of funds,
submission of suitable detailed project reports, adherence to scheme guidelines and

utilization of funds released earlier.

The Ministry of Tourism has sanctioned the project ‘Development of Buddhist
Circuit-Sravasti, Kushinagar and Kapilvastu in Uttar Pradesh’ under Buddhist Circuit

+ Original notice of the question was received in Hindi.
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Theme in 2016-17 with Central Financial Assistance of I 99.97 crores. The major
components sanctioned under this project include SEL shows, Buddha Theme Park,

Tourist facilitation Centre, helipad development, lighting, modern toilet facilities etc.
Literacy schemes for tribal girls

156. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(a) the number of districts and girls covered under the Strengthening Education

among ST girls in Low Literacy Districts Scheme in the country; and

(b) whether there has been an increase in literacy among girls covered under

the scheme, if so, the details thereof and if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) 54 Districts in the Country
with low ST female literacy rates (identified on the basis of Census 2001 figures)
are covered under the Scheme of ‘Strengthening Education among ST Girls in Low
Literacy Districts’ The State-wise number of beneficiaries (ST girls) covered during

last three years is given in the Statement-I (See below).

(b) As seen from Census 2011 data, there has been an increase in female literacy
rates in the 54 low ST female literacy Districts identified on the basis of 2001 Census.
The comparative details showing the ST female literacy rate in these identified Districts

in 2001 and 2011 as per Census figures are given in the Statement-II.
Statement-1

State-wise no. of beneficiaries covered in strengthening education among

scheduled tribe girls in low literacy districts

Sl. No. Name of the State 2013-14 2014-15 2015-16
I. Andhra Pradesh 0 3898 14702
2. Arunachal Pradesh 100 100 0
3. Chhattisgarh 192 192 0
4. Gujarat 9036 10999 7742
5. Jharkhand 0 150 100
6. Madhya Pradesh 4148 2661 512
7. Mabharashtra 440 200 0

8. Odisha 5974 1236 9601
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SI. No. Name of the State 2013-14 2014-15 2015-16
9. Rajasthan 438 1392 0
10. Telangana 0 3129 3459
TOTAL 20328 23957 36116
Statement-I1

Comparative details showing the ST female literacy rate.

Name of State/
Union Terrioty

Name of Districts

Tribal Femal

Literacy rate
in the Distric

e Tribal Female
Literacy rate
in the Distric

as per 2001 as per 2011
Census censue
1 2 3 4

Andhra Pradesh 1. Khammam 27.60 43.70
Jammu and Kashmir 2. Rajouri 26.00 41.40
3.  Punch 28.30 47.30

Rajasthan 4.  Dungarpur 21.80 39.70
5. Banswara 18.90 36.20

6. Udaipur 25.70 32.20

Arunchal Pradesh 7. Tawang 26.40 44.60
8. East Kameng 24.50 50.60

9. Lower Subansiri 33.40 67.70

10. Tirap 22.80 38.80

Nagaland 11. Mon 35.40 52.30
Tripura 12.  Dhalai 33.30 70.40
Jharkhand 13.  Sahibganj 15.50 31.20
14. Pakaur 13.10 32.30

15. Dumka 21.70 41.50

16. Paschimi Singhbhum 23.70 40.80

17. Purbi Singhbhum 31.30 47.60

18. Lohardaga 32.00 52.80

Odisha 19. Gajapati 14.80 32.80
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20. Kandhamal 26.90 45.60
21. Nuapda 16.20 37.70
22. Kalahandi 17.20 35.80
23. Rayagada 10.10 26.70
24. Nabarangapur 11.10 28.00
25. Koraput 8.40 25.40
26. Malkangiri 7.50 26.30
27. Debgarh 31.20 51.70
28. Keonjhar 26.00 -
29. Mayurbhaj 23.50 41.40
30. Balangir 25.50 -
Chhattisgarh 31. Surguja 35.60 44.60
32. Korba 33.70 52.10
33. Bastar 23.10 37.00
Chhattisgarh 34. Dantewada 13.40 24.20
35. Bilaspur 35.50 -
Madhya Pradesh 36. Umaria 30.40 44.80
37. Shehdol 31.00 45.30
38.  Sidhi 21.60 43.90
39. Ratlam 27.70 35.50
40. Jhabua 19.40 27.90
41. Dhar 24.20 37.30
42. West Nirmar 31.80 37.70
43. Barwani 19.70 -
44. East Nimar 22.20 37.30
45. Betul 34.00 44.50
46. Harda 24.70 41.20
47. Dindori 34.00 -
48. Mandla 35.70 49.00
Gujarat 49. Dahod 24.60 43.10
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50. Panchmahals 29.20 47.40
51. Vadodara 25.40 43.40
Dadar and Nadagar 52. Dadar and Nagar 27.00 50.30
Haveli Haveli
Mabharashtra 53. Nandurbar 32.20 47.00
54. Dhule 35.00 -

Progress of vocational training in tribal areas scheme

157. SHRI DILIP KUMAR TIRKEY: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) what has been the progress of the Central Government scheme, namely

Vocational Training in Tribal Areas in the last two years; and
(b) the areas where the scheme has not done well and the reasons behind it?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) The progress of the Central
Government scheme, namely Vocational Training Centre in terms of funds released

is given in the Statement (See below).

(b) Scheme of Vocational Training is a demand driven scheme. Vocational
training skill development training programmes are being carried out under several
different schemes of Central and State Governments. Funds are released to various
State Governments on their requisition along with other requisite supporting

documents.
Statement

(a) Details of funds released to various State Governments/UT Administrations

under the scheme of Vocational Training Centre during last two years.

(X in lakh)
Sl. No. State 2014-15 2015-16
1. Andhra Pradesh 0.00 0.00
2. Assam 485.70 900.00
3. Chhattisgarh 0.00 0.00

4. Gujarat 0.00 605.76
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SI. No. State 2014-15 2015-16
5. Madhya Pradesh 0.00 0.00
6. Meghalaya 0.00 0.00
7. Mizoram 0.00 0.00
TotaL 485.70 1505.76

(b) Details of Funds released to NGOs in States under the scheme of Vocational

Training Centre during last two years.

(X in lakh)

SI. No.  State 2014-15
1. Assam 72.32
2. Karnataka 63.60
3. Meghalaya 30.448
4. Nagaland 103.92
5. Tamil Nadu 0
ToraL 270.288

Note: no funds have been released under this scheme to NGOs during 2015-16.

(¢) Details of Funds released to State Governments for Skill Development/
Vocational Training under SCA to TSP and Art.275(1) during last two years

(X in lakh)
SI. No. State 2014-15 2015-16
1. Andhra Pradesh 487.82 300.00
2 Arunachal Pradesh 100.00 230.00
3 Assam 1699.25 18,00.00
4 Bihar 250.00 750.00
5. Chhattisgarh 20,29.56 10,00.00
6 Goa 0.00 0.00
7 Gujarat 46,20.00 36,95.72
8 Himachal Pradesh 2,41.58 1,75.00
9 Jharkhand 34,92.96 12,40.00
10.  Jammu and Kashmir 0.00 500.00
11. Karnataka 9,00.00 18,00.00
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Sl. No. State 2014-15 2015-16
12.  Kerala 5,30.00 5,50.00
13.  Madhya Pradesh 80,57.55 33,00.00
14. Mabharashtra 11,00.00 19,77.18
15.  Manipur 1,50.00 2,00.00
16. Meghalaya 5,00.00 0.00
17. Mizoram 53.36 1,00.00
18. Nagaland 3,55.00 3,00.00
19.  Odisha 45,84.47 31,94.59
20.  Rajasthan 16,50.00 26,75.00
21.  Sikkim 60.00 2,15.00
22. Tamil Nadu 0.00 0.00
23. Telangana 17,50.00 13,00.00
24.  Tripura 1038.50 290.00
25. Uttar Pradesh 536.92 290.00
26.  Uttarakhand 0.00 0.00
27. West Bengal 31,10.00 20,63.58

TotAL 274,96.97 279,46.07

Budgetary allocation for tribals

158. SHRI C. P. NARAYANAN: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) what has been budgetary allocation for tribals during this and last three

financial years;

(b) how much have been spent from these funds;

(c) whether other funds have been allocated for tribals during these years;

(d) what has been the per capita allocation for tribals during last three years; and

(¢) how much have been actually spent?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) and (b) The details of
budgetary allocation and spent for tribals by the Ministry during this and last three

financial years are given as underi—
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® in crore)

Year Allocation Utilization
Plan Non-Plan Plan Non-Plan
2013-14 3879.00 17.05 3821.67 17.66
2014-15 3850.00 21.88 3831.00 20.45
2015-16 4550.00 23.80 4494.58 22.45
2016-17 - - 2954.85 15.73

(upto 30.09.16) (upto 30.09.16)

(¢) Yes, Sir. Government of India allots 8.5% of total funds amounting to
T 19205 crore under Tribal Sub Plan. State Governments allot ¥ 1,05,000 crores
under State Tribal Sub-Plan.

(d) Allocation of funds is being done based on Annual Action Plan received

from concerned State Governments.
(¢) Information given in reply part (a) and (b) of the question.
Annual organisation of national tribal carnival

159. SHRIMATI SAROJINI HEMBRAM: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether Government is planning to organise the ‘National Tribal Carnival’

every year in the country;
(b) if so, the details thereof; and

(¢) how many delegates and organizations had participated in the First National

Tribal Carnival which was organised in New Delhi and what was its outcome?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) to (¢) Over 1300 tribal
artists/artisans and 20,000 tribal delegates from all over the country participated in
the National Tribal Carnival 2016 which was organized during 25th-28th October,
2016 at Indira Gandhi Indoor Stadium and Pragati Maidan, New Delhi. The Carnival
showcased glimpses of rich cultural heritage of tribal people across the country
through unique forms of folk dances, songs, cuisine, exhibition and demonstration
of traditional skill in painting, art and craft, medical practices. No decision has been

taken as of now for organizing such Carnival every year.
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ST status to Dhangar community in Maharashtra

160. DR. VIKAS MAHATME: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) the Dhangar community in Maharashtra is very backward, the community is
already in the list of Scheduled Tribe at serial number 36 in Maharashtra, in 2014
election manifesto of BJP it was promised to implement the ST status to Dhangar

community, but still the certificates are not issued; and
(b) by when this will be implemented and what will be procedure adopted?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) and (b) ‘Oraon’, ‘Dhangad’
communities are included at Sl. No. 36 in Scheduled Tribes list of Maharashtra vide
the Scheduled Castes and Scheduled Tribes Orders (Amendment) Act, 1976 (No. 108
of 1976). ‘Dhangar’ community has not been notified as Scheduled Tribe (ST) in
Mabharashtra.

Government of India on 15.6.1999 (as further amended on 25.6.2002), has
approved modalities for deciding claims for inclusion in, exclusion from and other
modifications in Orders specifying lists of STs. Accordingly, only those proposals
which have been recommended and justified by concerned State Government/UT
Administration can be processed further. Thereafter, it has to be concurred with by
Registrar General of India (RGI) and National Commission for Scheduled Tribes
(NCST) for consideration for amendment of legislation. Government of Maharashtra
has not recommended inclusion of ‘Dhangar’ community in Scheduled Tribes list of
Maharashtra. As per extant modalities, recommendation of State Government is a

pre-requisite for further processing the case.

The House then adjourned at nine minutes past
six of the clock till eleven of the clock on
Thursday, the 17th November, 2016.
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